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LOK SABHA DEBATES 

LOKSABHA 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the ChairJ 

[English] 

MR. SPEAKER : The Secretary-General may call 

oul the namell of Members who are to take oath or 

affirmation. 

MEMBERS SWORN 

Shri Hemant Khandelwal (Betul) 

SM Bhishm Shankar alias Kushal Tewari (Khalilabad) 

Shri Akbar Ahmad Dumpy (Azamgarh) 

11.02 hrs. 

REFERENCE BY THE SPEAKER 

[English] 

MR. SPEAKER : Hon. Members, 88 you are all aware, 

22nd April is observed the world over as Earth Day to 

generate awareness for and affirm public commitment to 

the cau .. of environment. Environmental crteIa Is today a 
harsh reality confronting the human race. Let UII, on this 

occasion, r,new our pledge to ensure a safer, pollution 

free and healthier environment, and to le.ve a cleaner and 

greener woltd for generationS to come. 

IEngl~hJ 

lei UI now take up Question HOur. 

. . . (InterruptionS) 

[Translation] 

SHRI BRAJESH PATHAK (Unnao) : Mr. Speaker, Sir. 

I have given a notice for adjournment 01 Question Hour 

for raising a very serious issue. I would like to urge that 

life has become miserable in Bundelkhand and 

Poorvanchal, which are the most backward' regions 01 

Uttar Pradesh. I may be permitted to make my point on 

this issue. 

MR. SPEAKER : Srajeshji, I have given you opportunity 

to speak three times during the current session. Today 

also I will give you opportunity to speak. but speak alter 

the Question Hour. 

. . (Interruptions) 

SHRI RAJESH VERMA (Sitapur) : Mr. Speaker, Sir, I 

would like to request you to give an opportunity to BahuJan 
Samaj Party to express its view paint on such an Important 

issue. . . .(lnterruptiOns) 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, we have 

given a notice for the adjoumment of the Question Hour, 

therefore I should be given an opportunity to speak on this 

serious issue. . . . (InterruptiOns) 

MR. SP~KER : I am requesting yOu· You know that. 

. . (Interruptions) 

[English] 

MR. SPEAKER : Do not record anything 

. . . (InterruptiOns)" 

MR. SPEAKER : I have said, I will definitely give you 

an opportunity to speak. Earlier also, I have allowed you 

three times. Today also, I will give you opportunity to speak. 

. . . (Interruptions) 

MR. SPEAKER: Do not raise slogans; I will take action 

against those who are raising slogans. 

*Not recorded. 
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Tell them not to raise slogans. 

. (Interruptions) 

{English} 

MR. SPEAKER: Please take dQwn the names of those 

hon. Members who are raising slogans. 

.. (lnterruptions) 

{TranslatIOn} 

MR. SPEAKER : Raiesh~. please listen for a while. 

. . (Interruptions) 

MR. SPEAKER: You have come for the first time today 

itself and have started raising slogans. This is not a good 

image. 

. (Interruptions) 

MR. SPEAKER Please listen. I will take action 

against those who will raise slogans. I am telling you to 
sit down. 

· . .(lnterruptions) 

MR. SPEAKER : Please ~ten for once. I am on my 

legs. You please sit down. 

· . .(Interruptions) 

{English} 

MR. SPEAKER: I have already allowed hon. Members 

to raise this issue o.n three occasions. I know the 

importance of this issue. 

. . (Interruptions) 

MR. SPEAKER: I know its importance. I have allowed 

the hon. Members to raise this issue on three occasions 

in this Sessirn itself. I am prepared to give you another 

opportunity today. If you want a fuller discussion, I will allow 

that even. But please allow the Question Hour to go on. 

Now. it is already ten past 11. In another fifty minutes' time. 

I will give you an opportunity to raise this issue. 

· . . (Interruptions) 

MR. SPEAKER: Please listen. I accept the Importance 

of Bundelkhand. I have never minimized its importance . 

On three occasions I have allowed the hon. Members to 

raise this issue. Therefore, If you want to .discuss It once 

more, I will allow it. 

. . (Interruptions) 

MR. SPEAKER : I have already announced that I will 

take action against those hon. Members who are raising 

slogans. 

. . . (lntemqJtions) 

(Translation) 

MR. SPEAKER Do not raise slogans. 

(English) 

You will be in trouble . 

. (Inte"uptions) 

WRITTEN ANSWERS TO QUESTIONS 

Revision of Present Syllabus 

·401. SHRI ADHIR CHOWDHURY : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Government proposes to reVise the 

present syUabi of all classes to redUce load on the 

children; 

(b) if so, the details thereof; and 

(e) the steps taken by the Government in this 

regard? 

THE MINISTER OF HUMAN PESOURCEDEVELOP-

MENT (SHRI ARJUN SINGH) : (a) to (e) National 

Curriculum FrameWOrk (NCF) - 2005 aims to make 

education meaning'ul and relevant 'or the children while 

reducing the undue psychological, physical and transac-

tional load. Based on NCF-2oo5, National Council 0' 
Educational Researehand Training (NCERn has already 
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developed syllabi in all subjects for all the stages of 

school education. The new syllabi focus on the approprI-

ateness of topics and themes for the relevant stages of 

children's development. The!Se emphasize linking knowl-

edge with children's everyday experience. Based on the 

new syllabi, NCERT has developed textbooks for Classes 

I to XII in a phased manner. NCF-2005 has been 
implemented in a/l Central Board of Secondary Education 

(CBSE) affiliated schools in the country, where emphasis 

has been given to shift from rote learning to conceptual 

understanding. Also, CBSE has advised schools not to 

give hornewortt to students of Classes I and II. " has 

directed schools to evolve a concept of AHematlvea 10 

Homewortt for the children of Classes lit to V. " has also 

advised schools to restrict the number of prescribed 

textbooks to an optimum number, especially at the primary 

level. 

All States have been advised to implement NCF-

2005. 

Import of Rice 

·402. SHRI B. MAHTAB : Will the Minister of COM-

MERCE AND INDUSTRY be pleased to state : 

I . 
(a) whether the Government proposes to Import nee 

in order to curtail the rise in prices; and 

(b) if so, the details thereof alongwHh the quantity 

of rice proposed to be imported aIongwith its value during 

the current year, country-wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) No, Sir. 

(b) Does not arise. 

Exchenge of Uata of Prlaonera 

*403. SHRI SUKHDEV SINGH DHINDSA : 

SHRI M. RAJA MOHAN REDDY : 

Will the Minister of HOME AFFAIRS be pleased to 

atate : 

(a) whether the Border SecurHy Force (BSF) and 

Pakistan Rangers have recently exchanged Hsts of 

prisoners languishing in the jails of the two countrIea for 

a long time as a step towards 1heir early repatriation; 

(b) If so, the details thereof; and 

(c) the time by when these prisoners are likely to 

be repatriated? 

THE MINISTER OF STATE IN THE MINISTRY Of 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) No, Sir. However, lists of prisoners lodged in jails In 
India and Pakistan have been exchanged by the two. 
Governments on 311312008 in conformity with the 
recommendations of the India-Pakistan Judicial Commit-

tee eel up pursuant to a bHateniJ understanding. India has 

provided a list of 133 Paldstanl prisoners and 14 Pakistani 

fIShermen lodged In various Indian jails while Pakistan 

has provided a list of 53 Indian prisoners and 436 Indian 

fishennen lodged In various Paldstani jails. 

(c) No specific time-frame has been fixed for the 

repatriation of these prisoners. 

Import of A8w SIlk 

*404. SHRI L RAJAGOPAL : Will the M'ml8ter of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) the total quantity of raw silk imported alongwith 

its value during each of the last three years and in the 

current year titt date, country-wise; 

(b) whether any antl-dumping duty is imposed on 

any of the above countries; and 

(e) if so, the details thereof during each of the last 

three years till date? 

THE MINISTER OF COMMERCE AND INDUSTRY 

, (SHRI KAMAL NATH) : (a) A Statement indicating the total 

quantity of raw Silk imported a1ongw1th Its value during 

each of the last three years and In the current year till 

December 2007 (country-wise) is given as under.-
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Country 2004·05 2005·06 

Qy. elF Value elF Price Qy. elF Value elF Price 
MT Rs. in Lacs Rs.JMT MT As. in Lacs Rs.JMT 

Brazil 64.08 490.49 765434 40.2 327.44 814527 

Taiwan 47.29 535.86 921675 26.99 262.82 973768 

China P RP 4,917.1 37,995.7 772716 4,508.51 44,428.9 985447 

Hong Kong 1.88 18.36 976598 2.98 43.21 1450000 

Japan 333.39 2,301.09 690210 9.72 99.16 1020165 

Korea RP 16.16 98.02 606559 19.07 162.9 854221 

Switzer1and 77.54 698.25 900503 

TaJlkatan 3.09 24.98 808414 

Thailand 8 67.66 845750 

UAE 152 97.34 640395 

USA 0.07 0.18 1114286 

Uzbekiltan 18.03 119.08 660455 

Vietnam Soc Rep 33.11 249.74 754274 

U"sp~fied 0.2 2.87 1435000 

TCJIaI 5465.51 42,105.4 770385 4.677.17 45.819.3 979631 

CountI'Y 20CJe.01 2007-D8 (April-December) 

Qy. elF Value elF Price Qy. elF Value elF Price 

MT As. in L.aca RaMT MT As. in Lacs As.JMT 

2 3 4 5 6 7 

Brazil 72.03 .821.3 1279050 34 313.357 921640 

Taiwan 

China P RP 3.337.25 41,807.5 1252754 8.082.00 56,830.2 937484 

Hong Kong 2.'& 37.53 1631837 

Japan 
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1 2 3 

KorN RP 9.01 97.2 

SwitZertand 1.6 4.3 

Tajlkatan 

Thailand 3.6 56.52 

UAE 

USA 

Uzbekistan 82.7 544.81 

VIetnam Soc Rep 8.65 67.79 

Unspecified 

Total 3517.29 43,536.9 

(b) and (c) On the basis or an application race/ved 

from the Central SIlk Board alleging dumping of Mulberry 

Raw Silk Below 2A Grade (Not Th.rown) from the Peoples 

Republic of China, the Designated Authority In the MiniStry 

of Commerce and Industry initiated an Anti-Dumping 

investigation on 17.7.2002 In tenn. or Section 9A of the 

Customs Tariff Act 1975 as amended and Rules made 

thereunder. On the basis of the investigation tarried out 
by the Designated Authority, Central Govemment Imposed 

Provisional Anti-dumplng Duty on 2.1.2003 and definitive 

anti dumping duty wa. Imposed on 10.7.2003. The said 

duty was due to expire on 2.1.2008 after completion or five 

years from the date of its Imposition. On the basis of an 

application received from Central Silk Board, on behalf of 

several federations and associations of silk growers and 
reelers In the silk growing states, the Designated Authority 

has already initiated a suneet nwiew Investigation In terms 

of SectIon 9A (5) of the Customs Tariff Act, 1975 to examine 

the need for continued Imposition or anti-dumping duty for 

a further period of 5 years. Consequent upon initiation of 
a sunset review Investigation of the antidumping duty by 

the Designated Authority, vide notification No. 1511212007-
OGAD dated the 14th December, 2007, the anti-dumping 

duty on muIben'y raw altk has been extended by the 

4 5 6 7 

1078801 8.96 81.44 908929 

268750 

1570000 

658779 19 114.022 600118 

783699 

1237799 6123.96 57339.1 936307 

Central Govemment in terms of the above provisions, for 

a further period of one year, i.e. tiD 1st January, 2009, vide 
Customs Notification No. 0112OO8-Customs dated 1st 

January, 2008. 

SWItching Over of Sclentlata to Prtv... Sector 

'405. SHRI HITEN BARMAN: Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether a large number of scientists are 

switching over to the private sector; 

(b) if so, the details thereof alongwith the reasons 

therefor; and 

(c) the action taken/proposed to be taken by the 

Government to check the trend? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) No, Sir. There Is no large switching over of 

scientists from Govemment Research Institutions to the 

private sector. However, there are evidences indicating that 

some scientists are switching over from mission oriented 

institute like DRDO and industrial research organisation 

like CSIR to the private sector. 
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(b) The private sector engaged in technology driven 

manufacturing both in defence and non-strategic sectors 

offer better career opportunities for experienced scientists. 

Typically in organisation like DADO the evidences reflect 

that around 5 to 7% of the total scientists seem to opt 

for mid-career switch over. However, DRDO has been able 

to recruit Scientist through fresh induction and compen-

sate for such indicative migration. 

Therefore the current trend needs to be considered 

as a dynamics of change and is likely to Increase the 
extent of procluction based on advanced technologies in 

emerging economy like India. Further the inter-sectoral 

migration of scienlisVengineers will strengthen the public-
private sector linkages in Rand D. 

(c) Govemment from time to time have taken 

several measures to encourage re$88lCh scientists by 

providing various incentives. These include:-

Induction of new and attractive fellowships; 

Creation of core groups of professionals with 
necessary modem facilities required for pursu-
ing research in new and frontier areas of 

science; 

Creation of new scientific Departmental 

Organisations; 

Increase in the outlay for science and technol-
ogy sector in succesSive Five Year Plan; 

Setting up of centres of excellencelactv,anced 
studies/incubation centres in the universities, 
academic institutions and laboratories; 

Manpower development training/re-training 

programmes through associate-shipslfellow-

ships; 

Fast Track Scheme for Young Scienti8ta; 

Better Opportunities for Young ScIenti8ts In 

Chosen Areas of ScIence and T ectmoIogy 

(BOYSCASn fellowship to vis" intemational 

laboratories and in8tiMIons; 

Contact programmes to attract and motivate 

briRlant young scientists to take up R and D as 
a career; 

Scientists are given financial assistance to 
participate in International conferences and 
training programmes abroad; 

Invitation to distinguished men and women of 
Indian origin settled abroad for short term 
technical assignments to assist in frontier and 
emerging areas of SandT; 

Early FacuHy Induction Programme, which aims 
at attracting bright and young unQargraduate 

students in Engineering and TechnoiogylPhar-

macy/Architecture, etc. as a good career avenue; 
and 

Establishment of deemed university institution 

by the Department of Space lind Department of 

Atomic Energy to ensure sI8ady flow 0' young 
talent for canying out raaeerch activities. 

[Translation] 

*406. SHRI RAMOAS ATHAWAlE : Win the MinIater 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether nu,..,y cIua haa been introduced In 
aU the Kendriya Vldyalayas; 

. (b) H so, the monthly amount of fees being charged 
from the students of nursery cI..... under the head 
'SchooI Development Fund"; 

. (c) whether the Government propoaee to exempt 

the .audenta belonging to the acheduIed oaateeIached-
uIed tribes and poor sections from payment at thiI ..... 
or reduce the amount of lees; and 

(d) If so, the details thereot? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI AAJUN SINGH) : (a) No, SIr. Out of 915 
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functional Kendriya Vidyalayas (KVs). only 170 Kendtiya 

Vidyalayas are having pre-pnmaty classes. 

(b) No fee is charged from the students of pre-

primary classes under the head ·Sch~1 Development 

Fund'. However, a monthly fee of Rs. 4001- IS charged. 

(c) and (d) No, Sir. Pre-primary classes are managed 

on self·financing basis and 1Sre not part of the fonnal 

education system of Kendriya Vidyalaya scheme. 

[English] 

Competition from Foreign Universities 

'407. SHRI P. KARUNAKARAN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the educational institutions are facing 

stiff competition from foreign universities in the country; 

and 

(b) it so, the steps taken by the Government in this 

regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN StNGH) : (a) and (b) No such issue 

has come to the notice of the Government. 

Flower Export Zones 

'408. SHRI TUKARAM GANPAT AAO RENGE PATIL : 

DR. DHIRENDAA AGARWAL: 

Will the MInister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Government proposes to set up 
flower export zones in various parts of the country; 

(b) if so. the details thereof; State-wise; 

(c) the conoessions/assistance proposed to be 

given for export of cut, loose and dried flowers in the global 

market: and 

(d) the further steps taken by the Government to 

boost the export of f\ower&? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) and (b) There is no proposal 

with the Government to set up new Flower Expof t Zones 

in the country. However, six Agri Export Zones (AEZs) - 2 
in Tamil Nadu and one each in Karnalaka, Maharashtra, 

Sikkim and Uttaranchal have already been set up for 

promoting export of floriculture products. 

(c) and (d) The Agricultural and Processed Food 

Products Export Development Authority (APEDA) has been 

taking various measures to promote export of flowers. 

These Include:-

(il Setting up of centers 'or perishable cargo at 

Intemational Airports at Delhi, Mumbal, Chennai. 

Bangalore, Hyderabad and Thiruvananthapurarn. 

(ii) Assistance for setting up wholesale market· 

cum-nower auction centres at Bangalore, 

Mumbai, Noida and Kolkata. 

(iii) Setting set up a Market Facilitation Center in 

Aalsmeer, Netherlands to assiSt the growers in 

marketing flowers in Europe. 

(iv) Setting up of AEZs for floriculture products. 

(v) Participation in international trade fairs. 

(vi) Financial aSSistance to its registered exporters 

under its schemes for financial assistance for 

Infrastructure Development, Market Develop-

ment, Quality Development. Research and 

Development and Transport Assistance. 

To overcome the disadvantage due to high freight in 

floricuhure exports. flowers would now be eligible for an 

additional duty credit equivalent to 2.5% of FOB value of 

exports over and above the credit available under Vishesh 

Krishi and Gram Udyog Yojana (VKGUY). 

CrImea Apln8t Senior Citizens 

·"09. SHRI KINJARAPU YERAANNAIDU : Will the 

Minister of HOME AFFAIRS be pleased to state: 

(8) whethef crimes against -senior citizens in the 
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country including NCT of Delhi have been increasing 

during the last three years; 

(b) If so, the total number of cases registered, 

gender-wise and crime-wise separately for each of the last 

three years; 

(c) the total number of accused persona arrested 

and action taken against them as also action taken 

against the policemen for negligence in performance of 
their duties in this regard; and 

(d) the steps taken by the Government to check 

such crimes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. AADHIKA SElVI) : (a) to (c) 

The National Crime Records Bureau (NCRB) compiles 

and maintains age-wise, gender-wise data in respect of 

some crimes. Based on the available information 

complied by NCRB till the year 2006, the details in respect 

of victims (aged 50 years and above), of murder and 
culpable homicide not amounting SO murder for the year 

2004 to 2006 is given in Statement-I enc\oaed. Specific 

data in respect of crimes against senior citizens, as such, 

is not being presentty complied. 

In the National CapItal Territory (NCT) of DeIhl, there 

is a comprehensive programme for Senior Citizens (aged 

60 years and above). Details regarding cases of various 
crimes against Senior Citizens registered during the last 

three years are given in Statement-II enclosed. 

(d) Delhi Police has taken a number of steps for 

safety and weHare of senior citizens living in Delhi. which 

include identification of elderly people living alone; 

verification of antecedents of their employees. particularly 

domestic servants and drivers; periodic visits to the 
residences of elderly persons by the Beat Stan. Station 
House Officers and Division OffICers; setting up of a Senior 

Citizen's Security C,," in the Crime Branch under an 

Additional Commissioner of Police (Crime); contacting the 
senior citiZens by the officers of the SenIor Citizen Security 

Celt both personally and on telephone to give them 
emotiOnal support and to create a ...,.. of I8CUrity; 

briefing the senior citizens about security devices and 
security related iasuea; making available telephone 

numbers of Helpline for use in case of emergency; advice 
about "Oos" and "Don'ts"; organising security awareness 

camps for the benefit of senior citizens; etc. 

Details in respect of VICtims (Aged 50 years and 

abollfl). 01 Murder and Culpable Homit:id6 not 

amounting to A1un:ler in the Countty 
during the year 2004, 2005 and 2006 

(I) Murder 

Year Male Femal. Tolal 

2004 2485 664 3149 

2005 2571 644 3215 

2006 2674 694 3368 

(6) Culpeble Homicide not .mountlng to Murder 

Year Female Total 

2004 304 52 356 

2005 277 56 333 

2006 244 31 275 

Details of the c.... of Crime against Senior Citizens 

in Delhi Registered during the years 2005. 2006. 

2007 and upto 15th February. 2008. 

(I) Murder 

Year Total No. 
of Cases Victim 

2 3 

2005 16 8 

2006 12 7 

Female 

Victim 

4 

10 

7 

Perlon 

Arrested 

5 

20 

19 
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2007 

2008 (upto 

15th February) 

2 

17 

(I) Attempt to Murder 

Year Total No. 

3 

11 

of Cases Victim 

2005 

2006 

2007 

2008 (upto 

15th February) 

5 

2 

o 

(III) RobberyJo.colty 

4 

o 

Year Total No. Male 
of Cases Victim 

2005 

2006 

2007 

2008 (upto 

15th February) 

(Iv) Hurt 

15 

10 

9 

11 

4 

6 

o 

4 

6 

o 

Female 

Victim 

2 

o 

o 

Female 

Victim 

4 

6 

3 

Year Total No. Male Female 

of .cases ~lctim Victim 

2005 

2006 

2007 

2008 (upto 

15th February) 

23 

22 

13 

19 4 

18 4 

11 2 

o 
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5 

24 

o 

Person 

Arrested 

9 

5 

o 

Person 

Arrested 

25 

17 

19 

Person 

42 

43 

15 

*410. SHRiMATI P. SATHEEDEVI : WID the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) the expenditure Incurred under SalVa Shlksha 
AbhIyan (SSA) for the yea,. 2004-05, 2005-06, 2006-07 

and 2007-08; 

(b) the total number of studenIa from minority 

communItIea enrolled under Sarva Shlkaha Abhlyan, 
religion, gender, State and Union Territory-wiSe; and 

(e) the detaIIa of teache,. belonging to the minority 

communities recruited under SSA, rallglon, StateIUnIon 
T errItory-wlae? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) The details of funda 

reIeaIed by the Central Government under SSA for the year 

2004-05, 2005-08, 2006-07 and 2007-08 upto December, 
2007 are as under:-

Year 

2004-05 

2005-06 

2006-07 

2007-08 

(Ra. in crore) 

Releases made to 

StatealUTs 

5113.14 

7517.70 

10837.20 

11445.32 

(b) The Information on muallm minority children 

was collected through DIstrict InfonnatiOn System on 

Education (DISE) from the States for first-time in 

September, 2006, of which the Stat.wise and gender wise 

delalle Is given In the Statement enclosed. 

(e) No separate data on religion of teachers 

recruited is maintained by the Central Government 
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51. State Name 

No. 

2 

1. Andaman and 
Nicobar islands 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattiagarh 

6. Daman and Diu 

7. Delhi 

8. Goa 

9. Gujarat 

10. Haryana 

11. Himachal Pradesh 

12. Jammu and 
Kashmir 

Enrolment of muslim children 
at elementary level (2006-07) 

Boys Girls Total 

3 4 5 

1031 962 1993 

535385 561955 1097340 

745325 144191 1489516 

700939 591536 1292475 

13890 12808 26698 

22 29 51 

71082 71896 142978 

3480 3482 6962 

160833 151322 312155 

6835 5745 12580 

6813 5536 12349 

541889 465564 1007453 

13. Jharithand 238459 214788 453227 

14. Kamataka 523592 518755 1042347 

15. Kerala 171852 166049 33n01 

16 .. Madhya Pradesh 179363 169999 349362 

17. Maharashtra 574700 536570 1111270 

16. Meghaiaya 77 103 180 

19. Nagaland 54 60 114 

20. Orissa 180803 167650 348453 

21. Pondicherry 4828 4357 9185 

2 3 4 5 

22. Punjab 2869 2042 4911 

23. Rajasthan 141759 114189 25594t8 

24. Tamil Nadu 192342 186167 378509 

25. Uttar Pradesh 1494834 1342609 2837443 

26.Uttarakhand 1879 1640 3519 

27. West Bengal 1668518 1739894 3408412 

"411. SHRI PRABODH PANDA : WiD the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has decided to give a 

special thrust on human resource development and 
research and development work for the tea Industry; 

(b) if so, the details of the achemes which are being 

given • ..,aciaI ttvuat Ir1 the EJeventh Plan period; and 

(c) the funds allocated in the Eleventh plan period 

for rejuvenating the Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) Yes, Sir. 

(b) The ouUay of the Human Resource Develop-
ment Scheme has been enhanced to Rs. 50 crorea during 

XI plan period as against a provision of Ra. 6.01 cro,. 

during the X plan period. The ouUay for Research and 
Development has also been enhanced from Rs. 1Ocrore 
during X plan to Ra. 85 crore during XI plan period. 

The scheme of Human Resource Development have 
provisions, interalia, for providing financial assistance to 
(i) health of tea plantation wortters (ii) education of wards 
of WO/1(ers (iii) training of farm woriters, amall growers, 

managers and organizing seminars, conferences to 
sensitize the stakeholders In better crop and managerial 

practices. 

Under the scheme of Research and Development the 
focus· Is on technology upgradation, technologytraMfer, 
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product dlver8lficatlon. development of new proceuing 

technologies. making ... of electronic .devfces for quick 

......mem of quality parametel'8. eettIng up of Iabora-
torIe8 for testing of peaticIdee etc. 

(e) An outlay of Re. 800 crore has been made 

during the XI plan period for vartoue plan 8Chemee being 

adminlatered by the Tea Board for development of tea 
industry. 

'412. SHRI BAlASHOWRY VAI..lASHANENI; Will the 

Minla.r of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether India-Africa Conclave was held in India 

recently to dlacuas dealaworth over $ 10 billion; 

(b) If so, the details thereof; and 

(e) the details of export oriented projecta diacua8ed 
and signed thefein? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) and (b) The 4th India-Africa 

Conclave on Project Partnership was jointly organized by 

Confederation of Indian Industry' (CII) and Exim Bank of 
. j 

India at New Delhi during March 19-21.2008. As per the 
information made available by CII. 153 proj8c:l opportuni-

ties worth US $ 10.551 billion, in the areas of Auto and Auto 
AncIllaries, Construction, Roads and Bridges, Housing, 

Power and Energy, Water and Sanitation, HeaIthcare, 
Turnkey projects In the Core Sector, Turnkey manufactur-

ing projects In the private sector, Tourism, Information and 

Communication Technology, Human Reeources Deve1op-
ment and Oil and Gas, were discussed between Indian 

and African delegates during the Conclave. 

(e) Discussions on project opportunities were 
essentially exploratory In nature. However, the following 

key bilateral Agreements were signed at the ConcIave:-

1 . Memorandum of Understanding (MoU) between 
Exim Bank of India and the African Export-Import .... 
Bank (Afrex#nbank) under which a US $ 30 

million Une of Credit ~LoC) would be extended 

to finance Indian exports to Afrtca . 

2. Memorandum of Understanding (MoU) between 

the Ministry of Commen:e and Industry and the 

Ethiopian Ministry of Trade and Industry under 

which Indian Industry would be invited to set up 

manufacturing and training facilities In Ethiopia, 

supported with access to land and fh~cal 

incentives. 

3. 

4. 

Memorandum of UndeI'8tandIng (MoU) between 

CII and the Ethiopian Leather CouncIl with focus 

on technology transfer and research. 

Memorandum of Understanding (MoU) between . 

ILFS and South Africa in the field of Consultancy 

servicea. 

5. Memorandum of Understanding (MoU) between 

CII and Banin Chamber of Commerce for 

mutual co-operatlon. 

Export Target 

'413. SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl : 

WHt the MInister of COMMERCE AND INDUSTRY be' 

pleased to state : 

(a) whether the Government has achieved the target 

fixed for exports for the year 2007-08; 

(b) If so, the details thereof and if not, the reasons 

therefor; 

(e) Whether the Government has fixed any target for 

exports for the year 2008-09; 

(d) if BO, the details thereof; and 

(e) the steps taken by the Government to achieve 

the target? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRIKAMAL .NATtt)-:{a) and (b) India's exports during 

2007-08 are over US $ 155 billioflasagalnst a target of 
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us $ 160 biHion. While there is a minor shortfa" in the 

achievement of target, e~ performance during the year 

has shown great resilience despite appreciation of rupee, 
high interest rate, spiraling 011 prices and general 

international economic slow-down in some of our major 

trade markets. 

(c) and (d) The export target for the year 2008-09 has 
been set at US $ 200 billion. 

(e) Export promotion is an ongoing endeavour of 

the Government and initiatives are taken from time to lime 
in accordance with the Foreign Trade Policy and ita Annual 

Supplements. The initiatives under the Policy include 
setting up of Special Economic Zones (SEl) under the 
SEZ Act 2005, implementation of the Focus Product 
Scheme, Focus Market Scheme, Vishesh Krishi and Gram 

Udyog Yojana. Duty Entitlement Passbook Scheme, Export 

Promotion Capital Goods Scheme etc. Apart from the 
ongoing schemes, several new initiatives have been 

announced on 11 th April, 2008 in the Annual SUpplement 
to the Foreign Trade Policy, 2004-09. These initiativea, 

inter alia, include reduction In import duty under Export 

Promotion Capital Goods (EPCG) Scheme for promoting 

manufacturing and services exports; extension of Income 

tax benefit to 100 per cent Export Oriented Units (EOU); 

extension of Duty Entitlement Passbook (DEPB) Scheme; 
provision of subvention of 20/0 in the rate of interest on 
pre and post shipment credit in respect of all exporters 

from SME sector and 13 other sectors and additional 

subvention of ~'" in respect of leather and other 
manufacturers, marine products, all categories of I8JdiIes 
including readyrnade garments and carpeta (excIucIng 
man-made fibres) and handicrafts, incentive for promoting 

export of sports and toys it..... fruita. vegetable and 

floriculture. etc. 

(Translation] 

Teacher-Student AetIo 

'414. SHRI AJIT JOGI : 

SHRI G.M. SIDDESWARA : 

Wilt the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to slate : 

(a> whether the C and AG Report hes pointed out 
that out of 75884 primary IChooIa in 1S Sbdea and UTa. 

6647 achooIa in 7 States were without any teacher. and 

that the t8flcher-pupH ratio wu as high 88 1;80 in tome 
Stales; 

(b) If so. the reuons therafor; 

(e) the current t8flcher-pupil ratio at the National 

level and State-wise; and 

(d) the measures taken by the Government to 
recruit more teacher8 to ractreu thMe iuue81 

THE MINISTER OF HUMAN RESOURCE DEVELop· 

MENT (SHRI ARJUN SINGH) : (a) to (d) The Performance 

AudIt of the Comptroller and AudItor General of Incla (C 

and AG) which covered the period from 2001.(J2 to 20()4. 

OS reported 75844 achooIs with one teacher in 1 S StatesI 
UTs and 6647 schools without teachers In 7 States and 

Pupil-Teecher Ratio (PTA) uhigh as 1:130 in some 
States. The schools with no teachers .. largely new 
schools opened where in there 18 a time lag between 

notificeIion of new schools and recruitment of new 
teachers. 

The PTA at national level 88 per DIatrtct Information 

System for Education (OISE) data 20()6.()7 Is 1:34 at 
elementary level. The State-wise details are enctoeed as 
statement. 

Under the Sarva Shiksha Abhiyan 11.30 Iakha 
...... have been aaneIioned upto 2007.()8 to improve 

Pupl-Teacher Ratio. 

PupIl-Teacher Rallo (2OOIJ-07) 

Elementary level 

2 

14.89 

22.10 
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Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradeah 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 
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2 

21.55 

24.53 

63.68 

23.37 

26.95 

44.99 

32.74 

25.04 

24.07 

34.82 

31.88 

18.29 

15.98 

48.27 

31.56 

~6.65 

19.38 

38.08 

27.78 

20.41 

18.06 

14.16 

22.37 

32.70 

23.61 

31.75 

2 

Rajasthan 31.40 

Sikkim 12.48 

Tamil Nadu 27.12 

Tripura 22.49 

Uttar Pradesh 52.84 

Uttarakhand 25.75 

West Bengal 50.71 

All States 34.37 

(English] 

Regul8tlon of Private Television Channels 

*415. SHRI CHANDRAKANT KHAIRE : 

SHRI IQBAL AHMED SARADGI : 

Will the Minister of INFORMATION AND BROADCAST· 

ING be pleased to state : 

(a) whether the Govemment has succeeded in 

pushing through a content code to regulate private 

television channels in the country; 

(b) if so, the details thereof; 

(e) the details of rules that are in vogue to keep tab 

of the openltions of cable operators; and 

(d) the extent to which the district and State-Level 

monitoring Committees have helped in checking the cable 

operators and misuse of TV Channels? 

THE MINISTER OF INFORMATION AND BROADCAST· 

ING (SHRI PRIVA RANJAN DASMUN~I) : <a) and (b) A 

Committee was constituted for reviewing the Programme 

and Advertising Codes (Content Code) prescribed under 

the Cable Television Netwolb (Regulation) Act, 1995 and 

rules 'ramed there under to provide greater specifICity to 

the pto\ll8iOnS of existing Codes. The Committee has 

UIbmittad· its report to the Government on 05.03.2008 
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which is available on the website of the Ministry 

www.mib.nic-in under the heading Codes and Guidelines 

and sub-heading 'Self-Regulation Guidefines for the 

Broadcasting Sector (2008)'. 

(c) and (d) The existing Cable Television Networks 

(Regulation) Act. 1995 and rules framed thereunder are 

also available on the said website of this Ministry under 

heading 'Acts and Rules'. Local level Committees were 
expected to be constituted by State Govemments as a 

follow up of this Ministry's order dt. 6.9.2005. However, 
most of the Stales did not report compliance. C0nse-

quentlya fresh order dt. 19.2.2008 has been IssUed gMng 

detailed guidelines for constitution and functioning of 
StatelOistrict level Monitoring Committees, which are 
expected to check the misuse of T.V. ChanneI&by lie 

Cable operators. The above guidelines are also available 
on the said website' of the Ministry under heading 'Codes 

and Guidelines'. 

Agrt Export Zones 

'416. SHRI RAYAPATI SAMBASIVA RAO : WIll the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Govemment proposes to set up four 

new ago export zones in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Govemment has evaluated the 

existing agri export zones; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes. Sir. 

(d) A peer evaluation of the. existing . AEZa was 
carried out with a View to 88C8ftain the reasons for IhoItfaII 

in their performance and to suggest a remedial action 

plan. The nMew revealed that the AEZs were not able to 

make headway, mainly, owing to ladl of: 

(i) project orientation in their conceplualdHlgn; 

(iI) Awareness amongst the field functionaries 

about the concept of AEZs; 

(iii) . Effective agency to coordinate with other imple-

menting agencies and monitor the performance 

of the AEZa; and 

(iv) Effective public participation. 

(e) Does not arise. 

AIIoIment of Iron Ore ........ 

·417. SHRI AANEN BARMAN: WIll the MInIater of 
MINES be pleased to state : 

(.) whether the Govemment i8 aIIotIing Iron ore 

mines to .private sector companies on priority buIs 
despite the opposition from Public Sector Undertakings 

(PSUS); and 

(b) if so, the details thereof alongwith the reuont 

therefor? 

THE MINISTER OF MINES (SHAJ SIS RAM OlA) : (a) 

No, Sir. 

(b) Does not arise. 

Aaeument of wortdng of Smell and 
IIedIum ErdeIprtua 

·418. DR. M. JAGANNATH : Will the Mniater or 
MICRO, SMALl AND MEDIUM ENTERPRISES be ~ 
to state 

(a, whether the Govemment h88 entered Into an 

agreement with some Private Consulting and RatIng 
Agencies for ...... ment of the working of Small and 

Medium Enterprlael and the rating of their performance; 

(b) If so, the details thereof; 
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(c) the details of Small and Medium Enterprises In 
respect of which assessment and rating has been carried 
out so far by these agencies; and 

(d) the action taken or proposed to be taken by the 
Government on the findings of these agencies? 

THE MINISTER OF MICRO. SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

Ministry of Micro. Small and Medium Enterprises is 

implementing a scheme of Performance and Credit Rating 
for Micro and Small Enterprises (MSEs) since 2005-06. 
National Small Industries Corporation Ltd. (NSfC). a Public 
Sector Undertaking under the Ministry, is the nodal 

organisation for implementing the scheme. Seven rating 

agencies viz., CARE, CRISIL, ICRA, FITCH, Dun and 
Bradstreet, ONICRA and SME Rating Agency of India Ltd. 

(SMERA) have been empanelled fOr rating the MSEs. 
However, the MSEs are at liberty 10 select any of the above 
empanetled rating agencies. Under the scheme the 
Government provides subsidy upto 75% of the rating 

fees, subject to a ceiling of Rs. 40,0001-, for the first year 

only. 

(c) A statement showing the number of Micro and 
Small Enterprises (MSEs) rated year-wise is g/venbelow:-

2005-06 2006-07 2007-OP Total 

No. of MSEs rated 671 2170 3850 6691 

(d) Government does not provide any direct assis-

tance, other than the subsidy on rating fee, to the rated 

MSEs. Rather, the objective of the scheme is to encourage 

MSEs to get their Performance and Credit Rating done by 
a reputed Rating Agency to enable them better access to 
bank finance/credit and also help them In their mameting 

efforts. The Performance and Credtt Rating provides the 
banks and other financial inatltutlons with a trusted· third 

party assessment about the strengths and credit worthi-

ness of the rated MSEs. Some of the banks have also 

announced concessional Interest rates for better rated 

MSEs. The rating obtained by an MSE also Infuses a 
sense of confidence amongst the buyers and helps the 

rated MSE in the maft(eting of Its produ.ctslservices. 

rrrsfl6IationJ 

ActIvItIee of 8l1li 

·419. SHRI KIREN RIJIJU : 

DR. LAXMlNARAYAN PANDEY : 

Will the Minister of HOME AFFAIRS be pleased to 
alate : 

(a) whether some activists of the Student Islamic 

Movement of Incia (SIMI) have been apprehended recently; 

(b) if so, the total number of SIMI activists arrested 

during each of the last three years and in the current 

year till date, aJongwith the items seized from \hem, State-
wise; 

(c) whether these activists have joined hands with 

Laskar ... Taiba and they are receiving flnaneiaI assistance 
from foreign countries; and 

(d) If so, the steps being taken by the Government 

to cheek such nexus and to curb the activities of SIMI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : <a) and 
(b) Yes, Sir. As per available information. State-wiae. year-
wise details of arreeta of SIMI activists and items seized 

in different States since 2006 are as under:-

Year Slate Arrest Seizure 

2 3 4 

2006 Gujarat 14 Arms, 1rnunition, cash, etc. 

2006 MacItya 73 
Pradesh 

2006 Kerata 05 Some incriminating Hterature. 

2006 Maharashtra 24 Arms, ammunition, vehicles, 

explosive material, amlTlO-

nium nitrate, detonators, etc. 

2007 Madhya 01 

Pradesh 
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2 3 4 

2008 Maharashtra 02 

2008 Madhya 

Pradesh 

2008 Kamataka 

54 Objectionable literature and 
documents, arms and am-
munitions, gelatine sticks, 

mobiles, cash, computer8, 

etc. 

7 Gelatine sticka, detonators, 

hand grenade, stolen motor 

cycles etc. 

2008 Andhra 01 

Pradesh 

(c) Investigations into a number of caaes have 

revealed links of SIMI with various terriorist outfits, 

including Laskar-e-Taiba (LeT). 

(d) The activities of all such organizations having an 

adverse bearing on peace, convnunaI harmony and 

security of the country are under constant waIct'I of the law 

enforcement agencies and NqUiaIte action Is being taken 

on a continuing basis to prevent and check such actiVItieII, 
inclllding ban under the Untawful ActIvIties (PrevenIIon) Act, 

1967. as amended in 2004. 

[English] 

Export of lledlclnal Herbs 

'420. SHRI HARIBHAU RATHoD : Will the Minister of 

COMMERCE AND INDUSTRY ~ pleased to alate : 

(a) the total quantity of medicinal herbs exported 

during ead! of the last three years and in the current year 

till dale. quantity-wise, value-wise and country-wise; 

(b) whether. any special SJ:heme has been f0rmu-
lated by the Govemmenl for the production and supply of 

the med~inal herbs in view of Ita increasing intemational 

demand; 

(e) if so, the details thereof; and 

(d) the promotional meaau ... being undertaken by 

the Government for exporting the medicinal herbs in the 
global malt<et? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL HATH) : (a) The total quantity of medicinal 

heIbs upor18d during the lut th .... YHI" are .. under:-

y.., Quantity Value 

2004-05 44189.24MT 282.78 Cra. 

2005-06 49157.87MT 315.70 era. 

2006-07 44Sn.98MT 364.52 Cra. 

2007-08 50056.89MT 430.08 era. 
(Provisional) 

The top ten countrIea to which MedIcinal Herbs are 

being exported are USA, Pakistan, Germany, IndoneeIa, 
Japan, SpaIn, UK, AuatraRa, China and Taiwan. 

(b) to (d) Government h .. set up Medicinal Plants 

Board for co-ordination of all mattera relating to medicinal 
plants, including drawing up poIlciea and strategies for 

conservation, proper harvesting, coat-effeotive cultivation, 

...... rch and development, proceaalng. marketing of raw 
material in order to protect, auataln and develop medicinal 

ptant sector. The Board hu been implementing ac:hemes 
for various promotional actMtles Including survey, 

inventorlsation, documentation, in-sltulex-sltu conserva-
tion, extension activities for increasing awareness. training 

of growers and coIlectora, research and development etc. 

in the field of medicinal plants. 

Besides the Govemment has formulated the following 
promotional measures for schemes for production, supply 

and· exporting the medicinal herbs during the 11 th Plan: 

<a) Central Sector Scheme tor COftMMdIon, 

development and .u8taJNble .......... of 
medlclnel Plants 

Thrust areas proposed to cover under the 
scheme are in-situ c:onMrvatlon auatIIlnabie 
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management and augmentation of wild gene 
pool of MedIcInal Plants for quaJIty control and 

certlftcatlon, creation ofawareneaa, programmes 
for extension, capacity building and I8ItIng up 

of herbal gardena creation of database and 
setting up of herbaria/raw drug rapoeItory. An 
a/IocatiOn of As. 360.07 cront8 is proposed 

during the Plan for this 1Cheme. 

(b) Centrally apaMONCI Scheme for ....... up of 
MedIcI ....... nta Proceulng :zan. including 

cultlvdon, proceNIng and marbling 

Thrust areas propoaed to be covered under the 

8Cheme are Support cultivation of medicinal 

pienta, Eatabliahment of seed Centrae and 

nurseries for supply of CertIfied Planting 

material, Establishment of MPPZa (MedIcinal 
Plants proceuing Zones) and Management 

Support. Under IhiI echeme, It is propoeed to 
set up MedIcinal Plant Nurseries, Plant Pro-

cessing Zones in Identified locations and 

commercial cultivation of important identlfled 

medicinal plants. An allocation of As. 630.00 
Cro.... is proposed during the Plan for this 

scheme. 

film InatIIute In Anam 

4010.SHRI NARAYAN CHANDRA BORKATAKY: Will 

the Mln ... r of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether any proposal has been submitted by 

the Government of Aaaam to establish a FUm Institute In 

line of Film and Television Institute of India; 

(b) if so, the detaIIa and status thereof; and 

(c) the time by when thIa Institute is likely to be set 

up in Assam? 

THE MINISTER OF INFORMATION AND BROADCAST-

ING (&HAl PRIYA RANJAN DASMUNSI): (a) and (b) M a 

measure of implementatiOn of clause 8 of Assam Accord, 

Joyti Chltraban FIlm Studio (JCFS) at Guwahali has been 
modernized at a coat of As. 8.79 Crores. Govemment of 

Assam had submitted a proposel for further expansion of 

JCFS at a cost of As. 9.97 Crores. The Planning 

Commlsaion had provided As. 10 Crores in the financial 

year 2006-07. Further, Ministry of Development of North 

Eastem Region (DoNER) have also sanctioned two 
projects namely Development and upgradatlon of Jyoti 

Chltraban Film and Television Institute, Guwahatl and 

BodoIand Indigenous Tribal Art and Cultural Complex-cum-

Film StudIo, Kathalguri, Pt. II, Kokrajhar. The approved cost 
of these projects are As. 13.47 Crore and Rs. 4.95 Crore 

respectively. An amount of As. 4.24 Crores and Rs. 1.62 

Crores respectively for the two projects have been released. 

(c) The target date for completion of both the above 

mentioned projects sanctioned by DoNER is 31.12.2009. 

Setting up of Special Security Zones 

4011. SHRI .M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) wheiher the Govemment hed constituted a 
I 

Committee hea4kKI by Soli Sorabjee to look into the issue 

of combating 'terror threats, insurgency and organized 

crimes; 

(b) if so, the details of recommendations made by 

the said committee thereof; 

(c) whether the Committee had also recommended. 

for aettlng up of Special Security Zones (SSZa) across the 

country by bringing together contiguous areas divided by 

State boundaries; and 

(d) if so, the action taken by the Govemment in this 

matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

Mlnl8tryof Home Affairs had set up a SoIl Sorabjee 

CommIttee to draft a New Police Act to replace the Police 

Act, 1861 which submilted to the Govemment a draft 

model Police Ad. 
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(b) The safient features of the model Police Act. 

mter-alia. include setting up 01 a Stale Police Board, fixing 

of tenure ot the DireclQr General 01 Police of the State and 

other. key police functionaries, setting up of Potice 

Establishment Committees for the purpose 01 effecIIng 

transfers and postings of police officers, sapandion of 
investigation frf)mlaw and order, establishment of Police 

Accountability Mechanisms at the State and District 1eveIa, 
service conditions of police personnel and RuraWl1Iage 

policing, MetropolitanlUrban Policing. involvement 01 the 
community in policing etc. 

(e) and (d) The Draft Police Act submitted by the 

Committee also makes provisions for policing in the 
context of Public Order and Internal Security challenges, 

including creation of Speciat Security Zones in specific 

areas, within states, which may be affected by insurgency 

or militantllerrorist activities, and for such areas falfing in 

more than one States. A copy of the draft model Potice 

Act has been sent to all the Slates for consideration and 

appropriate action as 'Police' is a State subject under the 

Seventh Schedule 01 the Constitution. 

[Translation] 

Trade with PaIdstIIn along LoC 

4012.SHRI RAJNARAYAN BUDHOUA: Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Government has received a p~ 

pasal 'rom Pakistan for trading of several commodities 

across the line 01 control; 

(b) il so. the details thereof; 

(c) whether the Government has accepted the said 
proposal; and 

(d) if so, the details of such commodities? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a> to (d) During 1he IncIa-

Pakistan technical IeveC talks held in May 2006 in New 
Deihl for trade 8Ct'088 LoC, both India and Pakistan have 

dlacua" trading acf088 the line of control. Tha following 
developmenta have taken place In this regard: 

(i) Both sides have exchanged liats of Heme to be 
traded acrose LoC; 

(Ii) India's list contained 14 Iterna whereas 
Pakistan's liat contained 15 items; PaklNn has 
subaequentIy added one more item in their list 

making it to 16. 

(iii) The modalities and the items to be traded 

across LoC are yet to be flnallted. 

{English] 

4013.SHRt K.S. RAO ; WIt 1he MIni8ter of HOME 

AFFAIRS be pleased to state : 

(a) whether the Govemment has constituted an 

Inter-MinIsterial Group to conaidar amendment in the 

0HiciaI Secrets Act; 

(b) if so, the details of racommandatIon made by 

the said Group; 

(c) whether the Government has accapI8d aM the 

recommendations; 

(d) if 80. the detallathereof and If not, the raasona 

therefor; and 

(a) the nature of conIIIct obeerved between the 

0fIiciaI Secreta Act and the RIght to Infonnation AI::t? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (&HRI SHRIPRAKASH JAISWAl) : (8) to 
(a) An Inter-Mlnisterial Group has been conatItuted In the 

MInistry of Home Affairs to examine ~a) of 
the Second Administrative Reforms CommIsaIon. relating 

to the recomrnendaIions) on the OffIcIal Secreta Act, as 
contained· in Its report "RIght to InfofmeIIon • u..r K8y 

to Good Governance", 
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Status of Community Radio StatIons 

4014.SHRI S.K. KHARVENTHAN : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) the number of Community Radio Stations 

(CRSs) presently functioning in the country, State-wise and 

Union-Territory-wise; 

(b) the number of applications received and cleared 

for setting up CRSs to nonprofit Organisations, till date; 

and 

(c) the steps taken/proposed to be taken by the 

Government lor expansion of such radio stations all over 

the country including in backward and rural areas? 

THE MINISTER OF INFORMATION AND BROADCAST-

ING (SHRI PRIVA RANJAN DASMUNSI) : (a) The number 

of Community Radio Stations (CRSs) reported functioning 

in the country presently is 34. The State-wise and Union-

Territory-wise details are as follows:-

Name of State No. of CRS 

2 

Andhra Pradesh 2 

Bihar 

Delhi 5 

Guiarat 2 

Karnataka 2 

Kerala 

Maharashtra 3 

Punjab 

Rajasthan 3 

Tamil Nadu 8 

Uttar Pradesh 4 

2 

Chandigarh 

Pondicherry 

(b) The number of applications received and 

cleared for setting up CRS to Nonprofit Organisations till 

date are 114 and 1"8 respectively. 

(e) The Government has taken steps to sensitize 

the scheme by arranging a number of consultations and 

workshops at regional and national level throughout the 

country where prospective organizations from rural and 

backward areas are also invited to participate. Letters have 

also been sent to Chief Secretaries of all the States and 

Union Territories to give sufficient publicity to the scheme 

in the print as well as audio-visual media. 

DacentraI1Rd Teachers Training 

4015.SHRI E.G. SUGAVANAM : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Government has set up Block 

Resource Centres and Cluster Resource Centres for 

academic support to teachers for decentralized teacher 

training; 

(b) if so, the details thereof, State-wise; 

(c) whether there is also a proposal to set up more 

such centres in the near future; and 

(d) If so, the details thereof, State and Union 

Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA FATMI) : 

(a) to (d) Under the erstwhile District Primary Education 

Programme and the present, Sarva Shiksha Abhiyan 

centrally sponsored programmes, 6395 Block Resource 

Centres(BRCs) and 68352 Cluster Resource 

Centres(CRCs) have been set up to provide academic 

support to teachers and elementary schools as well as 
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to conduct regular in-service teacher training in a 

decentralized manner. State-wise details of BRCs and 

CRCs set up upto December, 2007 are given in the 

statement enclosed. 

SI. StatelUnion Territory 

No. 

1 2 

1. Andaman and Nicobar 

Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Chhattisgarh 

8. Dadra and Nagar Haveli 

9. Daman and Diu 

10. Delhi 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jammu and Kashmir 

16. Jharkhand 

17. Kamataka 

18. Kerala 

19. lakshadweep 

Block 

Resource 

Centres 

3 

9 

1131 

84 

145 

533 

146 

2 

9 

11 

224 

119 

75 

118 

212 

196 

152 

3 

Cluster 

Resource 

Centres 

4 

37 

6953 

201 

2473 

4479 

20 

2169 

11 

7 

155 

3351 

1487 

2103 

1592 

2049 

2684 

1342 

10 

2 3 4 

20. Maharashtra 406 5755 

21. Manlpur 35 225 

22. Meghalaya 39 437 

23. Mizoram 22 159 

24. Madhya Pradesh 317 6330 

25. Nagaland 41 

26. Orissa 257 4140 

27. Pondicherry 6 8 

28. Punjab 141 1499 

29. Rajasthan 194 3074 

30. Sikkim 9 131 

31. Tamil Nadu 401 4088 

32. Tripura 40 332 

33. Uttar Pradesh 879 8249 

34. Uttarakhand 95 1001 

35. West 8engaI 343 1801 

{Translation} 

ActIvItIes of HUJI In North Eutem ..... 

4016.SHRIMATI KARUNA SHUKLA : 

SHAI KIREN RIJIJU : 

WIll the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Govemment is aware that terrorist 

outfit of Bangladesh (HUJI) has consolidated Ita position 

In North-Eastem States, eapecially In Assam; 

(b) If 10, whether HUJI haa establlahed Ita base 
campa In Asaam and partlcularty In thff dlstricta of Chubri 

and BongaIgaon; 
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(c) if so, the detall8 thereof; end 

(d) the atepa taken by the Government to check the 

activities of HUJI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to (e) 

No specific inputs are available to suggest that Bangladesh 

based Herkat-UI-Jehad-Islami (HWI) has consolidated ita 

position in North Eastem States and particularty in Assam 
nor there are any inputs to suggest that HWI has 
established its base camps In Chubrl end BongaIgaon 
districts of Assam. However, there are reports that some 
insurgent groups from the North Eastem regions have 

links with Pakistan lSI and certain other fundamentall8tl 

terrorist organizations from neighbouring countries such 

as Bangladesh based HUJI. 

(d) The Govemment has been regularly taken up 

with Bangladeshi various security related matters lnclud-

ing misuse of Bangladesh soH for actMtIes Inimical to 

India at different levels through diplomatic channels and 

institutional mechanisms existing between the two 
countries. In addition, efforts of the State Govemments, 

who are primarily responsible for ensuring public order 

and security in their areas are being aupplem,nted by 

the Central Govemment through various measures such 

as deployment of additional Central Security Forces to 

aid the State authorities with the objective of carrying 

out intensive counter insurgency operations and provid-

ing security for vulnerable institutions and installations 

baaed on threat aaaesament; vigilance and surveillance 

on the border, including construction of border fencing; 

sharing of intelligence, financial 888istance for strength-

ening of the local Police Forces and Intelligence 

agencies under the Police Modemization Scheme; 

Provision 01 assistance for strengthening various aspect 

of security apparatus and other aapecI8 of anti-mIIItancy 

operations by way of reimbursement of Security Related 

Expenditure; assistance to the States for raIaIng of 

additional Forces in the form of India Reserve Battalions, 

etc. 

{English} 

4017.SHRI ASADUDDIN OWAISI : WID the Minl8ter of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether the Govemment Is considering to allow 

all educational institutions to offer popular courses like 

MBA and IT through distance and mixed education 

mode; 

(b) if so, the detalls thereof, 

(e) whether the three regulatory bodies i.e. UGC, 

AICTE and Distance Education Council (DEC) have jointly 

considered and decided to allow all educational institu-

tions to offer distance education courses, 

(d) If 80, the cou .... likely to be provided under this 

scheme; 

(e) the detailed guidelines issued by thf Govern-
ment to educational institutions in this regard, and 

(f) the steps takeM:leing taken by Govemment to 
ensure that the quality of these courses Is not degraded 

as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMAn D. 

PURANDESWARI) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The Programme/Courses approved by the 

respective statutory bodies of the Universitiesllnatltutlons. 

end approved by the respective regulatory bodies for 

TechnIcaUProfesalonal programmes can be offered through 

diatance mode provided these programmes are also 

recognized by the Oistance Education Council. In order to 

cut short the delay in seeking mulliple clearances for 

starting a Distance Education Programme, the three 
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regulatory bodies viz. UGC, A/CTE and DEC have dedded 

to provide a single window for considering propoeala 
"-through a joint committee mechanism. 

(e) and (f) The Govenvnent discharges its reaponsI-

billties of determining the standards In distance education 
through IGNOU's authority, DEC, which has communicated 
to Universitiesllnstitutions to adhere to the Norms and 

Guidelines apeclfied In the ~ for recognition of 

DEC from time to time and trying to ensure quality of 

programmes through distance mode by providing guide-
lines and organizing wortcshops and seminars. 

4018.SHRI JASUBHAI DHANABHAI BARAD: WiH the 

Minister of HUMAN RESOURCE DEVElOPMENT be 
pleased to state : 

(a) whether the Government propoeea to Introduce 
moral science as a compulsory subject In the varioua 

schools of the country in view of the fast racecIng moral 

values among the youth of the country; 

(b) if .so, the detaiIa ther8ot, and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVElOPMENT (SHRI MAA FAN) : 
(a) to (e) National Cuniculum-Framewor1c (NCF) 2005 
recommends introduction of 'Education for Peece' to 
nurture ethical developnlnt and Incuk:ation of values, 
attitude and skills required for living In harmony with 

oneself and with others, including nature, and to develop 
respect for human rights, justice, tDerance, coopendion, 

social responsibility, commitment to democracy, n0n-

violent conflict resolution and IOCiaI jU8tice. Central Board 
of Secondafy Education (CSSE) has Included moral 
education as a cornponeftt of value education Integrated 
into the curriculum across disciplines, and not 88 a 

separate subject. Council for the Inclan School Certlllcate 

Examinations requires its affiliated achooIs to ...... the 
students internally In ·Education in Moral and Spiritual 

Values' upto class X. 

4018.SHAI GlRlDHAR GAMANG : WIIIhe MInister of 
MINES be pIeued to state : 

(a) the esIImated coat of exp81111ion projeeIa of 

NALCO and the policy adopted for mobIIIzetion of funds 
for theexpaneion; 

(b) the total funds utilized 10 far aJongwIth the 

progreu made on each component of the expanalon; 

and 

(c) the atepa takenIpropoeed to be taken by the 

GovammaIIt to raduce the cost and time overrun of the 
projecta? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTlUZERS AND MINISTER OF STATE 

IN THE MINISTRY OF MINES (SHAI B. K. HANOIOUE) : 

(a) The original eatimated cost of ongoing 2nd phMe 
axpaneIon project of National AluminIum eon.,.ny lid. 
(NALCO) was As. 4081.51 CfOf8 (at March, 2004 price 

1eveI). The reviaed estimated coet at Man::h, 2007 price 

...... ia As. 5003 crore. The project coat ia funded moetIy 

through Internal resource generation. 

(b) NALCO has Informed that 88 of March, 2008, 

total commitment of As. 3729 crora has been made and 
expenditure of As. 1848.43 crot'8 has been fncumId. 

Overall expendIIure and progreea of expanalon 88 of 
March, 2008 Is given beIow:-

81. Pn:I;ect eegment ExpendIture Prog .... 

No. (As. Incrore) (In 'Yo) 

1. Minet and Alumna 618.99 72 

2. Smelter 683.18 68 

3. Captive Power Plant 646.26 80 

Total 1948.43 

(c) The Company has engaoed Mis. M;N. Daatur 
and Company 88 Ita conauItant for time and cosf 
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monitoring of the 2nd phue expansion PfO)ect. who 

conducI8 reviews regularly and aubmIta reports. The 
Company aIeo conducta ragular project review meetinga 

at the units and CO!pOrllte level to take remedial measures 
for· any IIippage in the mIIe8tone. The Company Is 

confident that the project would be cornmi8sioned within 

the reviaed estimate of the coat. The MInistry aJeo reviewa 

the progl'888 on quarterly baals. 

(Translation) 

4020.SHRI KAlLASH MEGHWAL: Will the MInister of 

COMMERCE AND INDUSTRY be pleued to state : 

(a) the programmes being impIemenIed by the 
Government under the "Export Promotion and Market 

Development" welfare scheme a10ngwfth the names of 

agencies and the States where the said programmes are 
being implemented during each of the last three yeera and 

in the current year, till dale; and 

(b) the details regarding the funds, grants, loans 

and other financial assiatance provided to varioua SIataa 

particularly. Rajasthan under the said scheme !during !he 

above period? , 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAiRAM RAMESH) : (a) Market Development 

Assistance (MDA) scheme, Market Access initiative (MAl) 

Schenw and Assistance to States for Creating InfrastNc-

ture for the Development and Growth of Exports (ASIDE) 

Scheme are being administered by the Department of 

Commerce. The MDA scheme is intended to provide 

financial aasistance for a range of export promotion 

activities being implemented by the Export Promotion 

Councils and Industry and Trade Associations on a regular 

ba8I8 every year. MAl scheme Is Intended to provide 

financial assiStance for medium term export promotion 

efforts wfth sharp focus on a country/product. FInancial 

assistance is available for Export Promotion Councils. 

Industry and Trade AssocIations. Agencies of State 

Governments, Indian commercial Missions abroad and 

other eligible entities as may be notified. Under AS/DE 

scheme, funds are granted to all States/Union Territory 

AdmInistrations including State of Rajasthan on the basis 

of approved aUocation criteria. 

(b) (I) State Government Projects funded 

under MAl Scheme during the last three 

years. 

51. State DetaUs of the Proposals Amount . Released Yeer 

No. Government 

1. West Bengal 

2. West Bengal 

3. Orissa 

4. Rajasthan 

(As. in lakhs) 

Proposal of Government of West BengaJ for infrastructure 44.55 

study. 

PIq)OS8I· of Government of West Bengal for study on 

Diatrict-W;~~pport Potential survey in West Bengal. 

~.~, ,., ," :1 ~'I •. ~. 

Proposal for assistance toaggresstve· International 
r~~gta 

Marketing Project for promotion of OrissaHandloom and 

HandIcrafts. 

The proposal of the State Government of Rajasthan for 

Imparting training to exporte,. of Rajasthan. 

2.62 

94.84 

10.00 

2005-06 

2005-06 

2006-07 

2007-08 
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(ii) Details, of funds released to all the Slate 

Govemments/Union Territory AdmInistrationa 

under ASIDE scheme. 

(As. in Lakhs) 

51. State Govemmentl Amount Amount Amount 

No. Union Territory 

2 

1. Andhra Pradesh 

2. Andarnan and 

Nicobar Islands 

3. Bihar 

4. Chandigarh 

5. Chhattisgarh 

6. Dadra and Nagar 

Haveli 

7. Daman and Diu 

8. Delhi 

9. Goa 

10. Gujarat 

11. Haryana 

Released Relea~d Released 
2005-06 2006-07 2007-08 

3 4 5 

1,545.00 1700.00 2,120.00 

0.00 0.00 o 

0.00 0.00 o 

320.00 175.00 o 

500.00 550.00 435.00 

0.00 0.00 o 

0.00 0.00 o 

265.00 145.00 283.51 

609.00 o 670.00 

4,338.00 4nO.00 5,972.50 

1,405.00 n2.5O 1,545.00 

12. Himachal Pradesh 553.00 600.00 600.00 

13. JarrmJ and Kastwnir 525.00 580.00 580.00 

14. Jharkhand 0.00 275.00 275.00 

15. Kamataka 3,399.00 3740.00 4,282.00 

16. Kerala 1,069.00 1175.00 1,175.00 

17. lakshadweep 0.00 o o 

18. Madhya Pradesh 1,435.00 790.00 1,580.00 

19. Maharashtra 6.552.00 7210.00 8,200.00 

2 3 4 5 

20. Orissa 693.00 785.00 892.00 

21. PondIcheny o 0 0 

22. Punjab 1,217.00 670.00 670.00 

23. Rajasthan 1,320.00 726.50 1,453.00 

24. Tamil Nadu 3,919.00 4312.00 4,988.00 

25. Uttar Pradesh 2.100.00 1155.00 2,310.00 

26. Uttaranchal 527.00 0.00 o 

27. West Bengal 2,009.00 2.210.00 2,206.00 

Total 34,300.00 32321.01 40,217.01 

1. Arunachal Pradesh 251.00 138.00 278.00 

2. Assam 1,257.00 891.50 1,383.00 

3. Manlpur 206.00 227.00 227.00 

4. Mizoram 324.00 356.00 358.00 

5. MeghaIya 834.00 917.00 299.00 

6. Nagaland 200.00 220.00 220.00 

7. Sikkim 200.00 220.00 220.00 

8. Trlpura 728.00 801.00 801.00 

Total 4,000.00 3570.50 3782.00 

Grand Total 38,300.00 35691.50 43999.01 

Voc.IIoMI Educ8IIon 

4021.SHRI M. ANJAN KUMAR Y ADAV : WI the MinIIter 
of HUMAN RESOURCE DEVELOPMENT be pIeued to' 

idate : 

(a) whether the Government has provided any 

Central aaaIatance for vocational education to various 
State Governments and Union T en1tortes including Andhra 

Pradesh; 



49 Written Answet;5 VAISAKHA 2, 1930 (SAKA) to Questions 50 

(b) if so, the details thereof during each of the last 2 3 4 5 
three years, State and Union Territory-wise; 

3 Mlzoram 538.00 
(c) the details of the work done during the said 

4 Sikkim 454.05 period; 250.00 

(d) whether there was undue delay in considering 

the proposals received from the States, particularly from 

Andhra Pradesh and many proposals are stin pending; 
and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANOESWARI) : (a) and (b) A statement showing the 

linancial assistance provided to various State Govem-

ments and Union Territories under the Scheme 01 
Vocationalisation 01 Secondary Education In the last 3 
years is enclosed. 

(c) Under the scheme 9619 vocational schools and 

20588 vocational sections have been sanctioned in the 

country so lar. 

(d) and (e) Some proposals were not approved for 

want of clarification from the State Govemments. An 

amount of Rs. 500.55 lakh was released to Govemment 
I 0' Andhra Pradesh as first instaHment during 2004-05. 

Thereafter, no claim was made by the Govemment of 

Andhra Pradesh for release of second Installment. 

Grants released to StsteslUTs during 2005-06, 

2006-07 and 2007-08 

(Rupees in lakhs) 

51. Name of the 2005-06 2006-07 2007-08 

No. State 

2 3 4 5 

Haryana 24.52 

2 Manipur 20.12 

5 Chandigarh 7.00 

6 Pondicherry SO.OO 15.53 

Tolal 1093.69 265.53 

[English] 

4022.SHRI G. KARUNAKARA REDDY : Will the 

Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether the Govemment has any proposal to 

install Direct-to-Home sets free 0' cost to public 

institutions in the country; 

(b) if so, the details thereof, State-Wise and Union 

Territory-wise; and 

(c) the number of DTH sets installed by the Union 
Government till date, State-wise, Including Kamataka State? 

THE MINISTER OF INFORMATION ~D BROADCAST-

ING (SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) The 

details of 8Chemes tor providing DTH sets in various 

StateslUTs are given in Statement enclosed. 

DTH sets provided/envisaged to be provided in 

various StstBslUTs 

I. DTH .. (10000 no.) Installed by Doordarshan In 
various St8te&1UT. - •• part of Ku-band project : 

SI. 
No. 

1. 

Stata/UTs 

2 

Chhattisgarh 

No. of DTH sets 

3 

528 
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2 3 

2. Gujarat 1253 

3. Madhya Pradesh 1942 

4. Karnataka 1500 

5. Rajasthan 2277 

6. Uttarakhand 300 

7. Himachal Pradesh 397 

S. Arunachal Pradesh 108 

9. Assam 333 

10. Manipur 108 

11. Meghalaya 108 

12. Mizoram 108 

13. Nagaland 108 

14. Tlipura 108 

15. Sikkim 108 

16. Jammu and Kashmir 500 

17. At various AIR and DO Illations 214 

(for monitoring purpose) 

L DTH .... (20000 no.) In HIIuc:MI .,....." - ...... 
of Ku-bend protect : 

6926 DTH seta have IIIf8IIdy been handed over to 

Nodal officers appointed by the State Government. 

Installation of abOve DTH sets Is to be carried out by 

the State Government. 

III. DTH sets (alongwith TV seta - 25000 no.) in NE 

states - as part of HE Special package (Ph.-II): 

81. 
No. 

StateJUTs 

2 

Arunachal Pradesh 

No. of DTH sets 
aIongwiIh TV sets 

3 

1730 
. -.--------.--- --------

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 3 

Assam 16820 

MBnlpur 2600 

Meghalaya 190 

Mizoram 800 

Nagaland 1990 

Tripura 750 

Sikkim 120 

All 25000 TV sets and 24975 DTH sets have already 

been handed over to Nodal officens appointed by the 

respective state Govemments. Installation of above 

sets Is to be carried out by the respective state 
Governments. 

N. DTH .... (1IIongwIth TV .... - .1000 no.) In An ..... n 

and Nlcobar .... nda - .. part of Special PKkllp 
for Island territories : 

These ara to be handed over to Nodal otrIcers 
appointed by the UT Administration. Installation of 
above sets is to be carried out by the UT 
Administration. Procurement action is in progress. 

V. DTH .... (aIongwtth TV .... - 10000 no.) In Jemmu 

and Kashmir - a. PIIfI of Jammu and Kuhmlr 

Special pack8ge (Ph."I): 

Supply of DTH sets and TV seta has commenced. 
These are to be handed over to Nodal officers 
appointed by the state Government. Installation of 

above sets Is to be carried out by the state 

Government. 

[Translation] 

Hindi Language In Science and Technology 

4023. SHAI RAGHUVEER SINGH KOSHAL ; WIH the 

MInister of HUMAN RESOURCE DEVELOPMENT be 
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pleased to state the atepa taken to make HIndi language 

competent in science and technology? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : The Comrni8sion for Scientlfic and 

Technical Terminology(CSTT) waa eatabIlahed In year 

1961 and is a subordinate office under the DepaJtment 

of Higher Education. The CSTT is devoted to the evolution 

of scientific and technical terma in Hindi, defining them 

and also propagating the coined terms. The CSTT 

publishes reference material In Hindi in the subjecta of 

Agriculture, Medicine and Engineering. The CSTT provides 

grants to Hindi Granth Academies to publiah University 

level textbooks in Hindi that includes textbooks relating to 
science and technology. 

[English] 

Mlsu .. of RAf Insignia 

4024.SHRI GIRDHARI LAL BHARGAVA : Win the 

Minister of HOME AFFAIRS be pleaaed to state: 

(a) whether the Govemment haa received any 

complaint from the Central Reserve Police F~ on the 
misuse of the Rapid Action Force (RAF) inalgnia by State 

police forces while deploying ita Special Armed Police 

Squads to check violence and terrorism; 

(b) If so, the details thereof; and 

(e) the action taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) and (b) CRPF 

has informed that Speciallaed Armed Police wing of 
Kolkata Police has been seen using in&ignis and uniform 

similar to that of the RAF. 

(c) CRPF has taken up the isaue with Commis-

sioner of Police Kolkata (WB) Inviting attention to the 

directives of Ministry of, Home Affairs dated 14.2.1997 

regarding use of name of RAF and its uniform by State 

Police Forcee and haa requested them to make 8UitabIa 
chang ... 

[Translation} 

Hellcopler to PMF 

4025.SHRI SANTOSH GANGWAR : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether the Government Is considering to make 

hellooptars available to the Para-MHltary Forces (PMF) 
including Saahastra Seema BaI for guarding the borders; 

(b) If eo, the time by when the said facility Is Hkely 
to be made available and the likely impact of the same 
on the functioning of the aald forces; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRtPRAKASH JAISWAL) : (a) to 
(e) Y .. Sir, a proposal for procurement of helicopters tor 
use by the Para-MilItary Forces (PMF) haa been under 

consideration of the Government. Efforts are being made 
to take a fInaJ decision In the matter at the earlleat. 

However, It would not be poaalble to Indicated precise time 

frame at this stage. 

[Eng/Ish} 

PertarrnmIce of Slow u.rn.rs In JNV. 

4028.SHRI G. NIZAMUDDIN : WIll the MlnIstar of 

HUMAN RESOURCE DEVELOPMENT be pleased to state : 

(a) the performance of the Jawahar Navodaya 

Vldyalayas aa against the National average and Public 

Schools during the faat three years; and 

(b) the meaaures initiated to guide, Improve and 
streamline the performance of slow learners In the-
Jawahar Navodaya Vldyalayaa of the country particuIatIy, 

Andhra 'Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FAN) : 
(8) The performance of the Jawahar Navodaya Vidyalayas 



55 Wriffen Answers APRIL 22. 2008 56 

as against the average of Central Board of Secondary 

Education (CBSE) and Independent SchooIa during the 

last three years, based on the CBSE board rasuIta. is as 
under:-

Class School Systems 2005 2006 2007 

Pass % age 

X NVS 90.82 91.13 96.41 

CBSE 74.60 n.16 84.44 

Independent 85.87 85.94 91.81 

XII NVS 87.08 90.24 90.11 

CBSE n.so 79.55 SO.84 

Independent 81.28 82.35 82.29 

(b) The following measures have been initiated to 
guide, improve and streamline the performance of slow 
learners in JNVs, Including those in the State of Andhra 
Pradesh:-

1. Identification of weak students and assigning 

thetil to the teachers for their personal super-
vision. 

2. In order to improve the language skill, viz, 

written, oral and listening skills are given 

adequate importance and individualized lnstruc-

tions are given to those students. 

3. Slow learners are encouraged to taste the 

feeling of 8UCC8S8 in any one of the areas like 

participation in assembly programmes. co-

curricular activities, art. music, sports and 

games, instrumental music. recitation etc. 

4. Micro-level teaching and testing in remedial 

classes are done so that every child under-

stands concepts developed In the lesson. 

5. Parent-teacher interaction. 

6. Continuous vieit of the supervising officers to the 
Vidyalayas for monitoring prograas. 

Shortage of Staff In UTa 

4027.SHRI DAHYABHAI VALLABHBHAI PATEL: WIll 
the Minister of HOME AFFAIRS be pleased to state: 

(a) the details of posts lying vacant in various 

departments of the UTs of Daman and Diu and Dadra and 

Nagar Haveli. category-wise; 

(b) whether the Government hu received any 

request from these UTs administrations for filling up of 
these poets; and 

(c) if so. the steps taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAIMATI V. RADHIKA SELVI): (a) to (c) 

Category-wiae number of posta lying vacant In various 

Departments of U.T. Administrations of Daman and Diu 
and Oadra and Nagar Havel! are as under:-

Category 

Daman and Diu 

Dadta and Nagar 

Haveli 

A 

30 

30 

B C o Total 

15 46 10 101 

18 199 51 298 

Administrator of these Union T enttories as AdmInIa-
trator Is competent to fill up the post under group A. B and 
C in consultation with UPSCISSC. 

Apart from the above. there are 16 sanctioned posts 

and 5 proportionate reserve posts of DANICS Cadre in 

these UTa of which 14 officers are preeently posted. 

Besides, two officers are under suspension and one 

officer 18 on training. Hence. no post Is lying vacant. ,.. 

regards. 3 sanctioned poets of DAMPS Cadre. 5 oflloera 

have been posted. Hence. no post Is lying vacant. 

{TrtmslstlonJ 

4028.SHRI RASHEEOMASOOO : WI" the MInister of 
HOME AFFAIRS be pleased to state: 
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(a) whether human bones have been found in 

Nandlgram as reported In "Navbharat Times" dated 

December 13, 2007; 

(b) If 80, the action taken by the Government In this 

regard; and 

(c) the details of the report submitted by the NHRC 

on Nandlgram violence? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) As 

per available information, a grave was found In a paddy 

field of Parul Ball village under PS Nandlgram, West 

Bengal on 10.12.2007. This grave was dug on 12.12.2007 

in the praaence of a MagIstrate, Central Buraau of 

Investigation and State Police OffIcers, and one dead body 

kept In a gunny bag was found therein. 

(b) Further acUon In the matter falls within the 

domain of the State Govemment. 

(c) NHRC in ita Report dated 19.12.2007 recom-

mended, Inter-alia, Immediate steps for rehabilitation of an 

the viUagers who have been displaced and whose houses 

are being damaged; continued deployment of CRPF till the 
completion of the Panchayat elections; maintenance of 
proper record of all medico-legal C8sea, pro,er treatment 

and diagnosis of female victimalpatlents, proper infra-

structure and suffICient manpower to all the Government, 
hospitals etc.; welfare measures in the dlstulbed areas so 

as to regain the faith and confidence of the vlRagers; 

immediate and impartial comprehensive survey of the 

108888 suffered by the villagers; free registration of 

criminal cases and Immediate arrest of accused after 

iq)artial Investigation; constitution of a special team to 

determine the actual number of missing persons and 

necessary steps to trace them; timely preparation of a 

comprehensive plan to maintain law and order during the 

Panchayat electlors; reconsideration of the pros and cons 

of policy of acquiring fertile agricuHural and cuH1vab1e lands 

from the farmers for setting up Special Economic Zone, 

etc. A separate CommHtee recommended certain sugges-

tions regarding compensation for damage that occurred. 

[English] 

Viral .... Tobacco 

4029.SHRI RAMESH DUBE : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) the areas In the country where Virginia tobacco 

is produced; 

(b) the total production and export of Virginia 

tobacco In the country during the last three years and the 

current year, till date, State-wise, year-wise; and 

(c) the number of Virginia tobacco farmers helped 

by the T obaoco Board in different parts of the country 

during the above years, year-wiae, State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) In India majority of Rue 

Cured Virginia Tobacco Is produced In different areas in 

Andhra Pradesh and Kamalaka. A very small quantity is 

produced In the Orissa and Maharashtra. 

(b) The total production and export of Virginia 

tobacco In the country during the last three years and the 

current year, till date, State-wise, year-wise are given 

below:-

(Quantity: in tons) 

Year Andhra Pradesh Crop Kamataka Crop 

Production Export Production Export 

2004-05 153000 64192 90340 41225 

2005-06 145360 67764 82910 41811" 

2006-07 171950 72293 96980 48007 

2007-08 167000 Not 87660 Not 

(Estimated) Available· Available' 

• According to Tobacco Board, total FCV exports In 2007-

08 are around 124525 tons. 
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<e) The number of Virginia tobacco farmers ben-

efited by the various schemes operated by the Tobacco 
Board is given below:-

Year Andhra Pradesh Karnataka 

including Orissa and 

Maharashtra 

No. of benefICiary No. of beneficiary 

2004-05 6907 16207 

2005-06 6066 7120 

2006-07 15150 2228 

2007-08 8046 7143 
(Provisional) 

Export of Packed Flour 

4030.SHRI SUGRIB SINGH: WiD the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

<a) whether the ~ of Indian packed flour has 
increased in the international market in the recent past; 

(b) if so. the details in this regard; 

(e) the quantity of packed flour exported to various 

countries aIongwith its value during each of the last three 

years and in current year. tiD date. country-wise; and 

(d) the name of the companies uportIng such 

packed ftour to various countries during the aaid period? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (8) and (b) Aa per the exietIrlg 
Foreign Trade Policy. the export of wheat and wheat 
products including wheat flour Is prohibited till further 

orders under the Notification No.33 i8aued on 8th October, 

2007. 

(e) The country-wise quantity of export of wheat and 

Mealin Hour (HS C~ 11010000) during 2005-06, 2006-
07 and 2007-08 (April to June) Is given in the Statement. 

(d) The information Is being collected and wUt be 
laid on the Table ·01 The House. 

.......... t 

Export Impott Data Bank 
Export :: Comrnodity-wiM al/ countIies 

CommodIty: 11010000 WhNt or MesHn Flour 
Unit KGS (Ouanlity In fhouNntJe) 

51. Countty 2005-2008 2008-2007 
No. 

2 3 4 

1. Australia 1,152.53 2,520.28 

2. Baharain IS 280.51 314.3 

3. BangIadeeh PR 382 

4. Belgium 30 

5. Bhutan 937 

6. Botawana 42 84.58 

7. Brunei 174.13 149.2 

8. Canada 449.35 587.09 

9. Taiwan 30.2 0.07 

10. ChIna PAP 72.9 93.7 

11. Comoroa 120 

12. Congo P REP 2.58 0.1 

13. Cyprus 2.13 

14. Denmark 14 

15. Eritrea 0.7 

16. France 2.8 17.5 

17. Gambia 13.5 14.5 

18. Gennany 125.75 12.23 
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2 3 4 2 3 4 

19. Ghana 0.05 10.3 45. New Caledonia 4 

20. Guyana 3 46. New Zealand 313.18 709.21 

21. Hong Kong 680.28 205.4 47. Niger 0.01 

22. Indonesia 7,368.80 48. Nigeria 149 

23. Ireland 16 49. NOfWay 42 68.3 

24. Israel 1.5 32.65 SO. Oman 465.19 487.72 

25. Italy 51. Panama Republic 6 12.9 

26. Cote O'ivoire 2 52. Philippines 452.52 341 

27. Jamaica 0.5 53. Qatar 474.34 579.4 

28. Japan 116.82 168.18 54. Reunion 2 

29. Kenya 3.9 18.5 55. Saudi Arab 66.46 72.6 

30. Kuwait 78.61 lOS.5 56. Senegal 0.12 

31. Liberia 6.1 18.36 57. Seychelles 87.1 117.6 

32. Macao 0.85 14 58. Sierra Leone 0.72 

33. Madagascar 847.75 10 59. Singapore 2,164.34 2,617.61 

34. Malawi 1,112.00 1.25 60. South Africa 166.55 244.5 

35. Malaysia 1,046.61 666.49 61. Spain 28 63 

36. Maldives 5,216.68 7,254.97 62. Sri Lanka DSR 636.6 334.1 

37. Marshall Island 22 63. Swaziland 0.7 

38. Mauritius 120 43.82 64. Switzerland 10.9 19.92 

39. Mexico 0.5 65. Tanzania REP 22 

40. Mozambique 0.88 66. Thailand 89.58 199.63 

41. Namibia 1.5 67. Trinidad 0.1 

42. Nepal 99.32 4,005.58 68. Turkey 0.9 

43. Netherland 23.25 835.68 69. Uganda 8.5 8.4 

44. Netherlandantil 2.5 70. U Arab EMTS 2,087.47 2,116.07 
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2 3 4 2 3 

71. U K 4,049.00 5,789.n 18. Gambia 

72. Ukraine 1.6 19. Germany 41 

73. USA 5,070.46 6,490.49 20. Ghana 18 

74. Uzbekistan 7 21. Hong Kong 53 

75. Zambia 1.2 22. Ireland 

Talal 36763.89 37675.59 23. Isra.1 1.5 

24. Italy 2.3 
81. Country 2007-2008 
No. (Apr~) 25. Cote O'IvoIr8 

2 3 26. Japan 24.15 

1. Argentina 27. Kenya 0.62 

2. Australia 525.95 28. Korea RP 4 

3. Baharain IS 74 29. Kuwait 18 

4. Belgium 30. liberia 3 

5. Botswana 11 31. Macao 

6. Brunei 38.7 32. Madagaac:ar 

7. Butgaria 20 33.MaIIIwi 

8. Cameroon 1.9 34. Malaysia 134.01 

9. Canada 111.14 35. Maldives 1,850.54 

10. Taiwan 36. MaI1IhaII leland 

11. China P RP 38 37. MaurtUua 

~2. Comoros 38. Mozambique 

13. Congo PREP 39. Namibia 

14. Cyprus 40. Nepal 59.65 

15. Denmark 41. Netherland 7.76 

16. Finland 4.8 42. Netherlandantll 0.51 

17. France 8 43. New CeIedonIa 
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44. New Zealand 

45. Niger 

46. Norway 

47. Oman 

48. Panama Republic 

49. Philippines 

SO. Poland 

51. Oatar 

52. Reunion 

53. Russia 

54. Saudi Arab 

55. Saychelles 

56. Sierra Leone 

57. Singapore 

58. South Africa 

59. Spain 

60. Sri Lanka DSR 

61. Swaziland 

62. Switzerland 

63. Tanzania REP 

64. Thailand 

65. Trinidad 

66. Uganda 

67. U Arab EMTS 

68. U K 

69. Ukraine 
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3 

168.36 

20 

170 

48.89 

19 

190.7 

10 

17.8 

12.9 

669.34 

32.5 

87.8 

4 

31.49 

1.25 

612.4 

1,089.88 

2 3 

70. USA 1,638.91 

71. Uzbekistan 

Total 7874.75 

Violation of T.,.... and CondItIon. of 

IIInIng Lene 

4031.SHRI ANANTA NAYAI< : WI the Minister of MINES 

be pleased to state : 

(a) whether the Government is aware of the growing 
violation of the terms and conditions of mining lease by 

several private owners in Orissa and other States thereby 

causing a huge loss of revenue to the State exchequer; 

(b) If so, the details thereof; and 

(c) the action taken/proposed to be taken against 

such mine owners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAL AND FERTILIZERS AND MINISTER OF STATE 

IN THE MINISTRY OF MINES (SHRI B.K. HANDIOUE) : (a) 

Terms and conditions of a mining lease are given in the 
lease deed signed between the lessee and the State· 
government and the concerned State Government under-

takes monitoring of any violation of terms-and condition 
of the mining lease. As per available information, the 

Central Government is not aware of any violation of the 

terms and conditions of the mining lease which has 

caused huge loss of revenue to the State exchequer. 

(b) and (c) 00 not arise in view of (a) above. 

Immoral Acta Pe.petillted by IhdIa 

4032.SHRI K. SUBBARAYAN : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Govemment has witnessed in-

stances of cultural, moral and human rights violation 

perpetrated by MedIa; 
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(b) if so, the details thereof; and 

(c) the steps taken by the Government to check 
such immoral acts perpetrated by Media? 

THE MINISTER OF INFORMATION AND BROADCAST-
ING (SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) 

Numerous references are received from public complain-
ing against scenes and articles in Print and Electronic 

media from time to time. 

In the Electronic media, there is no provision of pre-

censorship of programme telecast by Private Channeta. 
However, all the Private Channels are required to adhere 
to the Programme and Advertisement Code preac:ribed 

under the Cable T elevtsion Networks (ReguJation) Ad, 
1995 and Rules framed thereunder. This Ministry has 

constituted an Inter-Ministerial Committee for monIlOring 

the violation of the Programme and Advertising Codes 
prescribed under the Act and Rules framed thereunder. 

Action is taken as per the provisions of the Cable Act 
whenever any specific violation is found. Government had 

constituted a committee to review the existing Programme 

and Advertisement Codes and the Committee has 

submitted its report to the Govemment which is available 

on the Ministry's website www.mib.nic.in. 

As far as print media is concerned, the Government 

does not control and interfere with the contents published 

in the Print media. It has set up a specialized body for 

looking into the matters related to the Print media i.e. the 

Press Council of India (PCI). The PCI looks into the 

complaints with reference to the "Norms of Journalistic 

Conduct' framed by it and if satisfied that any violation has 
taken place takes action to wam, admonish or censure 

the pubticationfJOUmalist concemed. 

[Translation] 

Sports In School CurrIculum 

4033.SHRIMATI RUPATAI D. PATIL: 

SHRI HANSRAJ GAHIR: 

Will the Minister of HUMAN RESOURCE DEVElOP-

MENT be pleased to state: 

(a) whether the Government is contemplating to 

include sports in the curriculum of Educational lnatltutions; 

(b) If 50, whether the Govemment has received any 

proposal from the States including Maharashtra In this 

regard; 

(e) If so, the detans thereof, State-wise; 

(d) whether required number of physical education 

teachers are available In the schools fOf the purpose; 

(e) whether the Government i8 conaIdering to iasue 
guidelines to the State Governments for Including sports 

in the cuniculum and appointing physical education 

teachers; 

(f) if 50, whether the Government is likely to fix a 
time-limit in this regard; and 

(g) if ao, the detaila thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) National Curriculum Framework (NCF) - 2005 has 

conceptualized Health and Physical Education 88 an 
integral subject area. The syllabi of Health and Physical 

Education from CIasaea I to X, drawn up in Hght of NCF -

2005, incorporate sports and games as continuing 

actlvitiea at all stages of school education. Physical 

education including sports is an integral part of the core 
curriculum of Classes I to X in schools affiliated to Central 

Board of Secondary Education (CBSE) Several atates also 

have HeeJ1h and Physical Education as a compulsory 

aubject upto secondary atage. 

(b) No, Sir. 

(e) Doea not arise. 

(d) ~ per the 7th All India School Education Survey 

(AISES), wHh reference date 88 30.9.2002, 62% of 

secondary schools in the country had teachers for PhysIcal 

Education, phyaical training or Yoga. CBSE givea affiliation 

only to those achoola which have at least one qualified 

Physical Education teacher. Phyaical Education teachers 
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are available in adequate number in Kendriya Vidyalayas 

and Navodaya Vidyalayas. 

(e) NCF·2005 recommends HeaJth and Physical 

Education to be compulsory upto the secondary stage. 

(I) No, Sir 

(g) Does not arise. 

{EngHsh] 

4034.SHRI HARILAL MADHAVJI BHAl PATEL: 

SHRIJASUBHAIDHANABHAIBARAD: 

SHRI E.G. SUGAVANAM: 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment of Gujarat has submit· 

ted a proposal for road development of various infrastruc-

ture linkages for the overall development of Dalhi-Mumbai 

Industrial Corridor (DMIC); 

(b) if so, the details thereof; 

(c) whether the Govemment has any Pro6osat to 

set up manufacturing hub along DMIC; and 

(d) If so the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POUCY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRr ASHWANI KUMAR) : 

(a) and (b) Yes, Sir. Mls.Gujarat Infrastructure Development 

Board (GlOB), a Govemment of Gujarat entity has 

proposed improving 12 roads in Gujarat by 416 Ianing in 

the Delhi Mumbal Industrial Corridor. 

(c) and (d) The Project envisages setting up 

manufacturing hubs in each of 12 ladustrlal Nodes in 

Phase-I of the DelhI Mumbal Industrial Corridor Project. 

Those hubs are envisaged for general manufacturing, 

engineering, Auto and auto-components, marble, leather, 

textile, petrochemicals, chemicals, food processing and. 
agro-processing. 

SettIng up of SAARC University 

4035.SHRI NAVEEN JINDAL: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether any suggestions have been received 

from the SAARC countries for setting up of the SAARC 

UnlYeralty In the country; 

(b) if so, the details thereof; and 

(c) the time by when the University is likely to be 

sel up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRlMATI D. 

PURANDESWARI) : (a) to (c) No, Sir. However, during the· 

13th SAARC Summit (Dhaka, 12·13 November 2005), the 

Prime Minister of India, proposed that a South Asian 

University (SAU) should be established. An agreement for 

establishing SAU was signed during the 14th SAARC 

Summit in New Delhi. It was agreed that the main campus 

of the University would be in India. The Govemment has 

already initiated action in this regard and the University 

is Ukely to start Its first session from July 2009. 

[Translation] 

Increase In Crime Due to Unemployment 

403S.SHRI eHANDRABHAN SINGH: 

SHRI PUNNU LAL MOHALE : 

WIH the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether the Govemment is aware that the 

educated youths are entering into the world of crimes due 

to unemployment; 

(b) If so, whether the Government has conducted 

any survey in this regard; and 
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(c) if so, the details and outcome of the survey? 

THE MINISTER' OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (OR. SHAKEEL AHMAD) : (a) As per 

information compiled by National Crime Records Bureau 

(NCRB), a positive correlation between the growth in 

incidence of crime and the population or the country has 

been observed. The other factors influencing the crime 

situation at a particular place besides population could be 

growing urbanization leading to migration of population 

from neighbouring places. illegal settlements, diverae 

socio-cuhural disparities, unemployment. economic in-

equality etc. 

(b) and (c) The Union Ministry or Home Affairs is not 
aware of any such survey. 

Integrated Infrastructure Development Centre 

4037.SHRIMATI YASHOOHARA RAJE SCINDIA: 

SHRI CHHATT AR SINGH OAABAA : 

Will the Minister of MICRO, SMALl AND MEDIUM 

ENTERPRISES be pleased to state : 

(a) whether the Government has received pr0pos-

als from varioos State GovemmentslUnion Territories 

including Madhya Pradesh Govemment regarding seiling 
up of Integrated Infrastructure Development Centre; and 

(b) if so, the action being taken thereon aJongwith 

the time by when the said proposals are likely to be 

approved? 

THE MINISTER OF MICRO, SfvtAL.L AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

Yes. Sir. The Ministry or Micro, Small and MedIum 
Enterprises has received proposals from various State 

Governmen1s1Union Territories including Madhya Pradesh 

Government regarding setting up or Integrated Infrastruc-
ture Development Centre. Out of the propoaata received, 

108 proposals (84 for new centres and 24 for upgradation 

or infrastructure) including 8 new centres in Madhya 

Pradesh have been approved, under the erstwhile 

Integrated Infrastructure Development (110) scheme. 

Pursuant to the announcement made in the Promo-
tional Package for micro and smaH enterprises, the 

Integrated Infrastructure Development scheme has been 
subsumed under the Micro and Small Enterprises Cluater 

Development Programme (MSE-CDP) in October 2007. 

The guidelines of the MSE-CDP scheme are being 

revised. 17 proposals received in the recent past are 

under examination for consideration under the revised 

MSE-COP scheme. 

InduetrIaI unlta .. up by KVIC 

4038.SHRI MITRASEN YADAV : Will the Minister or 
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to state : 

(a) the I"IUfIt)er of village Industrial units set up by 

the Khadi and VIllage Industry Commission during each 
of the last three years; 

(b) the total number or employees engaged therein; 

and 

(e) the number of register&d rural units at Pf888"l, 

State-wise and Union Territory-wise? 

THE MINISTER OF MICRO. SMAll. AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b). 

The Khadi and Village Industries Comrniasion (KVIC) 

does not set up village industry (VI) units of its own. VI 

units are set up under the Rural Employment Generation 

Programme (REGP) by eligible entrepreneurs in rural 

areas, including small towns with population upto 20,000. 
For this purpose, margin money assistance is provided 

to the enbepreneurs by the Govemment through the KVlC 
and loans are made available by banks. The StatellJnlon 
T enttory-wtse detatI8 of the VI units set up and additional 

employment generated under the AEGP during 2004-05, 
2005-06 and 2()()6.()7 are given In the Statement-I 

enclosed. 

(e) The StatelUnion Territory-wiSe detaI18 of the VI 

units set up under the REGP 8Ince the inception or the 
scheme from 1 April 1995 and upto 31 March 2007, ... 
given In the Statement-II encIoeed. 
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Statement-l 

StateiUnion Territory (UT)-wise details of viliagB industty units set up and estimated employment 

generated under the REGP during 2004-05. 2005-06 and 2006-07 

SI. StateAJTs Number of village industry Employment generated (Number of 

No. units persons) 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 

2 3 4 5 6 7 8 

1. Chandigarh 8 3 2 188 36 50 

2. Delhi 9 15 13 144 112 267 

3. Haryana 1140 1058 869 35691 26541 28339 

4. Himachal Pradesh 469 650 803 12256 12276 17102 

5. Jammu and Kashmir 922 1402 1716 9406 18284 23274 

6. Punjab 864 440 1022 30665 16654 35604 

7. Rajasthan 1537 2133 1340 38287 59596 44168 

8. Andaman and Nicobar 6 598 127 93 4495 323 

Islands 

9. Bihar 254 692 849 5049 11445 12334 

10. Jharkhand 240 217 221 6855 3756 7289 

11. Orissa 991 650 857 15241 9670 16311 

12. West Bengal 2584 2078 2290 36581 36853 42834 

13. Arunachal Pradesh 43 76 88 219 1857 2106 

14. Assam 1658 2229 1599 25768 49595 30912 

15. Manipur 102 65 139 1313 416 1881 

16. Meghalaya 146 206 165 3789 1962 2174 

17. Mizoram 162 365 990 5180 18255 16455 

18. Nagaland 151 316 156 3851 5549 3358 

19. Tripura 233 306 212 3994 5616 5851 

20. Sikkim 139 106 89 3227 1750 2208 
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2 3 4 5 6 7 8 

21. Andhra Pradesh 1988 2278 2113 66463 66050 59750 

22. Kamataka 934 1314 1689 19478 27129 42420 

23. Kerata 914 1217 912 16434 30586 30144 

24. Lakshadweep 0 26 0 0 292 0 

25. Pondicherry 7 56 164 146 187 854 

26. Tamil Nadu 925 1036 1075 19159 20055 25216 

27. Goa 138 136 1041 1670 801 1389 

28. Gujarat 376 516 412 8581 17947 13520 

29. Maharashtra 1773 3120 2296 25040 30928 27182 

30. Chhattisgarh 656 551 691 18347 17348 11719 

31. Madhya Pradesh 1361 736 934 40539 15365 22332 

32. Unarakhand 513 527 641 10471 10948 10962 

33. Uttar Pradesh 2210 1532 1509 64900 45322 51123 

Grand Total 23453 26650 26087 530025 567676 595451 

s....m.m-ll 2 3 

StatelUnion TBfritDry (UT}-wistI details of viIlIJge 6. Punjab 11929 
industry units set up IJI1der the REGP since the 

inception of the scheme from I, April 7. Rajasthan 30907 

1995 and upto 31 March 2007 8. Andaman and Nicobar 1147 

SI. Name of the Number of REGP units 
Islands 

No. StateMr upto 31 March 2007 9. Bihar 2641 

2 3 10. Jharkhand 1496 

1. Chandigarh 161 11. Orlllll8 5664 

2. Delhi 256 12. West Bengal 24175 

3. Haryana 8176 13. Arunachal Pradesh 586 

4. Himachal Pradesh 3827 14. Assam 7693 

5. Jammu and KashmIr 10674 15. Manlpur 1044 
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2 3 

16. Meghalaya 3664 

17. Mizoram 2425 

18. Nagaland 5413 

19. Sikkim 481 

20. Tripura 1184 

21. Andhra Pradesh 19249 

22. Kamataka 17096 

23. Keraia 11470 

24. Lakshadweep 36 

25. Pondicherry 1176 

26. Tamil Nadu 8852 

27. Dadra and Nagar Haveli o 

28. Goa 2679 

29. Gujarat 2402 

30. Maharashtra 2711~ 

31. Chhattisgarh 3029 

32. Madhya Pradesh 21554 

33. Uttaranchal 3475 

34. Uttar Pradesh 20766 

Total 262442 

{Engfish] 

AI RHIo StatIon_ 

4039.SHRI VANLAl ZAWMA: 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

Will the Minister of INFORMATION AND BROADCAST· 

ING be pleased to state : 

(a) whether the FM radio atations of All India RadIo, 
Aizaw! in Mizoram and Jamnagar In Gujarat have been 
commiasioned; 

(b) if 80, the details thereof; 

(e) if not, the reasons therefor; and 

(d) the time by when they are likely to be 
commissioned? 

THE MINISTER OF INFORMATION AND BROADCAST· 

ING (SHRI PRIYA RANJAN DASMUNSI) : (a) to (e) 6 kW 

FM Transmitter at Aizaw! (Mizoram) has been c0mmis-

sioned on 02.10.2007. Primary channel programmes of 

All India Redio (AIR), Alzawl are being relayed in the 
evening from 5.00 P.M. to 10 P.M. However, there is no 
proposal to set up AIR radio station at Jamnagar. 

(d) Does not arise. 

Re •• lrch on Chemlc.I Weepona 

4040.SHRI ABU AYES MaNDAI.: Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether the Council of Scientific and Industrial 

Ae8earch (CSIR) has developed the facility to tast 
chemical weapons in Its own laboratories; and 

(b) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAI.) : (a) No, Sir. However, Indian Institute of Chemical 

Technology (IICT), Hyderabad is In the process of getting 

designated by Organization for Prohibition of Chemical 

Weapons (OPCW), IU' a Centre for offsite analysis of 

chemicals related to Chemical Weapons Convention 

(CWC) of which India is Signatory. A Centre for Analysls 

of Toxins (CACT) has been set up to take up wori( of that 

nature at \lCT. 

(b) Centre for Analysis of Toxins (CACT) is part of 

Analytical Division, nCT, Hyderabad. The Centre is 

participating in the official proficiency teats conducted by 

OPCW. The Centre is equipped with sophisticated 
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instruments to carry out these analyses. The Centre has 
perfonned admirably in proficiency testing conducted by 

OPCW and would become eligI)Ie for getting designated 

status by OPCW. 

[Translation] 

SpecieI EconomIc Zone Act 

4041.SHAIMATI BHAVANA PUNDALIKRAO GAWAU: 

SHRI SANJAY DHOTRE : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the proposals racaived under the SpedaI 

Economic Zone Act; State-wise; 

(b) the main objectives and proyIsions of the Act 

aJongwith the names of the States which are not in 

agreement with the said Act; 

(e) the reaction of the Government thereon; 

(d) whether the Government has deddad not to 
make any changes in the said Act In view of lime 

cons1raintS; 

(e) if so, whether a uniform appt08Ch has been 

adopted in ttUs regard; 

(f) if so, the deIaiIs thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) Since the coming into force 

of the Special Economic Zones Act, 2005. 453 formal 

approvals have been granted for setting up of Special 

Economic Zones (SEls) spread over 22 Stales and Union 

Territories (UT). A statement giving the diatribution of 

proposals received for setting up of SpecIal Economic 

Zones (SEls), which have been approved by the Board 

of Approvals under the SEZ Act, 2005 is enclosed Its 

Statement. 

(b) and (e) The objectives of the SEZ Act are (I) 

Generation of 8ddItionaI economic activity; (II) Promotion 

of exports of goods and services; (lH) PromotIon of 

investment from domestic and foreign sources; (Iv) 

creation of employment opportunities and (v) devaIopment 

of Infraatructunt facilitle8. No State has indicated that they 

are not In agreement with the objectives and plOYlslona 
of the Special Economic Zones Act (SEZa). 2005. 

(d) to (g) There is no proposal to amend the 

proviaIona of SEZ Act, 2005. which is applicable to aM 

States. 

Formal In principle NotIfIed 
approvals approvals SEZa 

1 2 3 4 

Anethra Pradesh 72 3 54 

Chandlgarh 2 2 

Chhalliagarh 2 

Delhi 2 

Dadra and Nagar HaveII 4 

Goa 7 3 

Gujarat 39 9 18 

Haryana 38 17 18 

Himachal Pradesh 2 

Jhartd1and 

Karnataka 41 10 20 

Kerala 12 1 8 

Madhya Pradesh 13 5 3 

Maharaahtra 88 37 24 

Nagaland 2 

Oriaaa 9 4 
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2 3 

Pondicherry 

Punjab 7 8 

Rajasthan 8 9 

Tamil Nadu 59 12 

Uttar Pradesh 23 4 

Uttaranchal 3 

WestBengal 21 13 

Grand Total 453 136 

FIr. Fighting Equlpmenta In Kendrlp 
VldyeJayaa and NIIvodllp VldyeJayae 

4 

2 

4 

33 

8 

6 

207 

4042.SHRIMATI KIRAN MAHESHWARI ; WUI the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether fire fighting equipments ara not avail-

able in the Kendrlya Vidyalayas and Navodaya VldyaJayas; 

(b) if so, the details thereof, alongwith the reasons 

therefor; , 
(c) whether the Govemment has issued certain 

guidelines to the State Govemments for taking immediate 

steps to provide adequate fire-safety measures in all 

SchoolslCollegeslUniversities in the country; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) and (b) Fire extinguishers have been provided in ali 

Kendrlya Vidyalayas and Navodaya Vtdyalayas across the 

country. 

(e) to (e) Yes, Sir. The Minister of Human Resource 

Development had written on 27.7.2004 to Chie' Ministers 

0' States to sensitize all ,m.cational institutions on safety 

of student. Ileeplng the buildinga free 0' inflammable 
materials, ensuring adequate emergency exits, providing 

adequate water and sand for the purpose of fire fighting· 

etc. Similarly, Instructions have also been issued by 

National Disaster Management Division of Ministry of 

Home Affairs on 2.9.2004 and by Ministry of Human 

Resource Development on 5.11.2004. 

[English} 

KIlling of flw'8oM by Blue Una 
Bu ... and Trucke 

4043.SHRI PRABHUNATH SINGH: 

SHRiMATI SANGEETA KUMARI SINGH OEO: 

SHRIMANSUKHBHAIO.VASAVA: 

Will the Minister of HOME AFFAIRS be pleased to 

state; 

(a) the total number of persons killedlinjured by 

blue line buses and trucks in Delhi, gender-wise during 

2007 and 2008 till date separately in comparison to 

Mumbai, Koikata and Chennai; 

(b) the total number of such drivers and busltruck 

operators arrested by the Government during the said 

period and action taken against them; 

(c) whether the Government has any proposal to 

amend the Motor Vehicle Act to make the punishment more 

stringent; and 

(d) if so, the time by when the said amendment is 

likely to be made? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (a) and 

(b) The National Crime Records Bureau (NCRB) does not 

compile and maintain specific data on the persons killed 

or injured in the accidents by blue line buses. However, 

as per .the latest reports, detaHs of persons killed gender-

wise by private buses and by Government and private 

trucksllorries compiled by NCRB for the year 2005 and. 

2006 in respect of Delhi, Mumbai, Koikata and Chennai 

are given In Statement enclosed. NCRB does not compile 
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and maintain data regarding number of drivers and bus 

operators arrested and action taken against them. As far 

as NCT of Delhi is concemed, the I1IqUiaIte Infonnation 

Is given betow:-

Year Type of Vehicle Persons KHied Seriously injured 

Male 

2007 Blue Line Buses 136 

Trucks 285 

2008 (upto 31st March) Blue Line Buses 21 

Trucks 57 

Year Type of Vehicle Persons arrested 

2007 

2008 (upto 

31st March) 

2 

Blue Line Buses 

Trucks 

Blue Line Buses 

3 

518 

618 

67 

Female Male Female 

27 301 22 

20 636 39 

4 66 8 

5 140 4 

2 3 

Truck8 161 

(c) and (d) With a view to enhance penaftie8 provided 

for various traffic offences under the Motor Vehicle Ad, 
1988 to make them mont d8temmt, the Motor Vehicle 

(Amendment) Bill, 2007 has been Introduced in the Rajya 

Sabha on 15.5.2007. 

sr.t.ment 

City 2005 2006 

TruckIl.ony Private Bus TruckIl.ony Private Bus 

Male Female Male Female Male Femate Male Female 

Chennai 160 55 40 

Delhi (City) 110 9 99 

Koikata 6 0 22 

Mumbai 78 12 11 

Flaws in Mid Dey .... , Scheme 

4044. SHRI UDAY SINGH: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state : 

(a) whether C and AG has recently found flaws in 

the functioning of the M"ld-Oay Meal Scheme in some 

Slaleos/Unton Territories; 

5 

20 

4 

7 

319 44 35 7 

99 6 97 15 

10 0 34 3 

102 15 32 7 

(b) if so, the detaIIa thereof; and 

(c) the corrective etepe the Government proposes 

to take to check the flaws In the acheme for ImOOIh 
implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVEl.OPa.ENT (SHRt M.AA FATMI) : 
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(a) and (b) The C and AG in their report for the year ended 

March, 2005 on the performance audit 0' Sarva Shikaha 
Abhiyan had pointed out certain Inconsistencies in the 
coverage of Mid-Day Meal 'Programme in Chandigarh, 

Miloram, Arunachal Pradesh and Punjab. The matter has 

been taken up with the concemed State GovemmentalUTs 
lor clarification. 

(c) With a view to ensuring transparency and 

accountability in the implementation of the Mid-Day Meal 
Programme, the Central Govemment has issued instruc-
tions and is encouraging states to make arrangements 
for local level monitoring, involving representatives of 
Gram Panct\ayats, Members of Village Education Commit-
tees (VECs), Parent Teacher Associations (PTAs) etc. 
Local level monitoring would ensure regularity and 
wholesomeness 01 the meal served to children. In addition 
instructions have also been issued for suo-moto display 
of information under the Right to Information Act on the 
quantity of foodgrains, ingredients received and utilized. 
Officers of the State Govemments periodically inspect 

schools and centres where the programme is being 
implemented. At the national level, regular meetings are 
conducted to review the progress of the programme. 

[Translation] 

I 
Impact of FDI on Rural Development 

4045.SHRI HARIKEWAL PRASAD: 
SHRI HARISINH CHAVDA : 

Wilt the Minister ot COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether Foreign Diract Investmant is having an 
adverse effect on rural development; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether any survey has been conducted In this 

regard; 

(d) if so, the outcome thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
(a) and (b) FDI is a means to supplement domestic 
investll'l6nt for achieving a higher level of economic 
development and providing opportunities for technological 

upgradation as well as access to global managerial skills 
and practices. With forward and backward linkages and 
access to intemational quality goods and serviceS, FOI 
brings in capital and also provides access to modem 
technology and best practice. 

As per extant policy, Foreign Direct Investment (FDI) 
upto 100% is permitted under the automatic route in most 
of the sectors/activities. Some sectors attract FOI caps. 

(c) to (e) Govemment has commissioned a study to 
the National Council of Applied Economic Research 
(NCAER) on Growth linkages of Foreign Direct Investment 
(FDI) in India which would focus on the impact of FOI on 
rural economy. 

Target under Sarve Shlksha Abhlyan 

4046. RAMJI LAL SUMAN : 
DR. CHINTA MOHAN: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to stete : 

(a) the targets set under· Sarva Shiksha Abhiyan in 
the country during the Tenth Five Vear Plan and 
achievement made, State and UT -wise; and 

(b) the total percentege of children of the age group 
6 to 14 years enrolled in primary schools during the 2007-
08 aIongwith the percentage of target set for enrolment 
of these children by the end of Eleventh Five Vear Plan? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 
(a) The targets set and achievements made under Sarva 
Shiksha Abhiyan (SSA) in respect of Additional Class-
rooms, Teachers and Opening of schools during 10th Five 
Vear Plan are given in the Statement enclosed. 

(b) The Gross Enrolment Ratios(GEA) for 2007-08 
are not available. However, GER for 2005-06 for Classes 
I-VIII (6-14 year age) was 94.92%. 
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SlIt,."..", 

T..-gefS and ~ during 10th rNfl Year Plan under SSA 

81. Name of the Stale Additional Clua rooms Teacttera Opening of Schools 

No. 
Sanction In Progress in Sanction in Progress in Sanction In Progrns in 

Xth Plan Xth Plan Xth Plan Xth Plan Xth Plan Xth Plan 

2 3 4 5 6 7 8 

1. Andaman and Nicobar 143 54 63 46 13 7 
Islands 

2. Anethra Pradesh 27224 26496 36300 36300 7011 8265 

3. Arunachal Pradesh 1158 1154 2924 2166 1046 545 

4. Assam 39995 21401 5410 3871 0 0 

5. BIhar 87627 82444 184081 154863 23687 22449 

6. Chandigarh 94 14 785 240 16 6 

7. Chhattisgarh 7816 7932 50786 36242 15518 15518 

8. Oadra and Nagar HaveIi 256 243 750 665 120 57 

9. Daman and Diu 11 11 66 63 12 0 

10. Delhi 903 903 20 0 2 2 

11. Goa 136 41 195 186 8 5 

12. Gujarat 14270 13775 1848 1662 831 101 

13. Haryana 10126 11158 6104 6074 1993 1993 

14. Himachal Pradesh 7438 7183 2994 2670 998 890 

15. Jammu and Kashmir 5572 5086 16976 15660 6156 8302 

16. Jharkhand 30120 25115 83709 69385 24000 22919 

17. Kamataka 28390 28396 16395 13457 8483 5708 

18. Kerala 5778 5778 248 0 139 0 

19. Lakshadweep 10 0 13 0 6 0 

20. Madhya Pradesh 37052 35792 90477 80318 49990 38385 
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2 3 4 

21. Maharashtra 35450 33265 

22. Manipur 698 371 

23. Meghalaya 1039 1018 

24. Mizoram 361 271 

25. Nagaland 2289 2324 

26. Orissa 15121 15095 

27. Pondicherry 264 o 

28. Punjab 13702 13394 

29. Rajasthan 40982 41064 

30. Sikkim 403 204 

31. Tamil Nadu 21922 21922 

32. Tripura 1251 1251 

33. Uttar Pradesh 175898 172916 

34. Utlarakhand 3734 3587 

35. West Bengal 75445 70784 

Total 692678 650442 

Capltlll Investment In Retail Sector 

4047.SHRI SURAJ SINGH: 

DR. CHINT A MOHAN : 

Will the Minister of COMMERCE AND INOUSmy be 
pleased to state : 

(a) whether capital investment in the organised 

retail areas in the country is on the rise in the recent years; 

(b) if so, the annual average rate of capital 

investment in the retail market during the last three 

years; 

(c) the names of foreign and Indian industrial 

5 6 7 8 

1236 1236 1163 685 

123 o 164 o 
6543 2500 3151 2560 

898 578 317 168 

168 o 56 o 

64734 62483 12494 9174 

30 o 40 o 

3070 1868 1093 1093 

86516 31433 37118 15342 

468 377 87 45 

18866 8686 5160 4424 

3311 3147 1348 1282 

233583 223787 28006 27634 

4532 4241 1724 1426 

87881 30333 8122 o 

1012103 794535 240072 186985 

houses which have invested in the domestic retail market 

till February, 2008; and 

(d) the names of the cites other than the metropoli-

tan cities, where they have established their outlets? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRt ASHWANI KUMAR) : 

(a) and (b) No centralised data is available on the total 

investment flows in the retail business of the country. 

(c) As per extant policy, Foreign Direct Investment 

(FDI) is not allowed in retail trade except in retail trade 

of Single Brand products where FOI upto 51 % is permitted 
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invested in the domestic organised retail. with prior Govemment approval. The details of the major 

international brands approved under this policy are given 

in the Stalement enclosed. 

There is no restriction on the entry of big corporate 

houses and other domestic Investors into the retail sector. 

Reliance Industries, RPG Group, AdItya 8irIa Group are 
some of the major Indian industrial houses which have 

(d) Approvals for FDI In single brand retail products 

are not given 'or specific outlets. Location of retail outlets 

for single brand products Is decided based on commercial 

considerations of the investor. No centralized data is 

maintained on retail outlets established by domastIc 
investors. 

PROPOSALS RECEIVED IN 2006 

SI. No. Name of the appliCant 

2 

1. MIs. Moja Shoes 

2. Mis. LV Trading India 

3. Mis. Uadro Commercial SA 

4. MIs. Fun Fashion India Pvt. Ltd. 

5. Mis. Sikora Aktiengeselischaft 

6. Mis. Damro Fumiture Pvt. Ltd. 

7. MIs. La Moda Fashions Pvt. Ltd. 

8. Mis. Hassan Gems and Jewellery Pvt. Ltd. 

9. MIs. RINO Greggio Argenterie, S.p.A 

10. MIs. Mitsui AU10m0tive Investment B.V. 

11. MIs. ERMENEGIL DO ZEGNA HOLDITALTA 

!Y'A 

12. MIs. Elaminl. Belgium 

13. MIs. Lee Cooper Intemational Ltd. 

Name of the foreign investor 

3 

Mis. Tano India Private Equity Fund Vand 

or Its subs/diarles 

Mis. Louis Vuitton Malletier 

Mis. uadro Commercial SA 

MIs. Fendi Intamational, SA 

Mis. Sikora AktiengeseHschaft 

MIs. Damro Exports Pvt. Ltd., Sri Lanka 

1. Damodar Lal Shewakramani 

2. Ashok Shewakramani 

Individual NRls 

MIs. RINO Greggio A1gentarie, S.p.A 

MIs. Mitsui Automollve Investment B. V. 

Mis. ERMENEGILDO ZEGNA HOLDIT AI.. TA 

SPA 

Mis. Elamint, Belgium 

MIs. Lee Cooper Intematlonal Ltd. 

Brand 

4 

Nike Brand 

Louis Vuitton 

Lladro 

Fendl 

Rejected 

Damro 

ReJected 

Rejected 

RINO 

Toyota 

ZEGNA 

ETAM 

Lee Cooper 
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14. Mia. New Horizons Retail Private Ltd. 

15. MIS. Fabindia Overseas Pvt. Ltd. 

Holdings 

PROPOSALS RECEIVED IN 2007 

MIs. Socomec SA (Date of Receipt 

01.02.2007) 

2 MIs. Grotto SPA 08.02.2007 

3 MIs. Mahtani Fashions Pvt. Ltd. 

4 MIs. M.K. Retail Pvt. Ltd. 

5 MIs. MJ Retail Pvt. Ltd. 

6 Mis. ML Retail Pvt. Ltd. 

7 Mis. MC Retail Pvt. Ltd. 

8 Mis. MB Retailing Pvt. Ltd. 

9. MIa. MT Retail Pvt. Ltd. 

VAISAKHA 2, 1930 (SAKA) 

3 

Starbucks Singapore Investment Pte. Ltd. 

MIs. Fabindia Inc, USA MIs. WCP Mauritius 

MIa. Socomec SA, France 

MIs. Grotto SPA Italy 

MIs. Sin Aong Pvt. Ltd. 

MIs. Brand Marketing (I) Pvt. Ltd. 

Mis. Retail India Ltd. Mauritius 

MIs. Brand Marketing (I) Pvt. Ltd. 

MIs. Retail India Ltd. Mauritius 

MIa. Brand Marketing (I) Pvt. Ltd. 

Mis. Retail India Ltd. Mauritius 

MIs. Brand Marketing (I) Pvt. Ltd. 

MIs. Retail India Ltd. Mauritius 

I Mia. Brand Marketing (I) Pvt. Ltd. 

MIs. Retail, India Ltd. Mauritius 

MIa. Brand Marketing (I) Pvt. Ltd. 

MIs. Retail India Ltd. Mauritius 

10 MIs. Brand Marketing (I) Pvt. Ltd. MIs. Retail India Ltd. Mauritius 

11 MIs. Wan Luen Electronic Tools Co. Ltd. MIs. Wah Luen Electronic Tools Co. Ltd. 

12. MIs. Singer Sri Lanka 

13. Mis. Signature Kitchens India Pvt. Ltd. 

14. MIs. ATC Mulliproducts Trading Pvt. Ltd. 

China 

MIs. Singer Sri Lanka 

Mis. Signature Kitchen, Kuala Lumpur, 

Malaysia 

MIs. Advance Trading Company Ltd., 

Kingdom of Combodia 

to Questions 94 

4 

Starbuck Cafes-

proposal withdrawn 

Fabindia 

SOCOMEC 

GAS 

FCUK 

JIMMYCHOO. 

"LA PERLA" 

CKICAL VIN KLEIN 

Build Bear 

"T umi Brand" 

Withdrawn by the 

applicant 

CT Brand 

Singer R 

Signature Kitchen 

Withdrawn by the 

applicant. 
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15. Mis. New Horizons Retail Private Ltd. 

16. MIs. Christian Dior Trading India - Private 

limited 

17. MIs. Kappi Machines (India) Pvt. Ltd 

1 B MIs. Forever New Apparels Pvt. Ltd. 

08.05.2007 

19. MIs. Luxury Brand Retail Pvt. Ltd. 

20. MIs. Murjani Retail Pvt. Ltd. 

21. MIs.' Khanna Speciality Retail Distributors 

Pvt. Ltd. 

22. Mis. HeHo Retail India Pvt. Ltd. 

23. MIs. Trio Sports Wear Pvt. Ltd. 

24. Mis. Tod's Retail India Pvt. Ltd. 

25. MIs. Diesel Fashion India Arvind Pvt. lid. 

26. Mis. Dolce Gabbana 

27. Mis. LA Soverign Bicycles Pvt. Ltd. 

28. MIs. Crystal Ban Fashions Pvt. Ltd. 

29. Mr. Subhasis Misra 

30. Mis. Crocs Inc. 

31. MIs. Evinix Accessories Ltd. 

32. MIs. Richmant Services B.V. 

APRIL 22. 2008 

3 

Mr. V.P. Sharma. NRI. Jakarta, Indonesia 

MIs. Christian Dior Couture. Paris. France 

MIs. CMA. Italy and MIs. Mahlkonig. Germany 

MIs. Forever New Clothing Ply. Ltd .• AustaJia 

MIs. Brand Martteting (I) Pvt. Ltd. 

MIs. Retail India ltd. Mauritius 

MIa. Brand Martceting (I) Pvt. Ltd. 

MIs. RelaY India Ltd. Mauritius 

Hermes InternatiOnal France 

MIs. Sharaf Trading LLC. UAE 

MIs. Trio Selection Inc., Canada 

MIs. T od's Hong-t<ong Ltd. 

MIs. Tod's International BV 

Diesel Intemational BV 

MIs. Dolce Gabbana 

MIs. LA 8IcycIea (Thailand) 

MIs. Indus Trading Co.. Thailand 

MIs. Rene Derhy. France 

Venti 0eIdi 

MIs. Croce Inc. USA 

Isaue of GORa to oversea public 

MIa. RIchmont ServIces BV 

to au..tions 96 

4 

Stalbuck cat ... 

Christian Oior 

Withdrawn by the 

applicant. 

Forever New 

GUCCI. 

GUCCI 

Hermes 

Sanrio 

Groggy 

TOO 

Diesel 

o lind G Dolce and 
Gabban. 

L A Sovereign 

Withdrawn 

Crcocs 

Proposal rejected on 

file 

Cartier 
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2 3 4 

33. MIs. Towell Auto Centre llC MIs Towell Auto Centre LlC. Oman Re/ected 

PROPOSALS RECEIVED IN 2008 

1. MIs. Giordao Fashions (India) Pvt. ltd. Giordano Mauritius ltd. Giordano 

2. MIs. Power Plate India (Pvt.) Ltd. Power Plate India Holdings Ltd. Power Plate 

3. MIs. Zeniea Cars India Pvt. Ltd. 1. Mr. Dabinder Singh Powar Audi cars 

2. Mr. Rashpal Singh Todd 

4. MIs. Geiorgio Armani Holding BV MIs. Geiorgio Arma:'!i Holding BV Armani 

5. MIs. Towell Auto Centre LlC MIs. Towell Auto Centre LLC Hyundai Cars 

6. MIs. Pearle Europe MIs. Pearle Europe, Netherlands Vision Express 

[English] 

Centr.State Relations 

4048.SHRI ANIL BASU : 

DR. BABU RAO MEDIYAM: 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the CommiSsion constitut~ to review 

Centre-State relations is working satisfactorily; 

. (b) if so, the number of sittings held so far 

alongwilh the details of issues on which the Commission 

has concluded discussion and the action taken by the 

Govemment thereon; 

(e) if not, the reasons therefor; and 

(d) the time by when the report of the said 

Committee is likely to be submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) The Commission has already held more than 

. twenty meetings a~d has decided on the approach and 

methodology to be followed and formulated a comprehen-

sive plan of action. The Commission has also issued a 

Public Notice detailing its terms and conditions and 

inviting an initial response. Further, the Commission has 

circulated a draft Questionnaire to all the StateslUTs, 

Union MinistriesIDeparlments, major political parties, 

Constitutional experts and other stakeholders to make the 

question-formulation process participatory and transpar-

ent. The Commission has held its first regional workshop 

for initiating a structured process of consunation with 

stakeholders and their participation on specifIC themes! 

subjects. 

(c) Does not arise. 

(d) The Commission, which has been set up vide 

Gazette notification dated the 27th April, 2007, has been 

mandated to submit its report within two years. 

Committee on Terrorism 

4049.SHRlMATI MINATI SEN: Will the Minister of 

HOME AFFAIRS be pleased to state: 

(8) whether the Government had constituted any 

Committee on terrorist since 1999; 
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(b) if so. the details of recommendations made by 

the Committee; 

(c) whether these recommendations have been 

implemented; and 

(d) if so, the details and if not, the reasons there-
for? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 

AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No CommIt-

tee. as such. had been constituted on terrorism since 1999. 
HOwever. there are a number of mechanisms at various 

levels which regularty monitor and study developments 

relating to various aspects of terrorism, in the light of which 

appropriate action and counter measures are detennined 

and taken on a continuing basis. 

(b) to (d) Do not arise in view of the above. 

Supply of Food to Schools 

4OS0.SHRIMATI MANEKA GANDHI: WiD the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

stale: 

(a) whether the Hon'ble Supreme Court had 

banned contractors from supplying food 10 the schools In 

2004, 

(b) if so, the details thereof; 

(c) whether all the Stales have complied with the 

orders of the Supreme Court; 

(d) if so, the details thereof and if not, the reasons 

therefor, State-wise; and 

(e) the sleps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (e) No such directions with respect 10 Mid-

Day Meal Scheme have been given by the Hon'bIa 

Supreme Court. 

W..., ' ..... Into Contal Alas 

4051. SHRI MANORANJAN BHAKTA: WiIIlhe Minister 

of EARTH SCIENCES be pleased to state : 

(a) whether the Govemment is aware that water 

Ingress into the Coastal villages of the country including 

Andaman and Nicobar Islands is taking place very 

frequently; 

(b) if so, the details thereof; 

(c) whether the National Cyclone risk-Management 

Project is being implemented in the coastal areas of 

the country including Andaman and Nicobar Istands; 

and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) Yes, Sir. 

(b) The water ingress is noticed in Tamil Nadu in 

some places like Chennai, Cuddalore and Tlruchendur in 

August 2005 during spring tide (fulVnew moon day) which 

is believed to be due 10 near shore changes associated 

with the removal of sand caused by 2004 Tsunami. The 

recovery process subsequently took about a year or SO 

and as such no reports of water ingress are rec8ived after 

2006. However, KeraJa reported frequent OCCUIfence of 
water ingress during the pre-monsoon period (March) 

associated with swell waves coming from the South Indian 

Ocean. 

Seasonal Ingress of sea waler into fresh water 

aquifers adjoining the banks of rlveraltidal estuaries! 

lagoons is also obaerved in coastal areas during the 

summer when the fresh water flow Into these coastal ec0-

systems is diminished. Such a phenomenon has been 

observed from low lying areas of Corbyn'. Cove, 

SaItankhari and Govindnager in Andaman and Nlcobar, 

and along creeks on the coastline of India. 

(c) and (d) The National Cyclone Risk Management 
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Project (NCRMP) has been drawn up with a view to 

address cyclone hazard risks in 13 cyclone prone 

coastal stateS/UTs, including Andarnan and NIcobar 

Islands, with World Bank assistance. The project Is 

coordinated by the National Disaster Management 

Authority (NOMA). 

Revival Package for Plantations 

4052.SHRIMATI C.S. SUJATHA . Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has sanctioned a 

revival package for plantations: 

(b) if so, the details thereof including the number 

01 plantations considered lor the package, State-wise 

during each of the last three years; 

(c) whether the Government has receiVed separate 

proposals from the Government of Kerala for taking 

over of closed/abandoned tea plantations in the State; 

and 

(d) if so, the details thereof and the action taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) Yes, Sir, a rehabilitation 

package for closed tea gardens was announced in June 

2007. 

(b) The package provides lor restructuring 01 the 

outstanding bank loans, waiver of Tea Board loans and 

extension of fresh working capital from banks with interest 

subSIdy from Govemment and other' admissible assis· 

tance under vanous Plan schemes of Tea Board. There 

were 33 closed tea gardens as on 01.4.2007. 11 of these 

have since opened. 

(c) and (d) The proposals for revival of closed! 

abandon tea plantations received from the various 

quarters including the State Govemment of Kerala, were 

considered by the Goyemment before announcing the 

aforesaid rehabilltation package. 

[Translation] 

DeclIne In Food Production 

4053. SHRI DEVIDAS PINGLE . 

SHRI SHISHUPAL N. PATLE : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether there has been a decline in the 

production of certain food products in the country during 

the year 2007 and 2008 as on date; 

(b) if so, the details thereof; 

(c) whether these products are being exported; 

(d) if so, the quantity exported dUrlllQ the saId 

period, product·wise; 

(e) the percentage of rise in the prices of these 

products during the above period; and 

(I) the steps taken by the Govemment to curb the 

rise in prices of these products? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) Sir, except for a marginal 

reduction In wheat and sugarcane production, the 2nd 

Advance Estimates of production for 2007-08 shows that 

the production of essential commodities like rice, pulses, 

edible oil, etc. is expected to be higher when compared 

with 2006-07. 

(b) The 2nd Advance Estimates of productipn for 

2007-08 shows that the production of wheat in 2007.Q8 

is expected to be 74.81 million tons against 75.81 miUion 

tons of production in 2006-07. For sugarcane it is expected 

to be 3403.22 million tons in 2007-08 as against 3555.20 

million tons in 2006-07. 
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(e) and (d) There is a ban on export of non-baamati 
rice, wheat, pulses and certain edible oils. The export of 

certain essential commodIIies during the period • as 
under:-

51. Essential 

No. Commodities 

1. Rice 

2 Wheal 

3. Pulses 

4. Sugar 

5. Oilmeals 

2006-07 

4745.52 

47.83 

247.42 

1636.31 

6591.86 

(Quantity In 000 tons) 

2007-08 (April-

December'07) 

4779.36 

0.24 

140.83 

2986.20 

4031.51 

Source: DGCI and S. 

(e) The percentage of nse In the prices of these 

products is as under:-

SI. Essenhal InflatIOn rate Inflation rate 

No. Commodities on 22.3.2008 on 24.3.2007 

1. Rice 8.30 5.60 

2 Wheat 3.4 6.80 

3. Pulses -2.3 12.60 

4. Sugar -1.9 -12.5 

5. Edible oil 21.2 13.3 

Source. Department of Consumer Affai(s COS note dated 

74.08 

if) The Government has takeri vanous measures 

10 curb the nse in pnces of essential commodities like 

banmng exports. ,ntroduclng Minimum Export Price. 

reducing/eliminating import duties. importing Of! Govern-

ment account, introducing stock limits. etc. 

[English] 

4054.SHRI N.N. KRISHNADAS : 

SHRIMATI C.S. SWATHA : 

WUI the MInIster of HOME AFFAIRS be pIaaaed to state : 

(a) whether the modemlsatlOn of PolICe Force 

Scheme has been implemented since 2001: 

(b) If 50, the details of the progress '1'lade under 

the saKI scheme, State-wise; 

(e) whether the Government has made any study 

regarding the modemisatiOn of police force In the country: 

(d) 'f so. the details alongWith the outcome thereof; 

and 

(e) the action taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) and 

(b) Although 'Police' and 'law and Qrde( are State subjects 

under the Constitution, the Central Govemment has been 

implementing' a Non Plan Scheme for ModernIzation 01 

State PoIiceForoes (MPF) with the 8IITI of supplementing 

the efforts and resources of !he State Governments to 

modernize and upgrade their poIIoe forces. Details of the 

funds releesed to various States under the Scheme year-
wise from2000-Q1 to 2007-08 IS given In the Statement 

enclosed. 

(e) to (e) The Bureau of Poirce Research and 

Development (SPR and 0) haa undertaken a stuoy titled 

'ModemiZation and Up-gradation of Police Infrastructure-

A five year prO)8Ction (2000),. In thts study, SPR andD 

proJ8Cled the five year reqUtl'emenl of State Police Forces 

under various components, namely. buildings. housing, 

mobility, equipment and training keeping lhrs In vrew and 

based on a mid-ferm review. the outlays under the 

Scheme have been progressively stepped up SInce 2005-

06, as WOtJId be seen from the Statement enctosed 
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Revlvat Package for Hlnclustan Copper Ltd. 

4055.SHRI NARAHARI MAHATO : WlH the MInister of 

MINES be pleased to state : 

(a) whether the Union Govemment has evolved a 

revival package for the Hlndustan Copper Ltd. (HeL); 

(b) if so, the details thereof; 

(c) if not. the reasons therefor; 

(d) whether the Union Govemment proposes to 

grant Voluntary Retirement Scheme (VRS) to the employ-

ees of HCL; and 

(e) jf so, the details thereof alongwith the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICAL AND FERTILIZERS AND MINISTER OF STATE 

IN THE MINtSTRY OF MINES (SHRI B.K. HANDIQUE) : (a) 

Yes. SIr. 

(b) Government of India has approved financial 

restructunng of HCL, which includes the following:-

(i) Conversion of non-plan loan amounting to 

Rs. 50.00 crore into equity (As. 25 crore each 

released in 2005·06 and in 2006-0n. 

(ii) Waiver of 7.5% non-cumulative redeemable 

preference share amounting to Rs. 180.73 crore 

and its adjustment against accumulated losses. 

(iii) Restructuring of capital through reduction of 

face value of equity share from Rs. 10 to 

As. 5 amounting to As. 382.21 crore and its 

adjustment against the accumulated losses. 

(iv) Restoration of superannuation age to 60 years 

to preserve skills and provide a breathing lime 

to the organization tor formulation of proper 

succession plan. 

(v) Creation of post of Director (Mining) to drive the 

growth agenda In the mining dOmain. 

The above package is subject to HCL fulfilling the 

followlng:-

(i) The Company will reduce Its cost of production 

of Copper Cathode from As. 225989 per MT In 

2005-06 to a level which will enable the 

Company to breakeven at LME pnce of US $ 

2700 per MT of Copper Cathode. 

(ii) The Company should spare no effort for 

reducing the cost of production and improving 

profitability by increased capacity utilization of 

Blister CopperiCopper Cathode and Copper 

Aod to a level of 100% and 95% respectively. 

(e) Not applicable. 

(d) and (e) No, Sir. 

Use of Internet by Terrorist. and Criminals 

4056.SHRIMATI JAYAPRADA: 

SHRI NIKHll KUMAA: 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the criminals and terronsts in the 

country are using intamet for their various operations; 

(b) if so, the details thereof; 

(c) whether majority of the police forces across the 

country are not equipped with sophisticated computer 

networks to tackle the actiVIties of the cnminsls and 

terrorists; and 

(d) if so, the details of the plans formulated by the 

Govemment to fac~ such challenges? 

THE MINISTER OF STATE IN THE MINISTRY OF 

/::lOME AFFAIRS (SHAI SHRIPRAKASH JAISWAL) : (a) and 

(b) There lire reports of Criminals committing economIC 

frauds through phishlng, a-mail scams, piracy, data theft 

and launching 01 denial of service attacks onio targeted 
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organIzaIIons, network infrastructUres and c:ountriee, using 

inIemel aervice8. 

(c) and (d) 'PolIce' being a State subject, It is 

prImarIy Ihe concem of the State Gowmments to 

modernize 1heir police forces and to estabIiah cyber 

police stations for cyber crime investigation. At the same 
time, the MIniatry of Home Affairs is Implementing a 

project called Common Integrated Police Application 

(CIPA) In all the States in a phased manner, under the 

ModemisalIon of State Police Forces (MPF) Scheme. h 

is envisaged to widen the scope of CIPA project in terms 

of the applications and by extending it from the police 

stations to the other higher level formations in the police 

hierarchy, and provide network connectivity. The 
Govemment has set up Indian Computer Em8fgelley 

Response Team (CERT -In) to provide reactive and 
proactive support to the cyber incidents in India. besides 

introducing a Bill to amend the Information Technology 

Act, 2000. In the Lok Sabha on 15.12.2006 to provide 

for insertion of legal provisions to addntss various 

computer crimes. 

Securtty .......... for NCR 

4057.SHRI SU8RATA BOSE: 

SHRI RANEN BARMAN : 

WIll the Minister of HOME AFFAIRS be pteased to 

state: 

(a) whether the intelligence agenciea have come to 

know that terrorists are hiding in the National Capital 

RegiOn (NCR); 

(b) if so. whether Delhi and adjoining areas are at 
the target of the terrorists; 

(c) If so. whether the Government has taken any 
security measures; 

(d) if so. the dataUs thereof; and 

(e) if nol, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHlKA SELVI): (a) and 

(b) InteHlgence InpuIa do not reveal infonnalion about 

hiding of terrortsts in the National Capital Region (NCR). 

However, Delhi has remained a prime target of Pak-

baaed JehadI groups partlcularty JeM, leT. HUJI and 

several such modules have been busted in the recent 
past. 

(c) and (d) The Govemment remains firmly commit-

ted to counter the challenge posed by terrorism. Towards 

this end. a muItI-pronged strategy Is being pursued in 

close conjunction with the State Govemment, which 

involves measures to check infiltration from across the 

borders, development of central security forces in areas 

prone to terrorist violence, continuous vigilance and 

strengIhenlng of security arrangements in vulnerable 

areas and around vital installations, sharing of inteHi-

gence, strengthening of State Police forces and up 

gradation of their capabililles to deal with terroriat 

activities through the schemes of Police ModemisatiOn, 

raising of India Reserve Battalions, etc. E"orts are also 

being made to strengthen bilateral and multilateral 

cooperation at the intemationaI level with the aim of 

combating lerrorism through arrangements for Mutual 

Legal Assistance and Extradition Treaties, exchange of 
information and intelligence. etc. Moreover, Delhi Police 

has taken following steps to check the terrorist activities 

viz. wide publicity through media, installation of CCTVs 

in vital and impOrtant places. checking/friaking. instaUa-

lion of DFMDlHHMO, briefing of Hotel staff. Guest House 

staff, continuous audiolvldeo announcements at public 

places i.e. Aallway StatiOns, IS8Ts, Airports etc. Checking 

of hideouts of suspected persons, checking of Cyber 

Cafes; checking/sensitization of STOIISD booths, sensi-

tization of seoond-hand car dealers, checking of Taxi 

Stands, tenant verification, .joint checking of guest 

HousesIHoteIs. Sarala. Cinema HaUs, IS8Ts. Railway 

Stations etc. Surveillance uponconw:ted persons, tech-

nical surveillance, strategic inteH!genoe and riak assess-

ments are other important measures. 

(e) Does not arise. 
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{Translation] 

Production of DlatnOnd and Gold 

4058. SHRI TEK LAL MAHTO : Will the Miniater of 

MINES be pleased to state : 

(a) whether the Union Govemment ialaylng special 

emphasis on the excavation exploration of diamond and 

gold, so as to reduce its import; 

(b) if so, the details thereof; 

(c) the details of diamond and gold imported and 

produced in the country during each of the last three year, 

till date, State-wise, Union Territory-wise; 

(d) the number of employees working In Kolar Gold 
Mine till date; and 

Super Group 

Commodity Name 

Diamond 

Gold 

Commodity Name and Unit 

Diamond (Industrial) (CRT) 

Diamond (MosUy cut) (CRT) 

Diamond Powder (TCA) 

KG 

Stata-wise production of gold is givan below:-

State 2005-06 

Karnataka 2.846 

Jharkhand 0.201 

Gujarat (as by 6.710 

product) 

Total 9.757 

2006-07 

(provisional) 

2.336 

0.154 

10.335 

12.825 

(in Tonnee) 

2007·08 

(upto 

Septamber) 

(provisional) 

0.014 

1.495 

5.312 

6.821 

(a) the number of amployees granted Voluntary 

Retirement Scheme (VRS)? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICAL AND FERTIUZERS AND MINISTER OF STATE 

IN THE MINISTRY OF MINES (SHRI RK. HANOIQUE) : (a) 

and (b) MinIng of minerals.~ broadly on availabjlity 

of mineral resources, economic viability, demand of the 

market etc .. The Central GoYetnment has enunciated the 

new National Mineral Policy, 2008 which envisages ~. 

streamlining and slmpltfying the pfOC!tdures In grant of 

mineral concesaions In order to attract investment into 

mining sector. 

(c) Data on import of diamond and gold during tha 

last three years are given below:-
-', .. 

2004-05 2.005-06 2006-07 (P) 

14705 12244 4503 

138786704 124743440 119625535 

23372 47795 56848 

782864 723780 725817 

Production of diamOnd' was limited to one State and 

details are given beIow:-

State 2005·06 2006-07 

Madhya Pradesh 44170 2179 

(in carats) 

2007-08 

(April to 

December) 

(prQVisional) 

481 

(d) and (e) As per available information, Kolar Gold 
Mine was closed with effect from 1.3.2001 and all the 

production .activltles were suspended. 3580 employees 

were disengaged from the service. All the disengaged 

employees have been paid tull and finel settlement of 
amount under STBP (Special Terminal Benefit Package). 
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[English] 

Prime Min ...... AcIzpr V .... 

4059.SHRI EKNATH MAHADEO GAlKWAD : 
SHRI RAGHURAJ SINGH SHAKYA : 

SHRI HEMLAl MURAoJU : 
SHRI MADHU GOUD YASKHI : 

SHRI ANIRUOH PRASAD ALIAS SAOHU Y AOAV : 

WiN the Minister of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pleased to state : 

(a) whether the Government proposes to launch a 

new scheme in place of Pradhan Mantri RojgIIr Vojana 

(PMAV); 

(b) if so, the salient features of the new scheme; 

(c) whether the Government has sought detalIa 

'rom the regional offICeS of KhadI and Village Indu8trie8 
about the number of proposed projects in their areas with 

a view to launch the said scheme; 

(d) if so, the details thereof; and 

(e) the time by which it is Ukely to be launched'? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTE~PRISES (SHRI MAHABIR PRASAD) . (a) and (b) 

The Government. in the Ministry of MIcro, Small and 

MedIum Enterpnses. has propoaed to inbOduce a new 
scheme titled 'Prime Minister's Employment Generation 
Programme' (PMEGP), by merging the existing scheme of 

'Prime Minister's Rozgar Vojana' (PMRY) with another 

scheme of this Ministry called 'Rural Employment 

Generation Programme' (REGP). People 'rom rural as well 

as urban areas of the country are proposed to be benefited 

Crops 2004-05 2005-06 

0Iy. Value Qt. Value 

under this proposed scheme. Under this scheme, financial 

assistance in the form of subsidy/margin money 18 to be 

provided for setting up of unit8 co8ting up to 

Rs. 25 lakh with increased levels of ,ubsidy for amaller 

value projects and those taken up by beneficiariea 
belonging to marginalized sections of society. The scheme 

has been propoeed to be ImpIemenIed through Kadht and 

Village Industries COI'M'Iission (KVtC), StatelUT Khadl and 

Village Industries Boards (KVlSs) and District IndUBtriea. 

Centres (DICS) of state Governments. 

(c) and (d) These details are under finalisatlOn. 

(e) The 8Cheme is likely to be 1aunched in the first 
quarter of 2008-09. 

4060.SHRI K.J.S.P. REDDV : WiN the Minister of 

COMMERCE AND INDUSTRV be pleased to state : 

(a) the deteils of exports of spices and coffee 

aIongwith its value during each of the last three years and 

in the current year, till date, State-wise; 

(b) the production status of spICeS and coffee 
during the above period; and 

(cl the special scheme covenng the plantations III 

the country to boOSt production and export? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINtSTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) The details of exPOrts of 

Spices and Coffee alongwith its value dunng each of the 

last three years and in the current year are gIven belOw:-

Exports (Qty: MT - Value: As. crore) 

2006-07 2007-08 (Apr-Feb) 

0Iy. Value 0Iy. Value 

SpIces 348524 2350.51 350363 2627.62 373750 3575.75 377000 3785.40 

Coffee 211765 1224.67 201555 1510.38 249030 2007.90 210000 1600.00 
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(b) The details of production of spices and coffee 
during the last three years are:-

(In tonnes) 

Crops Production 

2004-05 2006-07 

Spices (major 18,62,128 19,28,635 22,79,064 
spices) 

Coffee 2,75,500 2,74,000 2,88,000 

(c) In order to boost the production/productivity and 
Quality of spices and coffee produced in the cour,iry, the 

Govemment has launched a replantation/rejuvenation 

programme ill the 11th Five Year Plan so as to replant 

old and unproductive tracts. 

To boost the export of these commodities, special 

attention is being given to Quality improvement by 

extending financial and technical auistance to the 
growers and other stakeholders. Other activities being 
undertaken to boost export earning of these commodities 
are: participation in trade fairs and exhibitions; organizing 
buyer-seller meets: financial ~stance to exporters to 
partiCipate in international fairs and exhibitions; brand 
promotion; public relation campaigns etc. 

{Translation] 

Threat to Securtty along Indo-Bangladesh Border 

4061.SHRI BAPU HARI CHAURE : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether the rivers along the Indo-Bangladesh 
border are making the border Porous from security point 

of view; 

(b) if so, the details thereof: and 

(e) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) The 

riverine area along Indo-Bangladesh border is vulnerable 
to infiltration, smuggling and trans-t>order crimes, as 
erection of fencing is not feasible in this segment of 
Intematlonal border. 

(b) As intimated by BSF, the State-wise details of 
riverine border are as under:-

West Bengal 575,100 km. 

Assam 119,100 km. 

Tripura 147,650 km. 

Mizoram 274.350 km. 

(c) BSF is effectively dominating the riverine 
segment along Indo-Bangladesh border by maintaining 
constant surveillance, observation, patrolling and Nakas. 
Dominatlonlpatrolling is also carried out with the help of 
available boats, floating BOPs, watercrafts and water 

vessels etc. 

Export of Onions 

4062.SHRI GANESH SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has notified any 
agency to fix the minimum support price of onion for 
exports; 

(b) If so, the detaHs thereof and if not, the reasons 
therefor; and 

(c) the steps taken by the Government to notify the 
agency for this purpose? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
AND MINISTER OF STATE IN THE MINISTRY OF POWER 
(SHRI JAIRAM RAMESH) : (a) to (e) There is no ~mlmmum 
support price of onion for exports. Export of onions is 
permitted without any Quantitative restrictions subject to 
conditions of Quality laid out by the National Agricultural 
Cooperative Marketing Federation of India (NAFED) 

through NAFED and the roHowing 12 designated canalising 

agencies. 
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(i) Maharashtra State Agricultural Marketing Board 

(ii) Gujaral Agro Industries Corporation Ltd. 

(iii) The Spices Trading Corporation Ltd. 

(iv) The A.P. State Trading Corporation 

(v) The Kamataka State Co-operative Marketing 

Federation Ltd. 

(vi) The National Co-operative Consumers Federa-

tion of InOla Ltd. 

(vii) The North Karnataka Onion Growers Co-

operative Society 

(viii) West Bengal Essential CommodItIes Supply 

Corporation Ltd. 

(ix) M.P. State Agro Industries Development Corpo-

ration, Bhopal 

(x) Karnataka State Produce Proc:esaing and Export 

Corporation 

(xi) Madhya Pradesh Slate Co-operative Oil Seeds 
Growers Federation Ltd., 

(xiii) The Andhra Pradesh Marketing Federation. 

NAFED allows export of onion against the MinImum 
Export Price fixed every month by it in consultation with 

the concerned Departments and the canalising agencies. 

4063. SHRt THAWARCHAND GEHLOT : Will the 
Minrster of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the commodity-wise, year-wise and country-

wise details of the import of essential commodities in the 
country during the iast three years and in the current year. 

lill dale; 

(b) whether the import of essentiat commodities 

has increased more than 1 1 per cent during the above 

period: 

(c) If "so. ~ detalla thereof and the nNI8OI1S 

therefor; 

(d) whether due to increase In Import of aesentieI 

commodities consumers have been affecl8d by price 

rise; 

(e) If so. whether the Government Is planning to 

rectify the same In the Interest of consumers; and 

(f) If so. the detaHs thereof and the steps taken by 

the Government In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) to (c) Ministry of Conaomer 

Affairs. Food and Public Distribution monitors the prices 

of 14 essential food commodities. Theae items Include 

RIce. Wheat. Alta. Gram 081. Tur (Amar) Del. Sugar. 

Groundnut Oil. Muetard Oil. Vanupati. Tea. t.t1k. Potato •. 

OnIon and Salt (iodI8ed). CommodIty ...... year-wile and 

country-.. details of Import of th8ee It8ma are given In 
publication. .MonthIy StatIstics of Foreign Trade of India; 

Vol. II (~). Annual Number' pubIi8hed by Directorate 

General of Commercial Intelligence and Statistics, which 

is available In the Library of the Parliament. 

(d) to (f) Import of essential commodities would in fact 

tend to reduce the domestic prices. Foreign Trade Policy 

Is mQduIated to 8rl8Uf8 accees of commodItias which ... 

essential for meeting the requirements of conaumera In 

the country. Government has taken a number of steps to 
protect the consumers horn Increase in prices of essential 

food commodities. These steps. Inter alia 1nc1u<Mt:-

(I) Export of wheat. non-bumall rice. pulses 

(except kabuIi-chana) and edible 0118 has been 

banned. 

(ii) Import duty on wheat. rice. pulaea and crude 

edible oils has been reduced to zero. Import 

duty on refined oils and that on hydrogenated 

vegetable oils has been reduced to 7.5%. The 



121 Written AnsW8tS VAISAKHA 2, 1930 (SAKA) to Questions 122 

import duty on butter and ghee has been 

reduced to 30%. 

(iii) Central Government has issued a Central Order 

under the Essential Commodities Act, 1955 

enabling State Governments to invoke stock 

limits in raapect of wheat, pulses, edible oils, 

oiIseeds and rice. The Order is valid wpto 

31.82008. 

(English) 

4064.SHRI DUSHYANT SINGH: WHI the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether there has been growing trade imbal-

anc;es between India and other countries; 

(b) if so. the details during each of the last three 

years and the current year, till date and the reasons 

therefor; and 

(c) the steps taken by the Government to promote 

bilateral trade with those countries and to reduce the trade 

imbalance? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) and (b) India has an adverse 

balance 01 trade with some countries during the last three 

years due to import 01 commodities like crude petroleum. 

pulses, gold. diamonds. aircralts etc. Country-wise details 

of commodities exporte<' and imported alongwith their 

value and quantity is posted on the website of Department 

of Commerce at http://commerce.gov.inl. 

(c) Concerted efforts are being made by the 

Government to promote exports of Indian products by 

facilitating participations in trade lairs. holding buyer/seller 

meets. setting up of Joint Trade Committees. holding 

regular meetings of JTC's and devising strategies for 

country specific exports. 

Trade between india and EU 

4065.SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has held talks with EU 

on free trade agreement; 

(b) if so, the details in this regard; and 

(c) the details of trade between India and EU 

countries during each of the last three years and in the 

current year. till date. country-wise and product-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF • 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) and (b) Yes, Sir. Negotiations 

'or an India-European Union (EU) broad based Trade and 

Investment Agreement commenced on 28.6.2007 at 

Brussels. The first round of negotiations was focused on 

discussing the framework for undertaking negotiations 

and exchange of Ideas on the broad contours of the 

agreement in areas of Trade in Goods, Trade in Services. 

Investments. Sanitary and Phytosanitary measures. T ech-

nical Barriers to Trade. Trade Remedies. Customs 

Cooperation and Trade Facilitation. Based on these initial. 

discussions, both sides discussed textual proposals in 

the 2nd and 3rd round of negotiations that were held 

during 1-5 October 2007 in New Delhi and December 

2007 in Brussels. 

(c) The details of India's trade with European Union 

is fumished below:-

(US $ Million) 

Year Export Import Total trade 

2004-05 19,673 25,621 45,294 
~ 

2005-06 23.229 25.998 49.227 

2006-07 26.863 34,781 61,644 

2007-08· 26.346 35,468 61.814 

·for April-December 2007. 
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Details of imports and expor1a with EU member 
countries and their producl-wiselcountrywise export-import 

details are available on . the website of Minisby of 

Commerce which is hltD;//commerce.gov.in 

4066.SHRI P.S. GADHAVI: 

SHRI JASUBHAI DHANABHAI BARAD : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleaaed to state : 

(a) whether a large number of universities and 

colleges &tiH have no infonnation and communication 

technology facttities for teaching and training purpoeea; 

(b) if so, the details thereof and the reasons 

therefor; and 

(e) the 888ietance provided for the purpose to the 

various unlveraltiea during each of the last three years. 
university-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-

MAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (e) The Univeraity Grants Com-

mission (UGC) provides grants to eligible Universitiesl 

Institutions declared fit to receive central 888istance under 

Section 128 of the UGC Ad, 1956. The detalIi of assistance 

provided to the eligible Untverailles for the establishmentl 

Upgradation of Computer Centres during the years 2005-06' 

and 2006-07 is given in the Statement enclosed. 

Statement showing the Grants paid to UnNersltlss by the UnIv8tsity GIants CommIssion for EstllblishinfP 

Upgradation of ~ Centre during 2005-06 and 2006-07 

51. Name of the University 

No. 

2 

1. Fakir Mohan University, Balasore, Orissa 

2. Gokhale Institute of Politics and Economics, Pune 

3. Kannada University, Kamataka 

4. Kannur University. Kannur, Keraia 

5. Maharshi Oayanand Saraswati University 

6. National Academy of Legal Studiea and Research 

University. Hyderbad 

7. Periyar University, Salem. Tamil Nadu 

8. Sri Chandrasekharendra Saraswati Viswa Mahavidyalaya 

Kanchipuram, T.N. 

Grants Grants 

approved released 
during during 

2005-06 2005-06 

3 4 

(Rupees in 1Uh) 

Grants Grants 

approved released 

during during 

2006-07 2006-07 

5 6 

38.80 31.04 

'1.50 9.20 

35.00 28.00 

36.00 28.80 

33.00 26.40 

26.00 20.80 

36.50 29.20 

36.75 31.00 

-------------------------------------------------------
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9. Tata Institute of Social Science, Deonar, Mumbai 

10. Vinoba Bhave University, Hazaribag 

11. lIahabad University, UP 

.. 
12. nna University, Chennai 

13. Babasaheb Bhimrao mbedk ar, Bihar University, 

Muzaffarur 

14. Bangolore University, Bangalore 

15. Birla Institute of Technology and Science, Pilani, 

Rajasthan 

16. Birla Institute of Technology, MESR: Ranchi 

17. Dayalbagh Educational Institute, gra. UP 

18. Delhi University, Delhi 

19. Devi hilya Vishwavidyalaya. Indore, MP 

20. Gandhigram Rural Institute, Gandhigram. Tamil Nadu 

21. GUlarat Vidyapith, hmedabad 

22. Gulbarga University, Kamataka 

23. Indira Kala Sangit Vishwavidyala, Chhattisgarh 

24. Jai Narain Vyas University, Jodhpur 

25. Jamia Hamdard, Delhi 

26. Jijwaji University, Gwalior, MP 

27. Kamataka University, Dharwad. Kamataka 

28. Kuvempu University, Shimoga, Kamataka 

29. Maharshi Dayanand University, Rohtak-Haryana 

30. Mahatma Gandhi University, UP 

31. Manonmaniam Sundaranar University, Thlrunelveli, 

Tamil Nadu 

32 North-Eastem Hill University, ShiliOng, Meghalaya 

3 

to Questions 126 

4 5 6 

20.00 16.00 

50.00 40.00 

21.75 17.40 

25.00 20.00 

20.00 16.00 

40.00 32.00 

29.15 23.32 

20.00 16.00 

15.00 12.00 

33.00 26.40 

20.00 16.00 

24.00 19.20 

19.00 15.20 

19.00 15.20 

22.00 17.60 

23.00 18.40 

24.00 19.20 

24.00 19.20 

23.00 18.40 

18.50 14.80 

28.00 22.40 ~ 

24.00 19.20 

23.00 18.40 

20.00 16.00 
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33. Punjabi University. Patiala. Punjab 23.00 18.40 

34. Aapv Gandhi University, (Formerly runae hal University) 18.00 14.40 

35. Aashitriya Sanskrit Vidyapeetha, Tirupati, .P. 20.00 16.00 

36. Sri v inashilingam .Institute for Home Sciecne and 23.00 18.40 

Higher Education for Women 

37. S.N.D.T. Women University, Mumbai 18.00 14.40 

38" Tamil University, Thenjavur, Tamil Nadu 18.00 14.40 
r 

39. Jammu University. Jammu 12.00 9.60 

40. Mysore University. Kamataka 10.00 8.00 

41. Vidyasagar University, Midnapore: West Bengal 16.00 12".80 

42. Hyderabad University. Hyderabaa 30.00 24.00 

43. J.N. Technological, Hydeamad 25.00 20.00 

44. c harya Nagal'\una University. Hyderabad 25.00 20.00 

45~ Sri Padmavati Mahila Vishwavidhyalaya. Tlrupati, 25.00 ·20.00 
ndhra Pradesh 

46. Sn Knshnadevarya, nanthapur, ndhra Pradesh 20.00 16.00 

47. Sn Venkateswara .University, Trirupati 25.00 20.00 

48. Maulana z ad National Urdu University, Hyderabad 25.00 20.00 

49. Sri Satya Sai Inslt. of Higher leaming. nanthapur. 25.00 20.00 

ndhra Pradesh 

50. ndhra University. ndhra Pradesh 25.00 20.00 

51- Tezpur University, s sam 20.00 16.00 

52. Dibrugarh University. s sam 25.00 20.00 
.... 

53. Palna University, Patna 25.00 20.00 

54. Lalit Narayan Mithila University, Damhanga, Bihar 25.00 20.00 

55. Tilakamanji 8halapur University, Maharashtra 22.00 17.00 

56. K.S.O. Sanskrit University, Darbhanga, Bihar 15.00 12.00 
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57. PI. Ravishankar Shukla Univeralty, Chhattishgarh 

58. Guru Ghasidas University Bilashpur, Chhattisgarh 

59. Shn Lai Bahadur Shastri Rashtriya Sanskrit University, 

New Delhi 

60. GGS Indraprastha University. New Delhi 

61. Jamia Millia Islamia, New Delhi 

62. Goa University, Goa 

63. South Guiarat University, Sural. Gujarat 

64. Bhavnagar University. Bhavnagar, Gujarat 

65. Saurashtra University, Rajkot, Gujarat 

66. Sardar Patel University, Vallabh Vidyanagar, Gujarat 

67. Hemchandra University, Patan, Gujarat 

68. Guru Jambheshwar University. Hissar, Haryana 

69. Himachal Pradesh University, Shimla 

70. Mangalore University, Manglore 

71. Kerala University. Thiruvanthapuram 

72. Cochin Univ. of Sc. and Tech .• Koehl 

73. Rani Durgavati University, JabaJpur, Madhya Pradesh 

74. Vlkram University, Ujjain, Madhya Pradesh 

75. M.G. Gramodaya University, Chitrakoot, Madhya Pradesh 

76. Dr. H.S. Gour University, Sagar, Madhya Pradesh 

n. Barkatullah Vishwavidhyalaya, Bhopal, Madhya Pradesh 

78. Shivaji University, Kolhapur, Maharashtra 

79. North Maharashtra University, Jalgaon, Maharashtra 

80. Mumbai University, Mumbal 

81. Pune University, Pune, Maharashtra 

3 

25.00 

20.00 

25.00 

22.00 

25.00 

20.00 

22.00 

15.00 

30.00 

30.00 

20.00 

25.00 

25.00 

25.00 

30.00 

15.00 

15.00 

15.00 

25.00 

20.00 

30.00 

25.00 

25.00 

20.00 

35.00 

to OJeStions 130 

4 5 6 

20.00 

16.00 

20.00 

17.00 

20.00 

16.00 

17.00 

12.00 

24.00 

24.00 

16.00 

20.00 

20.00 

20.00 

24.00 

12.00 

12.00 

12.00 

20.00 

16.00 

24.00 

25.00 

20.00 

16.00 

28.00 
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82. Swami Ramanand Teerth UnIversity, Nanded, 

Maharashtra 

83. M.G. nlaras htriya Hindi Vishwavidyalaya, Wardha, 

Maharashtra 

84. mravati University, mrav ati, Maharashtra 

85 .. Dr. Babasaheb rnbedk ar Marathwada University, 

urangabad. Maharashtra 

86. Manipur University, Imphai, Manipur 

87. Mizoram University, Mizoram 

88. Nagaland University, Kohima 

89. Utkal University, Bhubaneswar, Orissa 

90. Berhampur University. Orissa 

91. Sambalpur University, Orissa 

92. Pondicherry University, Pondicheny 

93 Guru Nanak Dev University, mrits ar, Punjab 

94. Punjab University, Patiala. Punjab 

95. Mohanlal Sukhadia University, Udaipur, Rajasthan 

96. lagappa University, Karaikudi, Tamil Nadu 

97. Bharathiar University, Kointlatur, Tamil Nadu 

98. Tripura University, gartala 

99. Dr. A.M. v adh University, Faizabad, Uttar Pradesh 

100. D.D.U. Gorakhpur University, Uttar Pradesh 

101. ligarh Muslim Univensity, Iigarh, Uttar Pradesh 

102. VBS Purvanchal University, Jaunpur, Uttar Pradesh 

103. Gurukul Kangri University, Haridwar, Uttaranchal 

104. Jadavpur University, Koikata 

105. Calcutta University, KoIkata 

3 

2D.00 

15.00 

20.00 

25.00 

30.00 

25.00 

35.00 

30.00 

19.00 

20.00 

30.00 

30.00 

20.00 

25.00 

25.00 

15.00 

25.00 

35.00 

15.00 

25.00 

25.00 

25.00 

15.00 

20.00 
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4 5 6 

16.00 

12.00 

16.00 

20.00 

24.00 

20.00 

28.00 

24.00 

15.00 

16.00 

24.00 

24.00 

16.00 

20.00 

20.00 

12.00 

20.00 

28.00 

12.00 

20.00 

20.00 

20.00 

12.00 

16.00 
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106. Burdwan University, Burdwan, West Bangal 

107. Vishwa Bharati University, Shantiniketan, West Baogal 

{Translalton] 

otrect-to-Home ServIce 

4067.SHRI MANSUKHBHAI D. VASAVA: 

SHRI GIRIDHARI YADAV: 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state : 

(a) whether Doordarshan has provided the TV 

Channel operators to broadcast its channels free of cost 

through Direct-to-Home (DTH) service; 

(b) if so. the details thereol, channel-wise; 

(c) whether these operators are charging money 

Irom the public lor showing these channels; 

(d) it so, the reasons IClr providing DTH facility free 

ot cost to the operators; and 

(e) the reaction of the Govemment thereto? 

3 4 5 6 

20.00 16.00 

20.00 16.00 

revenue to the Govemment in terms of clause 3 of license 

Agreement. 

(d) and (e) Doordarshan a public service broadcaster 

through its DTH service called DO Direct Plus IS made 

available Iree of cost to all viewers in the country and also 

to cover all uncovered areas where terrestnal signals are 

not available. Doordarshan thus ensures 100% coverage 

01 the area and population of the country. 

(EngliSh) 

Sldll Assessment Survey 

4068.SHRI SURESH PRABHAKAR PRABHU : Will the 

Ministar of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment has carried out the 

Skill Assessment Surrey to determine the expected 

shortfall 01 trained manpower in the next 20 years; 

(b) if so, the findings of the Government thereof; 

THE MINISTER OF INFORMATION AND BROAOOAST- and 

ING (SHAI PRIYA RANJAN OASMUNSI) : (a) and (b): 

Ooordarshan has informed that afl Its channels are free-

to-aironty. No monthly subscription is required to be paid 

for receiving TV channels through DO DTH platform. 

However, DTH operators shall carry or include their DTH 

service the TV channels which have been notified for 

mandatory and compulsory carriage as per the provisions 

of Section 8 01 the Cable Television Networks (Regulation) 

Act. 1995 as amended. 

(c) The private DTH operators can charge lee from 

subscribers to cover the costs of operation, maintenance 

etC. as they are not providing any stand-alone service 

consisting of Free to Air channels of [)Qordarshan. Further 

private operators are paying license fee 0 10% of gross 

(c) the steps proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FArMl) : 

(a) to (c) No such survey has been conducted by the 

Ministry of Labour and Employment or the Mintstry of 

Human Resource Development. 

Strengthening of Security In GujaI'IIt 

4069.SHRI BHUPENDRASINH SOLANKI : 

SHRI MAHESH KANODJA : 

SHRIJASUBH~DHANABHAIBARAD: 

Will the Minister of HOME AFFAIRS beplea&ed to 

state: 
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(a) whether the Govemment has any proposal to 

strengthen security in the border State of Gujarat; 

(b) if so, whether the Gujarat Government has 

requested the Union Govemment to grant special funds 
in this regard: 

(e) If so, whether the Govemment has granted the 

funds; and 

(d) the total funds allocated and released during the 

current year. tiN date? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPAAKASH JAiSWAL); (a) to 

(d) "Police" and "law and order" is a State Subject as 
per thE. VII Schedule to the Constitution of India and 

as such it is primalily the responsibiJity of the State 

Govemment to modemize and adequately equip its 

police forces for meeting the challenges to laW and 

order. internal security and to supplement the effor1s of 

the State Governments in modemizing their police forces, 

the Central Government is implementing a Non-pIan 

Scheme lor Modernization of State Police Forces. Funds 

are released to the State Govemments on the basis 

of Annual Action Plans received from the State and 

approved by the Ministry. AssIstance under the Scheme 

is also extended to Gujarat for meeting the speclfIc 

policing requirements in the Desert Areas as well as 

of Mega eity of Ahmedabad. 

During the current financial year 2008-09, no funds 

have been released to Gujarat 80 far. However, during the 

last financial year, 2007-08, out of Central allocation of As. 
40.00 erore to Gujarat under the Scheme for ModemIzation 
of State Police Forces (MPF Scheme), an amount of As. 

39.68 crore was released to the State, after deducting the 

unspent an amount of Rs. 0.34 erore pertaining to 

previous years i.e. upto 2005-06, which remained 

unutilized with the State Government. In addition to As. 

39.66 erore, an additional amount of As. 12.25 crore was 

also reteased to Gujarat during the year 2007-08 for 

modernization of police forces. 

SuMIdy to Student. for Higher 
Profesaional eou ..... 

4070.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment IS considenng to 

subsidize the interett component on loans !JIven to 

students for higher professional courses during the 

moratorium period: 

(b) if so, whether the Government IS prepanng a 

plan to the tune of As. 4,000 crores: 

(c) il so, the details thereof: 

(d) whether the Government is also planning to 

extend some concesaiOns to families whose annuai 

income is less than Rs. 2.5 lakh; and 

(ej if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D 

PURANDESWARI) : (a) to (e) A proposal to Introduce 8 

scheme for providing interest subsidy during the morato-

rium period on the educational loans taken by students 

having lower than a specified parental income. for 

pursuing professional education In India umter the r8VIsed 

Model Educational Loan Scheme fonnulated by the Indian 

Banks' Association. is under consideration of the Govem-

ment. A provision of As. 4000 erore has been made In 

the XI Plan for this proposed scheme. 

(TranslBtion) 

SchooIa Run by NOMe 

4071.CH. MUNAWAR HASSAN: Will the Minister 01 
HOME AFFAIRS be pleased to state: 

(a) the details of the schools being run by the New 
Delhi Municipal Council (NOMe); 

(b) the level 01 education being imparted in each 
school; 
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(e) the number of posts sanctioned for each 

category alongwith the number of persons working therein; 

and 

A Statement-I indicating the details of schools run by the 

New Delhi Municipal Council, the level upto which 

education is being imparted in them and the number of 
boys and gilts studying In them is enclosed in Statement-

I. The number of posts of various categories sanctioned 

for the schools run by the New Delhi Municipal Council 

and the number of persons working against these posts 

are given in the Statement-II enclosed. 

(d) the number of boys and girls studying in each 
school separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to (d) 

Details of schools run by the New Delhi Municipal Council, the IBveI upto which education is being 

imparted in them snd Ihe number of boys snd girls studying in them 

Serial Name of the school The level up Number of students 
Number to which 

education is Boys Girls 

being Imparted 

2 3 4 5 

1. Nagar Palika Co-Ed. Senior Secondary School, Ansari Nagar Class XII 579 223 

2. Nagar Palika Boys Senior Secondary School, Mandir Marg Cless XII 963 0 

3. Nagar Palika Bengali Girls Senior Secondary School, GoIe Cless XII '0 1572 

Markel "" 
4. Nagar Palika Girls SenIor Secondary School, GoIe Market Class XII 0 815 

I 

5. Nagar Palika Co-Ed. Senior Secondary School, Moti Bagh Class XII 729 370 

6. Nagar Palika Co-Education Secondary School, TUak Marg Class X 389 239 

7. Nagar PaliJIa Co-Education Secondary School, Lodhi Estate Cless X 503 350 

8. Nagar Palika Co-Education Secondary School, Laxmibai Nagar Class X 417 268 

9. Nagar Palika Girls Secondary School, Bapu Oham Class X 28 380 

10. Nagar Palika Boys Secondary School, Bapu Dham Class X 296 0 

11. Nagar Palika Co-Ed. Secondary School, Aurengzeb Lane Class X 420 318 

12. Nagar Palika Girls Secondary School, Havelock Square Class X 181 427 

13. Nagar Palika Co-Ed. Middle School, Babar Road Cless VIII 356 279 

14. Nagar Palika Co-Ed. Middle School, Sangli Mess Class VIII 276 231 



139 Written AnsW81S PRtl 22, 2008 to Questions 140 

2 3 4 5 

15. Nagar Palika Boys Middle School, Lodhl Road eta .. VIII 589 0 

16. Nagar Palika Girts Middle School, Lodhl Road Clasa VIII 0 402 

17. Nagar Palika Co-Ed. Middle SchooI,Kidwai Nagar CIa88 VIII 355 279 

18. Nagar Palika Co-Ed. MIddle School, Nauroji Nagar Class VIII 293 124 

19. Nagar Palika Co-Ed. Middle School, Netajl Nagar Class VIII 186 148 

20. Nagar Palika Girts Middle School, Netaji Nagar Class VIII 0 193 

21. Nagar Palika Co-Ed. Middle School, Kitchner Road Class VIII 245 180 

22. Nagar Palika Girts Middle School, GoIe Market Class VIII 0 446 

23. Nagar Palika Co-Ed. Middle School, Balmiki Basli Class VIII 40 183 

24. Nagar Palika Primary School, Tifak Marg Class V 152 159 

25. Nagar Palika Primary School, Pandara Road Class V 150 126 

26. Nagar Palika Primary School, Kaka Nagar Class V 198 135 

27. Nagar Palika PrimlJIY School, Model No.1, KidwaI Nagar Clasa V 257 231 

28. Nagar Palika Primary School, Model No.2, Kidwai Nagar Class V 249 184 

29. Nagar Palika Primary School for Boys, Lodhi Road Class V 342 0 

30. Nagar Palika Primary School for Girts, Lodhi Road Class V 0 326 

31. Nagar Palika Primary School, No.3, Kidwai Nagar Class V 201 170 

32. Nagar Palika Primary School, Tuglak Crescent Cia .. V 58 44 

33. Nagar Palika Primary School, No.1, liganj Class V 160 139 

34. Nagar Palika Primary School, No.1, 'B' venue, Sarojini Nagar Clau V 248 241 

35. Nagar Palika Primary School, No.2, 'B' venue, Sarojini Nagar Class V 135 86 

36. Nagar Palika Primary School, No.3, Babar Road Class V 174 175 

37. Nagar Palika Primary School, No.4, Babu Market, Sarojini Class V 170 125 

Nagar 

38. Nagar Palika Primary School, DG Block, Saropni Nagar Class V 73 82 

39. Nagar Palika Primary School, No.3, Babu Market, Saroiini Cia .. V 153 139 

Nagar 
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2 3 4 5 

40. Nagar Palika Primary School, No.2, Nauroji Nagar CIa&& V 141 115 

41. Nagar Palika Primary School, Netaji Nagar CIasa V 194 152 

42. Nagar Palika Primary School, No.4, Moti Bagh Class V 169 117 

43. Nagar Palika Primary School, Mot! Bagh Class V 174 201 

44. Nagar Palika Primary School, Sanjay Gandhi Camp Class V 83 86 

45. Nagar Palika Primary School, s hoka Hotel Class V 57 59 

46. Nagar Palika Primary School, Duplex Lane Class V 102 89 

47. Nagar Palika Primary School, No. " R.K. s hram Marg Class V 266 158 

48. Nagar Palika Primary School, No.1, Hanuman Lane Class V 134 55 

49. Nagar Pali\(8 Primary School, Pataudl House Class V 120 100 

50. Nagar Pallka Nursery School, Sabar Road Nursery 58 57 

51. Nagar Palika Nursery School, Pandara Road Nursery 49 54 

52. Nagar Palika Nursery School, KidwaiNagar Nursery 61 59 

53. Nagar Palika Nursery School, Lodhi Road Nursery 106 89 

54 Nagar Palika Nursery School, Model No. " Kidwai Nagar Nursery 90 69 

55. Nagar Pallka Nursery School, Model No.2, Kldwai Nagar Nursery 90 60 , 
56. Nagar Palika Nursery School, Lodi E8Iale Nursery 68 53 

57. Nagar Palika Nursery School, 'S' v enue, Sarojlni Nagar Nursery 105 90 

58. Nagar Palika Nursery School, Babu MarUt, Sarojini Nagar Nursery 54 43 

59. Nagar Palika Nursery School, Nauroji Nagar Nursery 67 48 

60. Nagar Palika Nursery School, ns ari Nagar Nursery 36 25 

61. Nagar Palika Nursery School, Netaji Nagar Nursery 66 57 

62. Nagar Palika Nursery School, Bapu Cham Nursery 57 61 

63. Nagar Palika Nursery School, Duplex Lane Nursery 60 46 

64. Nagar Palika Nursery School, ligan; Nursery 50 35 

65. Nagar Palika Nursery School, Panchkulyan Road Nursery 63 51 
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2 3 4 5 

66 Nagar Palika Nursery School, Havelock Square Nursery 57 51 

67. Nagar Palika Nursery School, RK. Ashram Marg Nursery 72 43 

68. Nlrmal Primary Class V 196 146 

69. RM. Arya Girls (M) School Class V 0 253 

70 A.M. Arya GIrls (E) School Class V 0 152 

.,."..",-11 2 3 

The number of posts of various cafeg0ri8s sanctioned TGT Punjabi 2 
for the schools run ay the New Delhi Municipal 

Council and the number of persons WOtfcing TGT Bengali 

against these posts 
Drawing Teacher 20 10 

Category Number of Number of Music Teacher 34 34 
posts persons 

sanctioned working DomestIc Science T eachar 20 16 

2 3 PET Teacher 44 39 

Principal 5 5 Yoga Teacher 40 45. 

Vice-Principal 12 12 Work Experience Taectw 23 18 

Head Master Middle 11 11 Dance Teacher 

Lecturer 79 68 Senior Ubnuian 12 12 

TGT Gen (Hindi) 84 71 Junior L1branan 11 7, 

TGT Gen (Urdu) 3 3 Lab Alaistant 27 28 

TGT Science-A (Hindi) 49 55 Head As8iatant 12 6 

TGT Science-A (Urdu) Senior AssIstant 12 8 

TGT Science-B (Hindi) 35 30 JuniOr Assistant 3 
I 

TGT Sclence-A (Urdu) 2 2 Head Master Primary 26 23 

TGT Hindi 40 32 Assistant T 88Chets 530 473 

TGT Sansknt 33 29 Head Master Nursery 12 18 

TGT Urdu 4 4 Nursery Teachers 107 117 
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2 3 

Assistant Teachers (Urdu) 46 40 

Peon 64 64 

Salai karamchari 50 50 

Chowkidar 74 74 

Balsahaika 80 64 

Safal Karmachan (Part time) 18 18 

Training of State Police P .... onneIs 

4072.SHRI HEMLAL MURMU : Will the Minister of 

HOME AFFAtRS be pleased to state: 

(a) The total funds provided by the Union Govem-

ment to the States for the training of Police personnel In 

their respective States during eaCh of the last three years 

alongwlth the details 01 the funds allocated/utilised, State-
wise separately; 

(b) whether several States have started the process 

of traming their PolICe personnel on the lines of the Army 

and Para Military Forces (PMF) as well as to integrate them 

With the natIOnal level intelligence network; 

(c) if so. the details thereof. State-wise; 

(d) whether the Bihar Police personnet are being 

tramed in jungle warfare and antHerronst operation In the 
State: 

(e) if so, the details thereof; and 

(I) the action taken by the Government to Iratn the 

police forces and Intelligence machinery 01 all the States 

in anti-terrorist and anti-naxalite operatIOns? 

THE MINISTER OF STATE IN THE: MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) . (a) to 

(f) The details of Central Funds allocatea/released· to 

States during the last three years dunng 2~5-06 to 2007· 

08 uncler the Non Plan scheme 01 MoaerOlzatlon of Police 

Forces (MPF Scheme) are given In the enclos8(1 

Statement. The funds are betng provided under the 

scheme, Inter-alia, for creating PolICe training Infrastruc-

ture, procuring related training eqUipments ana tor Items 

such as construction of police statiOns, police nouslng. 

communication equipments, mobility. etc. Police being a 

State subject. training of State Police personnel IS pnmarily 

the responsibility of the State Govemments. TralOing 

lacilities are betng made available to vanous State Police 

Forces including Bihar at training institutions of the Central 

Police Forces. Besides thiS. training IS also being 

provided to State Police personnel Including. such 

personnel from Bihar through various courses run by the 

Indian Army for various operations Including. counter Naxal 

Operations. 

Sr..men' 

Name 01 State 2005-06 2006-07 2007~08 

Allocated Funds Amount Unspent Allocated Funds Amount Unspent Allocated Funds 
released spent amount released spent amount released 

2 3 4 5 6 7 8 9 10 11 

Andhra Pradesh 101.41 101.41 101.41 0.00 88.12 88.12 68.22 19.90 87.34 87.34 

Arunachal Pradesh 7.00 7.00 0.62 6.38 11.53 11.53 11.53 0.00 10.70 10.70 .. 
Assam 56.68 56.68 48.86 7.82 52.18 52,18 NA NA 87.82 87.82 

Bihar 39.87 39.87 35.63 4.24 51.62 51.62 NA NA 16.24 16.24 .. 
ChhaWsgarh . 40.74 40.74 35.45 5.29 57.06 57.06 8.51 48.55 41.72 4,72 
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2 3 4 5 6 7 8 9 10 11 

Goa 1.06 1.06 0.00 1.06 1.00 1.00 0.86 0.14 2 2 

-
Gujarat 39.85 39.85 39.85 0.00 45.52 45.52 N N 51.9 51.9 

Haryana 14.95 14.95 14.95 0.00 19.69 19.69 17.12 2.57 35.75 35.75 

Himachal Pradesh 6.78 6.78 -'.78 0.00 3.92 3.92 3.51 0.41 10.27 10.27 

Jarrmu and Kashmir 109.22 109.22 104.38 4.84 88.13 88.13 84.27 3.86 115.34 115.34 

Jharkhand 40.74 40.74 40.73 0.01 47.00 47.00 31.18 15.82 50.95 50.95 

Kamalaka 65.85 65.85 65.85 0.00 64.15 64.15 46.16 17.99 78.13 78.13 

Kerala 18.84 18.84 18.84 0.00 24.53 24.53 17.85 6.68 40.01 40.01 

Madhya Pradesh 31.65 31.65 31.65 0.00 43.24 43.24 35.31 7.93 57.68 57.68 

Maharashtra 88.78 88.78 85.15 3.63 105.10 105.10 N N 78.87 78.87 

Manipur 16.97 16.97 16.97 0.00 14.09 14.09 14.09 0.00 32.07 32.07 

Meghalaya 6.57 6.57 6.57 0.00 8.59 8.59 8.59 0.00 15.44 15.44 

Uizoram 6.00 6.00 6.00 0.00 10.48 10.48 10.48 0.00 11 11 

Nagaland 17.52 17.52 17.52 0.00 22.68 22.68 22.68 0.00 30.72 30.72 

Orissa 35.08 35.08 34.85 0.23 38.00 38.00 22.80 15.20 45.80 45.80 

Punjab 20.31 20.31 20.31 0.00 15.00 15.00 14.36 0.64 34.94 34.94 

Rajasthan 34.81 34.81 34.80 0.01 40.47 40.47 38.95 1.52 49.80 49.60 

Sikkim 2.43 2.43 2.15 0.28 3.46 3.46 3.14 0.32 4.42 4.42 

Tamil Nadu 65.51 65.51 65.51 0.00 61.65 61.65 56.90 4.75 75.74 75.74 

Tripura 11.83 11.83 4.60 7.23 11.34 11.34 3.20 8.14 14.47 14.47 

Uttar Pradesh 98.12 98.12 98.12 0.00 94.28 94.28 79.29 14.99 115.44 115.44 

Utlarakhand 16.76 16.76 16.76 0.00 5.28 5.28 5.00 0.28 9.89 9.89 

Wesl Bengal 29.67 29.67 29.67 0.00 37.11 37.11 N N 44.45 44.45 

Total 1025.00 1025.00 983.98 41.02 1065.22 1065.22 604.00 461.22 1248.70 1248.70 

The figure of 2007·08 is an unaudited figure. 

Note : The figures 01 amount spent by the State Government and the unspent balance available with them for 2007· 
08 is not available as the financial year ended recently. 
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(EngliSh] 

4073.SHRI REWATI RAMAN SINGH: WID the Minister 
of HOME AFFAIRS be pleased to state : 

<a) whether the Incidents of road rage have 
considerably increased in the metro cities of the country; 

(b) if so, the number of persona ~ due 

to road rage separately in Delhi, Mumbai, Chennai and 
Kolkala in the last one year, city-wiea; and 

(e) the steps being contemplated to check road 

rage in the metro cities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) The National 
Crime Records Bureau (NCRB) does not maintain data 

on cases of 'road rage'. However, Delhi Police has 
provided the following data relating to 'road rage' cases 

in Delhi:-

Year 

2005 18 

2006 27 

2007 27 

2008 (upto 31.3.2008) 12 

(b) According to DeIhl Police, one person was killed 

in 'road rage' in Delhi during 2007. Such data in respect 
of Mumbai, Chennai and Kolkata Is not available. 

(el 'Road rage' Is basically an attitudinal problem. 

Delhi Police has taken the following measurea to control 

'road rage':-

(i) Proper regulation and control of traffic, particu-

larly during the peak hours to ensure hassle 

free movement of traffic and reduction In journey 

time; 

(ii) enforcement of traffic lawe and rules and 

raguIatIona to check tra1IIc violations and to bring 

road dI8cIpIIne amongatdrlvers; 

(ill) education of motori8t8 and other road users to 

obaerve road aafeIy nonns and to give due 
ragard and raapact to oIher ·road users; 

(Iv) vigilance on roads by Trame Police, Police 

Control Room (PCR) and Mobile Teams; 

and 

(v) strict legal action agaInsi the aggressors 
Involved In road rIIg8. 

4074.SHRt P.C. THOMAS : WIll the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether any agreement has been signed 

between India and African countries regarding duty ~ 
Imports; 

b) If so, the details thereof, country-wI8e and Item-

wise; 

(e) whether the Government has assessed its 

i~ on Import of prominent Items and prices of 

domestic produces including Cocoa, Cotton etc.; and 

(d) If so, the details theraof'? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAiRAM RAMESH) : (a) to (d) No Sir, India has not 
eigned any Agreement WIth AJrican countries regarding 

duty free Imports. However, the Prime Minister has 

announced on 8 April, 2OO8,on the occaston of the India-

AfrIca Forum SummIt In New DelhI, a Duty Free Tariff 
Preference (DFTP) Schtme for Leaat Dtweloped ~Coun

tries (LOCa). Under the said Scheme, India would provide 

preferential market access on 94% of India's tariff lines. 

for exports from aH the 50 LOCs, including the 34 AfrIcan 

LOCa. The Scheme wiD form part of the integrated 

development aaaistance to African C:OUntrie8. 
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[Translation] 

Higher EducIdIon to EconomIcally 

w ...... Seello". 

4075. OR. SATYANARAYANJATlYA: WIt the MinIslarof 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the delaits of the arrangements made by the 

Government for imparting higher education and training to 

the. socia~ and economically weaker students; 

(b) the measures taken by the Government to 
upgrade the level of their education and expertise during 

each year frem 2004·05 to 2007-08; and 

(c). the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI O. 

PURANDESWARI) : (a) to (c) Several initiatives have been 

taken by the Government since 2004-05 in the higher 

education sector' which broadly as wen as speciftcaIIy 

address the needs of students belonging to the weaker 

sections. 

(1 ) Constitution has been amended to incorporate 

Article 15(5) for the advancement of the 

Scheduled Castes. Scheduled Tribes and Other 
Socially and Educationally Backward Classes of 
citizens in so far as their admission to 
educational institutions i8 concerned. :-, 

(2) A Central law has been brought into force for 

reserving seats in admiseions lor the SCa. the 

ST s and the Other Backward Clasaes in 
educational institutions. established, maintained 

or aided by the Central Government. 

(3) Budgetary allocations in respect of higher and 

technical education has been substantially 

increased during the years since 2004-05 In 

order to expand existing capacity well as to 

establish new institutions. 

(4) New Indian Institutes of Management, new 
Indian lnatitutes of T echn%gy. new Indian 

ln8titutea of ScIence Education and Research, 
new Indian Institutes of Information Technology. 

new polytechnics, new Central Unlveralt1e8 as 

well as· universities aiming at WOI1d class 

standards, have been Inctuded In the 11 th Plan 

proposals approved by the National Deve1op-
ment Council (NOC). An Indian Institute of 

Management at ShiRong and Indian Institute of 
Science Education and Reeearch at Koikata 

and Pune have been eatabllshed during the 

period. 

(5) Every state in the North East region now has 
a Central University - Manlpur and Arunachal 
Pradesh Universities were made Central Uni-

versities during this period and a Central 

University was established in Sikkim during thIa 
period. 

(6) Indira Gandhi National Tribal University with 

headquarters at Amartwrtak has also been 

conceived and a legislative propoul enac:ted 
during the period. 

(7) In order \0 raise Gross Enrolment RatIo for 
weaker 88Ction8 including the mInorttie8. 370 

districts have been identified for sensitizing 
State Govemment8 for 88tIing up one College 

of Excellence In each of such districts. 

(8) The UGC continued its scheme for remedial 

coaching for SClST and backward minorities 

during the period. The CommissIon also 

operationalized Rajiv Gandhi National Fellow-

ships on behalf of the Ministry of SocIal JustiCe 

and Empowerment and the MInistry of Tribal 

Affairs. 

(9) A scheme for subsidizing interests burden on 

educational loans availed by students belonging 
to weaker sections has been included In !he 

11 th Plan as approved by the NOC 
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(10) In addition Indira Gandhi Post Graduate Sch0l-

arship Scheme for the single girt child can be 
availed by eligible girt atudenta belonging to 

weaker sections. 

[English] 

4078.SHRI S. AJAYA KUMAR: WIll the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) the total quantity of imports aJongwIIh Ita value 

from Singapore during eech of the Iut three years and 

in the currant year, tiH date; 

(b) whether cheap imports from Singapore have 

affected the domestic industry; 

(c) If 80, the steps taken by the Government In this 

regard; 

(d) whether the Government is considering to make 

changee in the Indo-Singapore Comprehensive Economic 

Cooperation Agreement; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF. COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) The total quantity of IfI1XlI18 
alongwith Ita value from SIngapore during each of the last 

three years and in the current year is as follows:-

(Value in US $ Million) 

Year Exports Imports Total Trade 

Balance 

2 3 4 5 

2004-05 3795.51 2582.16 63n.67 1213.35 

2005-06 3366.19 1789.76 5155.95 1576.43 

2006-07 6,021.06 5,470.16 11491.22 550.90 

2006-07 

(Apr-Dec) 

2 3 

4,780.40 4,187.06 

4 5 

8967.46 593.34 

2007-08 5,133.64 5,620.01 10753.65 -486.37 

(Apr-Dec) 

(b) No, Sir 

(e) Does not arise 

(d) and (e) A Protocol for Amendment of India-

Singapore Comprehensive Economic Cooperation Agree-

ment (CECA) was signed on 20.12.2007 in New Delhi for 

additional tariff (;()f'IC8ssions to Singapore on 539 tariff 

lines. Ministry of Finance has notified the amendment on 

15.01.2008 to give effect to the additional tariff conces-

sions on 539 items. 

B.Ed. Compulsory for Teachers 

4077.SHRIMATI MANORAMA MADHAVRAJ : Will the· 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether Bachelor of Education (B.Ed.) has been 

made compulsory for the teachers working in junior 

colleges; 

(b) if so, the details thereof and the reasons 

therefor; 

(c) whether the teachers working in junior colleges 

of various States are protesting against this decision; and 

(d) if so, the response of the Union Government in 

this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMl) : 

(a) and (b) The National Council for Teacher Ec1ucation· 

(NCTE) has not prescribed any qualification specifically for 

teachers in Junior Colleges. However, it is understood that 

many States treat +21Senlor Secondary as Junior College! 

Intermediate level. 
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As per the NCTE (Determination of MInImum 

Qualifications for Recruitment of Teachens in Schools) 

Regulations. 2001. B.Ed, has been prescribed as one of 

the minimum qualifICations for recruitment of teachera at 
Senior SecondarylPUCllntermediate level. The quaIIfIca-

lions prescribed is as under:-

Senior SecondarylPUCllnt:wmeclate 

Master's Degree in the relevant subject with Bechefor 

of Education (B.Ed.) or its equivalent. 

OR 

Two years' integrated M.Sc.Ed. Course or an equiva-

lent course. 

The above said Regu\ation of 2001 was notified about 

seven years back, and Clause 4 of the Regulations 

enjoins upon all the StatesiUnion Territories to modify their 

Recruitment Rules for appointmenl of teachers within a 

period of three years so as to bring it in oonfonnily with 

the qualifications prescribed in the Schedule to the 

Regulations. However, many States have not yet modified 

their Recruitment Rules in 8CCOIdance with the provisions 

of the Regulations. 

(e) and (d) Protest by teachers against the eforasaid 

Regulations has not come to notice of the Government 

in recent past. 

(Translation] 

Power Supply to out Poets of sse 

4078. YOGI AOITY A NA TH : WRI the Minister of HOME 

AFFAIRS be pleased to state: 

(a) whether the Uttar Pradesh Power CoIpondion 

frequently cut off the power supply to the Sa8haItra Seema 
Bal (SSS) outposts on In.NepaI border in Uttar Pradesh 

due to non-payment of eIectrictty dues by the said 

organisation; 

(b) if so, the details thereof; and 

(c) the time by when the pending eIectrIcII:y bile ant 

likely to be paid by SS8? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRiPRAKASH JAiSWAL) : (a) to 
(c) Power auppIy to any of the Border Out Posta of SSB 

has not been diacoI",nected. 

sse for the units temporarily located In a part of the 

campus of the F8ftl1izer Corporation of India (FCI). 
GoI'akhpur, has been regularly paying for Ita power 
consumption, totalling to Ra. 6.70 crore a. on date. 

However, the Uttar Pradesh Power Corporation Umlted 

has on a few occuiona dIIIconneclad power supply to the 
campus on account of an outstanding amount 01 Ra. 3.31 

crore (Including aurcharge and Intereat) against the FCI. 
The matter has been taken up with the MInIaby of 
Chemicals and Fert11izef8 and the FCI to clear their dueL 

(English] 

A ••• rntIon for AppoIntment 01 lAcbnra 

4079.SHRIMATI JHANSI LAKSHMI BOTCHA : WIIIhe 

MInister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(_) whether Central Univeraities are not following 

reservation policy In the appointment of Lecturer posts; 

(b) if so, the details thereof aIongwilh the reaaona 
therafor; and 

(e) the action taken by the Government against 

such Central Universities which are not following the 

reeervation policy In the letter and spirit? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (8) No, Sir. Except Allgarh Moalim 

University, which has been declared as a minority 

institution by the Central Government, all Central UnIver· 

sities are following reservation polley in the maner of 

appointment to the posts of Lecturer. 

(b) and (e) Do not arise. 
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Kanultakll Mol..... Regulation Bill, 2CI04 

4080.SHRI M. SHIVANNA: Will the Minister of HOME 

AFFAIRS be pleased to slate: 

(a) whether 'The Kamataka MoIa8888 Regulation 
Bill. 2004' is pending with the Union Govemment for 

approval; 

(b) if so. the reasons for the delay; and 

(e) the time by when this Bin is H!<ely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAJRS (SHRIMATI V. RAOHIKA SElVI) : (a) Yes, 

Sir. 

(b) and (e) State legislations are examined from three 

angle viz. (i) repugnancy with Central Laws (Ii) deviation 

'rom National or Central Policy and (iii) legal and 

constitutional validity. In the C888 of Kamataka Molasses 

Regulation 8i11, 2004, there are policy issues, which need 
to be sorted out and therefore, no time-frame can be fixed 

for achieving the same. 

[Translalion] 

Multi Purpose National ldenllty card , 

4081.SHRI SHISHUPAL N. PATlE : 

SHRI MADHU GOUD YASKHI : 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRI DEVIDAS PINGlE : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the pilot project of Multi-Purpose 

National Identity Card has been completed as reported in 

Dainik Jagf'lln dated April 4, 2008 and Hindustan T/m9S 

dated AprilS. 2008; 

(b) if so, the details thereof; 

(c) whether the Government has drawn up any 

scheme for issuing identity cards in the entire country and 

carrying out census in the year 2011; 

(d) if so, whether the work relating to issuance of 

identity cards has been completed in some of the States; 

and 

(e) if so, the details thereof, State-wise including 

Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) to (e) Yes 

Sir, tha first phase of the implementation of the pilot project 

on Multi-purpose National Identity Cards (MNIC) has been 

COfI1)Ieted on 31.3.2008. More than 12 lakh identity (smart) 

cards have been issued to those of 18 years and above 

in the pilot areas in 12 States and one Union Territory in 

the country. 20 MNIC Centres set up one in each tehsiV 

block of the pilot araas, with remain functional till 

31.3.2009 for maintenance and updating of database. 

Besides, they win be providing services to the identity 

cared holders as well as those who could not be verified 

in the first phase. No area in the State of Maharashtra was 

covered in the pilot project. 

2. The Planning Commission has accorded 'in 

principal approvar ~o the scheme for preparation of 

National Population Register (NPR). The scheme envis-

ages collection of information on specified items of each 

individual at the time of population enumeration during 

census 2011. 

{English] 

Women Study CentrH 

4082.SHRIMATI JYOTIRMOYEE SIKDAR: 

SHAt NARAYAN CHANDRA BORKATAKY : 

WiH the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the status of proposals received from the 

various UniversitieS by the University Grants Commission 

for selting up Women Study Centres, University-wise; 

(b) the numbers of Women Study Centres being run 

by U.G.C. In the country as on date and the targets fixed 

for opening such centers, University-wise; 
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(e) the funds allocated to such centers during the 
last three years, year-wise and University-wise; 

(d) whether provision for Women Study Centres 

also exist in State Universitiea and Deemed UniYer8IIIes; 

<e) if so, the details thereof; 

(f) whether Women Study Centres in certain 

universities have stopped operating since the last one 

~r; 

(g) if 80, whether the Government has reviewed the 
scheme; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVElOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (h) According to the Information 
furnished by the Univeraily Grants ConwnissIon (UGC). at 
present 67 Women's Study Centres are being Mt by the 
UGC. 123 proposals, 32 from univeI'aIties and 91 from 

colleges are pending with UGC for setting up of such 
centres. The provision of Women's Study Centres exists 

in Central and State Universities. However, AIahabad 

Agricultural Institute, a deemed university. was approved 

for financial assistance m,the X Plan as a spr.:IaI cue. 
150 new Women's Study Centres are propoeed to be 
opened by the end of XI Plan. 

The funds allocated under the scheme during the last 
three years are as under:-

Y881 Amount allocated 

2005-2006 As. 5.56,54.4091-

,2006-2007 As. 2.95,57,!iO(W-

2007-2008 As. 5AO,86,12S1-

.COmPUI8r EchICatlon In KY. 

4083. SHRI VIKRAMBHAI ARJANBHAI MADAM : WIll 

the Mlnistltr of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Union'Govemment has any plan to. 

Introduce computer education as a subject from the first 

standard instead of cIaa8 III onwards in Kendriya 

Vidyalayu; 

(b) if 10. the dataIIa thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVEl.OPtJENT (SHRI MAA. FATMI) : 

(a) No, Sir. 

(b) Does not ariM. 

(e) Before exposing the child to computers, It is 

neceaaary to allow hislher natural faculties to be 
developed. 

Invot......m of NGo. In SecondIIry 
EdlICdCIn 

4084.SHRI M.P. VEERENDRAKUMAR : wm the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Govemment has formulated any 

IICheme to inVolve Non-Gowmmental OrganIsations 

(NGOs) and other registered aocietles for expansion of 
aeoondafy school education; and 

(b) if 10, the details thereof aIongwIth the incentives 
offered In thiI regard?' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA FATMI) : 

(a) and (b) It has been decided. to implement a ICheme 

to ... up 8000 high quality modeI8ChooIs. at the block 
level. Some of these achooIa .... envieaged In the Public 

Private P8f1nerahip mode by involving. inter-alia N0n-
Governmental 0rganiaatI0na. trusts and societies. Be-
aides. some of the existing centrally sponsored 8Chemee 

In secondary education aector. such as Integrated 

Education for DiubIed Children (IECC). also provide for 
involvement of Hon-Govemmental Organlaatlona in their 
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implementation. The objective of the IEDC scheme is 

mainstreaming education of children with special needs 

in normal school. Under the scheme, assistance is 

provided for appointment of special teachers, removal of 

architectural barriers, setting up of resource rooms, 

provision of assistive devices, training of teachers and 

orientation of principals and educational administrators, 

etc. 

{Translstion] 

Review of TV Programme and 
Advertising Codes 

4085.SHRI HANSRAJ G. AHIR : Will the Minister of 

INFt;>RMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Union Govemment has taken any 

steps on the recommendations made by a Committee 

which was constituted for reviewing TV Programme and 

Advertising Codes prescribed under the Cable TV Network 

(Regulation) Act, 1995; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 
j 

THE MINISTER OF INFORMATION AND BROADCAST-

ING (SHRI PRIYA RANJAN DASMUNSI) : (a) to (e) Further 

consultation with the various stakeholders, i.e., Indian 

Broadcasting Foundation (IBF), News Broadcasters Ass0-

ciation (NBAI, etc. is being made on the issue of Self-
Regulation mechanism in the light of the Report submitted 

by the Content Reviewing Committee and the represen-

tations received in this regard. 

{English] 

Traffic Ru'" and EnYlronmental 
Study In Syllabul 

4086.SARDAR SUKHDEV SINGH LIBRA: Will the 

MinISter of HUMAN RESOURCE DEVELOPMENT be 

pleased to slate : 

(a) whether the Govemment proposes to include 

basic information on traffIC rules and environment study 

In the school syllabus at the primary leve!; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI) : 

(a) and (b) Environmental Studies has been included 

as a subject of study at primary level in Classes III to 

V. In Classes I and II, environmental concems are 

integrated with the study of Language and Mathematics. 

Basic information on traffic rules is also provided by 

way of s:Jggested activities to be conducted in the schools. 

AlIocIItIon of Funda for setting up of 

ATI, IIMI and Centr81 Unlvera ..... 

4087.SHRl VIJOY KRISHNA: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the financial allocation made by the Government 

for setting up of new Central Universities, Indian Institutes 

of Science Education and Research, Indian Institutes of 

Technology, Indian Institutas of Management and Indian 

Institutes of Information Technology in the country during 

2008-06, separately; 

(b) whether any target has been fixed in this regard; 

and 

(c) if so, the steps being taken by the Govemment 

to achieve the above target? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN R~SOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) The financial allocation made by 

the Govemment for setting up of new Central Universities, .. 
Indian Institutes of Science Education and Research 
(IISERs); Indian Institutes of Technology (IITs) , Indian 

Institutas of Management (liMa) and Indian InstiMes of 

Information Technology (1ITs) in the country during 2008-

09, is given below:-
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(Ra. In cront8) 

Institutes Plan Non-Plan Total Remarks 

Central 1632.00 1326.81 2958.l11 The provision relates to the &Klstlng and new 
Central Universities Universities 

IISERs 1SO.00 150.00 The provision relates 10 the 8'XistIng and new 
USERs 

IITs SO.OO 

IIMs 10.00 

lilTs 30.00 

(b) and (c) While USERs at Kolkata. Pune and 

Mohali are already functioning. USERs at Bhopal and 

Thiruvananthapuram will be operative with 75 students 

each from the academic session of 2008-09. The State 

Governments of Andhra Pradesh. Bihar and Rajasthan 
have been requested to make available suitable buiIdIngI 

space for starting liT classes from the academic session 

of 2008-09 with an initial student intake of 120 each on 

the basis of the Joint Entrance Examination (JEE). 2008. 

11M at Shillong has already been established and will 

commence its academic session from 2008-09 with an 

initial tntake of 60 students on the basis of the Common 

Admission Test (CAT). 2007. 

Impact of Global Wannlng on AgricIIIture 

4088.DR. K.S. MANOJ : Will the Minister of EARTH 

SCIENCES be pleased to stale : 

(a) whether the Government has conducted any 

study on the impact of global warming on agricuHure 

production in the country; 

(b) if so. the details thereof; 

(c) whether any assessment has been made by 

tbe Government with regard to food security in the 

country; 

(d) if so. the details thereof; and 

SO.OO 

10.00 

30.00 

(e) the steps takenIpropoeed to be taken by the 
Government in this regard; 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL) : (a) Yes. Sir. 

(b) to (d) Study on the Impact of global warming and 

climate change on agricultural production in the country 

has been carried out by Ministry of Earth Sciences. 

Projected climate change scenarios have been used as 

inputs to the crop simulation models tor assessing the 

impacts of possible climate change on growth. develop-

ment and yield of crops in some regions of the country. 

Resuns of these preliminary studies indicate that the 

future impacts of climate change on agricuhure lead to 

increase in Carbon dioxide concentration which is likely 

to be benefICial to several crops. But due to projected 

warming and increased rainfall variability the crop yields 

are going to be negatively impacted. 

Results of studies on rice crop indicate thaI the rice 

yields in India may be favorably impacted due to increase 

in Carbon dioxide concentration of the atmosphere. 

Temperature rise adversely impacts the crop yield due to 

shortening of crop duration. The favourable impact of 
Carbon dioxide il nuttlfied due to increale in temperature 

by 2OC. RIse in temperature beyond 20C may adversely 

impact the crop yield. 
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Simulation experiments under projected climate 

change scenarios for wheat crop indicate that an 
increase of 30C rise in temperature cancelled out the 

positive effect of elevated Garbon dioxide. The adverse 

impacts of likely water shortage on wheat crops would be 

minimized 10 a certain extent under elevated Carbon 

dioxide levels. 

Simulation experiments Soybean crop in Central India 

showed that a 30C rise in surface air temperature almost 

cancels out the positive effects of doubling of carbon 

dioxide concctntration resulting In reducing the total 

duration of the crop (and hence productivity) by inducing 

earty flowering and shortening the grain till period. 

Soybean crops in Central India are found to be more 

vulnerable to increase in maximum temperature than In 

minimum temperature. 

(e) Ministry of Earth Sciences has proposed to set 

up a Centre for Climate change at Pune that will do an 

in-depth analysis on impact studies for different sectors 

due to varied climate change. 

Patents in Energy end Automobile Sector 

4089.SHRI G.M. SIDDESWARA : win the MInister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) the details of petents granted by the Govemment 

in the field of energy and automobile sectors during the 

last two years; and 

(b) the steps taken/proposed to be taken for uaing 

such inventions for the all-round development in energy 

and automobile sectors in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 

OF POWER (SHRI JAIRAM RAMESH) : (a) The details of 

patents granted in India in the field of energy and 

automobile sectors during the last two years are as 

under:-

Field of invention 2006-07 2007-08 

E~ 438 

(solar, wind, industrial waste, nuclear, 

hydraulic engine, thermal power, non-

conventional sources, gas turbine) 

Automobile 235 

(automobile, vehicle, engine) 

1457 

551 

(b) Patents are granted for inventions in all fields 

of technology. The patent rights are private rights and 

normally it is for the holders of the patents to take steps 

to utilise the technologies. The applications filed and the 

information about the patents granted are published in the 
Patent OffIce Joumal, which is available on the website 

of the Controller General of Patents, Designs and Trade 

Marks, namely, htlp:/Iwww.lpindia.nic.in. 1nterested parties 

can obtain photocopies of various patent related d0cu-

ments by making payments prescribed in the Patents 

Rules, 2003. The number of patents granted in energy and 

automobile sectors In recent years show an increasing 

trend and this knowledge can be used by interested 

parties to improve on the technologies, obtain licences, 

etc. to promote growth and development in these sectors. 

[Translation] 

Setting up of SEZs 

4090.DR. LAXMlNARAYAN PANDEY : 

SHRI SHRIPAD YESSO NAIK : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state ; 

(a) whether certain State Govemments have asked 

the Union Govemment to reconsider setting up of Special 

Economic Zones In their States; 

(b) if so, the details thereof; 

(c) if not, whether the Govemment is formulating 

any scheme so that these zones are not thrust upon the 

States; and 
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(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) and (b) A communicatiOn has 

been received trom the Govemment of Goa withdrawing 

the recommendations granted by them for setting up of 

Special Economic Zones (SEZs) in Goa, including the 

three notified Zones. 

(c) and (d) Proposals for setting up of Special 

Economic Zones (SEZs) are received from State Govern-

ments. State Government enterprises, private enterprises 

and joint ventures and only those proposals which are 

recommended by the respective State Government are 

considered by the Board of Approval (BoA). Further, 
nominees of the Stale Governments are duty represented 
In the BoA for SEZs where all decisions for setting up of 

SEZs are discussed and approved as per the provisions 

contained in the Special Economic Zones Act, 2005 and 
Special Economic Zonas Rules. 

(EngliSh) . 

Criteria tor SeIlIng upPrtvate Unlversftlea 

4091.SHRI K.S. RAO : Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state : 

(a) the number of Government and private univer· 

sities currently functioning in each State and Union 

TerrilOf)'; 

(b) the policy of the Government regarding .the 

criteria and procedures for the private sector to set up 

university for imparting higher education; 

(c) whether the Government proposes to formulate 

a policy to encourage private sector to set up universities 

including specialized private universities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) The number of Government and 

Private Universities (including institutions 'deemed-to· 

be-universities') currently functioning in each State and 

Union Territory as on March 3112008 is enclosed as 

Statement. 

(b) to (d) Privata Sector participation in higher 

education is by way of private universities established by 

State Legislaturas and by way of institutions 'deemed-to-

be-universities' as ~ by the Central Government 

under section 3 of the University Grants Commiuion 
(UGe) Act 1956. Both private universitieII and inatitutions 
'deemed-to-be-universlties' are regulated by the UGC. 

State-wise details of Universities as on March 31, 2008 

SI. StatesJUTs 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

No. of State 

Universities 

3 

20 

4 

13 

No. of Central 
Universities 

4 

3 

2 

No. of Deemed Universities 

Government Private 

5 6 

3 

1 

No. of Private 

Universities 

7 
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2 3 4 5 6 7 

5. Chhattisgarh 8 2 

6. Goa 

7. GUjara! 17 2 3 

8 Haryana 7 2 

9. Himachal Pradesh 3 

10. Jammu and KashmIr 6 

11. Jharkhand 4 

12. Karnataka 16 3 7 

13. Kerals 7 

14. Madhya Pradesh 14 2 

15. Maharashtra 19 5 15 

16. Manipur 2 

17. Meghalsya 

18. Mizoram 

19. Nagaland 

20. Orissa 10 2 

21. Punjab 7 

22. Rajasthan 14 7 

23. Sikkim 

24. Tamil Nadu 19 19 

25. Tripura 

26. Uttar Pradesh 19 4 3 6 5" 

Uttarakhand 5 2 5 
27. 

28. West Bengal 15 

4 9 2 
29. NCT of Delhi 
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2 

30. Chandigarh 

31. Pondiherry 

32. Andaman and Nicobar 

Islands 

33. lakshadweep 

34. Dadra and Nagar 

Haveli 

35. Daman and Diu 

Total 

3 

231 

Change of ...... of au.. 

4 

25 

4092.SHRI S.K. KHARVENTHAN : Wdl the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the proposals from various State 

Governments regarding change of names of towns and 

cities are pending with the Union Government; 

(b) if so, the details thereof aIongwith the ecIIon 

taken by the Government thereon, State-wiae; 

(c) if nc,., the reasons therefor; and 

(d) !he time by when these proposals .. likely to 

be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEl NiMAO) : <a) Yee, Sir. 

(b) A statement is attached. Such proposals are 

examined in terms of the exlstlng policy guidelines and 

in consultation with the concemed Minlstrie8lDepartmenta. 

A final decision on the proposals will depend on the 

comments received 'rom these MinisttleslDepartments. 

(c) Does not arise. 

(d) No time limit can be set up for this purpose. 

SI. 
No. 

5 6 

33+70=103 

Details of the Proposal 

1. Change of names of the following cities. 

'BangaJore' as 'Bangaluru' 

'Mangalore' as 'Mangaluru' 

'Bellary' as 'Ballary' 

'8ijapur' as 'Vijaypura' or 'Vijapura' 

'Belgaum' as 'Be\ajavi' 

'ChIkrnagaIur' as 'Childcamaga/uru' 

'GuIbarg' as 'Kalaburgi' 

"Myaore' as 'Mysoru' 

'Hoaper as 'Ho8apete' 

'ShImoga' as 'Shivamogga' 

'HubIl' as 'Hubbs"i' 

'Tumkur' .1 'Tumakuru' 

7 

23 

172 
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4093.SHRI E.G. SUGAVANAM : Will the Minister of 

MINES be pleased to state : 

(a) whether the Government proposes to create 

additional jobs in the mining sector; 

(b) il so, the details thereof, mine-wi8e and State-
wise: 

(c) the time by when the new jobs are likely to be 

created: 

(d) whether some differences have arisen on 

the utilization of iron ore between steel and mining 

sectors; 

(e) if so, the details tt)ereof; and 

(f) the steps taken/proposed to be taken by the 

Government to resolve the differences between them? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF STATE 

IN THE MINISTRY OF MINES (SHRI B.K. HANDIQUE) : (a) 

to (c) The Government has enunciated the new National 

Mineral Policy. 2008. The new Policy envisages stream-

lining and simplifying the procedures In grant pf mtneraI 
concessions in order to attract investment into mining 

sector stimulating growth in the sector. This is likely to 

generate additional job opportunities in mining sector. No 

time frame can be assessed at this moment. 

(d) to (f) There were some differences on the issue 

01 export of iron ore and allocation 01 captive mines to steel 

makers, which have been considered and appropriately 

addressed by the Government before the enunciation of 

the Natronal Mineral Policy, 2008. 

N ... I-hH Dlatricb 

4094. SHRI L RAJAGOPAL : Will the Minister of HOME 

AFFAIRS be pleased to state: 

(a) whether the Government has identified the 

Naxal-hit districts in the country; 

(b) if so, the detaiJa of such districts, State-wise; 

(c) whether the Government is planning to lay 

particular emphasia on the development of the above 

districts by prOviding additional funds; and 

(d) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISmV OF 

HOME AFFAIRS (SHAt SHRIPRAKASH JAISWAL) : (a) and 

(b) Under the Security Related expenditure (SRE) Scheme, 

Ministry of Home Affairs reimburses security-related 

expenditure in respect of specified items to the concerned 

State Governments for dealing with naxalite activities. 76 

districts in 9 States are included under this scheme: 

Andhra Pradesh : 16; Bihar : 14; Chhattisgarh : 8; 

Jharkhand : 16; Madhya Pradesh: 3; Maherashtra : 

4; Orissa : 9; Uttar Pradesh : 3; and West BengaJ : 

3. 

(c) and (d) Special attention is being given on 

planning, implementation and monitoring of development 

schemes in naxallte affected areas. Under the Backward 

Districts Initiative, which covered 147 districts, an amount 

of As. 45 crore per district had been allocated on a non-

lapsable basis. This has now been replaced by the 

Backward Regions Grant Fund, in 250 districts. National 

Rural Employment Guarantee Programme, which was 

originally being implemented in 200 districts, and was 

extended to 330 districts in April 2007. is now being 

extended to aU districts in the Country, having regard to 

the need to universalise this demand-driven programme 

for wage-emptoyment. These schemes are in addition to 

various income-generating, public--utility and sociaI-secu-

rity schemes of different Ministries like Rural Development, 

Agriculture, Health and Family Welfare, Youth Affairs and 

Sports, Panchayati Raj and Tribal Affairs. 

An Inter Ministerial Group under Additional Secretary 

(Naxal Management) in the Ministry of Home Affairs 

oversees effective implementation of development 

schemes In naxalite affected areas for accelerated socio-

economic development. 
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4095.SHRt NARAYAN CHANDRA BORKATAKY: wm 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state : 

(a) whether the Government has formulated any 

new guidelines for the empanelment of producers in 

Doordarshan; 

(b) if so, the details thereof; 

(c) whether few locals from places like Kohima. 

Tura and ltanagar could apply due to little raIaxatIon for 

experience; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemment to provide 

relaxation in the field of experience aIongwIth represen-

tation from the North Eastem Region? 

THE MINISTER OF INFORMATION AND BROADCAST-

ING (SHRt PAlYA RANJAN DASMUNSI) : (a) and (b) Prasar 

Bharati have informed that new Guidelines have been 

formulated and are available on Doordarshan's website 

at http://www.ddindIa.gov.in. 

Ic) 10 (e) Prasar Sharati have informed that North 

Eastem and Kashmir Guidelines were specia/Iy fonnu-

lated keeping in mind the availability of local private 

producers in the respective Regions. As such. five years 

of experience was sought for empanelment tor North 

Eastem Stations/Channel. Prasar Bharati have further 

informed that exemption for any past experience has been 

granted to candidates who have DegreelDiploma from 

Film and Television Institute of India, National School of 

Drama. Satyajit Ray Institute of Film and TV or any other 

Govemment recognized Institute or Government recog-

nized courses. As a resuH of these Guidelines, 18 local 

producers each have been empanel led 'orOOK ltanagar 

and OOK Kohima and 6 have been empanelled for OOK, 

Tura. 

Involwment of ~ 1ft Mid o.y 
..... Scheme 

4096. SHRI JASUBHAI OHANABHAI BARAD : WIll the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a> whether his Ministry has asked the State 

Govemments for mass mobUisation of mothers in regafd 

to mld-day meal scheme; and 

(b) if so, the reaction of each State in this regatd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVElOPMENT (SHRI MAA. FATMI) : 
(a) and (b) Yes, Sir. Though the overall reaponaIbIIIty to 

ensure aU logistic and ac:trnimstralive arrangementa for 

regular serving of whoIeaome. cooked mid day meal in 

every eligible school, EGSIAIE Centres lies with the State 
GovemmentII.JT AdrninistralIon, the Cent,. Government 

had issued an adviaory 10 States in December, 2005 10 

involve molhers of the school c:hiIdren to oversee and 

supervise the feeding of the children. In the Guidelines 

of MId Day Meal Programme i8aued in 2006, States have 

aIao been acMsed to solicit the support of the community 

members. including mothers' groups to ensure that 

children wah their hands with soap before eating, use 

clean plates and glasses, avoid litleting and wastage of 

food, and clean their plate., rtnse their hands and mouth 

after eating etc. No difficulty in implementing the above 

advisory has been reported by any StatelUT. 

{Translation} 

lIodernIutIon of Police Forces In ...... n 

4097.SHRI KAILASH MEGHWAL; Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) the total funds provided by the Union Govem-

ment to Govemment of Rajasthan during the tenth five year 

plan for the reorganization and modemization of police 

force; 
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(b) whether the Govemment of Ra;aathan has 
achieved the target by fuHy utilizing the fundaduring the 
said plan; 

(e) if so, the details thereof and if not, the reasons 
there'or; 

(d) whether the Govemment of Rajasthan has 
requested for additional financial assistance from the 

Union Government 'or modemlsation and reorganization 
of police force in the State; 

(e) if so, the details thereof; and 

(f) the action taken by the GoYemment in this 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : (a) to 

(f) Central assistance is provided to States under the Non-

plan Scheme for Modemlzatlon of State Police Forces 

(UPF Scheme) to strengthen and modemize their police 

forces. Funds are released to the State Government on 

the basis of Annual Action Plan under MPF Scheme 

received from the State and approved by the Ministry. Under 

thls Scheme. funds have been provided to the State of 

Rajasthan during the period 2002-Q3 to 2000-07 for 

Shengtheninglmodemizing Its pollee forces, broadly cov-
ering the above mentioned areas, inCluding for deSert 

policing (which became effect from 2005-(6). The detaDs 

of Central funds released to Rajasthan during the period 

under the MPF Scheme are as under:-

(As. in erore) 

Year Total Central funds Utilization reported 

released by the State 

2002-03 18.17 16.17 

2003-04 43.10 43.08 

2004-05 42.67 42.56 

2005-06 34.81 34.80 

2006-07 40.47 38.95 

During the last financial year 2007 -OS, out of Central 

allocation of As. 40.00 crore to Rajas~an under the 

Scheme for Modemlzation of State Police Forces (MPF), 

an amount of As. 39.57 crore was released to the State. 

after deducting the unspent amount pertaining to previous 

years, I.e. upto 2005-06 which remained unutllized with the 

State Govemment. 

Besides the normal Central allocation of funds under 

the UPF Scheme to Rajasthan during 2007-08, an 

additional amount of Rs. 10.03 erore was also released 

to the State during the same period for modemization of 

police forces. 

[English] 

Norm. for AuI"'nce by IMC 

4098. SHRI G. KARUNAKARA REDDY : Will the 

Minister of MICRO, SMALL AND MEDIUM ENTERPRISES 

be pleased to state : 

(a) whether the conditions stipulated to provide 

fmancial assistance by Khadi and Village Industries 

Commission (IMC) to eligible entrepreneurs are being 
str1ctIy implemented; 

(b) if not, the number of complaints received by the 

Govemment In thls regard during each of the last three 

years for violation of these conditions; 

(e) the action taken by the Government in this 

regard; 

(d) whether any mechanism is available with KVIC 

to enforce the conditions stipulated for the sanctioning of 

such financial assistance; 

(e) if not, the reasons therefor; and 

(f) if so, the steps taken/proposed to be taken to 

further strengthen the mechanism? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The Rural 

Employment Generation Programme (REGP) is imple-
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mented by the Khadi and Village Industries Commission 

(KVIC) with due regard to the conditions stipulated 'or 

providing financial assistance to eligible applicants. 

(b) and Ie) Two complaints during the year 2006-07 

and one complaint during the year 2007-08 have been 

received by KVIC le9arding irregularities and misutilisalion 

01 margin money assistance which are under examination 

in KVIC. 

(d) to (f) In order to ensure that the assistance due 

under REGP is available to only eligible applicants, field 

offices 01 the KVIC or the StatelUnion Territory Khadi and 

Village Industries Boards concerned scrutinise the 

proposals of applicants before forwarding them to the 

banks for sanction of loan. In addition, the ftnancial 

(margin money) assistance provided by the KVIC is kept 

with the relevant financing branch of the bank as a fixed 

deposit in the name of each beneficiary for a period of 

two years. This amount is credited to the loan account of 

the beneficiary only after verification of establishment of 

the unit. 

{T rans/ation] 

Disturbances .. Incfo.ChiNl Border 

4099.SHRI KIREN RlJIJU : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(8) whether the Indo-Tibet Border Police Force 

(ITBP) has informed the Government about the frequent 

crossborder activities of the Chinese Army during the last 

three years; 

(b) il so, the details thereof during each of the last 

three years and in the current year as on date; and 

(e) the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SElVI): (8) to (e) 

Reports about crOSS-border activities on the Indo-China 

border are received regularly. Such activities are carefully 

monitored and appropriately reaponded to keeping In view 

India's strategic tnterasts. 

(English] 

Militancy In North Eliatem Region 

4100.SHRI M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be .pleased to stale : 

(a) the number of persons killed and injured by the 

mlHtants in Assam and other States in the North Eastem 

Region during 2001-2008 so far; 

(b) whether any hidden foreign hand has been 

Identified behind the continuing militancy and terrorist 

attacks in the North Eastern Region; 

(e) if so, the details thereof; , 
(d) if not, the reasons attributed for the sarrte; and 

.(e) the steps taken by the Government to check 

such activities in North Eastern Region'? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHAIMATI V. RADHlKASELVI); (e) Details 
01 violent incidents and cauaalilie8 by militant outfIts as 

..., militants killedlarrestedsummdered in the North 

Eastern States including Assam during the year 2001-
2008 (upto 31.3.2008) are given in the Statement 

enclosed. 

(b) to (d) There are no confirmed reports to suggest 

involvement of any hidden foreign hand behind the 

continuing militancy and terrorist attacks In the North 

Eastem Region. However, there are reports that some 

insurgent groups from the North Eastern region have links 

with Pakistan lSI and certain other fundamentaliatllerrori81 

organizations from neighbouring countries such as 

Bangladesh baaed HUJi. Available inputs also indicate 

that some Incfl8f1 insurgent Groupe (IIGs), active In the 

North Eastern region, have been U8ing the tarrltory of 

BangIade&h and Myanmar. 

(e) The Government haa regularly taken up with 
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Bangladesh and Myanmar various security related matters 

including misuse of Bangladesh and Myanmar territory for 

activities inimIcal to India at different levels through 

diplomatic channels and institutional mechaniSINI exist-

ing between the two countries. In addition, efforts of the 

State Governments, who are primarily responsible for 

ensuring public order and security in there areas, are 

beIng supplemented by the Central Govemment through 

various measures such as deployment of additional 

Central Security Forces ilictUdlng Army; sharing of 

intelligence; financtal assistance for strengthening of the 

local Police Forces and Intelligence AgencIes under the 

Police Modernisation Scheme; provisIOn of assistance for 

strengthening various aspects of security apparatus and 

other aspects of anti-militancy operations by way of 

reimbursement of Security Related Expendilure; raiSing of 

additional forces in the form 01 India Reserve Battalions; 

etc. 

Details of VIolent incidents and casuslties by militant outfits as also militants killed/arrested/surrendered In 

the North Eastem States including Assam during ttJs yes, 2001-2008 (upto 31.3.2008) 

Year 

2001 

2002 

2003 

2004 

2005 

2006 ~ 

2007 

2008 (upto 

31.3.2008) 

Total 

ARUNACHAL PRADESH 

No. of 

incidents 

46 

54 

50 

41 

32 

16 

35 

08 

282 

No. of 

persons 

including 

SFs killed 

23 

11 

08 

08 

04 

17 

02 

73 

No. 01 

cadres of 

various 

mililani 

outfits 

arrested! 

killed! 

surrendered 
I 

57 

72 

81 

74 

57 

23 

53 

07 

424 

No. of 

incidents 

458 

405 

358 

267 

398 

413 

474 

152 

2925 

No. of 

persons 

including 

SFs klHed 

328 

219 

194 

211 

180 

196 

314 

062 

1704 

No. 01 

cadres of 

various 

militant 

outfits 

arrested! 

killed! 

surrendered 

0759 

0532 

3380 

1007 

0544 

0752 

0759 

0293 

8026 

No. 01 

incidents 

265 

268 

243 

478 

554 

498 

584 

153 

3043 

MANIPUR 

No. of 

persons 

including 

SFs killed 

No. of 

cadres of 

various 

militant 

outfits 

arrested! 

killed! 

surrenderea 

091 0754 

114 0537 

077 0365 

124 0772 

208 1186 

124 1097 

169 ~ 1443 

062 0368 

969 6522 
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Year ~YA ~ NAGAlANO 

No. of No. of No. of No. of No. of No. of No. of No. of No. of 
incidents persons cadres of incidents persons cadres of incidents . per$ona cadres of 

including various including various including various 
SF. killed militant SFskilled militant SF. kiHed militant 

outfIta outfits outfits 
arresled! arrested! arrested! 

killedf killed! killed! 
surrendered surrendered surrendered 

2001 70 44 102 01 001 128 17 204 

2002 84 42 142 01 002 208 19 281 

2003 85 42 160 03 01 001 199 16 189 

2004 47 25 150 03 01 041 186 42 145 

2005 37 01 108- 04 02 210 192 29 138 

2006 38 06 112 05 848 309 31 203 

2007 28 10 085 02 02 021 272 45 211 

2008 (upto 03 024 067 15 162 
31.32008) 

Total 392 170 883 19 06 1124 1561 214 1533 

Year TRIPURA 

No. of incidents No. of persons including No. of cadres of various 
SFs killed militant outfits arrested/ 

killed/surrendered 

2001 370 273 950 

2002 292 196 425 

2003 394 248 654 

2004 212 113 608 

2005 115 039 212 

2006 087 028 196 

2007 094 020 303 

2008 (upto 31.3.20(8) 031 002 058 

TOIaI 1595 917 3404 

Details of persons injured not being maintained centrally. 
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{Trans/atiOn] 

4101 . SHRI RAGHUVEER SINGH KOSHAL : WHI the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment propoeea to open new 
schools in different categories during the 11th Five Vear 

Plan; 

(b) if so. the details ther~f. State and UnIon 
T ermory-wise; and 

(c) the details of the schools opened during 2007-

08 in this regard. State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURcE DEVELOPMENT (SHRI MA.A. FATMI) : 

(a) to (c) Under the Sarva Shiksha Abhiyan (SSA). new 
primary .and upper primary 8ChooIs are proposed by 

StateslUTs based on habitation-wise planning through the 

mechanism of district-wise Annual Wortc Plans and 

Budgets. every year. A statement showing StateIUT -wise 

details of new schools sanctioned in 2007-08 under the 

programme is enclosed. 

S""",.nt 

SI. Name of States/UTs 

No. 

2 

New schools sanctioned 
during 2007-08 

Primary Upper Primary 

3 4 

1 . Andaman and Nicobar 2 

Islands 

2. Andhra Pradesh 173 429 

3. Arunachal Pradesh 298 17 

4. Bihar 2753 3722 

5. Chandigarh 8 4 

2 

8. Chhattlsgarh 

7. Dadra and Nagar 

Havell 

8. Delhi 

9. Haryana 

10. Himachal Pradesh 

1 1. Jammu and Kashmir 

12. Jhartchand 

13. Kamataka 

14. Kerala 

15. Lakshadweep 

16. Madhya Pradesh 

17. Maharashtra 

18. Manipur 

19. Meghalaya 

20. Mizoram 

21. Orissa 

22. Pondicherry 

23. Punjab 

24. Rajasthan 

25. Tam" Nadu 

26. Tripura 

27. Uttar Pradesh 

28. Uttarakhand 

29. Weal Bengal 

186 

3 4 

399 446 

16 

4 

308 

140 

4225 711 

1482 

655 370 

124 2 

3 2 

o 1119 

3384 59 

265 100 

267 

55 67 

933 708 

10 o 

9 

2108 6800 

210 338 

38 

813 5512 

343 211 

1600 



187 Written AnsMJIS APRIL 22. 2008 188 

[English] 

4102.SHRI GIRDHARI lAl BHARGAVA : WID the 
Minister of CqMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India is a signatory to the WHO's 
Convention on eliminating tobacco cultivation in phases; 

(b) if so, whether the Government has initiated 

steps to rehabilitate the tobacco growers by helping them 
to switch on to alternate crops; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTRY OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (al Yes, Sir. India is a signatory 

to the WHO Framewort< Convention 01. Tobacco Control. 
. . 

(b).,· Yes, Sir. 

(c) The Government has asked the Tobacco Board 

to prepare a rehabilitation package, in consultation with 
all the stakeholders. Agricultural Universities and the State 

Govemments. for the tobacco farmers who move their 

lands away. permanently, from tobacco cultivation. 

National Institute of flood Management . 

4103.DR. M. JAGANNATH : 

SHRI S.K. KHARVENTHAN : 

Will the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Govemment has any proposal to 
set up a National Institute of Flood Management; 

(b) if so. the details alongwith the location identified 

for setting up 01 such Institute; and 

(c) the time by when the above Institute is likely to 

be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRlMATt V. RADHIKA saVI) : (a) to (e) 

The guidelines on 'Management of Floods' iuuecI by 

National DIsuteI' Management Authority (NOMA) in 

January, 2008 have euggeated the aetting up of • National 
Flood Management Instltute (NFMI) by the Ministry of Water 

Re80UfC88 by the end of December, 2010 for the purpoee 

of imparting training to the engineera and administrators 

of the CenttaI Government and State Govemmanta In .u 
fields of flood management. The guideIinea aIao rnentIon 
that tiD then the National Water Academy (NWA) Puna 
under the administrative control of the Ministry of Water 

Resources will undertake these actIvIttea In addition to Ita 
current functions. The Ministry of Water RHoun:les .re of 
the view that the propoHd training courses on flood 
management can be started by utIIIzjng the existing 

infrastructure of NWA, which could be strengthened further. 

4104.SHRI RAYAPATI SAMBAStVA RAO : WIn the 

Minister of HOME AFFAIRS be pIeued to state : 

(a) whether the Gowmmant has extended any 
finanoiaJ help to different Statea to tackle the naxal menact 
during the last three y ..... ; 

(b) if 80, the detaIIe thereof; 

(e) if not, the reasons therefor; 

(d) whether the naxal aclivltiea ha reduc:ed in the 

recent past; 

(e) If so, the detaIIe thereof; and 

(f) if not, the steps taken by the Government in thea 
reg.srd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHAI SHRIPRAKASH JAiSWAl) : (a) Yet. 
Sir. 

(b) The Central Government provides ....... nce to 

the concerned State Govemmenta by varioua mHnI, 

which include assistance for 8trengthenlng of the State 

Police and Intelligence agencies through the Scheme for 
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Modemization of State Police Forces, re-lmburaement of 

security-related expenditure under the Security Related 

Expenditure Scheme and assistance in development 

worQ through various income-generating, public-utility 

and social-security schema of different Mlni8trlea rlke 
Rural Development, Agriculture, Health and Family W. 
fare, Youth Affairs and Sports, Panchayati Raj and Tribal 

Affairs. 

2003 

Incidents 1597 

Casualties of security forces 105 

Casuafties of civilians 410 

Maintenance of law and order lies primarily in the 
domain of the concerned State Govemments. The Central 

Govemment also closely monitors the situation and 

Details of assistance provided under the Scheme for 

Modernization of State Police Forces and the Security 

Related ExpendIture Scheme of Ministry of Home Affairs 

are given in the Statement ~r 

(c) Does not arise. 

(d) to (t)._Details of naxalite violence during the last 

5 years are given beIow:-

2004 2005 2006 2007 

1533 1608 1509 1565 

100 153 157 236 

466 524 521 460 

provides assistance by various means to the concerned 

State Govemments, as mentioned in the reply to part (b) 

of the question. 

StafMNtnt 
(Rs. in crore) 

State Scheme for Modernization of State Security Related Expenditure 

Police Forces Scheme 

200S-06 2006-07 2007-08 2005-06 2006-07 2007-08 

Andhra Pradesh 101.41 88.12 87.34 13.16 6.10 10.79 

Bihar 39.87 51.62 16.24 4.35 0.04 2.30 

Chhattisgarh 40.74 57.06 41.72 10.85 9.68 10.45 

Jharkhand 40.74 47.00 50.95 6.06 14.72 17.25 

Madhya Pradesh 31.65 43.24 57.68 1.08 2.51 1.70 

Maharashtra 88.78 185.10 78.87 2.72 5.26 4.62 

Orissa 35.08 38.00 45.80 2.55 7.17 12.16 
~ 

Uttar Pradesh ~8.1¥ 94.28 115.44 1.96 0.00 0.80 

West Bengal 29.67 37.11 44.45 2.27 1.50 2.88 

Total 506.06 561.53 538.49 45.00 46.98 62.95 
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{Translation] 

410S.SHRI SANTOSH GANGWAR: 

PROF. vtJAY KUMAR MAlHOTRA : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the detaII8 of the beneftta -=ued due to the 

~ of Sarve ShIkaha Abhlyan; 

(b) the number of chIIdNn benefited 80 far, State-
wile and Union Territory-wl8a; 

(e) the total funds allocated and spent during 

each of the last three years .. on date aJongwtth the 

raaaona tor unepent funds State and UnIon Territory-wile; 
(a) whether the Noalites active in various States and 

are having links with the Maoists of Nepal; 

(b) if so. whether these Naxalites are receiving 

huge quantity of weapons through Nepal; 

(e) whether the Nepali Maoists have Nt up their 

baselhide-outs in the forests of Uttarakhand; and 

(d) if so. the details thereof aIongwIth the steps 

taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) There is no specific evidence available to indicate such 

operational links. 

(e) There are no specifIC inputs available to 
suggest this. 

(d) Government dischargea ita sovereign functiona 

by taking measures 88 necessary in respect of trans-
bordef issues. Steps as appropriate are continuously 

taken for strengthening border management and for 

bilateral and muHi-lateral cooperation in areas of mutual 
assistanCe in criminal matters. 

{English} 

4106.SHRI B. MAHTAS : 

SHRI RAYAPATI SAMBASlVA RAO: 

SHRI PANKAJ CHOWDHARY: 

SHRI GIRIDHAR GAMANG : 

WiH the Minister of HUMAN RESOURCE DEVELOP-
MENT pleased 10 state: 

(d) the efforta made to ensure that more children 

are covered in the yea,. to come? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 

FATMI): (a) to (d) The Sarve Shibha AbhIyan (SSA) 

programme Ie being ~ In .. c:Istricla of the' 

country to achieve the goal of unIversaIIaeIio of 
elementary education In a time bound manner, In 
mission mode. ConeeqtadIy. the number of Out of 

School Children (OoSC), which w .. 320 lakh in 2001-

02, has come down to 75.97 Iakh in 2007-08, 88 per 

State reports. 

For "hard to reach" category of chIIdran. context 
specific intervenIIons such .. bttcIge couraes. learning 

cenIr8a with IIed:JIe tInings, aeuon81 hoateIa, home 

based education and mobile achooIa have been taken 

up under Sarva Shikaha AbhIyan. In order to encourage 

StatesIUTs to Implement such context apecIfic interVen· 

tiona, the Government of Inda has undertaken orientation 

and capacity building work8hope with StateslUTs wIIh 

Illustrative case 8IudIes of good prectices. 

A Statement-I showing increulng trend of enrolrnent 

at primary and upper primary level during yeara 2003-04, 

2004-05 and 2005-06 is enclosed. State-wIae Government 

of India (Gol) reIeaaes and expenditure under SSA for the 
years 2004-05, 2005-08 and 2008-07 is given In 
Statement·II. The unapent balances remaining with a 
StateIUT at the end of • IInancIaI year ..... ~ In 
grants payable In the next financial year. 
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Stlrt8ment-l 

EntOImsnt: Souroe SES· 2003-04, 2004-05 and 2005-06 

51. StalaJUT Primary Upper Primary 
No. 

2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

2 3 4 5 6 7 8 

1. Andhra Pradesh 7975659 7692411 7391922 3502469 3643030 3731018 

2. Arunachal Pradesh 180253 184673 195590 57374 59670 64071 

3. Assam 3232547 3510665 3550745 1338210 1389755 1463177 

4. Bihar 9471186 10042119 10525321 1815562 2208989 2384485 

5. Chhallisgarh 3397795 3405502 3167668 1158587 1209994 1184885 

6. Goa 107875 106828 104512 73465 73446 71570 

7. Gujaral 6551770 6553022 6556986 2453001 2473535 2491631 

8. Haryana 2010659 2073939 1997491 1089747 1184814 1159836 

9. Himachal Pradesh 666938 670807 660960 419878 418802 410860 

10. Jammu and Kashmir 950296 969479 1134528 429229 456897 479336 

11. Jharkhand 3140252 3446984 3827742 847119 924259 986383 

12. Kamataka 6267825 I 5883907 5757779 2896719 2946302 2886290 

13. Kerala 2492430 2543422 2545323 1662436 1628030 1601297 

14. Madhya Pradesh 8830733 10351093 11274071 3122698 3826948 4253269 

15. Maharashlra 11175756 11385483 11557676 6087790 6188552 6311169 

16. Manipur 339110 348897 360055 132910 137300 141691 

17. Meghalaya 360907 467955 508205 122027 136840 153689 

18. Mlzoram 127057 123705 162302 51096 51514 74332 

19. Naga/and 210410 224246 224715 76539 85620 ~ 92271 

20. Orissa 4918067 5218568 4701176 1428256 1840933 1601607 

21. Punjab 1979294 1901408 1872162 1038388 1042094 1063612 

22. Rajasthan 9479755 9329792 9411874 2837004 3156811 3360529 
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2 3 4 5 6 7 8 

23. Sikkim 76799 86149 90687 24802 28683 31983 

24. Tamil Nadu 6591113 6403416 6378319 3600870 3697858 3633616 

25. Tripura 451731 461209 500284 186651 187590 197186 

26. Uttar Prad3sh 24080867 24579638 25186552 6948243 7098022 7271947 

27. UttaraJdtand 1164485 1191505 1196510 542742 552252 560882 

28. West Bengal 10327725 9881352 9150073 3818261 3622026 3624219 

29. ~n and Nicobar 40368 40274 37601 22448 23429 22769 

Islands 

30. Chandigarh 66034 62908 67416 39036 37716 37229 

31. Dadra and Nagar Haveli 32912 33624 35915 11719 11857 12509 

32. Daman and Diu 16222 18321 16204 8120 8160 8778 

33. Delhi 1442259 1460714 1786811 831791 822492 888260 

34. Lakshadweep 7161 7053 7474 4553 4110 4354 

35. Pondicheny 102021 103999 106069 67258 67096 66421 

India 128266291 130783067 132048718 48746998 51245426 52325161 

sr. .. ,..,., .. 

Gol ~ Incurred by SIIItaIUT during 2004-05, 2006-06 MId 2006-07 under SSA 

(Rupees in Iakha) 

St. Name of the State 2004-2005 2005-2006 2006-2007 

No. 
Gol Expenditure" Got Expenditure" Got Expenditure" 

Relea ••• Rei ••••• Releas •• 

2 3 4 5 6 7 8 

1. Andhra Pradesh 28000 33757.22 37999 55818.48 48245.56 72238.73 

2. Arunachal Pradesh 3009 1812.5 4442.51 5750.8 7143.74 9978.27 

3. Assam 20654 22399.8 13850 24803.64 51464.72 42369.70 

4. Bihar 31970.56 34131.87 32399.51 46875.91 107744.39 155708.97 
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2 3 4 5 6 7 8 

5. Chhattisgarh 20786.76 29565.56 30184.39 42766.88 50182.2 64341.50 

6. Goa 0 728.12 497.39 724.12 1405.29 

7. Guiaral 14072 18632.5 15084.84 23983.13 14806.97 28102.88 

8. Haryana 12881.55 11359.08 10196.55 19858.58 25647.12 30388.70 

9. Himachal Pradesh 6144 8418.94 7614.66 9929.608 6250.75 10057.88 

10. Jammu and Kashmir 7747.18 8160.52 18530.65 20830.69 22083.37 31624.72 

11. Jharkhand 16568.5 29250.33 28568.5 37759.9 51515 64639.24 

12. Karnalaka 26280.7 34456.15 28303.78 40422.99 54206.98 70192.82 

13. Kerala 8939 9383.78 5939 10329.19 6382 10159.20 

14. Madhya Pradesh . 44608.919 60513.25 77173.12 104047.48 110879.68 148894.45 

15. Maharashtra 35489.79 38955.71 50235.31 60458.5 52158.56 78115.07 

16. Manipur 1225 1354.93 3208.44 2051.96 9.24 1799.78 

17. Meghalaya 2930.81 2150.33 1921 2356.34 4294 7181.86 

18. Mizoram 3300.24 4478.68 2559.15 3573.86 3441.69 4760.32 

19. Nagaland 2088.49 2751.24 2323.01 2879.4 2315.2 230.86 

I 
20. Orissa 21807.27 28060.7 32792.5 38438.92 44010.95 65778.72 

21. Punjab 3040 9636.55 14683.89 21890.86 12879.92 15805.66 

22. Rajasthan 23549.397 39590.65 60313.43 75884 75809.82 111679.04 

23. Sikkim 1000.25 723.72 1062.5 964.64 402.14 863.00 

24. Tamil Nadu 26517 36638.68 35329.53 47961.241 37329.65 55760.67 

25. Tripura 4703.96 5113.2 7070.19 8163 5330.01 8705.50 

26. Uttar Pradesh 87761 125186.08 182799 223373.86 206654 28SJ81.oo 

27. Uttaranchal 9144.705 9695.48 10004 14687.32 16934 20527.05 

28. West Bengal 46024.36 50950.4 34199.79 48221.52 61736.8 94214.72 

29. Andaman and Nicobar 272.58 272.08 163 448.59 419.62 586.28 

Islands 
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2 3 4 

30. Chandigarh 447.95 604 

31. Dadra and Nagar Haveli 111.91 10.45 

32. Daman and Diu o 0 

33. Delhi· o 854.67 

34. lakshadweep 12.03 0 

35. Pondicherry 225.53 265.85 

Total 511314.441 659114.88 

-Expenditure includes State share and Opening balances. 

Inclusion of Languages In eighth Sc:hecIuIe 

4107. SHRI HITEN BARMAN : 

SHRI SUBRATA BOSE: 

Win Ihe Minister of HOME AFFAIRS be pleased to 

slate: 

(a) whelher the Government had considered the 

report of Sitakanl Mohapatra Committee for inclusion of 

37 languages including Bhotia and lepcha in the Eighth 

Schedule of the Constitution; 

(b) if so. the details thereof; 

(Cl if nol. the reasons therefor; and 

(d) the time by when these languages are likely to 

be included '" the Eighth Schedule of the Constitution? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAl) : {a> to 
(d) The Saakant Mohapalra Committee, which was set up, 

inter-alia. to evolve a set of objective criteria for inc\uaion 

of more languages in the Eighth Schedule, submitted its 

report and the same is under examination in consultation 

wilh the concerned departments of the Central G0vern-
ment. No time frame can be fixed for consideration of the 

demands for inclusion of more languages including 

Bhotia and lepcha in the Eighth Schedule as it invotves 

5 6 7 8 

350 125.81 300 708.00 

0 379.22 100 310.75 

111.91 58 26.19 

1100 2557.13 4230.24 4958.20 

0 0.91 87.47 8.85 

529.4 568.79 407.82 

751nO.73 998516.539 1083719.9 1477929.89 

a lot of consultation with the concerned depa~lS of 

the Central Government. 

[Translation} 

DeIhl HIgh Court Direction on HIgh 

RIse Buildings 

4108.SHRI RAMOAS ATHAWALE : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the Delhi High Court had issued any 

direction for disconnecting electncity and water c0nnec-

tions of aU the buildings in DeIhl which are more than 15 

metres high but failed to make necessary fire safety 

measurea in their buIkings: 

(b) if eo, the detaila thereof; 

(c) the details of owners of buildings who have not 
followed the directions .&SUed by the Delhi High Court as 

on date eeparetely; and 

(d) the eteps taken by the Government to eneure 

proper ~tation of fire aafety measures in all these 
buildings? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI) ; (a) Yee, 

Sir. 
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(b) The directions issued by the Hon'ble Delhi High 

Court in their Order dated 29.52003 in the case titled B.L. 

Wadhera Vs. Government of NCT of Delhi included, 

among others, a direction that essential supplies i.e. 

electricity and water connections be disconnected of all 

high rise building that fail to make necessary fire safety 

provisions as per Delhi Fire Prevention and Fire Safety Act. 

(c) and (d) In all, 2377 buildings have been inspected 

by Deihl Fire Service as per the directions of Delhi High 

Court. Out of which, for non-compliance of fire safety 

norms, electriCity and water disconnection orders have 

been passed in 715 cases, 697 cases have been referred 

for height verification, orders for re-disconnection of 

essential supplies issued in 18 cases, show cause 

notices for re-disconnection after Court order issued to 2 

buildings, 2 buildings seared by Delhi Fire Servicel 

Municipal Corporation of Delhi, 1 building demolished by 

Municipals Corporation of Delhi, 455 buildings declared 

low-rise and 4 cases are sub-judice. Delhi Fire Service 

has stated thai that every building does not have the name 

of the owner and as per records of Delhi· Fire Service, 

these buildings are known by their plot number/address. 

{English] 

4109.SHRI ANANTANAYAK : Wdl the MinlstarofHOME 

AFFAIRS bo pleased to state: 

(a) whether religious conversions have been re-

ported from some States; 

(b) if so, the details there of during the last three 

years, State-wise; and 

(c) the steps taken to stop religious conversions by 

force in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) (a) No 

specific reports ha~e been received from the States in this 

regard. Reports do appear, from time to time. regarding 

religiOUs conversions in the media. 

(b) Does not arise, in view of the above. 

(e) 'Public Order' and 'Police' are State subjects as 
per the Constitution of India, and hence prevention, 
detection, registration, investigation and prosecution of 

crimes are primarily the concems of the State Govem-

mentslUT Administrations. Action is taken as per existing 
laws by the law enforcing agencies whenever instances 
of violation come to notice. 

Law and Order In Deihl 

4110.SHRI KINJARAPU YERRANNAIDU : Will the 
Minister of HOME AFF AlRS be pleased to state : 

(a) whether policemen are not posted at the 

prominent bus stands in the NCT of Delhi resulting In 

traffIC congestion, increasing incidents of molestation and 
chain snatching etc.; 

(b) if so, the steps taken by the Govemment in this 
regard; 

(c) the details of various crimes reported, crime-

wise in Delhi including molestation, chaIn snatching 

during each of the last three years, till-dete; 

(d) the total number of accused persons arrested 
during the said period and action taken against them; and 

(e) the steps taken by the Govemment to check 

such incidents In future? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (a) and 
(b) Police men are posted at important and prominent bus 

stands in the NCT of Delhi for ensuring proper regulation 

of traffIC and passenger discipline at bus stands with an 
objective to remove and control the traffic congestion. 

Police personnel including women police officials are 
deployed in uniform as well as in plain clothe!; in and 

around bus stands and at vulnerable points including 

Educational InstitutionslSchools and Colleges to check 
the incidents of molestation, chain snatching etc. 

(c) The requisite information is given in Statement 

enclosed. 
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(d) The requisite information ant gWen beIow:-

Total persons arrested 268155 

Challaned 195191 

Convicted 51811 

Acquitted 3561 

Pending Trial 140419 

Investigation in progress 60311 

(e) The steps taken by De\hi Pollee to control crime 

and improve law and order situation In Delhi Include 

improvement in the beat system of patrolling; identification 
of Police Stations with high rate of crime and provision 

of additional manpower and motor cycle patrols to such 
Police Stations; rationalizing the timing for patrolling to 

maximize its effectiveness; development of intelligence 

2 3 5 

Murder 455 485 495 134 

Robbery 510 541 551 135 

Rape 858 635 598 101 

ATT. to Murder 461 513 530 119 

Snatching 1136 1282 1243 211 

Hurt 1814 1810 1138 479 

M.V. Theft 8882 9389 881 .. 2244 

Molestation of 162 118 888 202 
Women 

TotallPC 58085 51918 58065 12241 

Local and Special 26573 30357 20994 1518 
about movement of desperate criminals; multi-tasking of Laws 

Police Control Room Vans; establishment of Crime 

against Women cell; setting up of Rape CrIses Interven-

tion Centres in all the nine Police Districts; deployment 

of staff in plain cloth at vulnerable places; starting or 
dedicated Women Helpline' in the Pollee Control Room; 
constitution of Women Mobile Team' to attend to diIbes8 

calls from women on round-the-clock basis; setting up of 

'Senior Citizens Security Cell' at the Police Headquarter8; 

closer interaction with the Residents Welfare AsaociatIons; 

and- establishment of Mobile Crime T earn equipped with 

sophisticated equipment and its round-the-clock deploy-

ment in each District. 

Crime Head 

Dacoity 

No. of caaes reported 

2005 2008 

2 3 

27 14 

2001 2008 

4 

34 

(upto 3181 
MaICh) 

5 

2 

--------------------------------------

411 ~. SHRI PRASODH PANDA : WHI the MInIater of 
COMMERCE AND INDUSTRY be pIeued to atate : 

(a) whether his MiniItry Me aummoIled aeveraI 

States to ascertain whether they have put In place a Bingle 

window MNice to expedite Implamenlallon of SEZa that 

have received approv"'; 

(b) If 10, the deIaIIa thereof: 

(c) whalhar Ihaee States have been able to provide 

land to sez devaIopert who have recaived in principle 
approvals; 

(d) If not, the I'8UOII8 therefor; and 

(e) the atap8 being taken by the Government in Ihia 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
AND MINISTER OF STATE IN THE MINISTRY OF POWER 
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(SHRI JAIRAM RAMESH) (a) and (b) A meeting was 

organised by Ministry of Commerce and Industry with the 

representatives. of State Governments and Development 

Commissioners to discuss issues relating to Special 

Economic Zones, including Single Window clearance at 

Stale and Central level. 

(c) to (e) Landlland usage is a State subject. Central 

Government grants formal approval only in those cases 

where the developer is in possession of the minimum 

required land and which is duly recommended by the 

concerned State Government. The State Govemments 

have also been informed that the Board of Approval will 

not approve any SEZs where the State Govemments have 

carried out or propose to carry out compulsory 

acquiSition of land for such SEZs after 5th April, 2007. 

National Police ..... orIel 

4112. SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl: 

SHRI SUGRIB SINGH : 

Will the Minister of HOME AFFAIRS be pleased to 

state: , 
(a) whether the Government proposes to shift the 

National Police Memorial to Sashaslre Seems Bal (SSB) 

Complex as reported in -rimes of India" dated March 16, 

2008; 

(b) if so, the details thereof and the reasons 

therefor; and 

(c) the estimated expenditure likely to be incurred 

by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRl SHRIPRAKASH JAISWAL) : (a) and 

(b) No, Sir. 

(c) A part 01 the earlier structure, after dismantling, 

has been shifted to the. SSB Complex at Ghitorni incurring 

expenditure on its transportation. 

{Translation} 

SCslST-'OBC. In Cottage and 

Small Scale Indu ....... 

4113.SHRI AJIT JOGI : Will the Minister of MICRO, 

SMALL AND MEDIUM ENTERPRISES be pleased to state: 

(a) the Stale-wise and category-wise total number 

of OBCs, SCs and STs employed in Cottage and Small 

Scale Industries in the country during each 01 the last three 

years as on date; 

(b) the State-wise total number of Cottage and 

Small Scale IndustrieS in the country, separately; 

(c) whether the Government has chalked out! 

propose to chalk out any scheme for promotion of such -industries; and 

(d) if so, the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The State! 

Union Territory-wise and category-wise details of Other 

Backward Classes (OBCs) , Scheduled Castes (SCs) . and 

Scheduled Tribes (STs) having benefited from employ-

ment opportunities generated under the Rural Employ-

ment Generation Programme (REGP) of tha Government 

implemented through Khadi and Village Industries 

Commisftion (KVIC), during 2004-05, 2005-06 and 2006-

07 are given in the Statement I. II and 11/ respectively. 

Similarty. the StateiUnion Territory-wise and category-wise 

details of employment 01 OBCs. SCs and STs in micro 

and small enterprises. as estimated on the basis of Third 

All India Census 2001-02 during 2004-05. 2005-06 and 

2006-07 are given in the Statement IV enclosed. 

(b) The StateiUnion Territory-wise de"ils of the 

village Industry units set up under the REGP since the 

inception 01 the scheme from 1 April 1995 and upto 31 

March 2007 are given In the Statement V enclosed. 

Similarty. the StateiUnion Territory-wise distribution of 

miCro and smaH enterprises during 2004-05, 2005-06 and 

2006-07 are given in the Statement VI enclosed. 
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(e) and (d) The development of cottage and smaN 
scale industries is primarily the responsibility of the 

respective StateJUnion Territory (UT) GovemmentsIAdmin-
istrations. The Govemment(in the Ministry of Micro, SmaH 

and Medium Enterprises) however, supports and supp1e-
ments the efforts of the State GovemmentslUT Adminis-

tralions through various schernesIprogramrnes relating to 

cr~it. infrastructuraJ deYeIopment,l8ChnoIogy upgradation. 

mariteling. entrepreneurial development, elC. The steps 

taken in this direction inctude the ~ of the 

following schemes. in the country:-

(i) Credit Guarantee Fund Scheme has been 
launched to provide guarantee cover upto 75% 

of the coRateraJ free credit (terms loan and 
working capital loan) extended by banks and 
financial institutions to new and existing micro 

and smaU enterprises on loans uplo Ra. 50 

Iakh. The scheme is administered by the Credit 

Guarantee Fund Trust for Micro and Small 
Enterprises. 

(ii) Micro and Sman Enterprises Cluster Deve1op-

ment Programme (MSECDP) has been launched 
with the aim of holistic development 01 inckIsIriaI 
dusters. i.e .• agglomerations 01 micro and amaJI 
enterprises producing the same 01 aimIar types 

of products in a specific g&ogiaphical ..... The 
deYeIopment needs of such cIuater .. ~ 
tied through 8 diagnoetic study. Action plan Is 
prepared for deYelopment of the cluster In 

respect of the felt needs in area like 

technological up-gradation. marketing and ex-

port promotion. skiD development. estabIIeh-

ment of common facility centre, etc. 

(iii) Credit Linked Capital SUbsidy acheme has 

been launched with the objective to facilitate 
technology upgradaliOn by providing 15 per cent 
upfront capital subsidy on loan. upto RI. 1 crore 
for technology upgradation to micro and amaH 
enterprises, earlier known sa small IC8Ie 
industrial units, on institutional finance availed 

by them. The capital 8Ub8idy is aIIo prgyIded 

to eligible units In khadi. village and coIr industry 

sector. 

(Iv) ISO 9000/190 14001 Certification Reimbu,... 
ment Scheme has been launched with the 

objective to improve !he martcetability of the 

micro and smaU enterprises products by 

enhancing their quality. Under this scheme, cost 

of obtaining ISO 9000 certification by micro and 

small enterprisee Is reimbursed to the extent of 

75 per cent or As. 75,0001-, whichever is lower. 

(v) Entrepreneurship and Skill Development 

Programme - EDPaIMOPs are conducted with 

a view to enable the unemployed youth to 

acquire requisite skiDs so as to be self-

8fI1lIoy8cI. 22.5 per cent of the seat in the 

courses are reserved In favour of the weaker 

I8Ctiana of 1he society. 

(vi) Scheme ·01 Product Development. Design Inter-

vention and Packaging (PRODIP) has been 
launched In order to divefsify and develop 

producta under Khadi and Village Industries and 

..., to iqmMt the packaging of the various KYI 
products. 

(vii) Scheme of Fund tor Regeneration of Traditional 

InduaIries (SFURTI) has been launched in 

OoIober, 2005 for rageneraIion of traditional 

industries in 118 identified dusters in khadi. 
village Induelriea and coir sectors. 

(viii) Rurallndustriea SeMce Centres Scheme (RISC). 

through the KYIC. for setting up of common 

facility oentres (CFC8) to provide infraatructural 

support and aerv1ce8 to such lnduslriea. 

(Ix) Financial II88i8tance for participation in national 

and interNItIonaI exhibttlons. 

(x) "Rajiv Gancl1i Udyami Mitra Yojana" has been 

recently launched to provide financial assis-
tance to aeIected lead agencieS tor promoting 

and supporting e8tabllahment of micro, amaH 
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and medium enterpriHa through handhoIdIng 
of first generation entrepreneurs who have 

undergone entrepreneurshlp/aldll development 
training of at Ie ... two weeka' duration or have 

undergone vocational training from It Ia. 

The details of the new schemes under consideration 
for promotion of village and small scale industries are 
given in the Statement VII enclosed. 

StatelUnion Territory-wise details of 08Cs estimated 
to have benefited from employment oppoIfunItJes 

untier the REGP during 2004-D5, 
2005-06 lind 2006-07 

(number of persona) 

81. StatelUnion Territory 2004-05 2005-06 2006-07 
No. 

2 3 4 5 

1. Delhi o 15 55 

2. Haryana 8565 6369 1372 

3. Himachal Pradesh 3049 731 1289 

4. Jammu and Kashmir 212 4388 326 

5. Punjab 10BO 3996 3013 

6. Rajasthan 10111 17757 13395 

7. Andaman and Nicobar 28 1078 55 
Islands 

8. Bihar 1262 2746 5238 

9. Jharkhand 1713 901 3225 

10. Orissa 3810 2320 4403 

11 West Bengal 9145 7739 1810 

12. Assam 5033 11902 8346 

13 Manipur 37 99 12 

2 345 

14. Meghalaya o 18 13 

15. Trlpura 770 1013 1549 

16. Slkkim 901 0 0 

17. Andhra Pradash 16261 10934 13712 

18. Kamataka 4869 6510 11453 

19. Kerala 3944 7340 17113 

20. Lakshadweep o 224 o 
21. Pondicherry o 105 472 

22. Tamil Nadu 5245 5934 R965 

, 23. Goa 504 188 98 

24. Gujarat 1975 4307 1903 

25. Maharashtra 6583 7384 9106 

26. Chhattisgarh 4577 4352 3874 

27. Madhya Pradesh 17490 3687 8726 

28. Uttarakhand 508 432 338 

29. Uttar Pradeah 15022 10973 15484 

Total 122694 123442 133345 

StaI8IUnion Tenitoty-Mse details of SCs estimated 

to hllve benefited from ~ oppottunities 

under the REGP during 2tJ044J5, 
2005-06 IJfId 2006-07 

(number of persona) .. 
81. StatelUnlon Territory 2004-05 2005-06 2006-07 

No. 

2 3 4 5 

1. Chandigarh o o 15 
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2 3 4 5 2 3 4 5 

2. Delhi 0 0 15 26. Maharashtra 3513 3672 5997 

3. Haryana 4996 3184 176 27. ChhaHlsgam 139 702 417 

4. Himachal Pradesh 1829 1651 2689 28. Madhya Pradesh 1495 1843 494 

5. Jammu and Kashmir 45B 2194 710 29 .. Uttarakhand 565 451 387 

6. . Punjab 782 1998 1370 30. UHar Pradesh 8401 5406 1459 

7. Rajasthan 4558 3500 4953 Total 55146 53437 46888 

B. Andaman and Nicobar 0 539 17 ..,.",.",.", 

Islands 
StatalUniotI Ten1toty-wis6 detsJIs of ST. estimated 

9. Bihar 60 1373 117 to have benefited from empIoymerrt. opportunities 

under the REGP during 2004..lJ5. 
10. Jharldland 209 450 180 2005-06 and 2006-07 

11. Orissa 1981 1160 2446 (number of persona) 

12. West Bengal 5121 5527 5304 
SI. SteteAJnion Terrttory 2004-05 2005-06 2006-07 

13. Assam 2042 5951 4636 No. 

2 3 4 5 

14. Manipur 24 49 0 1. Haryana 2498 1857 0 

15. Meghalaya 420 0 0 2. Himachal Pradesh 853 203 824 

16. Mizoram 448 0 0 3. Jammu and KaahmIr 202 1279 899 

17. Tripura 294 430 414 4. Punjab 20 1165 70 

18. Sikkim 236 0 0 5. Rajasthan 2151 1663 2408 

19. Andhra Pradesh 9310 1693 4205 6. Andaman and Nicobar 0 314 13 

Islands 

20. Karnataka 2921 3255 6363 
7. Bihar 0 801 17 

21. Kerala 2465 3670 498 8. Jhartchand 180 262 - 29 

22. Pondicherry 0 24 64 9. Oriasa 1066 676 1223 

23. Tamil Nadu 2543 2562 3110 10. West 8enga1 2524 2579 610 

24. Goa 32 0 0 11. Arunachal Pradesh 1219 1857 2106 

25. Gulara! 304 2153 652 12. Assam 1495 3471 2318 
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2 3 4 5 2 3 4 5 

13. Manlpur 374 28 286 22. Lakahadweep 0 0 0 

14. Meghalaya 3148 1569 2042 23. Tamil Nadu 1159 1157 1532 

15. Mizoram 2673 18255 16455 24. Gujarat 264 1256 45 

16. Nagaland 3851 5549 3358 25. Maharaahtra 1622 2120 3700 

17. Tlipura 630 553 583 26. Chhattiagarh 64 231 324 

18. Sikkim 389 1750 2208 27. Madhya Pradesh 449 1075 213 

19. Andhra Pradesh 4320 550 423 28. Uttarakhand 225 254 29 

20. Kamataka 1363 1899 3181 29. Uttar Pradesh 3768 3144 0 

21. Kerala 1068 2141 0 Total 37575 57658 44896 

StIr ..... nt-lV 

StatelUnion Territory-wise details of emp#oymMlt of sea, STs and 0BCs in micro and small enterprises 

during 2004-05, 2005-06 and 20()6..()7 (utJmated on the basis of 3rd Census) 

(number of units) 

81. StatelUnlon Territory 2004-05 2005-06 2006-07 
No. 

SC ST aBC SC ST OBC SC ST aBC 

2 3 4 5 6 7 8 9 10 11 

1. Jammu and Kashmir 19231 5495 7731 20054 5730 8062 20901 5972 8402 

2. Himachal Pradesh 46626 4367 18023 48620 4554 18794 50675 4746 19588 

3. Punjab 237026 17499 277893 247165 18248 289780 257609 19019 302025 

4. Chandigarh 1503 134 1158 1567 139 1207 1633 145 1258 

5. Uttarakhand 36653 11016 51994 38221 11487 54218 39836 11973 56509 

6. Haryana 90119 6191 191088 93974 6456 199262 97945 6728 207681 

7. Delhi 44393 16412 77073 46292 17114 80370 48248 17838 83766 

8. Aajasthan 138785 43827 455780 144722 45702 475276 150837 47633 495358 

9. Uttar Pradesh 612536 97396 1944238 638737 101563 2027401 665727 105854 2113068 
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10. Bihar 

11. Sikkim 

12. Arunachal Pradesh 

13. Nagaland 

14. Manipur 

15. Mizoram 

16. Tripura 

17. Meghalaya 

18. Assam 

19. West Bengal 

20. Jharkhand 

21. Orissa 

22. Chhattisgarh 

23. Madhya Pradesh 

24. Gujarat 

25 & Daman and Diu and 
26. Dadra and Nagar Haveli 

27. Maharashtra 

28. Andhra Pradesh 

29. Kamataka 

30. Goa 

31 . Lakshadweep 

32. KeraJa 

33. Tamil Nadu 

34. Pondicherry 

35. Andaman and Nicobar 

Islands 

Total 

APRIL 22. 2008 216 

3 4 5 6 7 8 9 10 11 

114752 14734 834356 119661 15364 870046 124717 16014 906809 

183 209 453 191 218 473 199 227 493 

278 843 245 290 879 255 302 916 266 

4998 56856 1192 5212 59288 1243 5432 81793 1296 

237 93929 2982 247 97947 3110 257 102088 3241 

284 23661 327 296 24673 341 308 25716 355 

9815 6464 23157 10235 6741 24148 10667 7026 25168 

930 53538 166 970 55828 174 1011 58187 181 

37751 28746 81489 39366 29976 84974 41029 31242 88565 

405515 117327 166859 422861 122345 173996 440728 127515 181348 

40977 64379 154802 42730 67133 161424 44535 69969 188245 

113284 309615 340917 118130 322859 355500 123121 336501 370521 

78685 124497 291924 82050 129823 304412 85517 135308 317274 

218495 117544 815519 227841 122572 850403 237469 127751 886336 

209341 202767 330885 218296 211441 345038 227520 220375 359618 

2142 8586 2505 2233 8953 2612 2328 9331 2723 

230211 113331 660348 240058 118179 888595 250202 123172 717691 

187799 83905 1237104 195832 87494 1290022 204107 91191 1344531 

185023 82400 1026982 192937 85925 1070911 201090 89556 1116182 

470 730 2120 490 761 2210 511 794 2304 

15 1424 61 16 1485 64 16 1548 67 

105286 23525 700362 109789 24532 730321 114428 25568 761180 

290940 44223 1542215 303385 46115 1608184 316205 48083 1676137 

4382 130 28541 4570 136 29782 4763 141 31019. 

681 3405 28 711 3550 29 741 3700 30 

3469346 1779105 11270515 361n-iB 1855210 11752617 3n0614 1933588 122 ... ,5 
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Sta.telUnion Territory (UT) - wise details 01 village 

industry units set up under the REGP sillC8 the 
inception of the scheme from 1 April 1995 and 

upto 31 March 2007 

SI. Name of the StatelUT Number of REGP units 
No. up to 31 March 2007 

2 3 

1. Chandigarh 161 

2. Delhi 256 

3. Haryana 8176 

4. Himachal Pradesh 3827 

5. Jammu and Kashmir 10674 

6. Punjab 11929 

7. Rajasthan 30907 

8. Andaman and Nicobar 1147 

Islands 

9. Bihar 2641 
I 

10. Jharkhand 1496 

11. Orissa 5664 

12. West Bengal 24175 

13. Arunachal Pradesh 586 

14. Assam 7693 

15. Manipur 1044 

16. Meghalaya 3664 

17. Mizoram 2425 

18. Nagaland 5413 

19. Tripura 1184 

20. Sikkim 481 

2 3 

21. Andhra Pradesh 19249 

22. Karna1aka 17096 

23. Kerala 11470 

24. Lakshadweep 36 

25. Pondicherry 1176 

26. Tamil Nadu 8852 

27: Dadra and Nagar Haveli 8 

28. Goa 2679 

29. Gujarat 2402 
\ 

30. Maharash:'~ 27107 

31. Chhattlsgarh 3029 

32. Madhya Pradesh 21554 

33. Uttaranchal 3475 

34. Uttar Pradesh 20766 

Total 262442 

StII,."..,,'·VI 

StatelUnion Territory-wise details of distribution of 

micro and small enterprises during 2004-05, 
2005-06 and 2006-(J7 

St. State/Union Territory 

No. 

(number of units) 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Jammu and Kashmir 82547 86064 89726 

2. Himachal Pradesh 87194 91596 95572 

3. Punjab 413762 427401 441797 
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4. Chandigarh 

5. Uttarakhand 

6 Haryana 

7. Delhi 

8. Rajasthan 

9. Uttar Pradesh 

10. Bihar 

11. Sikkim 

12. Arunachal Pradesh 

13. Nagaland 

14. Manipur 

15. Mizoram 

16 Tripura 

17. Meghalaya 

18. Assam 

19. West Bengal 

20. Jharkhand 

21. Orissa 

22. Chhattisgarh 

23.MadhyaPradeah 

24. Gujarat 

25. Daman and Diu 

26. Dadr. and Nagar 
Haveli 

27. Maharashtra 

28. Andhra Pradesh 
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345 

24739 25653 26612 

123524 130140 137618 

245370 254028 263308 

196215 203336 210905 

498035 518371 538728 

1938524 2027020 2116791 

582167 605049 629509 

437 455 474 

1458 1516 1578 

16824 17772 19024 

53173 55115 57171 

12895 13554 14335 

27054 28063 29141 

25846 27153 28591 

218487 226890 235516 

856178 887697 921221 

149697 156091 163220 

434498 450948 468468 

293468 304003 315118 

898850 937183 978981 

800569 824348 648379 

2800 4389 4579 

1397 o o 

909385 948028 989254 

970755 1005889 1043512 

2 345 

29. Kamataka 740961 772234 804811 

30. Goa 8101 8401 8654 

31 Lakshadweep 616 644 675 

32 Kerala 507313 524969 542610 

33 Tamil Nadu 922118 962854 1006684 

34Pondicherry 10301 10724 11120 

35 Andaman and Nicobar 3758 3902 4032 

Islands 

ToCaI 11858820 12341475 12843774 

1. Prime Minister'. Employment Generation 
Progw_une: This scheme Is going to be a 

cornprahensive proposal which seeks to merge the 

major ~Ioyment generation schemes viz. Prime 

MIniIIer'. Rozgar Yojana and Rural E~ 
Generation Programme. 

2. SeIlIng up of 7 new Tool and T,.1nIng Centres : With 
a view to foster the growth of the MSME sector In the 
country, in addition to the 10 state-of-the-art Tool and 

Training Centres which are equipped with precIaIon 

machine tools and allied equlpments to design and 
manufacture moulds, dies, jigs and fixtures etc. used 

to produce high precision parts and components of 

a product or the product Itaetf, setting up of 7 new 
Tool and Training Centres Is proposed during XI Plan. 

[English] 

Royalty FbItea for Minerals 

4114. SHRI CHANDRAKANT' KHAIRE : 

DR. M. JAGANNATH : 

SHRI SUBRATA BOSE: 

SHAI BRAJA KISHORE TRIPATHY : 

Will the MInister of MINES be please 10 state : 



221 Written AnsW81B VAISAKHA 2, 1930 (SAKA) 

(a) whether the Union Government proposes to 
hike the royalty rates for various mIneraIa; 

(b) If so, the details thereof aIongwIIh the criI8rIa 
adopted, mineraI-wise; 

(e) whether some State Governments, including 
Orissa Government have requeated the Union GoYam-

menl for fixation of royalty ...... for iron-of8 on ad 

valorem baais and benchmartt price of chrome ora on the 

basis of the rate fixed by 0rIaaa MinIng CoIporatIon 

(0Me) and National Mineral Development Corporation 

(NMDC); 

(d) If so, the details thenIof, State-witle aJongwIth 
the steps taken by the Govemment in this regard; 

(e) whether the Union Government also proposes 

to give the rights for awarding mining teases and fixation 
of royalty rates for minerals to the concemed State 
Govemments as demanded by them; 

(f) If so, the details thereof aJongwIth the reaction 

of the Govemment in this regard; and 

(g) the extent to which the New Minerai Policy 

is likely to redress the shortcomings in Jhe MinIng 

Sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTlUZERS AND MINISTER OF STATE 

IN THE MINISTRY OF MINES (SHR/ B.K. HAND/QUE) : (a) 

and (b) As per SectIon 9 of the Mines and Minerals 

(Development and Regulation) Act, 1957 (MMDR Act, 1957) 

a lessee of mining lease has to pay royalty In respect of 

eny mineral removed by him, at the rate specified in the 

Second Schedule to the said Act in respect of that mineral. 

In order to revise the rates of royalty as per this provision 

a Study Group was set-up that submitted its recommen-
dallons to the Govemment, which is under consideration 

of the Govemment. 

(el and (d) The suggestions of the State Govemments 

have been appropriately taken into ac:c:ou,nt and addressed 

by the Study Group, which included minerai Itch States as 

mambera. 

(e) and (f) Stale Govemmenta are the owners of the 
mIneraIa and grant mining teaae. PItor approval of the 
Central Oovamment Is required only In cases of minerals 

melltiolled In the Firat Schedule of the MMOR Act, 1957. 

To maintain uniformity in rates of royalty In the country, 

Central Government notIftes'~'" of royalty for non-fuel, 
non-coaI major minerals. StaJe Governrnenta are empow-
ered to notify rates of royalty in respect of minor minerals. 

There Is no proposal to change the said scheme. 

(g) The NatIonal Minerai Policy, 2008 seeks to 

streamline and simplify the procedures for grant of mineral 

concessIon8 in order to attract investment into the mining 

sector. 

ShIftIng of FencIng In Jammu and Kuhmlr 

4115. SHRI RANEN BARMAN : 

SHRINARAHARIMAHATO: 

WiU the Minister of HOME AFFAIRS be pleased to . 
state : 

(a) whether the shifting of fencing in Janvnu and 

Kashmir Is in progress; 

(b) If 80, the details thereof aIongwith the reasons 

for the same; 

(e) the total cost likely to be incurred alongwlth the 
details where the fencing is being shifted and distance 

of reference, State-wise; and 

(d) the time by when the wortt is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) Yes, 

Sir. 

(b) InitiaDy. alignment of fence in certain stretches 

totaUing 38.015 km in Jammu and Kashmir State was kept 

much behind the India-Pakistan Intemational Border due 
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to heavy firing from PaJdstan aide and was consIruCted cuIIIvabte land on the home .. 01 the botder fttncIng. 
at distances varying from 400 metera to 1500 rneI8rI away 
from the IntematlonaJ..8order. IrnmedIaI8Iy after the Ce) The total coet 01 Ih/ftIng of f8ncIng IaCdng 
ceaufire with effect from 26th November, 2003, II was 38.015 /un In Jammu and KuhmIr Ie Ra. 2134 Iakh. The 
decided to erect the fence c/oee to the Internation8I Border detaIIa of atreIchee where fencing II being IhIfted from 
for better domination of areas and also to keep muImum the International Border 8M .. under.-

51. Place LengIh propoeed for DIIt8nce of prapoeed 
No. reeIgnment (In km) JMiglIlTllllIt of 

t.ncIng from t8 

1. BOP Beliazmat to BT Fwd (BP No.73&'1 to 772) 5.400 V8IYing from 30 ... 
to 150 mtrI 

2. BOP Nawapind to Jugnechak (BP No. 943 to 950) 2.700 -do-

3. BOP Suchetgarh to BOP Kararolana Khurd (BP No. 899 to 903) 1.400 .do-

4. BOP Khatmarian to AbduIlan (BP No. 843 to 867) 2.800 -do-

5. BOP Kotkubba to Chinaz CBP No. 1035 to 1054) 6.000 -do-

6. BOP Tent Guard to Pindi (BP No. 60 to 62) 1.550 .do-

7. BOP Majra to Kandra! (BP No. 15 to 26) 5.400 -do-

8. Washed away stretch in area BOP MaIuchak near BP No. 13 0.880 -do-

9. BOP Katao CBP No. 115 to 122) 0.800 -do-

10. BOP Manguchak (BP No. 134 to 152) 2.400 -do-

11. BOP Khora CBP No. 152 to 169) 2.730 -do-

12. BOP Galar CBP No. 67 to 61) 2.081 -do-

13. BOP Tent Guard CBP No. 13 to 19) 1.700 -do-

14. BOP Pansar CBP No. 19 to 42) 3.425 -do-

15. BOP Chorga/il (BP No. 42 to 48) 0.550 -do-

Further. 22.588 km of border fencing In Punjab Is also completed by the end of 2010-11. 

being shifted close to the India-Pakistan border. 

(d) The wont, in Jammu and Kaahtnir which has 
already commenced. is expected to be completed by the 
end of 2009·10. The work in Punjab is expected to be 

4118.SHRI UDAY SINGH: WU/ the Mlnteter of HOME 

AFFAIRS be pIeued to alate : 
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(a) wtwIher the DelhI police hal recently unearthed 

• rackM In mobile cloning; 

(b) If 10, the deIaIIa of the nroduIoptnndI In this 
regard; 

(c) the total number of such cues regiaIMed and 

the accuaed peraona .,...ted during each of the last 

th,.. yea" aIongwIIh the action taken against them; 

and 

(d) the effective meaaures taken by the Government 
to check auch cues In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to (d) 

DeIhl Police haa ragIatanJd a case on 5Ih March, 2008 

on a complaint alleging illegal U88 of IIOI"IW cloned 

numbers of a CommunIcation Company and four per800S 

have been anested In this connactIon. The total number 

of such casea registered and the accuaed peraons 

arrested during 2005, 2006, 2007 and upto 10th AprU, 

2008 are given beIow:-

Year No. of cases No. of accused 
registered peraona anasted 

2005 4 11 

2006 2 8 

2007 Nil Nil 

2008 (upto 10th April) 4 

All the four cues registered In 2005 are pencIng trial. 

In the other cues registered In 2006 and 2008, 

Inveatigations are In progress. 

In addition to taking immediate legal action on 

receipt of the complaints, Delhi Police has taken vartoua 

stepa In this regard which Include devaIopIng local 

inteUigence; keeping a watch on shopkeeperS dealing 
with the sale, purchase and repair of Mobile phones; 

etc. 

[TtanSIatIonJ 

o4117.SHRI HARIKEWAL PRASAD : 

SHP' HARISINH CHAVDA : 

WIll the Minister of HOME AFFAIRS be pleased to 
stat8 : 

(a) the total funds releaaedlutlli8ed on internal 

security during each of the last three years; separately; 

(b) whether the Govemment has received any 

complaints regarding mIsutIllsatlon on funds on :ntemal 
security during the said period; 

(c) if 80, the detaIIa thereof, State-wise; 

(d) the officIaJs found responsible by the Govem-

ment in this regard aJongwIth the action taken against 

them 80 far; and 

(e) the measures taken by the Govemment for 

proper utilization of funds In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) The 

details of Centrel funds aIIocatedIreIeased to States 

during the last three years from 2005-06 to 2007 -os under 

Non Plan Scheme of Modernization of Police Forces (MPF 

Scheme) for supplementing efforts of State Govemmenta 

for marinating Intemal security are given in the Statement. 

(b) to (d) No complaint has 80 far been received 

regarding mls-utlization of funds released to States under-

the MPF Scheme. 

(e) For monitoring the Scheme, the State Govem-
menta are periodically acJvlaed to ensure optimum 

utilization of funds, fumlshlng of utilizatIOn certificates 'n . 
regard to the Central funds released during previous 

year(s) which is a pre-requisite for release of funds during 

next financial year(s). Besides this the matter regarding 

optimum utilization of funds under the MPF Scheme is 

dIacussed in High Power Committee (HPC) meetings with 

States, from time to time. 
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Statement in Reply to Part (a) 01 the Lole SabM Unstsrred QuesIian No. 4117 for 22-04-2008 (Rs. In Clore) 

Name 01 State 2005-06 2006-07 2007-08 

Allocated Funds 
released 

Amount Unspent Allocated Funds Amount Unapent Allocated Funds 
spent amount reteased spent amount released 

2 3 4 5 6 7 8 9 10 11 

Andhra Pradesh 101.41 101.41 101.41 0.00 88.12 88.12 68.22 19.90 87.34 87.34 

Arunachal Pradesh 7.00 7.00 0.62 6.38 11.53 11.53 11.53 0.00 10.70 10.70 

Assam 56.68 56.68 48.86 7.82 52.18 52.18 NA NA 87.82 87.82 

Bihar 39.87 39.87 35.63 424 

Chhattisgarh 40.74 40.74 35.45 529 57.06 57.06 8.51 48.55 41.72 41.72 

Goa 1.06 1.06 0.00 1.06 1.00 1.00 0.88 0.14 2 2 

Gujaral 39.85 39.85 39.85 0.00 45.52 45.52 NA NA 51.9 51.9 

Haryana 14.95 14.95 14.95 0.00 19.89 19.69 17.12 2.57 35.75 35.75 

HImachal Pradesh 6.78 6.78 6.78 0.00 3.92 3.92 3.51 0.41 1027 10.27 

Jarrmu and Kashmir 109.22 109.22 104.38 4.84 88.13 88.13 84.27 3.86 115.34 115.34 

Jhatkhand 40.74 40.74 40.73 0.01 47.00 47.00 31.18 15.82 50.95 50.95 

Karnataka 65.85 65.85 85.85 0.00 64.15 64.15 46.16 17.99 78.13 78.13 

Kerala 18.84 18.84 18.84 0.00 24.53 24.53 17.85 6.88 40.01 40.01 

Madhya Pradesh 31.65 31.65 31.65 0.00 43.24 43.24 35.31 7.93 57.88 57 .• 

Maharashtra 88.78 88.78 85.15 3.63 1OS.10 105.10 NA NA 78.87 78.87 

Manipur 16.97 16.97 16.97 0.00 14.09 14.09 14.09 0.00 32.07 32.07 

Meghalaya 6.57 6.57 8.57 0.00 8.59 8.59 8.59 0.00 15.44 15.44 

Mizoram 6.00 6.00 6.00 0.00 10.48 10.48 10.48 0.00 11 11 

Nagaland 17.52 17.52 17.52 0.00 22.88 22.88 22.88 0.00 30.72 30.72 

Orissa 35.08 35.08 34.85 0.23 38.00 38.00 22.80 15.20 45.80 45;80 

Punjab 20.31 20.31 20.31 0.00 15.00 15.00 14.36 0.64 34.94 34.94 

Rajasthan 34.81 34.81 34.80 0.01 40.47 40.47 38.95 1.52 49.80 49.80 
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2 3 4 5 6 7 8 9 10 11 

Sikkim 2.43 2.43 2.15 0.28 3.46 3.46 3.14 0.32 4.42 4.42 

Tamil Nadu 65.51 65.51 65.51 0.00 61.65 61.65 56.90 4.75 75.74 75.74 

Tripura 11.83 11.83 4.60 7.23 11.34 11.34 3.20 .. 14 14.47 14.47 

Uttar Pradesh 98.12 98.12 98.12 0.00 94.28 94.28 79.29 14.99 115.44 115.44 

. 
Uttarakhand 16.76 16.76 16.76 0.00 5.28 5.28 5.00 0.28 9.89 9.89 

West Bengal 29.67 29.67 29.67 0.00 37.11 37.11 NA NA 44.45 44.45 

Total 1025.00 1025.00 983.98 41.02 1065.22 1065.22 604.00 461.22 1248.70 1248.70 

The figure of 2007-08 Is an unaudited figure. 

Note : The figures of amount spent by the State Govemment and the unspent balance available with them for 2007· 

08 is not available as the financial year ended recently. 

RecommendatIon of J.e. Pant 
Committee on KYS 

4118. DR. DHIRENORA AGARWAL : 

SHRI~SUKHBHAID.VA$AVA: 

WIll the Minister of HU~ RESOURCE DEVELop· 

MENT be pleased to state : 

(a) whether the J.C. Pant CommIttee has given 

any recommendations on the functioning of Kendriya 

Vldyalayas; 

(b) If so, the details thereof; 

(c) whether these recommendations have been 

implemented; and 

(d) If so, the success achieved by the Govemment 

as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATMI) : 

(a) and (b) Yes, Sir. A summary of recommendations of 
J.C. Pant Committee, constituted in December, 2001 to 

review the management structure and operating mecha-

niam of Kendriya Vldyalaya Sangathan (KVS), Is enclosed 

.. fbtement. 

(c) KVS has already implemented several of thase 

recommendations in various forms. 

(d) Based on the recommendations of the Pant 

CorM1Ittee Report, certain policy decisions Hke amend-
ment In transfer guidelines, admission policy, recruitment 

policy etc. have been successfully Implemented. 

SUMMARY OF RECOMMENDATIONS OF THE 

REVIEW COMMIITEE SET UP FOR REVIEW Of 
THE MANAGEMENT STRUCU/RE ANP 

OPERATING MECHANISM OF KVS 

£PANT COMM/ITEE REPQRD 

I. REVIew OF ADMISSION PQUCY AND NEED FOR 

EXPANSION 

(a) 10% of new admissions to be mada on merit 

basis each year In Class " onward;l 

For admission In Class XI, the provision of 

minimum 80% marks to be relaxed to 75% for 

students coming from other schools If number 

of such students Is less. 

(b) (I) Sale of registration forms and registration 
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(c) 

should be commenced from 1 at Decem-
ber to 31st January. 

(ii) Last data of receipt of the forms should 
be 31 st January. 

(iii) Display of admission list by 15th February. 

(iv) Admission upto 1 at March. 

(v) Last data for fresh admission-31at July. 

(vi) In exceptional cases the Chairman, VMC 

may permit admission before the hIIJf 
yearly examination. 

(i) Children of ex-88fViceman with .... than 

15 years of service to be kept In category 
H. 

(ii) The children of employees of Central AJr 

tonomous Bodies to be kept in separate 
block for admission on paid .... buill. 

• STRUC1'URAL QWI9ffl" 1ANGA1HAN; WHElHER 
IT SHOULD CONTINUE TO GROW WITH EXISTINQ 

STRUCTURE OR e-STRUCMW.awtGES UKE 
CUHii i i UDQN OF Pf9P'AL STRUC1\JfIES MAY IE 
IW& 

(a) Creation of additional regions to anawe 28-30 

Kendriya Vldyalayaa under one region. 

(b) Creation of 05 Notional Zones with each having 

06 Regions for the PUfP088 of racruitmant of 
staff, their posting and transfera etc. 

(c) The post of Education OffIcer and PrIncIpal of 

a Kendriya Vidyalaya to be made inIarchange-

able. 

(d) Grading of each Kandriya Vldyalaya to be done 
for different fields of activities. The dulles of 

Education Officers and the VICe-Principal aI the 
Kendriya VIdyalaya need to be epecIIIed In order 

to make them more accountable for the 
performance of • Kendr1ya VIdyaIaya. 

(e) Each Kendriya Vidyalaya to evolve a local 

objective keeping local, cultural and environ-

mental concems in its view besides 04 broad 

objectives of KVS. 

(f) Inter-l!nking of KVS [HO] and Regional OffIces 
through COI'f1)Uters. 

• REVIEW OF THE EXISTING RECRUITMENT AND 

TRANSFER POLICY OF TEACHItQ AND NQN-1QCH. 
!NO STAFF OF KVS 

(a) With the introduction of the proposed Notional 
Zonal reorganization, the proceas of seeking 

options and preferences from the staff of KVS 

to be initiated. 

(b) KVS (HO) will make racrultment for each Zone 

~tothev~ a~. The 

selection of TGT level to be made for recruiting 

them purely on the basis of their performance 
as PRT and for promotion to POT, a proficiency 

test to be made compuIaory. 

(e) The notional zonal system to be made eftectiva 
only for the TGT level for lransfer and initial 
posting purpoII8S whereas at the level of PGT 

and above, the 8ldaIing All India character of stan 
to be maintained. A staff member requeatlng for 

a change of zone 10 loose hiaIher eenIorIty on 

the request of being granted 

(d) The axi8ting transfer policy to be retained. Its 

application, however, to be made on a NotIonal· 
Zonal basta for the PRTs and TGTs only. 

(e) Executive CommIttee of the KV may recruit 

teachers on contractual basis evan without 
B. Ed. qualification in remote area. 

(f) Spouse working in KVS to move together as far 

as poaaibIe. 

(g) Poeting at POT level on direct recruitment or on 

promotion to be done out8Ide the zone whent 

hellhe Is working. All other teachera on 
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promotion to TGT. or tiM to be posted outeIde 
their preeent etation within the zone where they 
are wortdng. 

IV NEED FOR PROPER ADMIX OF THE EXAMINATION-
QfWh! eo EDUCATION WITH ALl.-AOUNO DEVB..OfJ. 
MENT OF CHILDREN AND SUGGESTIONS FOR 

aw«EI 

Clasa-wi8e quiz or elocution or other forme of MIt· 
expreaion should be organiZed once every month. 

AcademIc in8pecIions should be revitalized by making 
them more comprehensive, educative and result 
oriented. There should be a single report card for 
each student for claes I to V. VI to VlU. IX to X, and 

XI to XII. The achievement of good teachers both In 

academics and extra-curricular activities should be 
suitably recognized. The annual resuIte of the Board 

ctassea alone should not be the criteria for 

determining the performance of the PrIncipal and 

teachers. The results of other claases epecIaIIy VI, IX 

and XI should also be analyzed by the Eoe at the 

Regional Office level. Improvement in language 

learning and expression. Introduction of half·an·hour 

Shramdan for all students and teachers everyday at 

the closing time of the school. Social ..,.reness of 
students to be awakened. Teachers should overSay 

for an hour every school dey to plan the teaching 

programme of the next dey with particular reference 

to the learning needs of the slow·learners 

v PAOMQDOH OF SPORTS. YOGA AND PHYSICAL 
EPUCAT1ON. AND LANGUAGE !.EARNNG 

The school should have proper Infrastl\lCture for 

creating appropriate ambience to hold Yoga claeses. 

Special budgetary provision should be made for 

development of Infrastructurel facilities for sports and 

yoga. All the students should compulsorily participate 

in all sports activity and they should be graded 

according to their competence. 

Mass PT should be revived in all Kendriya Vldyalayas. 

Physical wen·being and posture etc. of the studentS 

should be looked after property by the PETs and Yoga 

Instructors. 

VI ANY OTHER MAUER RELATING TO mttEfI ACA-

DBIIC OR 1lANAAM!'T BEFOfW 

Vlce-Prindpa1 or the AuIstanl Supdt. of the Vldyalaya 

can act as Buraar~ in each Kendriya 
Vldyalaya to assist the Principal in routine adminis-

trative matters, to enable him to get adequate 

Involvement In academic matters. 

A standard work execution contract fonn to be 

developed by KVS (HQ) to facilitate maintenance and 
repair of works. 

AuthorIty to engage vocational eta" should be 

delegated to the Chairman, VMC. 

Subject·wise workshops for teachers to be organized 

at the regional level to Improve their teaching skiUs. 

A professional approach to make the teacher 

accountable for the development of the child needs 

to be evolved. 

The system of supervised studies to improve the 

performance of low achievers needs to be strength· 

ened beyond 8ChooIs hours. 

Vocatlonalizatlon of school education. The n0mencla-

ture of vocational courses should be changed to 

professional or foundation courses in class XI. 

Counseling of parents regarding the potential of their 

wards needs to start from Class VI onwards. 

Affiliation of Kendriya Vidyalayas in states with 

examination boards other than CSSE. 

Sex RaCUt In NCT of DeIhl 

4119.SHRI RAMJllAL SUMAN : 

SHRI SURAJ SINGH : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 
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(a) whaIMr ........... ..., ...... ~ .. 
NatIonal CepIIaI T......, (NCT) or DellI .-.,; 

(b) • eo. ......., .. ~ _ canducIed 

any nUd during ... or .......... ,.,., ..... ; 

(c) • eo. ... ..... ttaaar aIolIgwlh .. '*' 
number at aca.ad pentOnI IIITII8f8d and action taken 
egain8t 1hem, eepandIIy, police staIIon wIee; 

(d) whether aome police .,...IMI have been 

found gully at ralnli IIJ IUCh accueed pereona wIIhouI 

any YerificaIion; and 

(e) if 80, the tdaI number atlUCh police .,..._. 

arresIad and action 1aken agaInat them? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 

(b) Yes, Sir. Delhi Polce has busied 88V8nII .. racIcats 
in opetation in Delhi and the raids .... conducIad by .. 

Police in all Ihese caaea. 

(c) The requisite information 18 giwn beIow:-

ToIa! number Pel'llOnS aneeted 

2005 

2006 

2007 

2008 (uplo 

31st March) 

of C8888 

registered 

89 

76 

31 

5 

372 

291 

145 

28 

The details of action taken against persons anesI8d, 

police station-wise, during 2005, 2008. 2001 and ~ 

31 at March 2008 are given in the Statement ellclo.d. 

(d) No police personnel has been found gully at 

releasing such accused. 

(e) Does not arise. 

sa. FIR PaIce 8t.aIk.n Pereona SIaIua at the 
No, No. amtllNCf C ... 

2 3 

1. 9 Praet VIhar 2 

2. 27 Praet VIhar 1 

3. 31 Praet VIher 3 

4. 24 o.ta Colony 3 

5. 71 New AIhok Nagar 7 

6. 255 MandawaII 7 

7. 301 GendhI Nagar 6 

8. 45 Connaught Place 

9. 530 Connaught Place 

10. 28 Chenkya Puri 

11. 46 Chankya Purl 

12. 96 Chankya Purl 

13. 52 Seemapurt 

14. 283 Welcome 

15. 50 New U8manpur 

16. 50 Bhajanpura 

17.512 SaraI RohIIa 

18. 197 KMIIa Market 

19. 359 Kamta Marbt 

20. 489 Kamta Market 

21. 558 KamIa Martutt 

22. 714 KamIa Market 

2 

5 

1 

3 

32 

8 

13 

4 

2 

3 

3 

2 

5 

5 

PendIng Trial 

Pending Trial 

PendIng Trial 

PendIng Trial 

Pending Trial 

Pending Trial 

Pending Trial 

PendIng Trial 

Pending Trial 

Pending Trial 

PendIng Trial 

Pending Trial 

Pencing Trial 

Pending Trial 

Pending Trial 

Pending Trial 

PandIng Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 
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2 3 4 

23. 105 Prasad Nagar 4 

24. 249 Hauz KazI 7 

25. 160 Paharganj 5 

26. 262 Paharganj 3 

27. 433 Saraawatl Vlhar 8 

28. 634 Saraawatl Vlhar 4 

29. 656 Saraawatl Vihar 7 

30. 277 Praahant V1har 3 

31. 284 Prashant V\har 3 

32. 535 Prashant Vlhar . 3 

33. 728 Prashant Vihar 2 

34. 762 Prashant Vlhar 

35. 794 Prashant VIhar 3 

36. 795 Prashant V\har 4 

37. 795 Prashant Vlhar 3 

38. 809 Prashant Vlhar 3 

39. 150 Jahangir Purl 3 

40. 248 Jahanglr Purl 2 

41. 68 Shalimar Bagh 2 

42. 439 Shalirnar Bagh 6 

43. 716 Shalimar Bagh 3 

44. 746 Shalimar Bagh 4 

45. 1077 Shalimar Bagh 2 

46. 107 . Rohini 3 

47. 123 Rohini 3 

48. 193 Rohlnl 3 
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6 

PendIng Trial 

PendIng Trial 

Pancing Trial 

Pancing Trial 

PencIng Trial 

Pencing Trial 

Pendng Trial 

Pendng Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pendng Trial 

PencIng Trial 

Panting Trial 

Pending Trial 

~. 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

PendIng Trial 

Pending Trial 

Penling Trial 

Pending Trial 

Pending Trial 

2 3 

49. 297 "Rohlnl 

SO. 299 Rohlnl 

51. 33 ROOInI 

52. 306 Rohlnl 

53. 447 Rohinl 

54. 472 Rohlni 

55. 525 Rohlnl 

56. 650 ROOlnl 

ST. 681 ROOlnl 

58. 681 Rohini 

59. 838 Kalkaj1 

60. 848 Kalkaji 

61. 232 Lodhi Cly 

62. 47 L..$al Nagar 

63. 124 t...apIt Nagar 

64. 784 Lajpat Nagar 

65. 788 I...aj)at Nagar 

66. 865 L.ajpat Nagar 

67. 901 Lajpat Nagar 

68. 526 Sri Niwas Puri 

69. 719 Sri Niwas Purl 

70. 96 Hauz Khaa 

71. 546 Hauz Khas 

72. 156 MaIYIya Nagar 

73. 629 MaIviya Nagar 
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4 

2 

3 

3 

3 

3 

2 

4 

4 

3 

3 

3 

4 

3 

5 

9 

3 

4 

2 

4 

6 

4 

4 

3 

4 

4 

5 

Pending Trial 

Pending Trial 

Pencing Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Investlgallon In 
Progresa 

Convicted 

Pending Trial 

Penc1n9 Trial 

Pending Trial 

Pending Trial 

Pending Trial 
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2 3 4 5 2 3 4 5 

74. 480 Mehraull 2 Pending Trial 8. 505 Mandir MIug 2 Pending Trial 

75. 17 CR Paft( 5 PendIng Trial 7. 138 Chenkya Purl 2 Pending Trial 

76. 378 CR Pm 5 Pending Trial 8. 230 Bhajanpura 4 Pending Trial 

77. 43 Ambedkar Nagar 4 Pencing Trial 9. 329 Bhajanpura 3 Pending Trial 

78. 36 Uttam Nagar 4 Pending Trial 10. 404 Bhajanpura 7 Pending Trial 

79. 200 Patel Nagar 2 PencIng Trial 11. 4M Welcome 2 Pending Trial 

SO. 447 Patel Nagar 2 Pending Trial 12. 158 MS Paft( 7 Pending Trial 

81. 708 PunjabiBagh 4 Pending Trial 13. 292 MS Paft( 8 Pa'dng Trial 

82. 79 Vikas Puri 4 Pending Trial 14. 917 GokaIpurt 6 Pending Trial 

83. 244 Vasam Kunj Pending Trial 15. 244 0iIshad Garden 3 Pending Trial 

84. 250 Vasant VIhar 4 Pending Trial 16. 355 OiIshad Garden 4 Pending Trial 

85. 39 Kapashera 3 Pending Trial 17. 445 New Usmanpur 3 Pending Trial 

86. 329 V&sant Vihar 8 Pending Trial \ 18. 47 KamIa MarUI 3 Pending Trial 

87. 307 Vasant Vihar 2 Pending Trial 19. 609 KamIa MaItutt 3 PendIng Trial 

88. 391 Delhi Cantt 3 Pending Trial 20. 616 KamIa Market 2 Inveeligation In 
Progre .. 

89. 621 Najafgam 9 Pending Trial 
21 781 KamIa Malbt 3 Pending Trial 

V_-2006 22. 818 KamIa Market 6 Pending Trial 

St. FIR Police Station Persona Status of the 23. 494 Deeh Bendhu Gupta 4 Pending Trial 

No. No. arrested Case Road 

2 3 4 5 24. 155 Saraswatl VIhar 5 Pending Trial 

1. 307 New Aahok Nagar 4 Pending Trial 25. 1452 Saruwati Vlhar 2 Pending Trial 

2. 697 Preet Vihar 3 PendIng Trial 26. 34 Mukherjee Nagar 3 Pending Trial 

3. 543 Preet Vlhar 2 PendIng Trial 27. 198 Mukherjee Nagar 7 Pending Trial 

4. 845 Preet Vihar Pending Trial 28. 850 Mukherjee Nagar 4 Pending Trial 

5. 4 Parliament Street 2 Pending Trial 29. 247 Mukherjee Nagar 4 Pending Trial 
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2 3 

30. 295 Prahant V1har 

31. 278 Prahant Vihar 

32. 493 Prahant V1har 

33. 265 Jahangir Pur 

34. 282 Jahangir Pur 

36. 261 Shalimar Bagh 

36. 748 Sultanpuri 

37 . 978 Sultanpurl 

38. 1300 Sultanpuri 

39. 639 Badli 

40. 802 Badli 

41. 457 Mango! Purl 

42. 620 Rohini 

43. 707 Rohini 

44. 691 New Friends 
Colony 

45. 368 Kalkaji 

46. 763 Kalkaji 

47. 1304 Kalkaji 

48. 1316 Kalkaji 

49. 1185 Sarita Vihar 

50. 624 Lajpat Nagar 

51 . 633 Lajpat Nagar 

52. 77 5 Lajpat Nagar 

4 

.. 
3 

5 

.. 

3 

.. 
2 

2 

2 

5 

5 

6 

2 

5 

4 

8 

3 

3 

2 

7 

4 

4 

VAISAKHA 2, 1930 (SAKA) to Questions 242 

5 

Pending Trial 

Pending Trial 

Pending Trial 

Invaetlgatlon in 

Progre .. 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

.Pending Trial 

Pending Trial 

Pending Trial 

I 
Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 

Pending Trial 
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53. 905 Lajpat Nagar 5 Pending Trial 

54. 391 Hazrat Nizamuddin 14 Pending Trial 

55. 397 Hazrat Nizamuddin 4 Pending Trial 

56. 401 Hazrat Nizamuddin 3 Pending Trial 

57. 810 Hazrat Nizamuddin 4 Pending Trial 

58. 861 Malviya Nagar 

69. 231 Greater Kailash 

60. 254 CR Park 

61. 280 CR Park 

82. 1186 Asjouri Garden 

83. 225 Patel Nagar 

64. 318 Patel Nagar 

85. 787 Patel Nagar 

88. 792 Patel Nagar 

87. 308 Motl Nagar 

68. 689 PasChim Vlhar 

69. 189 Vikas Purl 

70. 676 Sarojini Nagar 

71. 382 Vasant Vlhar 

72. 435 Vasant Kunj 

73. 474 Vasant Kunj 

74. 351 Vasant Vihar 

75. 310 . Sarojini Nagar 

76. 25 RK Puram 

3 Pending Trial 

2 Pending Trial 

2 Pending Trial 

SPending Trial 

2 Pending Trial 

6 Pending Trial 

3 Pending Trial 

3 investigation . in 

Progress 

o Case Canceled 

3. Pending Trial 

3 Investigation in 

Progress 

.. Pending Trial 

2 

6 

3 

3 

5 

6 

3 

Pending Trial 

Pending Trial 

Pending Triai 

Pending 1rial 

Pending Triai 

Pending Trial 

Investigation in 

Progress 
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y .... 2007 2 3 4 5 
I 

81. FIR Police Station Pensons saa .... of the 21. 103 Rohinl 8 Pending Trial 
No. No. anested Ca •• 

22. 226 Sarita Vlhar 8 Pending Trial 
2 3 4 5 

23. 615 Badarpur 5 Pending Trial 
1. 69 Preet Vihar 2 Pending Trial 

24. 806 Baderpur' Pending Trial 
2. 82 Preet Vlhar 2 PendIng Trial 

25. 215 Defence Colony 8 Pending Trial 
3. 84 Mandawali 5 PendIng Trial 

26. 330 l..ajpat Nagar 4 Pending Trial 
4. 169 Shakarpur 3 Pending Trial 

27. 757 Lajpat Nagar 6 Pending Trial 

5. 137 Anand Vlhar 4 Pending Trial 
28. 251 MaMya Nagar 4 Pending Trial 

6 168 Mandawali 6 Pending Trial 
29. 269 RajourI Garden 5 Pending Trial 

7. 581 Shakarpur 4 Pending Trial 
30. 150 SarojionI Nagar 8 Pending Trial. 

8. 558 Preet Vihar 10 Pending Trial 
31. 30 RK Purarn 4 Pending Trial 

9. 472 Mandawali 4 Pending Trial 
y.....zooe 

10. 69 Chankya Puri 2 lmIe"lgauon In 
Status of the SI. FIR Police Statton Persona Progreaa 

No. No. arrested Cas. 

11. 310 Seemapuri 8 Pending Trial 2 3 4 5 

12. 216 Seemapuri 7 Imra ligation In 1. 70 Seelampur 9 IrweatIgatIon In 
Progreaa Progreaa 

13. 451 Seelampur 5 Pending Trial 2. 35 KarawaI Nagar 4 InveatIgaIIon In 

14. 180 Kamla MaOOtt 2 Convicted Progreaa 

15 58 Hauz Kazi 2 Perdng Trial 
'3. 33 New UImanpur 8 Pending Trial 

4. 29 Pruant Vlhar 3 . Inveatigatlon In 
18. 172 Prasad Nagar 4 Pending Trial 

Progr.aa 

17. 72 Ra;ender Nagar 4 Perdng Trial 
5. se Defence Colony 8 Pending Trial 

18. 86 PaharganJ 9 Pending Trial 
~Educdon 

Saraswati Vihar 5 1~1n 19. 468 
4120.SHRI SURAJ SINGH: 

ProgrMS 
SHRI RAlIV RANJAN SINGH "lAl.AN" : 

Model Town 2 tnv8IIIgatiDn In WI. the MInIater of HUMAN RESOURCE DEVELop· 
20. 127 

Prog ..... 
MENT be pIe8Md to ~ : 
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(a) whether the Government hu decided to im-

prove and expand the seoonc:laty education eyatem durtng 

the COf'I1lng ye1rt1 

(b) It so. the number of etuctenta between the age 

group of 15 to 18 Y"" likely to taU admIulon In 
II800ndaty IOhOoIa in the country by the end of the 11 th 

Plan; and 

(c) the number of IUOh etudent8 In the urban and 

rural araaa, 88parately? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RE80URCE 0EVEl.0PMENT (&HAl MAA. FATMt) : 

(a) Yas, Sir. 

(b) and (e) A C.ommItt .. of· Central AdviIoty Board of 

Education on "Universaliaation of Secondary Education" in 

their report (June, 2005) has eattmated enrollment of 4.86 

erore for aecondary stage (Grades IX-X) by the end of 11th 

Five Year Plan (2011-12) baaed on 100% 8UCC888 of Sarva 
Shlkaha Abhiyan and 3.42 emre baaed on 75% 8UCC8S8 

of SSA. Separate projections for rural and urban areu are 
not available. 

(EngHshj 

4121.SHRI MANORANJAN BHAKTA: Win the MInister 

of SCIENCE AND TECHNOLOGY be pIeaeed to ...... : 

(a) whether the Government has set up Techno-

Entrepreneurship Parka in various States; 

(b) if so. the details thereof; State-wise; 

(c) whether the Govemment Is considering to set· 

up more such parks in the country; 

(d) If so, the details thereof, State-wise, UT-wise 

including Union Territory of Andaman and Nicobar Islands; 

and 

(e) the time by when these are likely to be set up? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) and (b) Yes, Sir. The Govemment has set up 

Technology Entrepreneurship Parks in various States 

under different programmes and schemes of various 

Departments and Ministries. The Department of Science 

and Technology has promoted Science and Technology 

Entrepreneurs Parka (STEPs) established in academic 

institutions having R and D base. The Department of 

BIotechnology has promoted Biotechnology Parka. The 

State-wise list of STEPs and Biotechnology Pari(s are 

given in Statement-I and II respectively. The Department 

of Information Technology under Ministry of Communica-

tion and Information Technology has promoted Software 

Technology Pari(s of India (STPls) with a view to offer 

single window clearance to software technology units. The 

State-wise list of STPs is given in Statement-III enclosed. 

(c) to (e) The proposals for setting up Science and 

Technology Entrepreneurship Pari(s (STEPs) and other 

similar Pari(s are periodically received by different 

MInistries and Departments concemed and are consid-

ered In accordance with the stipulated guidelines. No such 

propoeal has been received from Union Territory of 

Andaman and Nicobar Islands. 

State-wise DIstrlbutJon 01 ScIence and Tectmology Entrepreneurs Panes (STEPS) 
Promoted by Departmsnt of ScItInce and Technology 

SI.No. State 

2 

1. Andhra Pradesh 

No. of STEPs 

3 

Location 

4 

International Advanced Researoh Centre for Powder 

Metallurgy and New Materials, Hyderabad 
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2 3 

2. Gujarat 

3. Jhar1<hand 

4. Himachal Pradesh 

5. Kamataka 3 

6. Madhya Pradesh 

7. Maharashtra 

8. Punjab 2 

9. Tamil Nadu 2 

10. Uttar Pradesh 1 

11. Uttarakhand 

12. West Bengal 

Total 16 STEPs 

St.Ws-wiJe Distribution 01 8Iot«:hnoIogy P.,u 
Promoted by Department of 8IotechnoIogy 

51. 
No. 

State 

2 

1. Andhra Pradesh 

2. Kerala 

location 

3 

ShapoorJI PaIkIntI BIotech Par1< 
(SPBP), Genome Valley, 
TurbipaIy, A.P. 

Kerala Biotechnology Park, 

KaIamaaery. Koehl 

NSIC Technical Servicea Centre, Ajllnduatrlal Estate. Bhav 

Nagar Road, Rajkot 

81rta Institute of Technology, Mura, Ranchi 

H.P. 1JniverIIly, Shlmla. 

SJ College of Engineering. Mysore 

National Institute of Technology - Kamataka, Surathkal 

Baaaveshwar Engineering College, BagaIkot 

MeuIana Azad National inatitute of Technology, Bhopal 

University of Pune, Pune 

Guru Nanak Dev EngIneefIng College. Ludhlana 

Thapar lnatitute of EngIneering and Technology. Patiala 

National institute of Technology, TlruchIrapppaIIl 

PSG College of Technology. CoImbatore 

Harcourt Buller TecI'ltlOloglcal 

Institute, Kanpur 

Indian institute of Technology, Roorbe. 

Indian Institute of Technology (lIT), Kharagpur 

2 3 

3. Uttar Pradesh Biotech Par1<. Lucknow, U.P. 

Softwat8 Technology PMks of 100" Promoted by 
lJepertnIfmt of InforTnation Technology 

SI. 
No. 

2 

1. Anethra Pradesh 

STPI Cent .... 

3 

Hyderabad 
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2 3 2 3 

2. Tlrupatl 28. Orissa Bhuvaneshwar 

3. Vilayawada 29. Rourkela 

4. Vizag 30. Pondicherry Pond/cherry 

5. Warangal 31. Punjab Mohali 

6. Kakinada 32. Rajasthan Jaipur 

7. Assam Guwahati 33. Jodhpur 

8. Chhattisgarh Bhital 34. Sikkim Gangtok 

9. Gujarat Gandhinagar 35. Tamil Nadu Chennai 

10. Himachal Pradesh Shimla 36. Coimbatore 

11. Jammu and Kashmir Srlnagar 
37. Madural 

12. Jammu 
38. Thiruneiveli 

13. Jharkhand Ranchi 
39. Trlchy 

14. Kamataka Bangalore 
40. Uttar Pradesh Kanpur 

15. Hub" 
41. Lucknow 

16. Mangalore 
42. Noida 

17. Manlpal 
43. Allahabad 

18. Myaore 
44. Uttarakhand Dehradun 

19. Kerala Thiruvananthapuram 
45. West Bengal Kolkata 

20. Madhya Pradesh Indora 
46. Durgapur 

21. Maharashtra Aurangabad 
47. Kharagpur 

22. Nagpur 
48. Slliguri 

23. Nasik 
Flood Relief 

24. Navi Mumbai 

Kolhapur 
4122.SHRIMATI C.S. SWATHA : 

25. 
DR. K. DHANARAJU : 

26. Pune SHRI M. APPADURAI : 
SHRI HANNAN MOUAH : 

27. Manipur Imphal 
SHRI CHANDRABHAN SINGH : 
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SHRI VIJOY KRISHNA : 

SHRI MADHU GOUD YASKHI : 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRI NAVEEN JINDAL: 

SHRI CHANDRA DEV PRASAD RAJBHAR : 

SHRt P.C. THOMAS: 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether the Government has received reports 

from various States regarding damage to crops due to 

natural calamities during the last six months till date; 

(b) if so, the details thereof, State-wise and crop-

wise including mango and wheat; 

(e) whether the Government has made any assess-
ment of its own regarding crop losses; and 

(d) if so, the details of relief given or proposed to 

be given to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA 5ELVI) : (a) to (d) 

Information is being collecting and will be laid on the Table 

of the House. 

Ocean Thermal Energy ConversIon 

4123.SHRI EKNATH MAHADEO GAIKWAD: 

SHRI MADtiU GOUD YASKHI : 

SHRI ANIRUDH PRASAD ALIAS SADHU YADAV : 

Will the Minister of EARTH SCIENCES be pIeued to 

state: 

(a) whether the National Institute of ocean Technol-

ogy (NIOT) had initiated a As. 35.25 crore pilot project tilled 

Ocean Thermal Energy Conversion in June. 1998; 

(b) 

project; 

if so, the detailS and the preset statue of the 

(e) whether the C and AG has given same remar1ta 

on this project: 

(d) If 10. the detalII the_; 

(e) whether tht GoYemmtnl .,.. ~ any 
Inquiry In this regard; 

(f) If 10, the detelIe thereof; and 

(g) the corrective meuu .... taUnlpropoNd to ~ 
taken by the Govemment In thIt regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGV 
AN~ MINISTER. OF EARTH SCIENCES (IHRI KAPIl. 
SISAL) : (a) Yes, Sir. 

(b) National Institute of Ocean Teohn%gy (NIOT), 
an autonomous lnIItItute under the MInistry undel100k • 
pilot project of one Mega Watt (1 MW) floating Ocean 
Thermal Energy Conversion (OTEC) Plant under oJ" 
V!gyan° MissIon. The plant wu .. up on. a.p,..".. 
'Sagar ShaktI'. for deployment In open ... having • depth 
of over 1000 meters off Tutocor1n. The 1 Wi OTEC 

Technology Demonatretion protect wu InIIIaIIy approvad 

as one of the MIssIon Projects of the NIOT In 8eptembtr' 

1998 at the total coat of Ra. 35.26 Crore for • period of 
two years from 1998-99. In thl8 project. an Intake pipe of 
one meter diameter and 1000 meter length WII uNd. 

However, due to rough weather any Inadequate technical 
support this Intake pipe could not be supported and 
resulted in Ita Ion. The MInIstry further appIOYed RevIaed 
Cost Estimates (ACE) of Ra. 81.13 Croree end extenalon 

of the project upto 31st December 2002 on 22.02.02. 
Th8re was once again the Ion of Intake pipe. An eJCpII't 

committee was appointed for taBure anaJyM. 8eMd on 
Its analy8is. a revI8ed project propONl wu prepared for 
completion of the project. The proposalwu referred to 

Ministry of Finance for their approval. Ministry of FInanoe 
recommended for winCling up of the Protect and the proj«lt 
waa accordingly discontinued. 

(e) Yes. Sir. 

(d) The C and AG observed that NIOT did not 
ensure the expertise of the contractora who were to 
undertake deployment of cold water pipe and the exlatence 

of infrastructure required for deployment like veueII with 
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Global Positioning System, winch, etc.. Poor planning and 

deficient project management led to unfruitful expenditure 

besides non achievement of the stated objectives of 

generation of power from ocean thermal energy. 

(e) and (I) Yes, Sir. An Expert committee chaired by 

Dr. S.C. Gupta, Retired Director, Vikram Sarabhal Space 

Centre, Indian Space Research Organization (ISRO) 

Trlvandrum analysed the C8888 of failures. The Committee 
suggested various measures to avoid faiJurea. 

(g) The proposal for generating energy from ocean 
using the principle of OTEC was ~ for the first 
time in the country. The deployment of the pipe required 

to bring the cold water on the Barge Sagar Shakti from 
a water depth of 1000m was not successful. Subse-
quently. the pipe was successfully deployed upto 700m 

depth (which heve also been recorded In the C and AG 

para) after analyzing the previous failures as a part of the 

Low Temperature Thermal Desalination (LTTD) Pilot 

Project. NIOT has successfully deployed theee pipes on 

3 occasions and no loss of pipe has taken place. 

OUt of School Children 

4124.SHRI K.J.S.P. REDDY : WIll the Minister of 

HUMAN RESOURCE DEVELOPMENT pleased tq state : 

(a) whether there is considerable decline from 
6.6% in 2006 to 4.2% In 2007 In the percentage of out 
of 8ChooI chUdren in the age group of 6-14; 

(b) H so, the details thereof; 

(c) the present status of Sarva Shlkaha Abhiyan 

(SSA) In Andhra Pradesh regarding the funds allocated 

and utilised; 

(d) whether any misuse of funds are reported In 
Andhra Pradesh under SSA during the last three years; 

and 

(e) H so, the details thereof and the action taken by 

the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. FAN) : 

(a) and (b) As per reports from StateslUTs the number of 

out of school children In the 6-14 years age group, have 

come down from 5.3% in 2006 to 3.8% in 2007. 

(c) Govemment of India has released As. 281 crore 

during 2007-08, under the Sarva Shlkaha Abhlyan (SSA)" 

programme to Andhra Pradesh. 

(d) and e) According to the Information fumished by 

the School Education Department, Government of Andhra 

Pradesh, an amount of As. 14,98,03,3781- of DIatrict 

Primary Education Programme/Sarva Shlksha Abhiyan 

(SSA) had been diverted to unauthorized bank accounts 

by the Assistant Accounts OfflO8r of SSA Society, Andhra 

Pradesh. An FIR was lodged by the SSA office with the 

City Central Crime Station on 02.04.2007. Subsequently, 

the State Govemment transferred the case to CID for 

further investigation. The Govemment of Andhra Pradesh 

also has on 25.05.2007 appointed a retired Judge of the 

High Court as Commission of the Inquiry under the 

Commissions of Inquiry Act, 1952 to probe Into all aspects 

of embezzlement including the circumstances or the 

lapses which led to embezzlement and to fix the 

responsibility on the persons allegedly Involved. The 

Government of Andhra Pradesh. has suspended three 

Accounts OfficIals and another three have been transferred 

out of the State Project OffIce of SSAIDPEP. In addition, 

Govemment of India has requested the Comptroller and 

AudItor General of India to carry out a special Audit of 

Accounts pertaining to DPEP and SSA for the period from 

200-01 tiR date through the Andhra Pradesh State 

Accountant General (Audit) to ascertain the veracity of 

accounts. 

[Translation] 

..... ures to Check Mlllblncy on 
Maharuhtnl and Kamatllka Border 

4125.SHRI BAPU HARI CHAURE : Will the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether some spacial tearns have been 

constituted by the Government to check the increasing 
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activities of militants and naxalites along the border of the 

Sta!es 01 Maharashtra and Kamataka; 

(b) if so, the detaHs thereof; and 

(el the measures taken by the·Government for the 

security of the families residing in militancy· and naxal 

affected areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAl) : (a) and 

(b) State Governments conduct need-based Inter-5tate 

jOint police operations. At the Central level, a Task Fon::e 

has been set up under Special Secretary (Intema! Security) 

~n .the Ministry of Home Affairs, consisting of senior officers 

01 intelligence agencies, State POlice forces and Central 
Paramilitary forces. It deliberates upon the operational 

steps needed to deal with the naxalite activities and brings 
about coordination between police forces of different 

States. It also holds int~ractions with small groups of 

States with reference to the specific Inter-State coordlna-

lion requirements in different areas relating to Joint police 

operations. 

(c) Maintenance of law and order lies primarily in 

the domain of the concemed State Governments. The 
Central Government also closely monitors the aituation 

and supplements their efforts and reaoufCe8 by various 

means, wtuch Include deployment of Central Paramilitary 

forces to assist the State Police. sanctioning of India 

Reserve battalions, assistance for strengthening of the 
State Police and Intelligence agencies, re-imburaement 0' 
security-related expenditure, aaaiatance in training of the 
State Police forces, sharing of Intelligence, faeirltating Inter-

State coordination and assistance in development works 

through a range of schemes of various Min/atries. 

[English] 

Measures to Check Cross-Border T.rrorIsm 

4126.SHRI DUSHYANT SINGH: 

SHRI S. AJAYA KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 

stale' 

(.) whether steps have been taken by the Gowm· 

ment to atop croea-border tenorism; 

(b) if 10. the achievement made In this regard 

during the lalt three years; 

(e) whether there II • need to lay grea..,r emphasis 

to stop crou-border terrorltm altogether; and 

(d) If 10, the detaill and the steps proposed to be 

taken In this ~rd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRJPRAKASH JAISW~) : (a) to 

(d) The Govemment purauea • comprehensive and multi-
pronged policy and Itrategy to deal with CroP bomor 
terrorism and possible infiltration of terrorist elements into 

the country. This lncIudn, deployment of specific forces 
on different borders to ensure focUNd and coordinated 

action in respect of each border; continuous vigilanoel 
surveillance and intensive patrolling; regular sharing of 
intelligence and coordination between tM security agen-
cies and the State authorities; and fencing and flood 
lighting on the Indo-Pllldstanand Indo-Bangladesh 

borders. In addition, action Is being taken at the 
intemational level, through bilateral and muhilateral 'ora 

and mechanisms, luch as Home Secretary 1ev.1 Talks, 

Joint Working Groups. Mutual L.ea-I AHiatanoe Treaties, 

and various other agreements, to check and contain' 

activities of terrorist groups. The Strategy and action at 
various levels is reviewed and further meuuru, .. 
necessary, taken from time to time, on a continuing baaIs. 

4127.SHRI BAAJA KISHORE TRIPATHY : WIU the 
Mif1ister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(8) whether the Govemment has launched the 

National Merit Scholarship Scheme in the country; 

(b) if so, the salient features thereof; 

(e) whether the Govemment has made any 8888SS-

ment of the' performance of the said scheme; 
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(d) if so, the details thereof; 

(e) the details of .funds allocated to each State and 

Union Territory under the scheme during 2007-08; and 

(f) the number of scholarships given under the 

scheme till date in each State and Union Territory? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI) : 

(a) and (b) Finance MInister in his Budget Speech on 

28.02.2007 has announced a NatIonal Meana-cum-Merit 
Scholarship Scheme for students studying in Classes IX 

to XII. The scheme envisages award of one I8kh new 
scholarships every year at the rate of Rs. 6000 per annum 

based on a selection test. 

(c) No, Sir. The implementation of the scheme has 

not started. 

(d) to (f) Do not arise. 

National Commission for Enterpri ... In 
UnorgeniMd Sector 

4128. SHRI IQBAL AHMED SARAOGI : Will the Minister 

of MICRO, SMALL AND MEDIUM ENTERPRISES be 

pleased to slate : 
I 

(a) whether the National Commiaalon for Enter-

prises in the Unorganised Sector (NCEUS) is finalizing 

another report on unorganized sector; 

(b) if so, whether the report will be finalized and 
submitted 10 the Govemment after holding discussions 

with all stakeholders; 

(c) whether the NCEUS has earlier presented two 
reports on finanCing of enterpriseS in the unorgBl1lzed 

sector; 

Cd) If so, the details of the recommendations made; 

and 

(e) the time by when these recommendations are 

Hkely to be implemented? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) ReporIs on 

labour Reforms, Skill formation and Employment stretegy 

in Unorganised Sector are being finalised by the National 

Commission for Enterprises in Unorganised Sector 

(NCEUS). 

(b) Yes, Sir. 

(c) to "'~ The National Commission for Enterprises 
in the Unorganised Sector (NCEUS) has submitted two 

reports to the Ministry of MSME on 5th November, 2007, 
lfemely, 'financing of Enterprises in the Unorganised· 
Sector' and 'Creation of a National Fund for the 

Unorganised Sector (NAFUS),. The first report has made 

recommendations relating to revision in the priority sector 

lending guidelines, providing adequate safety neta to the 

banks, strengthening delivery points and micro financing, 

rationalizing cost of lending, etc. 

The second report has proposed creation of a 
National Fund for the non-farm unorganized sector to cater 

to the developmental needs of the unorganised sector 

through assistance in areas of credit. marl<eting, skill 

development, technology upgradation, cornmon infrastruc-
ture development etc. 

No time frame has been fixed for the implementation 

of these Reports. 

Construction of ROlid along Indo-Chlna Border 

4129.SHRI M. RAJA MOHAN REDDY: Will the Minister· 

of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment has started the worl< 

of construction of road links in the border areas along the 

Indo-China border in the States of Jammu and Kashmir, 
Himachal Pradesh, Uttarakhand, Sikkim and Arunachal 
Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and 

(b) The Ministry of Home Affairs has taken a comprehen-

sive 'Project of construction of 27 roads on Indo-China 

border. The detailed progress and the status of roads is 

enclosed as Statement. 
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1. All weather road over Marsimik Jammu and KashmIr Detailed Project Report is under preparation. ForestIwiIdIife 

clearance awaited. La 

2. l<afzok - Chumar 

s. Chartse to Point 4433 

Jammu and Kaehmlr Coat eetImatea approved by TechntcelCommItt.. and 
HIgh Level E"1JOW8f1Id CommIttee. ForeatIwIIdIIfe clear-
ance awalled. 

Jammu and KashmIr DetaIled Project Report submitted by the executing agency,. 

Coat estimates to be conaIdentd by the Technical 

Committee shof1Iy. ForutIwIIdIIfa clearance awaited. 

4. Koyut - Photi La - Chisumle - Jarrmu and KashmIr 
Za,..r 

OetaHed Project Report submitted by the executing agency. 
Coat estimates to be COII8iderad by the Technical 

CommIttee shortly. Forestlwtldllfe clearance awaited. 

5. ChitIwI to Oumpti 

6. Thangi 10 Chanmg 

7. Namgia - Shipki La 
(Chappan - Shipki La) 

8. SUgar Point - Lapcha 

9. Sugar Point - Pong -

Point 4840 

10. Ghastoli - Rattakona 

Himachel Pradeeh 

Himachal Pradeeh 

Uttarakhand 

Coat estirnIItea approved by Technical Committee and 

High Level ~ Committee. Forestlwildlife clear-
ance awaited. 

Cost estimates approved by Technical Committee and 

High Level Empowemd CommIttee. Forest clearance 
awaited. 

DetaIled Project Report aubmiIIed by the executing agency. 
Coat estimates to be con8Idered by the T ec:hnIcaI 
CommItIee shortly. Forest clearance awaited. 

Cost estimates approved by Technical Committee and 

HIgh Level Empowered CommIttee. Forest clearance 

awaited. 

DetaJIed Project Report submitted by the executing agency. 
Coat eetImate8 to be COI18idered by the T echnicaJ 
ConvnIttee ahortIy. Forest clearance awaited. 

Coat estimataa approved by TIChnIcaI ComrnIItM and 
HIgh Level Empowered Committee. Forest clearance 
awaited. 
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2 

11. GhamaaH - GeIdung (NIti-

Geldung 

12. Sonam - PDA 

13. Surnna - Rimkhlm 

15. PI)A to SumIa 

18. Sela - T edang (New Sobla-
SeIa - Tedang) 

19. Gunji - Kuthi - Jolingkong 

20. Rama s.pper - Mego -

Chuna 

3 

Uttarakhand 

Uttarakhand 

unarakhand 

Uttarakhanc1 

Uttarakhand 

Uttaralchand 

Uttarakhand 

Utlarakhanl:! 

Uttarakhand 

Arunachal Pradesh 

ll1. lim~ - Survasamba - Arunachal Pradesh 

Khln~emaAe 

22. Shungataar - Kharsang La Arunachal Pradesh 

4 

Coat eetimates approved by Technical Committee and 
High Level Empowered CommIttae. Forest clearance 
awaited. 

Coat estimates approved by Technical Commit$fIe and 
HIgh Level Empowered Committee. Forestlwlldlife clear-
ance awaited. 

Detailed Project Report is under preparation. Forest 
clearance awaited. 

Detailed Project Report submitted by ~ e~ ~: 

Cost estimates to be consIdarad by the T echnlcal 
Committee shortly. ForeatIwiIdIife clearance awatted. 

Cost estimates approved by T echn/caI Committee and 
High Level Empowered Committee. Forestlwlldlife clear-
ance awatted. 

Cost estimates approved· by Technical Committee and 

H"1gh Level Empowered CommIttee. ForastIwiIdIIfe clear-

ance awatted. 

DetaIled Project Report submitted by the executing agency. 
Cost estimates to be considered by the Technical 
Committee shortly. Forest clearance awaited. 

DetaIled Project Report submitted by the executing agency. 
Coat estimales to be considered by the Technlcal 
Committee shortly. ForestIwitdIIfe clearance awaited. 

Delailed project Report is under preparation. Foraatl 

wildlife clearance awaited. 

Detailed project Report is under preparation. Forest 
clearance awaited. 

Coat 88Iimat88 approved by Technical Committee and 
HIgh Level Empowered CommIttee. Foteat clearance 
awaited. 

Coal estimates approved by Technical Committee and 
High Level Empowered CommIttaa. Forest cIaaranca 
awaited. 
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2 

23. Yarfung - Lamang 

24. Bona to Gelling 

25. Oombang - Gora La 

26. Thangu - Muguthang 

27. Giagang - Kerang (Black 

topping of existing Op 

tracks) 

3 

Arunachal Pntdeah 

Arunachal Pradesh 

Sikklm 

Sikkim 

Sikklm 

Enrolment of Foreign Students 

4130. SHRI SURESH PRABHAKAR PRABHU : Win the 

Minister or HUMAN RESOURCE DEVELOPMENT be 

pleased to state the number or foreign students enrolled 

in the country for higher education during the Iut three 

yeatS. countJy-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : As per information fumiahed by the 

Association of Indian Universities (AIU). 13. 267 foreign 

students were enrolled in the country for higher education 

doting the academic year 2004-05. Country-wile cIeIaII8 
are enclosed as Statement. 

AIU has not compiled information regarding foreign 

students enrofted for higher education for the yea,. (2005-

06) and (2006-07). 

4 

Cost estimates approved by Technlc8l Committee and 

High Level Empowered Committee. In principle forest 

clearance received. The work of construction has since 

started. 

Cost estimates approved by Technical Committee and 

HIgh Level Empowered Committee. In principle forest 

clearance received. The work of conatructIon has since 

started. 

Cost estimates approved by Technical Committee and 

HIgh Level Empowared CommIttee. Forest clearance 

awaited. 

Cost estimatea approved by Technical Committee and 
High Level Empowered CommIttee. Forest clearance 

awaited. 

Cost estimates approved by Technical Corrmittee and 

High Level Empowered Committee. Forest clearance 

awaited. 

International students in India during the academic 

year 2004-05 - Countty-wise 

SI. Name of the Country Number of students 
No. 

2. 3 

1. China 34 

2. Hong Kong 9 

3. Japan 63 

4. Korea 242 

5. MongoNa 38 

6. Taiwan 5 

7. TIbet 178 
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2 3· 2 3 

8. Bahrain 382 34. Brunei 2 

9. Iraq 16 35. Combodla 22 

10. Israel 3 36. East Timor 6 

11. Jordan 76 37. Indonesia 51 

12. Kuwait 302 38. La'll 7 

13. Lebanon 5 39. Malaysia 108 

14. Oman 646 40. Myanmar 31 

15. Qatar 256 41. Philippines 5 

16. Saudi Arabia 419 42. Singapore 76 

17. Syria 68 43. Timorteste 

18. Turkey 7 44. Thailand 293 

19. UAE 1500 45. Vietnam 210 

20. Yemen 345 46. Australia 9 

21. Afghanistan 35 47. Fiji 37 

22 . Banaladesh 940 48. New Zealand 5 . 
23. Bhutan 288 49. Papua New Guniea 2 

24. Iran 1120 50. Tonga 2 

25. Kazakhstan 5 51. Algeria 2 

26. Kyrgyzstan 12 52. Egypt 6 

27. Maldives 60 53. Libya 5 

28. Nepal 1352 54. Morocco 3 

29. Pakisten 55. Sudan 150 

30. Sri Lanka 582 56. Cote O'Lvoire (Ivory Coast) 4 

31. Tajlltistan 8 57. Ghana 17 

32. Turkmenistan 4 58. liberia 3 

33. Uzbekistan 38 59. Mali 
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2 3 2 3 

60. Nigeria 114 86. South AfrIca 35 

61. Djibouti 48 87. Denmark 2 

62. Eritrea 38 88. Finland 

63. Ethiopia 228 89. Ireland 

64. Kenya 418 90. Lltt\uanla 

65. Malawi 2 91. Norway 

66. Mauritius 527 82. U.K. 47 

67. Mozambique ,. 83. NIue IIIIand 2 

68. Reunion 1 .... AauItrIa 1 

69. Rwanda 75 95. Belgium 

70. Seychelles 14 96. France 11 

71. SomIia 82 97. Germany 20. 

72. Tanzania 123 98. Nelhettands 1 

73. Uganda 70 98. Swltz'ertands 2 

74. Zambia 11 . 100. Czech 2 

75. Zimbabwe " 101. Hungaty 1 

76. Angola 1 102. l.Jdvia 

n. Cameroon 1 103. Poland 11 

78. Congo 3 104. Romania 2 

79. Senegal 1 105. RuuIa e 
80. Zaire 3' 106. Uluaine .. 
81. Botswana 9 107. Belaruasla 

82. Burundi 2 108. 0,...,. 1 

83. Lesotho .. 109. Italy " 
84. Madagascar 1 110. Portugal 1 

85. Namibia 5 111. Slovenia 
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2 3 

112. Spain 8 

113. Serbia 42 

114. Canada 163 

115. USA 398 

116. Antigua 

117. Guatemala 

118. Mexico 2 

119. Trinidade and Tobago 8 

120. West Indies 

121. Bolivia 

122. Brazil 6 

123. Chile 

124. Guyana 8 

125. SUrinam 2 

126. Venezuela 1 , 

127. Miscellaneous· 587 

Total 13,267 

·Palestine. 

Gaze strip, PIO Tibet 

Coutal Police SbItIon. In AndhnI PradNh 

4131. SHRI BADIGA RAMAKRISHNA: WHI the Minister 
of HOME AFFAIRS be pleased to state : 

(a) the number of coastal police stations approved 

and functioning at present In the Slate of AndIVa Pradesh 

to prevent smuggling of explosives, Inflllrallon, etc., 
through coasts; 

(b) the manner in which the Coast Guard Is 

coordinating and imparting training to the personnel of 

coastal police; 

(e) whether As. 330 crores has bean allocated for 

coastal police; and 

(d) If so, the share of Andhra Pradesh and 

utiliaatlon of the funds thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF. 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) Six 

Coastal Police StaIIona (CPSa) have been approved and 

made operatIonaJ under the Coastal Security Scheme for 

the. Slate of Andhra Pradesh. 

(b) The Coast Guard does the coordination and all 

Technical advice Is provided by them. Coast Guard also 

organizes a 4·week training programme for the Coastal 
Police personnel. A part of the training is conducted on-
board In Coast Guard vessels. 

(c) and (d) The total Capital OuUay for the scheme 
for whole country including 9 States and 4 UTs is approved 

as As. 400 crores. « Is for construction ·of CPSS, outposts, 

check posta, barracks, etc. and for purchase of vessels, 

jeeps and bikes. As. 151 crore for recurring expenditure 

has also been approved for fuel, maintenance and repair 

of vesseIa, and training of personnel. 

The approved capital outlay for the Slate of Andhra 

Pradesh is As. 32.67 crores, out of which an amount of 

RS.,74.10 lakhs has been released to the Stale or Andhra 

Pradesh during 2005-06 and As. 130.60 lakhs during 

2006-07. While the State Government of Andhra Pradesh 

has furnlehed Utilization CertifIcate for the entire amount 

reIeaaed during 2005-06, Utilization Certificate for the year 

2006-07 has not been furnished so far. 

[Translation} 

4132.SHRI HEMlAL MURMU : wm the MInIster of 

HOME AFFAIRS be pleased to state : 
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(a) whether recently several penlOl1S were arrested 

in thecountfy particularty, in Bihar with fake currency, anne 

made in foreign countries, opium and other druga; 

(b) if so. the number of such incidents detacled in 

the country during each of the last three years and In the 

current year, tiH date, Stat&-wise; and . 

(c) the measures being taken by the Government 

to check such instances of smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) As per 

information received by National Crime Records 

Bureau (NCRB) from the State Crime Records Bureau, 

Bihar, 9 persons have been reported 8JT88ted under 2 
incidents of seizure of fake Indian currency notes dufing 

2008 (till date). NCRB does not maintain Information 

relating to seizure of arms made in foreign countries and 
opium and other drugs. According to the Narcotica Control 
Bureau. the number of cases of seizures, exclusively of 

narcotic drugs in the BIhar,' durfng 2005 to 2008 were as 

under:-

Year No. at CIIII8II 

2005 

2006 2 

2007 Nil 

2008 (upto March, 20(8) Nil 

(b) As per information compiled by NCAB on the 

basis of reports from the StateelUTa, the StateIUT-wiIIe 
details relating to the number of incidents and persons 
arrested in connection with seizure of counteffeit Indian 

currency notes during 2005 to 2007 and upto March, 2008 

are given in Statement-I. 

(c) The measures taken by various Government 

agencies to check such crimea have been indicated in the 

Statement-II enclosed. 

SI. StateAJT 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

... Bihar 

5. Chhattlagarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. HImachal Pradesh 

10. Jammu and KashmIr 

11. Jharkhand 

12. Kamataka 

13. Kerala 

1 ... Madhya Pradesh 

15. Maharaahtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orlsn 

21. Punjab 

22. Rajasthan 

to OuB$t/()nS 272 

2008 (Upto March 2008) 

No. of No. of peraona 
Incidents arrested 

3 4 

o o 

o o 

o o 

2 9 

o o 

8 2 

15 7 

o o 

o o 

o o 

o o 

o 

5 7 

o o 

13 

o o 

o o 

7 

o o 

o o 

4 7 

o o 
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2 3 4 

23. Sikkim 0 o 

24. Tamil Nadu 80 9 

25. Tripura 0 o 

26. Uttar Pradesh 0 o 

27. Utlarakhand 3 6 

28. West Bengal 4 o 

29. Andaman and Nicobar 0 o 
Islands 

30. Chandlgarh 0 o 

31. Dadrs and Nagar Havell 0 o 

32. Daman and Diu 0 o 

33. Delhi 4 6 

34. Lakshadweep 0 o 

35. Pondlcherry 0 o 

Total (All India) 120 74 

(i) CBI has been nominated as the nodal agency to 
monitor investigation and tackling of the crime of 

FICN. CBI holds periodical meetings with the Minis-

tries/Dep8rtments, potlce authorltlea, law enforoe-
ment and other 88CUrity agencies. CBI also coordi-

nates with the State level nodat officers on cotlection 

of information as well as for action agatnst FICN. 

(ii) Round the clock surveillance of the borders by 

carrying out patrolling (on foot, by boats and vehicle 
mobile), laying nakes (border ambushes) and by 

deploying observation posts atl along the Intema-

tional Border (IB). 

(iii) Upgradatlon of Intelligence network and coordination 
with sister intelligence agencies. 

(Ill) Conduct of special operations, along the borders. 

(v) Introduction of modem surveillance equipment in-

cluding night vision devices. 

(vi) Erection of fencing along the lB. 

(vii) Increase In the number of Border Observation Posts 
and deployment on the lB. 

(viii) Deployment of vesselslwater crafts of BSF water 
wing In the riverine segments of lB. 

(Ix) Instructions have also been issued to all State 

Governments particularly border States. to be more 

vigilant in this regard. 

~ taken by Ministry of finance to I;Urb circulation 

ofFlCN 

Additional security features have been incorporated in. 
Indian bank notes making counterfeiting extremely difficult 
Reserve Sank of India (RBI) has set up in its Central Office 

a separate Division for collection of data and analysis 
thereof on counterfeit notes for taking appropriate steps 
in combatting the problem. All commercial Banks have 

also formed Forged Note Vigilance Cells as per 
instructions of RBI. RBI has instructed the Banks to lodge 
FIRs with Police authorities in respect of counterfeit notes 
detected at theIr counters. Banks have been advised to 
Improve their mechanism for not only detection of 
counterfeit notes but also for gathering intelligence but 
also for gathering intelligence and pass on such 
Information to the RBI, Central OfficeIState Police. Currency 
chests branches of banks are equipped with Note Sorting 
Machines to detect counterfeit notes and pull them out of 
circulation. RBI has also initiated public awareness 
campaign to widely publicize the security features of 
banknotes in the print and electronic media to help the' 

people to detect fake notes. 

Stepa taken by Narcotics Control Bureau to prevent illicit 

tnIffIcking In narcotic drugs 

(i) Strict surveillance and enforcement a\ import and 
export points. 
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(ii) Intensive preventive and interdiction aIIorta along 

known drug routes. 

(iii) Improved coordination between the various drug Jaw 

enforcement agencies in order to Impart greater 

cohesion to interdiction. 

flV) Strengthening of international liaison to improve the 

collection analysis and dissemination of operational 

intelligence. 

(v) Increased international co-operalion for exchange of 

information and investigative asaistance in admin-

istaring control over the movement of precursor 

chemicals. 

(vi) Conducting training progranmes for Jaw enforce-

ment officials tor upgrading their skills to combat 

drug trafficking. 

(vii) Implementing a scheme of monetary rewards tor 
information leading to seizures of Narootics drugs 

to informants and offlC8nl. 

(viii) Financial assistance being provided to eligible 

StIltes for strengthening their NUCOtic Units. 

{English] 

4133.SHRI ASADUDDIN OWAISI : Wi. the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether some cases of diversion of funds by 

State Governments under 5aIV8 Shiksha Abhiyan (SSA) 

has come to the notice of the Union GoYemrnent; 

(b) if so, the details thereof during each of last three 

years. State-wise and UT-wise; 

(c) whether the State Govenvnents have recouped 

the SSA fund after instruction of the Union Government; 

(d) if so, the details thereof; and 

(e) the steps taken or being taken by the Govern· 
ment to ensure that 5SA fund Is not diverted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA FATMI) : 

(a) to (e) The report on the Performance AudIt of the Sarva' 

Shikaha Abhiyan (SSA), submitted by the ComptroAer and 

Auditor General of India 2005-06 for the period 2001-02 

to 2004-05 has classified an amount of about Rs. 6.S 

crore In Assam, As. 15.S crore in Bihar, As. 22.9 crore 

in Gujarat, As. 4.7 crore in Karnataka, As. 0.2 crore in 

Madhye Pradesh and As. 0.5 crore in Tamil Nadu as 
expenditure not covered under the Sarva Shikaha Abhiyan 

(SSA) guidelines. The State Project Director SSA Andhra 

Pradesh informed that an amount of As. 14.98 crore of 

District Primary Education Programme (DPEP)lSSA had 

been diverted to unauthorized bank accounts by an 

assistant account offICer of SSA Andhra Pradesh. 

Govemment of India has issued instructions to the 

StateslUTs to refund the above mentioned arnooot to 

States 5SA account. As. 5.57 crore from Assam, Rs. 1.44 

croce from Bihar, As. 22.92 crore from Gujarat and 

As. 2.43 crore from Kamataka have been recouped. 

In Amtlra Pradesh, an FIR has been lodged and the 

matter refemtd to the CID for further Investigations by the 

Government of Andhra Pradesh. The Slate Govemmant 

has also suspended three account officials and trans-
ferred another three out of the State Project Office of SSAI 

DPEP. 

The SleteslUTs have aIr8ady bean IItricIIy instructed 

to avoid recurrence or such lnatances In future. Govt, of 

India Is monitoring the U88 of SSA funds through annual 

StataIUT audita, indep8Ildent concurrent IInencIaI reviews 

and field monitoring through 41 Independent Monitoring 

Institutions. 

4134.SHRI PRASHUNATH SINGH: WHI the Minister' 

of HUMAN RESOURCE DEVELOPMENT beplaased to 

alate : 
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(a) thl ckttail. of pOita of teachera lying vacant 

ynd.r 8arw Shlkll'la AbhIYln (SSA) In Uttar Pradesh; 

(b) tnt 8tepS lak.n to fill-up the .. vacant poeta; 

(0) the number of children out of IChooI In Uttar 

Pi'iIdiIiti; and 

(d) the action laken to en8ure that all the ohlldren 

are enroned? 

THE MINISTER Of' aTATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (aHRI M.A.A. FAN) : 

(a) and (b) According to the InfOrmatIOn fumlahed by State 
of Uttar Pradesh, there Is no vacant poet of teacher 

sanctioned under Sarva Shlksha Abhlyan (SSA). 

(e) and (d) The State has also repvtted about two Iakh 
out of school children In the age group of 8-14 y .. ra, for 
whom various interventions during 2008-09 under 8IA 
have been provided for their coverage. 

Accommoct.tion for Regional omen of NVS 

4135. SHRI G. NIZAMUDDIN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleated to 

state: 

(a) the present status of construction of permanent 
building to accommodate the National Head Quarters for 

NVS in New Delhi; 

(b) whether the Regional Offices of Navodaya 

VidyaJaya Samiti across the countty are functioning from 

rented accommodations; 

(c) if so. the details thereof alongwlth the amount 

of rent being paid in each region; and 

(d) the time by when permanent bulldlng8 to 

accommodate these Regional OffIces are likely to be 
constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMeNT (SHRI M.AA FAN) : 

(a) The Navodaya Vidyalaya Samitl has acquired a piece 

of land at NOIDA (Uttar Pradesh) for Its Headquarters 

OffIce building. The construction work has been entrusted 

to Central Public WON Department (CPWD), which has 

commenced pre-construction activities. 

(b) The Regional Offices of Navodaya Vidyalaya 

SamItI at Bhopal, Hyderabad. Jalpur, Lucknow. Patna, 

Pune and Shillong are functioning from rented accommo-

dation. The Regional Office of NVS at Chandigarh is 

functioning from Its permanent building. 

(c) The details of rent being paid per month in each 

region is as under:-

Name of Region Rent per month 

Bhopal Rs. 26,0621-

Hyderabad ~. 40,250/-

Jalpur As. 44.150/-

Lucknow As. 34,275/-

Patna Rs. 18,000/-

Pune Rs. 83,1 15/-

Shillong Rs. 42,6721-

(d) No decision hes been taken on construction of 

permanent buildings for these Regional Offices. 

Enrolement under Sarva Shlkaha Abhlyan 

4138.SHRIMATI JYOTIRMOYEE SIKDAR : Will the , 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) the Impact of Sarva Shiksha. Abhiyan and Mid-

Day-Meal on the overall enrolement of children during 

each of the last three years, State and UT-wise; 

(b) the number of out-of-school girl children in the 

country as on elate, State-wise and UT-wise; 

(e) the steps taken by the Govemment to improve 

the school enroiament especiaUy in the rural areas of the 

country under these flagship schemes; and 
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(d) the achievements made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATM) : 
<a) to (d) The implementation of Sarva Shikaha AbhIyan 

(SSA) and Mld-Day-Meai programme has seen significant 
increase in enrolment and decrease In number of out-of-

school children. A statement showing Increase In 

enrolment during 2003-04 to 2005-06 and number of gir1a 
who are out-of-achool children as' on 1.4.2007 i8 

enclosed. 

Similalty the dropout rate at primary level which was 
31.47 in 2003-04 has come down to 25.47 In 2005-06. 

SI. 

No. 

StatelUT Enrolment at level Primary Out of School Gir1a 
Children (6-14 years) 

as on 1.4.2007 2003-04 2004-05 2005-06 

2 3 4 5 6 

1. Andhra Pradesh 7975859 7692411 7391922 137281 

2. Arunachal Pradesh 180253 184673 195590 16158 

3. Assam 3232547 3510665 3550745 154820 

4. Bihar 9471186 10042119 10525321 1063626 

5. Chhattisgarh 3397795 3405502 3167868 64053 

6. Goa 107875 106828 104512 3915 

7. Gujarat 6551770 6553022 6556986 72305 

8. Haryana 2010659 2073939 1997491 125483 

9. Himachal Pradesh 686938 670807 660960 3176 

10. Jammu and Kashmir 950296 969479 1134528 61862 

11. Jhar1thand 3140252 3446984 3827742 111331 

12. Karnataka 6267825 5883907 5757779 85679 

13. Kerala 2492430 2543422 2545323 10251 

14. Madhya Pradesh 8830733 10351093 11274071 148085 

15. Maharashtra 11175756 11385483 11557878 68290 

16. Manipur 339110 348897 360055 27118 

17. Meghalaya 360907 467955 508205 16791 

18. f.(1izoram 127057 123705 162302 2521 
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2 

19 Nagaland 

20 Orissa 

21 Punjab 

22 Rajasthan 

23 Sikkim 

24 Tamil Nadu 

25 Tripura 

26 Uttar Pradesh 

27 Uttarakhand 

28 West Bengal 

29 Andaman and Nicobar 

Islands 

30 Chandigarh 

31 Dadra and Nagar Haveli 

32 Daman and Diu 

33 Delfli 

34 LakshachNeep 

35 Pondicherry 

India 

3 

210410 

4918067 

1979294 

9479755 

76799 

8591113 

451731 

24080887 

1164485 

10327725 

40388 

66034 

32912 

16222 

144225. 

7161 

102021 

128268291 

NatIonal Science and SocIal ScIence 
FoundIIIIon 

4137. SHRI VIKRAMBHAI ARJANBHAI MADAM : WIt the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Union Government Is plannIng to 

set up a National Scl8noe and Social ScIence Foundation; 

and 

4 5 6 

224248 224715 17929 

5218668 4701176 261641 

1901408 1872162 108304 

9329792 9411874 89167 

88149 90687 1440 

6403416 6378319 52001 

461209 500284' 7758 

24579638 25188552 393049 

1191505 1196510 11549 

9881352 9150073 656880 

40274 37601 64 

62908 67416 2792 

33624 35915 1161 

16321 16204 95 

1460714 1786811 135QO 

7053 7474 76 

103999 106069 146 

130763087 132CM8718 3790297 

(b) if so, the detans thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. . 
PURANDESWARI) : (a) and (b) As per infprmation 

furnished by the Planning Commission, the National 

Knowledge Commission has ~ the setting 

up of a National Science and Social Science Foundation. 

The matter is being examined by the Planning Commis-

sion. 
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Implementation of CondItIonal 
Accen System 

4138. DR. K.S. MANOJ : Will the Minister of INFOR-

MATtON AND BROADCASTING be pleased to state : 

(a) whether the Government has conducIed any 

survey regarding the Effectiveness of Conditional Acceas 

System (CAS); 

(b) whether the Government proposes to establiah 
Conditional Access System (CAS) throughout the country; 

(c) if so, the details thereof; 

(d) if not. the reasons therefor; 

(e) whether the State Governments have furnished 

their views in regard to extension implementation of CAS 

in the remaining part of the metros country; and 

(f) if so, the details thereof? 

THE MINISTER OF INFORMATION AND BROADCAST-

ING (SHRI PRIYA RANJAN DASMUNSI) : <a) TeIeoom 

~ulatory Authority of India (TRAI) has got two surveys 

conducted on quality of serVice and non-set top box (STB) 

House-holds in Conditional Access System (CAS) areas 

10 assess lhe success of CAS. 

(b) to (f) Yes, Sir. Conditional Access System (CAS) 

as been implemented in the notified areas of DeIhl, 

Mumbai, Kolkata and ChennaL Government is in the 
process of evaluating the implementation of CAS in the 

3 metros and Chennai rTletro area. TRAI has rec0m-

mended the extension of CAS in the balance area of 3 
metros on mandatory basis. TRAI has also forwarded a 

report of the Group formed of members from different 

segments of the broadcasting and cable aector to suggest 

options and roadmap for voluntary introduction of CAS and 

digitalization in cable television in the courwy on voIuntary-

cum-mandatory basis. The Group has recommended a 

voluntary,cum-mandatory approach to introduction of CAS 

in fifty fIVe cities which include all the dties with a million 
plus population, some cities located in the proximity of the 
existing CAS cities and it has also included aU the State 

capitals which could not come undtr any ." the above 
criteria. RecommendatIoN of the ~ .,. bting 
deliberated. The IuueI arIIIng out of ttte ,,,,,,,,,,*,,.tlon 
of CAS In the first phue and the ItratagIeI to b •• voI~ 
for Its smooth and sUCC88aful IrnpIMwntat~ '" 1ht neld 

phase of implementation hlv. bton dleoulHd tty 
Secretary. Ministry of Information and Broadolltl"l In " 
meeting on 08.4.2008 with the concerned State Govern· 
ment ofIicIala. TRAI. Nodal 0fficerJ and variou8 .lIkehold-
ers including eonaurnerl. The Government ,. InclIned ~ 
speed up the process of dlgltal/Zattor. and '"'~ of 
addresaablHty by extending the CAS notIfIec:t .,.... The 
Government also wants n to be done In I manner ~ 
adequately protecla conaumer Intel'8lt and IHdt to their 
empowerment. The detalla of further elden8lon I,. being 
finaHsed. No lime limits could be given on .uoh polloy 

issues. 

"139.SHRI G.M. SlDDESWARA : WHI the MInlIter of 
HUMAN RESOURCE DEVELOPMENT be pIeued to 

state: 

(a) whether the Government hu decldId to intfO. 
duce computerised veraion of books or tome .... ; 

(b) If so, the detaIIa thereof; 

(c) whether this deci8Ion would dIp",,- atudenta 
belonging to weaker aectIons of the community who .,. 
not having computers at home; and . 

(d) If 80. the reaction of the GoYemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA FATMI)' 
: (a) and (b) No, Sir. However, National Council 0' 
Educatlonel Research and Training (NCEAT) h .. made 
available !be new textbooks for different qaans on Ita 
website with provision for tree downloading. 

(e) No. Sir. This win not adverHIy affect any student 
as aU the texlbooka published by HCEAT ant in print 

'onn. 
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(d) Does not arise. 

Charging of Hfgh FeN by Self financing 

EngiMerlng eo .... 
4140.SHRI S.K. KHARVENTHAN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state 

(a) whether the Governrnent is aware that many of 

the Self-Financing Engineering Colleges in the country are 

charging more than the prescribed amount as fees; 

(b) if so, the details thereof; 

(c) whether the AICTE has asked for details from 

those colleges regarding their fee structure; 

(d) if so, the details of compliance thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) As per information 

furnished by the All India Council for Technical Education 

(AICTE), some of the AICTE approved technical institutions 

are charging rnore than the prescribed fee. 

I 
(c) to (e) The complaints received in this regard are 

sent to the concerned technical institutions asking for their 

explanation. Based on the information received and after 

conducting necessary inquires through Expert Commit-

tees, necessary action is initiated by the AICTE against 

such institutions. 

Coun ..... ng Centres In All Universities 

4141.SHRI E.G. SUGAVANAM : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether Counselling Centres are functioning in 

all the Universities in the country; 

(b) If not, whether the Government has any proposal 

to set up such Centres in all the Universities to promote 

employment opportunities among the educated youths 

students in the country; 

(c) if so, the details thereof; and 

(d) the time by which the Counselling Centres are 

likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (d) While Counselling Centres 

are already functioning in a few Universities, the UniYerr.ity 

Grants Commission is finalising a Scheme, namely, 

Introduction of Career and Counselling Cell in Universities 

for the Xlth Plan. 

CBFC In North Eastern Region 

4142.SHRI NARAYAN CHANDRA BORKATAKY: Will 

the Minister of INFORMATION AND BROADCASTING be 
pleased to state : 

(a) whether there is any proposal to set up a. 

Regional Office of Central Board of Film Celtification 

(CBFC) in the country including North Eastern Region; 

(b) if so, the details thereof, Stat&-wisa; 

(c) if not, the reasons therefor; and 

(d) the steps taken proposed to be taken by the 

Government to help the film makers in getting censor 

certificate without bureaucratic hassle? 

THE MINISTER OF INFORMATION AND BROAOCAST-

ING (SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) 

Central Board of Film Certification (CBFC) has its regional 

offices in Mumbai, Bangalore, Hyderabad, Channa!, 

Thiruvananthapurarn, Koikata, Delhi, Cuttack and Guwahati. 

The Regional Office in Guwahati, Assam covers Arunachal 
~ 

Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland, 

Sikkim and Trlpura. There Is no proposal to open any 

more Rasional Offices of CBFC. 

(d) In view of the large Increase in the wor1< of 

certification of films with the CBFC In the last coupte of 
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years. officers and staff from other media units under the 

Ministry have been temporarily provided to CBFC to 

lacilitate its smooth functioning. 

{Translation] 

Funds for Micro, Small and 
Medium Enterpri .. s 

4143.SHRI KAlLASH MEGHWAL : Wdl the Minister of . 

MICRO, SMALL AND MEDIUM ENTERPRISES be pIeaaed 

to state: 

(a) the details of the various schemes programmes 

being implemented for setting up of Micro, Sma" and 
Medium Enterprises; 

(b) the details of the loans, grants and subsidy 

provided to each State Union Territory including Rajasthan 

during the Tenth Five Year Plan. year-wise; 

(c) t~ number of persons provided employment in 

these enterprises at present; and 

(d) the funds provided for these enterprises during 

each year of the Tenth Five Year Plan period indicating the 

amount spent out of if? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIA PRASAD) : (a) The details 
of some of the sChemes programmes being implemented 

by the Ministry of Micro, Small and Medium Enterprises 

(MSME) for the promotion and development of MSMEs are 

given .in the Statement-I enclosed. 

(b) The. schemes programmes implemented by the 
Ministry of Micro. Small and Medium E~rprises do not 
envisage grant of loan, grants or lIubsidie~o States Union 

T ermories for the implementation of these adhemes. 

(c) The estimated number of persons employed by 

micro and small enterprises as on 31 March 2007 is 

312.52 lakhs. 
, -

(d) The Ministry of Micro Small and Medium 

Enterprises was formed after 9 May 2007 (i.e. during the 

11th Plan) with the merger of the erstwhile Ministry of Small 

Scale Industries (9SI) and the MInistry' of Agro and Rural 

Industries (ARI). The aIIooation for the MInistry of SSI and 

the Ministry of ARt for the implementation of vartoue 

schemes and programmes during each year of the Tenth 

Five Year Plan and the expenditure are given In the· 
Statement-II enclosed. 

1. Credit Guanmtee Fund Icheme 

This achemee providN guarantee oover upto 15% of 

the collateral free credit (lerma·loan and working 
capital loan) extended by banka and financial 
institutions to new and existing Micro and SmaH 
Enterprises on loans upto R.. 50 lakh. The ICheme 

Is administered by the Credit Ouarantee Fund Trust 

for Micro and Small Enterprises (CGTMSE). 

2. Micro and Sm.u EnteIprIMe ca ....... Development 

Programme (IISECDP) 

this programme alma at holistic development of 

indusarIaI clusters. I.e. agglomeratiOns of Micro and' 

small Enterprleea producing the .. me or similar 

types of producta In a apecIfIc geDgr.phlcal area. The 
development needs of such eluater ar. IdtntIfItd 
through a diagnostic study. ActIon plan I. prepared '01' 
development of the cluster In reepectof the felt needt 
in areas like technological up-gradatIon. marketing 
and export promotion. .klN devtliopment. ntablllh-
menl of common fee/Iity centre, etc. 

The objective of this acheme I. to facilitate technology 
upgradatlon by providing 16% upfront capital .ubaldy 
on loans upto Ra. 1 crore for technology upgradatton 
to MIcro and Small enterprises, earlier known .. 

Small Scale Industrial Units. on institutional finance 

availed by them. The capital subaldy i. also provtded 

to eligible units In Khadi. VIllage and CoIr Indu8trla1 
sector. 
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4. ISO 9000II50 14001 Certlftcatlon Relmburaement 
Scheme 

Cost of obtaining ISO 9000 Certification by micro and 

small enterprises is reimbursed to the extent of 75% 

or Rs. 75000·, whichever is lower. The objective of 

the &cheme is to improve the marketability of the 
micro and small enterprises products by enhancing 

their quality. 

5. ~r.hlp and Sldn Development Programme 

EOPs MOPs ere conducted with a view to enable the 

unemployed youth to acquire requisite skills so as to 

be self-employed. 22.5% of the seat In the courses 

are reserved in favour of the weaker sections of the 
society. 

6. Mahlta Colr VoJna 

Under the Mahila Coir Yojna Scheme of the CoIr 

Board, rural women in the state are provided training 

on spinning coir yam with stipend. On completion of 
training, financial assistance is given to sU0C8ssful 

trainees for procurement of aplnning ratta. The 
training Is provided through .. If-hetp groupa, n0n-

governmental organizations and State Government 
agencies. 

7. Pl'IICIhan Mantrl Rozgar Voina (PMRV) 

Under PMRY, assistance Is provided to educated 

unemployed youth in setting-up their ventures all over 

the country. Under PMAY, all economically viable 

activities are permissible including agricuhure and' 

allied activities, but excluding direct agrlcuhuraJ 

operations like raising crops, purchase of manure, 

etc. 

8. Rural Employment GeneratIon Programme (REGP) 

Under the REGP, entrepreneurs can astablish village 

industries in rural areas and small towns with a 

population upto 20,000 by availing of margin money 

from KV1C and loan from public sector scheduled 

commercial banks, selected regional rural banks, 

cooperative banks, etc. fQr projects with a maximum 

coat of Rs. 25 lath. 

sr.tem.nt-ll 

Xth Plan Budget Utilisation of Ministry of SSI 

(As. in crore) 

Item 2002-03 2003-04 2004-05 2005-06 2006-07 Total 

2 3 4 5 6 7 

A. SIDO 

BE 313.00 298.31 315.55 360.69 381.71 1669.26 

RE 256.85 301.45 312.40 356.34 396.31 1623.34 

EXP. 249.30 294.27 307.05 349.32 396.31 1596.25 

(98 %) 

a. MoSSl (proper) Including NCEUS 

BE 32.00 40.00 40.00 42.00 44.95 198.95 

RE 28.00 40.00 40.00 41.00 44.95 193.95 
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2 S 4 5 6 7 

EXP. 25.65 38.13 33.87 41.80 44.95 184.40 
(95%) 

C. NSiC 

BE 11.15 11.69 10.45 9.57 43.27 86.13 

RE 11.74 8.94 9.85 11.57 24.97 67.07 

EXP. 8.61 7.21 9.98 9.83 24.97 60.60 
(90%) 

r_' MoS81 (A+B+C) 

BE 356.15 350.00 366.00 412.26 469.93 1954.34 

RE 296.51 350.39 362.25 408.91 466.23 1884.36 

Exp. ~83.56 339.61 350.90 400.95 466.23 1841.26 
(98%) 

Xth Plan Budget Utilisation 01 Ministry 01 ARI 

(Rs. in CfOI'8) 

Scheme 2002·03 2003·04 2004-05 2005-06 2006-07 Total 

2 3 4 5 6 7 

A. KYIC 

BE 394.67 392.00 43700 587.00 592.93 2403.60 

RE 394.67 444.75 462.00 560.82 592.93 2455.17 

EXP. 340.55 423.60 480.99 558.56 592.93 2376.63 

B. COlA BOARD 

BE 15.60 18.00 18.00 23.00 23.00 97.60 

RE 15.80 15.85 18.00 35.51 23.00 107.96 

EXP. 13.77 14.52 16.80 35.43 23.00 103.52 

C. PMRY· 

BE 169.73 170.00 219.00 219.00 325.10 1102.83 

RE 169.73 169.40 219.00 273.69 250.00 1081.82 

EXP. 168.10 168.01 218. t9 272.54 250.00 1076.84 
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2 3 4 5 6 7 

D. BFU""" 

BE 100.00 30.00 25.97 155.97 

RE 1.00 1.50 25.97 28.47 

EXP. 1.50 25.97 27.47 

TOTAL - MINISTRY OF ARt 

BE 580.00 580.00 n4.00 859.00 967.00 3760.QQ 

RE 580.00 630.00 700.00 871.52 891.90 3673.42 

EXP. 522.42 606.13 695.98 868.03 891.90 3584.46 

-'t includes NPRI. 

·'§FURTI was introduced on 3 October, 2005. 

gevpfgpment gf Militancy Affec:ted 
otstrlJq of APe", 

4144.SHRI M.K. SUBBA : WiU the Minlsler of HOME 

AFFAIRS P. pl"~ad to slate : 

(a) whether the Union Govemment has directed the 

Govemment of Assam to prepare an action plan for 

~ier development of the five militancy affected districts 

of me State; 

(b) if S(). the de~1I8 of the plan submitted by Assam 

GovernmeFlt; and 

(e) the action taken by the Govemment in this 

r~Q.rd? 

THt: MINISTER OF STATE IN THE MINISTRY OF 

HOMJ:: AFFAIRS (SHRIMATI V. RAOHIKA SELVI) : (a) Yes, 

Sir. 

(b) and (e) While the State Govemment is in the 

process of preparing the required plans. it has been 

informad by the Slate Govemment that funds have 

already been provided in the State plan for the year 

2008-09 for development of Infrastructure in the border 

districts. 

Prepandlon of Waiting Ust oJ Students 

4145.SHRI L. RAJAGOPAL : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

slate: 

(a) whether it is mandatory for institutions to 

maintain a waiting. list of successful students admitted 

and if any student leaves the institution before commence-

ment of the session. then that seat has to be filled With 

a waitlisted student; 

(b) if so, whether many colleges institUtions are 

flouting the above Instructions; and 

(e) if so, the remedial steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPM~T (SHRIMATt D. 

PURANDESWARI) : (a) to (e) According to the University 

Grants Commission, they have not Issued any regulations 

on this subject. Every University has its own set of rules 

on admlsaion of students. 
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HIVIAIDS Study PrognImme by IGNOU 

4146.SHRI KISHANBHAI V. PATEL: 

SHRI NAND KUMAR SAl : 

SHRI SUGRIS SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Indira Gandhi National Open 

University (IGNOU) has any plan to launch several courses 
and 10rmal study programmes on social work and HIV 

AIDS as reported in "Times of India" dated MaJeh 11, 2008; 

(b) if so, the details thereof; and 

(c) the academic year from which such courses 
and formal study programmes are likely to be started by 

the IGNOU in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (e) The Indira Gandhi National 

~n University (IGNOU) has informed that It has 
launched following programmes on HIV AlDS:-

(i) Six month certificate programme on HIV AIDS 

and Family Education (CAFE) from academic 
year 2002; 

(Ii) One year diploma programme on HIV AIDS and 
Family Education (DAFE) from Academic year 

2003: and 

(iii) Bachelor in Social Work (SSW) with three 

compulsory COUraetl on HIV AIDS, Family Edu-

cation and Substance Abuae from academic 
year 2004. 

The University has decided to offer Master's In SocIal 
Work (MSW) with an elective course on HIV AIDS: Stigma, 
Discrimination end Prevention and optional papera on HlV 

AIDS, Family Education and Substance AbuIe In all Ita 
UAder Graduate programmes. namely SA B.Sc. a,Com, 
with effect from July 2008, It also has a plan to offer one 

course each on HIV AIDS and on AdoIeIcence and Family 

Education in ita Teacher Training Programme (S.Ed) 

sponsored by MHRD and UNICEF. 

[Translation] 

Deployment of Security Forces to 
Check ActIvities of ULFA 

4147.SHRI AJIT JOGI : Win the Minister of HOME 

AFFAIRS be pleased to state: 

(e) the total number of defence personnel deployed 

by the Union Govemment to check ULFA activitie8 in North· 
Assam; 

(b) whether defence personnels have been de-

ployed on aU the bordera of the country; 

(e) whelher the Government has ftxed any tenure for 
those personnel deployed in North Assam; and 

(d) If so, the detaRs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI) : (a) 

Concerted and sustained Counter Insurgency (CI) opera-

tions continue In Assam against vartoua mRltant outfIta 
including United Liberation Front of ASsam (ULFA). The 

entire States has been declared as 'distUlbed area' under 

the provisions of Armed Forces (SpecIal Powera) AJ;t, 1958. 

A Unified Headquarter has been functioning since 1997 

for coordinated CI operations. Central Security Forces' 

Army tqrmatiorw are made available to ..... t the State 

Govemment. Deployment of security forces Army forma-
tions for conduct of Counter Insurgency operations in 

North Eastern States is done based on operational 

requirements of establishing a grid In various eectors. 
Delal.. of deployment of security force personnel army 

formations cannot be p~ In public Interest. 

(b) Security Forces have been deployed for guard-

Ing of India'. Intemational bordera ~h Paklatan, 

Bangladesh, China. Nepal, Bhutan, and Myanmar. 

(e) and (d) No fixed tenure for deployment of Sacurtty 

Fon::ea. along the international bord6f' InctudIng North 
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Aaaam has been laid down. However, the troops deployed 

in Counter Insurgency operations in Assam have tenure 

of two to three years after which they are tumed over as 
per the policy issued by the Army Headquarters. 

[English] 

Coverage of FM StIItlon In MaMrutdnI 

4148. SHRl CHANDRAKANT KHAIRE : WUIIhe Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) the details of FM stations in Maharashtra and 

other states alongwith the percentage of area covered by 

FM radio station in the State; 

(b) the details of proposals received to extend FM 

coverage to other areas of Maharashtra and other states 

during each of the last three years and till date; and 

(cl the action taken by the Government in the 

matter? 

THE MINISTER OF INFORMATION AND BROADCAST-

ING (SHRI PRIYA RANJAN DASMUNSI) : (a) 170 FM 

Transmitters of All India Radio (AIR) including 16 in 

Maharashtra are working in the country. AIR FM Coverage 

in the State of Maharashtra is 24.3% by area a~ 44.15% 

by population. As regards, private FM, 211 radio channels 

have been operationalised including 23 channels In 

Maharashtra. 

(b) and (c) Proposals to extend FM coverage are 

received from time to time from various quarters and these 

are taken into consideration while formulating the plans 

lor expansion of FM service of All India Radio. On the basis 

of such proposals, the Government has approved 65 AIR 

FM Transmitters countrywide and 100 numbers of 100 W 

AIR FM Transmitters in the North-East. 

Mosquito Proof Coolers 

4149.SHRI RAYAPATI SAMBASIVA RAO : win the 

Minister of SCIENCE AND TECHNOLOGY be ple888d to 
state : 

(a) whether the scientists have developed mos-

quito-proof cooler; 

(b) if so, the details thereof; 

(c) the manner in which It is likely to help fight 

vector-born diseases; and 

(d) the time by when such coolers are likely to be 

made available in the market? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) to (d) The information is being compiled and 

will be laid on the Table of the House. 

Mah8tma Gandhi InatJtu18 for Aura1 

lnduatrtaUutlon 

4150.00. M. JAGANNATH: Win the Minister of MICRO, 

SMALL AND MEDIUM ENTERPRISES be pleased to 

state: 

(a) whether the Government has set up the 

Mahatma Gandhi Institute for Rural Industrialisation; 

(b) if so, the details thereof; 

(e) the various courses training programmes de-

vised for imparting training to set up village industries by 

the Institute so far? 

THE MINISTER OF MICRO, SMALL. AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

The Government has set up the 'Mahatma Gandhi Institute 

for Rural Industrialisation (MGIRI)' at Wardha, Maharashtra 

by completely overhauling and revamping the then existing 

MGIRI, which had corne into existence In 2003 af!er the 

erstwhile Jamnalal Bajaj Central Research Institute, was 
rechristened as MGIRI. The MGIRI, Wardha is registered 

under the Societies Registration Act, 1960 and seeks to 
provide high quality scientific, technological and manage-· 

ment inputs to strengthen rural Industrialization and to 

enhance opportunlttea of rneanIngfuI and productive 

employment in rural areas In the kbadi and village 

industries (KVI) sectors. The MGIAlIa presently being run 
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In project mode in technical collaboratIOn with Indian 

Institute ot Technology (lIT), Delhi under a Memorandum 
01 Understanding (MoU). The promotion of rural industri-

alization would be helped greatly through capaclty-bullding 

and technology upgradatiOn in KVI. generating more 
employment opportunities in rural areas with higher 

productivity and incomes for artisans. The specific 

objectives behind setting up MGIRI are to:-

(i) set up a strong two-way linkage between ItaeIf 
and the rural industrialists and technical eJtl)8rtB 

in professional institutes 80 88 to facilitate quick 
availability of modem science, technology and 

management inputs for rural Il'IduatrIabation, 

(ii) create a science and technology hub for KVI 

sector by developing strong linkages and 

interface with other InatItutIons In the field of 

rural incluslrialiaation. 

(iii) build a database of technologies available in 

KVI sector. 

(iv) facilitate setting up of rural industrial estates 

and ~&~ with ~ ~ra1 

facilities like power, specialised tool rooma, 

testing and mar1teting facilities, 

(v) undertake and sponsor projecIa capable of 
giVing substantial fillip to larger and increased 
market penetration to selected producta of 
village industry, 

(vi) conduct specialiaed human reeouroe deve1op-
ment programmes in generic areas such as 
Total Quality Management, creativity and innova-

tion. rural entrepreneurship development, 

(vii) provide training to trainers of the training centre8 

of KVIC and Khadi and Village Industriee Boards 
of State Union Territory Government, and to 

(viii) promote innovation through pilot etudIea and 

field trlals through research, extension, educa-

tion and training, 

(0) The foUowing programmes COU..... have been 

conducted by MOIRI for dis8emInatIOn of technology 

devefopment under village Induatrtet:-

(i) QualIty aaaurance for Khadi Technologies. 

(ii) DesIgning different craft Items out of handmade 
paper. 

(ill) Improved Kilns and Power operated Potters 

Wheel. 

(Iv) Decorative Pottery making and Value addition. 

(v) Bio-manure MIcrobial Diagnosis. 

(vi) Bio-masa briquetttng and Ita utlUzatIon. 

(vii) QualIty control of VIIue added food and herbal 
products. 

(viii) ConversIon kit for Biogas Engine. 

(Ix) Soap and Datargent teeling. 

4151.SHRI K1REN RLJLJU : 
DR. lAXMlNARAYAN PANDEY : 

Will the MinIster of MINES be plea8ed to stale : 

(a) whether the prices of iron ore 18 Increa8Ing 

constantly; 

(b) if 80, the details thereof; 

(c) whether iron ore producers do not agree to 
decrease the price of iron ore; 

(d) if 80, the percentage of Increase In the price of 
Iron ore during each of the Iaat three Years, till-date; and 

(e) the atep8 taken by the Govemment to check the 
rise in prices of Iron ore In the country? 

THE MlMSTER OF STATE IN THE MINISTRY OF' 

CHEMICALS AND FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF MINES (SHRI B.K. HANDIQUE) : (a) 
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and .(b) Asper available Information, price8 of iron ore are 

increasing in domestic market due to hike in rail freight 

as well as road transportation charges and not due to any 
supply constraints. 

(c) No, Sir. 

(d) and (e) Does not arise in view of (c) above. 

Agricultural Workers 

4152.DA. DHIRENDRA AGARWAL : 
SHRIMANSUKHBHAID.VASAVA: 

Will the Minister of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pleased to state : 

(a) whether the Government has launched any 
scheme to provide additional employment opportunities to 
the agricultural workers by settihg up Industries in the rural 

areas: 

(b) if so, the details thereof; and 

(e) the extent to which the agricuhural workers are 

likely 10 be benefited? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (c) The 
Government (in the Ministry of Micro, Small and medium 

I 
Enterprises) has been implamenting a number of 
schemes throughout the country. Of these the most 
important are the two credit-linked subsidy schemes, 
namely. the Rural Employment Generation Programme 

(REGP) and the Prime Minister's Rojgar Yojana (PMRY), 

for creation of off-farm employment opportunities by 
assisting individual entrepreneurs, educated unemployed 
youth, self help groups, etc., including agricultural workers, 

in setting up village industries, including related business! 
service enterprises. REGP is implemented in rural areas 
and small towns with population below 20,000 while 

PMRY is Implemented in both rural and urban areas. 

The Government (in the Ministry of Micro, Small and 
Medium Enterprises) proposes to promote the agro and 

rural industries thlO\.lgh a new scheme called 'Prime 
Minister's Employment Generation Programme' (PMEGP), 

proposed to be formulated by the merger of REGP and 

PMRY, with the proposed allocation of Rs. 823.00 crore 

(BE) for 2008-09 to enable generation of an estimated 6 

lakh employment opportunities through setting up of 

around 1 Iakh self employment ventures/units in the 

remaining years of Eleventh Plan. 

Aegliltered Small .nd Medium UnH. 

4153.SHRI RAMJI LAL SUMAN : 

SHRI RAlIV RANJAN SINGH· 'LALAN' : 

Will the Minister of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pleased to state : 

(a) whether the number of registered small and 

medium Industrial units are lesser in comparison to 
unregistered ones in the country; 

(b) if so, the number of units in both categories 
during each of the last three years separately; 

(c) the basis on which the estimated number of 

unregistered units are determined by the Government; and 

(d) the average investment made in the country in 

registered and unregistered units separately? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a> and (b) 

Yes, Sir. Based on the resuhs of the Third All India Census 

for SSls (2001-02), the estimated number of registered 

and unregistered micro and small enterprises in the. 

country during 2004-05, 2005-06 and 2006-07 is given in 

the table below. The information on number of medium 

enterprises is not available. 

Year Estimated number of micro and 

small enterprises (Iakh Nos.) 

Registered Unregistered TQtaI 

2004-05 18.24 100.35 118.59 

2005-06 19.30 104.12 123.42 

2006-07 20.32 108.12 128.44 
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(c) AIongwith 3rd AU India. Census of reglatered 
micro and small enterprises, a S8f'IlIIe survey of 

unregistered units was also conducted. As per the reauIta 
of the sample survey, the number of unregistered micro 

and small enterprises in the country as on 31.03.2002 

were estimated to be 91,46,216. 

(d) The details of estimated fixed investment made 
by the micro and small enterprises (both ntgiatered and 
unregistered) during 2004-05, 2005-06 and 2006-07 818 

given in the table beIow:-

Year Estimated fixed Investment (As. Crant) 

Registered UnregJ8tered Total 

2004-05 120133 68660 188793 

2005-06 126814 71237 198050 

2006-07 133329 73978 207307 

[English] 

4154. SHRI MANORANJAN BHAKTA : WlI the MinIIler 
of COMMERCE AND INDUSTRY be pIea8ed to state : 

(a) the names of industrially ~ Union 
Territories . in the country and the I888On8 for their 
backwardness; 

(b) whether the Government has promulgated any 

natibnal action plan for their deYeIopment; and 

(c) if so, the details thereof, IIongwIIh the total 

funds provided, Union Territofy-wiae? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION. MINISTRY OF 

COMMERCE AND INDUSTRY (SHFU ASHWANI KUMAR) : 

(a) to (c) Various studies in the past have sought to identify 

industrially backward regions in the country. More recently, 

with a view to focus on district specific caaea of industrial 
backwardness, inter-departmental meetings have been 

held and the relevant data available Ie being anaIyeed to 

finalise and Implement concrete policy decIaIona to 

addrasa purposively the causes of Induatrlal backward-

ness in vari0U8 dIatricta In 8 calibrated manner. The action 

plan win be finalized in consultation with StaM Govern-

mentalUnion Territories. 

4155.SHRI EKNATH MA.HM)EO GAIKWAD : 

SHRI MADHU GOUD YASKHI : 

SHRI ANlRUOH PRASAD ALIAS SADHU YADAV: 

WIH the MInIster of HUMAN REBqURCE DEVELop· 

MENT be pIeeaed. to atate : 

(a) whether the Govemment la spending 8 huge 
amount every year on stuclenta who 818 going abroad for 

obtaining higher education 88 reported In "Navbharat" 
TImea" dated March 18, 2008; 

(b) If 80, the detai1s thereof; 

(c) the detaIIa of recommendatIonsauggeationa 
made by the ASSOCHAM In regard to admIasIon of 

atudenta in foreign ~Iriea; and 

(d) the action t.akenIIIkeIy to be taken by the· 

Government on the auggeationa of ASSOCHAM? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWA~I) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) WhIle the auggeatlona reportedly made by 

the ASSOCHAM have not been raceIved In this MInistry. the 

Xlth Plan forh/ghef and technical education approved by· 

the National Development CouncIl Includes the setting up . 

of 8 new l!)dIan Instltutea of Technology (IITa). 7 new Indian 

Institutea of Management (liMa), 3 new lnellan Inatltutea 

of ScIence Education and Research (IISEAs), 2 new 
Schools of Planning and Archltecture (SPAs), 16 Central 

Untveraltiea and 14 world cIaaa UnIveraItIea Which 
together aim at enhancing the capecIty of Indian higher 

education 8)'8tem. 
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SettIng up of New OHlgn In.mutes 

4156.SHRI BRA.lA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether the Government has finalized the 

locations for setting up of four new design institutes on 

the pattern of National Institute of Design. Ahmedabad; 

(b) if so. the details in this regard. State-wise; 

(c) whether the State Government of Orissa has 

requested the Union Government to set up one such 

institute in Bhubaneswar; and 

(d) the steps taken by the Govemment to set up 

these institutes at the earliest? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, 'MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) and (b) No. Sir. 

(c) The Goveinment of Orissa had. requested In 

March 2007 for opening of a branch of NatIOnal Inslitute 

of Design (NID) at Bhubaneswar. The State Government 

had indicated its willingness to provide neceasary 

infrastructure like land for this purpose. 

(d) The National Design PoliCy envisages raising of 

Indian design education to global standards of excellence. 

The Action Plan for implementation of the PoliCy involves 

setting up of new design Institutes. The number of such 

institutes and their locations have not been finalized. 

Vacencl .. In Ooordarshan and AIR 

4157.SHRI G. KARUNAKARA REDDY : Witt the 
Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether staff for newly opened Doordarshan 
(DO) and All India Radio (AlR) have been senetiooed by 

the Ministry of Finance; 

(b) if so. the details thereof, category-wise; 

(c) if not. the reasons therefor; and 

(d) the time by when these vacancies are likely to. 

be filled up? 

THE MINISTER OF INFORMATION AND BROADCAS1-

ING (SHRI PAIYA RANJAN DASMUNSI) : (a) No, Sir. 

(b) Does not arise. 

(c) No staff has ooen sanctIoned for the newly 

opened DO Kendras and AIR stations pending manpower 

review and full implementation of ERC recommendations. 

(d) For reasons aforesaid, such posts cannot be 
presently fiDed. 

Commercla .. _tlon of Ed~C8tlon 

4158. SHRI M. RAJA MOHAN REDDY: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the details of schemes undertaken by the 

Govemment to prevent commercialisation of education; 

(b) the details of guidelines/directions issued to the 

State Govemments in this regard; and 

(c) the· extent to which the efforts made by 1he 

Government have proved auccessful? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRlMATI D. 

PURANDESWARI) : (a) to (c) As per the UGC Act. 1956. 

the Commission has been empowered to take steps to 

ensure that no candidate secures admission to any 

course of study by reason of economic power and thereby 

prevents a more meritorious candidate from securing 

admission to such course of study. The UGC Act provides 

that no college shall accept, whether directly or indjrectly, 

any payment otherwise than by way of' fees; or any 

donation of gift (whether in cash or kind), from, or In 

reletion to, any student in connection with hIS admISSion 

to. and prosecution of. any course of stUdy. According 

to tHe information fumished by the UGC, the Slale 
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Governments have constituted Committee for regulating 

admission and fee structure in respect of the private and 
setf financed colleges located In their reapedIve jurildlc-

lion. 

AU India Council for Technical Education have aIeo 
formulated regulations for the purpose of chaIgIng of lee 

by technical institutions. As per theee regulationB State 

level fee committee have been conatIIuIed by the 
concerned State Governments which will preecrlbe fee to 
be charged by technical inatIIutIons and aI80 manttor the 

implementation. 

Indian UnIvwaItIea AbroIICI 

4159.SHRI SURESH PAABHAKAR PRABHU : WlIIthe 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pteased to state : 

(a) the number of Indian UniYersIIies opendIng In 
foreign countries; 

(b) whether the Government is planning to estab-
lish more universities out8ide or IncIa; and 

(e) if so, the details· thereof, country-wI8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANOESWARI) : (a) Accon:Iing to the Univeraity Grants 
Commission, the following 'deemed-to-~' are 
having approved off-shore campOsea:-

51. Name (;J Deemed Univerlity 

No. 
Name of CounIry 

1. Birla Institute of Technology and Dubal 

Science, Pilani. Rajasthan 

2. Biria Institute of Technology and Oman 

Science, Meara 

3. Manipal Academy of Higher . Malayaia. Oubai 
Education, Manipal and Oman 

4 . Vinayaka Mission's Research T~land 

Foundation. Salem. Tamil Nadu 

(b) No, Sir. 

(e) Does not ariIe. 

4180.SHRI ASADUDDIN OWAISI : Will the MInIster of 

COMMERCE AND INDUSTRY be pleued to state : 

(a) whether the Government is considering exten-

sion of the exporters tIagahIp tax refund scheme Duty 

Entitlement Pass Book (DEPB) Scheme for another year; 

(b) If so, the details thereof; 

(e) whether the Government has appointed an 

expert committee to work out a feasible alternative to the 
DEPB acheme which has come under the WTO scanner; 

(d) If so, whether the said committee has submitted 

Ita recomm8Ildation to the Government; and 

(e) if so, the time by when a final decision Is likely 

to be taken? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN -ryE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) and (b) Government has 
extended Duty Entillement Pass Book (DEPB) Scheme till 

31.05.2009 at the time of announoement of Annual 
Supplement to Foreign Trade Poley 2008-09 on 11.04.2008; 

(e) to (e) Government oonstiIuted an ElCp8I1 Group 

under the Chal~ of Stlri AnwaN! Hoda to work out 
a feasIbfe alternative to the DEPB Scheme. The 
CommIttee submitted ita report in February. 2007. No final 

dec:isIon has been taken in the matter. 

4161.SHRI PAABHUNAfH SINGH: WIll the MIniIItet 
of HOME AFFAIRS be pleased to state : 

(a' whether the C and AG. In Ita latest report has 
highlighted the performance of various departments and 

autonomous bodies of Government of NaT of Delhi; 
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(tJ) It 1I1j, the llltent points of the report thereof; and 

(c) thll Ictlon tahlln by the Oovemment In thia 

(9) The enforcement of Contract Labour Act was 
weak. 

matter'? 2. Information Technology Audit of the Directorate 

tHE MINISTER OF ITAtE IN TME MINISTRY OF 
HOME AFFAlfilS (SHRIMATI V. RADHIKA 8ELVI) : (&) Ve •• 
SIr. 

(b) The salient pOinll art enclosed u Statement. 

(c) The report hal bHn tabled In the DeIhl 
Legislative Assembly gn 31.3.2008.Th. conoerMd 
departments of Govemrmlnt of National Capital Territory 

of Delhi take necessary follow up aatlon on the 

recommendations of the report of C and AO. 

Salient Points of Performsncs Audit of 
Various Department. 

1. Implementation of Industrial disputes Act. 1947 
and Contract Labour (Regulation and Abolition) Act, uno. 

(a) The conciliation and dispute redreual machin-
ery envisaged in the Industrial diaput .. Act waa 
not fully constituted and activated. 

(b) There was delay in cornrnenCernent of the 
conciliation proceedings by the ConcIlIation 
Officers. 

(0) The Success rate of resolving or settling the 
disputes at the level of Conciliation OffIcers waa 

only 9 to 11 per cent. 

(d) The number Of 88ses pending at the adjudica-

tion level was 24008 at the end of December 

2005. 

(e) There were delays in publication and implemen-
tation of awards. 

(f) The status of enforcement of Awards and 

recol/ery of dues from the employers of 

workmen was far from satisfactory. 

of Education. 

(a) The application development process. planning. 

security and testing were poorty managed. 

(b) Feasibility study was not conducted. 

(c) Audit trail was not incorporated in the applica-

tion. 

(d) Input controls were inadequate and issues 

relating to authorization were not adequately 

addressed. 

(e) Inadequacy of the implementation of the busi-

nass rules resulted in Irregular pAyments. 

3. Water Management System in Delhi. 

(a) AgaInst the projected demand of 1050 minion 

gallon per day (MOD). the .actual productioft of 

potable water In othi was only 780 MGO 

resulting in a shortfall of 25 per cent. 

(b) There Is conatderebIe inequitable distribution of 

water In different parts of Delhi. 

(c) DeIhl has dJatributlon losses of 40 par cant of 

total water supply which Is abnormal and 

signiflcanUy higher than tha aooeptable norms 
of 18 par cant. 

(d) DeIhl Jal Board has lost As. 173.77 crore during 

2003-07 due . to its failure to rectify meters 

timely. 

(e) About 56 par cent of the total water supplied in 

Delhi dUring last· five years did nu! : .. lCh any 

revenue resulting in loss of As. HI9f'.8i! Crore. 

(f) A significant amount of· As. 368 crore was in 
arrears for collection against outstanding biDs. 

(g) Monitoring of projects for rain wat. harvesting 
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with DJB's financial assistance was not done 

effectively . 

4. Operational Perfonnance of Indraprastha Power 

Station. 

(a) The Indraprastha Power Station was incurring 

losses continUously and the losses Increased 
from Rs. 5.02 crore in 2003-04 to As. 61.51 

crore In 2006-07. 

(b) Low Plant Load Factor resulted in lower 

generation estimated at As. 367.68 crore for the 

penod 2002-2007. 

(e) Forced outages resulted in non availability of 

plant for 177.39 hours resulting in generation 

loss of 1091.67 Million Units valuing As. 201.01 

crore. 

(d) Increase in Auxiliary consumption resulted in 

excess consumption of 89.134 MU valuing As. 

18.05 erore. 

(e) Delay in repair of rotor, non-procurement of new 
rotor and completion of overhauling works due 

to non availability of spares I'88UIted in lou of 

429.986 MU valuing As. 86.65 crore. 

(I) Deficiency in operation of ash evacuation 

system led to collapse of Bectro Static precipi-

tator hoppers of Unit No. 3 resulting in loss of 

generation of 30.60 MU valuing As. 6.24 cror8. 

(g) Heat consumption per unit of electricity gener-

ated increased from 3443.36 to 3791 K. Call 
Kwh resulting in excess consumption of coal 

worth As. 89.47 erore and Ught 0ieaeI Oil worth 

As .. 4.58 erore during 2002-03 to 2006-2007. 

4162.SHRI G.M. SIDDESWARA: 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the· Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to a1ate : 

(a) ~r any crlterta has been fixed for selection 

of children with special needs under the Sarva Shiksha 

Abhiyan: 

(b) if 80, the details thereof; 

(e) the funclaallocated lor this programme during 

each of the last three years including Kamataka, State-

wise and UT-wise; 

(d) the States where this prognllM'l8 Is not being 

Implemented auccesafully; 

(e) the reasons therefor; 

(f) whether action on auch proposals received from 
State Governments is taken after considerable delay; and 

(g) if 80, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 'MINISTRY OF HU-

MAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI) : (a) 

to (g) The Sarva Shlkaha Abhiyan (SSA)guidelines specify 

that every child with apecial needs in the 6-14 age group. 

irrespective of the kind, category or degree of disabHity, is· 

provided education in an appropriate environment. State-

.. foods reIeaaed under Sarva Shik8ha Abhiyan as share 

of Central Govenvnent during last three years, Is enclosed 
88 Statement. All State and Union Territories are participat-

ing in the SSA programme and funds are. released by the 

Central Government towards its share, once the annual 

WOftt plana and budgets of the StateAJT are approved. Adhoc 

reIea8ea of centtal ahare in the first month 01 the new 

financial year are aIIo done in order to maintain the 

momentum of the SSA implementation. 

(Rupeee in lakha) 

Sr. Name 01 the Funds. Released under SSA 

No. StataIUT (Central Share) 

2005-06 2006-07 2007-08 

2 3 4 5 

1. Andhra Pradesh 37999 46245.6 28100 
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2 3 4 5 

2 Arunachal Pradesh 4442.51 7143.74 11043.55 

3. Assam 13850 51464.7 28903.62 

4. Bihar 32399.6 107744 135417.64 

5. Chhattisgarh 30164.4 50182.2 46787.76 

6. Goa 728.12 724.12 899.57 

7. Gujarat 15064.8 14807 22858.26 

8 Haryana 10196.6 25647.1 16115.58 

9. Himachal Pradesh 7614.66 6250.75 7638.3 

10. Jammu and Kashmir 18530.7 22083.4 20063.27 

11. Jharkhand 28568.5 51515 80748.99 

12. Karnataka 28303.8 54207 40604.78 

13. Kerala 5939 6382 8323.42 

14. Madhya Pradesh 77173.1 110880 86769.94 

15. Maharashtra 50235.3 52158.6 45729.96 

16. Manipur 3208.44 924 1850.95 
I 

17. Meghalaya 1921 4294 9359.63 

18. Mizoram 2559.15 3441.69 4212.02 

19. Nagaland 2323.01 2315.2 4596 

20 Orissa 32792.5 44011 62853.68 

21. Punjab 14683.9 12879.9 10493.88 

22 Rajasthan 60313.4 75809.8 101307.2 

23. Sikkim 1062.5 402.14 1036.25 

24 Tamil Nadu 35329.5 373297 53125.09 

25 Trlpura 7070.19 5330.01 4178.49 

26 Uttar Pradesh 182799 206654 204758 

2 

27. Uttarakhand 

28. West Bengal 

29. Andaman and 

Nicobar Islands 

30. Chandigam 

31. Oadra and Nagar 

Haveli 

3 4 5 

10004 16934 13162.8 

34199.8 61736.8 90571.68 

163 419.62 187.1 

350 300 934.95 

100 418.54 

32. Daman and Diu 111.91 

33. Delhi 1100 4230.24 2339.38 

34. Lakshadweep 87.47 

35. Pondicherry 529.4 577.07 

Organic Coffee 

4163.SHRI S.K. KHARVENTHAN :WiII the Minister of 

COMMERCE AND INDUSTRY be pleased to state . 

(a) the total quantity of Organic Coffee produced 

and exported by each State alongwith its value during each 

of the last three years and In the current year till date. 

country-wise; 

(b) whether the Government has any proposal to 

develop Organic Coffee Hub in the country; 

(c) if so. the details thereof; and 

(d) the time by when the Organic Coffee Hubs are 

likely to be developed? 

THE MINISTER OF STATE IN THE DEPARTMeNT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY' 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAlAAM AAMESH) : (a) The estimated certified 

organic coffee production for the period 2004-05 onwards 

is 8S under:-
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Year 2004- 2005- 2006- 2007-

05 06 07 08 

Production of Coffee 600 1.129 1 125 Not yet 

(in metric ton) complied 

The database on export of coHee is betng maintained 
grade-wise and there is no segregation of state-wi88 

export of coffee. The export of organic coffee has been very 
small hence the exclusive data was not being captured 

in the past and the same is included within the specialty 

coffee segment. The details of export of specialty coffee 
for the period 2004-05 onwards are as foflows:-

Year 2004-05 2005-06 2006-07 2007-08 

Quantity (in 8,997.00 9,095.00 9,476.00 ~~ 
metric ton) Av8llab1e 

Value (in 5,921.00 8,090.70 9,168.50 Not 

Rs. Lac) Available 

(b) to (d) Thougtl there is no proposal to convert any 

particular region as a hub for organic coffee, Coffee Board 

promotes the cultivation of organic coffee. The Board 

provides technical and financial assistance for expansion 

of coffee, raising of mixed shade, construction of drying 
yards. purchase of pulpers and market support to this 

segment of coffee growers in order to make organic coffee 
cultivation a sustainable way. 

Proposal of SAIL to Set up SEZs 

4164.SHRI E.G. SUGAVANAM : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Steel Authority of India Umited 

(SAIL) has any proposal to set up Special Economic Zones 

(SEls) at the Salem Steel Plant; 

(b) if so, the details thereof; and 

(c) the time by whef'l it is likely to be eet up? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) ; (a) to (c) Formal approval has 

been granted by the BoIrd 0' Approval for -"GUp of 
a sector specific SEZ for Steel MOtor In 8a1em by .... IL 

Salem SEZ Private LimIted over an area of 111.14 
hectares. The letter Of approval granted to • Developer 
shall be valid for a period r:I th,.. YNI'I. Within which 11"" 
effective steps ahaII have to be taken by the DtYtIoptr 
to Implement the project. 

RaJfv o.nclhl Indian Institute of 
u.negement 

4165.SHRI NARAYAN CHANDRA BORKATAKY: WMI 
the Minister of HUMAN RESOURCE DEVELOPMENT bt 
pleased to 8tate : 

(a) the time by when the ReIlY Gandhi Indian 
Institute of Management In ShlIIong It IIkefy to stalt 

functioning; 

(b) the funds allocated to 11M, Shlliong durtng the 
last three years; 

(e) the total number of teeching staff and non· 
teaching posts sanctioned; and 

(d) the detail. of COUrH Including short-term 

COUI'II8S likely to be offered? 

THE MINISTER OF STATE IN THE MINISTRY OF HU·: 
MAN RESOURCE DEVELOPMENT (SHRIMATI D, 
PUAANDESWARI) : <a) The Institute. Iikety to start functlon-
ing from the coming academic: S888Ion 2008-2008. 

(b) The funds allocated to RGIIM, Shlllong during 

last three years is as under:-

(Ra. In Lakha) 

2005-06 2006-07 2007-08 

NIL 501.00 1000.00 

(c) Eleven (11) Faculty and sixteen (16) Non-faculty 

p08l8 have been created. 

(d) To begin with. RGIIM, Shlllong will conduct the 
following programmes;-

P08t-graduale DIploma in Business Manage-

ment (PGDBM) 
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Fellowship Prognlmme in Management (FPM) 

Management Development Programmes (MOPs) 

Besides above, the Institute would conduct shott-term 

courses on subject of local relevance like \ourlsm, 

horticulture, hydel power etc. 

Import of Mbe8Ioe 

4166.SHAI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

SHAI NAND KUMAR SAl : 

Will the MInIster of COMMERCE AND INDUSTRY be 
pleased to state : 

(8) whether IUlbest08 is being imported Into the 

country; and 

(b) if 50, the details thereof during the last three 

years and in the current year, till date alongwith its value, 
country-wise? 

THE MINISTER OF STATE IN THE.DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) and (b) A Statement 

indicating the details of Asbestos imported during the last. 

three years and during AprIl - August, 2007 of the last 

financial year, i.e. 2007-08, value-wise, country-wise is 

enclosed. 

SIIIfe",."t 

252400 AabHtos 

SI. Country Value in As. Lacs 

No 

2004-2005 2005-2006 2006-2007 2007-08 (Apr.-

Aug.07) 

2 3 4 5 6 

1. Afghanistan TIS 11.86 

2. Australia 50.89 

3. Belgium 117.47 

4. Brazil 4681.58 6236.62 9486.18 6653.57 

5. Canada 7881.93 6406.91 10689.75 5045.11 

6. China PAP 12.76 0.10 57.55 7.83 

7. Dominica 8.56 

8. Greece 218.36 

9. Italy 50.83 

10. Japan 0.04 

11. Jordan 22.26 

12. Kazakhstan 2663.51 2538.78 4597,78 1127.71 
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2 3 4 5 6 

13. Kenya 15.92 

14. Malaysia 3.23 

15. Mozambique 17.74 70.57 48.72 

16. Poland 73.51 41.68 422.92 SO.06 

17. Russia 9567.34 18175.29 18107.03 10113.77 

18. Saudi Arab 2.39 

19. South Africa 424.44 519.67 971.62 300.55 

20 Switzerland 5.51 

21. Sri Lanka DSR 52.49 

22. U Arab EMTS 2.71 

23 UK 30.41 10.22 

24. Ukraine 65.96 83.12 

25. USA 9.34 79.97 

26. Zambia 149.14 49.16 

27. Zimbabwe 1313.60 7361.70 7122.72 2621.88 

28. Unspecified 184.12 65.84 

Total 27173.54 41499.27 51911.29 26148.16 

Source DGCI and S. 

Survey of Farmers Disptaced by SEZs 

4167.DR. M. JAGANNATH : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to s1ate : 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAtRAM RAMESH) : (8) and (b) No such proposal 

is under consideration. 

la) whether. the Government proposes 10 carry out 

a survey of all farmers displaced by SEZs; and 

(b) If so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

(Translation] 

Restriction on Export of Aice 

4188.SHRI RAMJI LAL SUMAN : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 
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(a) whether the Government has put some restrlc-

lions on the export of rice from the country recently; 

(b) if so. the details thereof; 

(c) whether export of rice is taking place on a large 

scale despite the restrictions; and 

(d) the steps taken by the Government to bring 

down the prices of rice in the domestic market and to 

check export of rice from the country? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAlRAM RAMESH) : (a) and (b) Yes, Sir. Vide DGFT 

Notification No. 38 (RE-2oo7)12004-2009 dated 15th 

October 2007, export of non-basmati rice was prohibited. 

However subsequently through another Notification No. 45 

(RE-2oo7)/2oo4-2009 dated 31st October 2007, export 

was pem1itted subject to a Minimum Export Price (MEP) 

of 425 USDIPMT FOB basis. The MEP was subsequenUy 

revised from time to time and through Notification No. 

89(RE-2oo7)12004-2009 dated 27th March 2008, It was 

raised to USD 1 ,ooorr FOB. Finally, Notification No. 93(RE-

2007)12004-2009 dated 1st April 2008, banned export of 

non basmali rice. As far as Basmati rice export is 

concerned. export is permitted subject to an MER of 1200 

USD PMT FOB as stipulated under Notification No. 93 (RE-

2007)12004-2009 dated 1st April 2008. 

(c) Sir, the Inilial ban lasted only 23 days between 

9-31st October 2007 and later export was permitted 
subject to different levels of minimum export prices. The 

details of rice exports during 2007-08 are as follows:-

Ba5msl! Rice 

Non-Basmali Rice 

(Oty: Lakh MTs) (Value: As. Crores) 

2oo7-08"(from Apr. to Dec. 07) 

Oty. 

7.4321 

40.3615 

Value 

2408.17 

4694.48 

(ORs. 40=1USD) 

"Provlslonal subject to change 

(d) The Government, in order to bring down the 

prices of rice in the domestic market and to check export 

of rice, has prohibited the exports of non-basmati rice and 
the export of basmati rice is permitted only if the minimum 

export price is US $ 1200 per ton or As. 48,000 per ton. 

Further for monitoring the exports Government has 
introduced the system of registration of contracts of rice 

with Agricultural and Processed Food Products Export 

Development Authority (APEDA). The Government has also 
withdrawn DEPB benefit on rice exports. 

Policy to do away with Inspector Raj 

4169.SHRI KAlLASH MEGHWAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government proposes to formulate 

a new policy to do away with inspector raj; 

(b) if so, the details thereof; and 

(e) the time by when this policy is likely to be 
formutated? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (c) The Government of India has undertaken a 

number of reform-measures on continuous basis to 

address the issues of procedural hurdles including 
inspector raj and remove them. Some of the reforms 
include e-Govemance, MCA-21. Investment Policy liberal-

ization. Single Window Systems by States Governments. 
Taxation Reforms including online filing; large tax payers 

unit, single window for payment of income tax and 
corporate tax, ICE-Gate for online filing of custom and 
excise documents. Right to Information Act 2005 and 
Micro, Small and Medium Enterprises' Act 2006. 

[English1 

AddltlCKIIII Employment under Prime 
Minister Rozgar Yojan. 

4170.SHRI G. KARUNAKARA REDDY : Will the 

Minister of MICRO. SMALL AND MEDIUM ENTERPRISES 
be pleased to state : 
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(a) whether the Government proposes to create 

extra job opportunities In non-farm sector under the 

Pradhan Mantri Rozgar 'Vojana (PMRY); 

(b) if so, the details thereof state-wise partlcularty 

in Kamataka during eaCh of the last three years; and 

(c) if not. the reasons therefor? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRt MAHABIR PRASAD) : (a) to (c) Two 
employmentgenendion pPOgDImmea viz. PradMn Mantri 
Rozgar Yojana (PMRY) and Rural Employment Generation 
Programme (REGP) b«ting implemented by IhIa MinIstry 
are being merged to form a new ICheme namely Prime 

Minister's Employment Genefation Programme (PMEGP). 
As sl,lCh PMRY In ill present form '- not being 

implemented w.e.f. 20Q8.09. The merged acherne which 

is under approval i8 expected to create extra job 

opportunities in both IUral and urban ar.... The detaiIa 
of job opportunities created during each of the \at 1hree 

years Slate-wise including Kamataka, under PMAY, are 

given in the Statement encIoHd. 

Sta(BIUT-wi8e EJlimaIfKl ~ ~t«J 
under PMRY dudttg last thtH )'Nil 

81. StatelUnion 

No. Territory 

2 

1. Haryana 

2004-05 2005-06 2001-07 
Estimated Estimated e.timated 
employ· employ· employ· 

ment ment ment 
generated generated geMrated 

3 4 5 

11633 14415 17028 

2. Himachal Pradesh 4280 4523 522C) 

3. Jammu and Kashmir 959 816 1092 

4. Punjab 12558 12213 12530 

5. Rajasthan 19379 21764 22829 

2 3 

6. Chandigarh 309 

7. Delhi 1229 

8. Assam 12384 

9. Manipur 581 

10. Meghalaya 852 

11. Nagaland 164 

12. Tripura 2821 

13. Arunachal PnIdeeh 880 

14. Mizoram 213 

15. Slkklm 48 

16. BIhar 15594 

17. Jharkhand 7201 

18. Ori •• a 

19. ~ Bengal 

20. Andaman and 

NIcobar Ialandl 

21. Madhya P~ 

22. Chhattflgarh 

23. UUar PfadNh 

24. Uttaranchal 

25. Gujarat 

28. Maharuhtra 

27. Daman and DIu 

28. Goa 

29. Dadra and Nagar 
Havell 

17009 

6894 

213 

30983 

4914 

83801 

9968 

9809 

32729 

8 

68 

33 

324 

4 5 

161 72 

1050 882 

9621 7007 

883 387 

852 696 

3569 1467 

3209 4010 

893 491 

750 1160 

47 57 

18204 12008 

8990 7325 

21396 20898 

7031 5229 

230 177. 

31898 32807 

5550 8192 

80089 84883 

11376 10757 

9554 9021 

36017 31878 

21 6 

65 32 

38 9 
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2 3 4 5 

30. Andhra Pradesh 33813 33246 25425 

31. Kamataka 20897 29066 29195 

3a. Kerala 24630 32261 32361 

li~. Tamil Nadu 25353 29576 33216 

34. Lakshadweep 6 B 0 

35. Pondicherry 494 552 504 

Not Speoiflec! 1346 2096 1329 

All India 372396 409599 397974 

8ou~ , RBI data. 

Recognition of Degreea 

4171. SHR' SURESH PAABHAKAR PAABHU : Win the 

t,tinister of HUMAN RESOURCE DEVELOPMENT be 

p~ fa state: 

(a) whether several countries are refusing to 
fOOognia. the degrees obtained from Indian Universities 

Qye to deterjorating stan~rds of ec!~tipn ill India; 

lind 
, 

(b) if so, the staps taken by the Government 

thereon'? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN Rt;$OURCE DEVEI-OPMENT (SHAtMATI D. 

PURAN0E8WARI) : (a) The Government Is not aware of 

anv such information. 

(b) Does nOl 8rise. 

R ...... of Fund. under Sa!'VII 
Ihlkslul Abhlpn 

417a.8HAl ASAOUDDIN OWAISI : Will the Minister of 

HUMAN RE$OURCE DEVELOPMENT be pleased to 

state: 

(a) whether there is • delay In the release of 

installments of funds under salVa Shiksha Abhiyan to the 

States; 

(b) if so, the reasons therefor; 

(e) whether the late release of installment has 

hampered the implementation of SSA; and 

(d) if so, the effC?rl8 being made by Govemment to 

release the Installment of BSAin time'? 

THE MINISTER OF STATE IN THE MINISTRY OF' 

HUMAN RESOURCE DEVEL.OPM:NT (SHRI M.A.A FATMf) : 

(a) to (d) Under the 5arva Shikaha Abhiyan (SBA) an ad-

hoc installment of Govemment of India (GoI) share is 

released to StatealUnion Territories(UTs) at the beginning 

of each financial year. Thereafter once the size of the 

Annual Work Plan and Budget for SBA of each StateIUT 

has been decided, Gol releases the balance funds 

towards 50% of its total share due to tha StatelUT for the 

year. During the course of the year, after the StateIUT has 

expended at least 50% of funds and made available the 

State share of the funds due, Gol releases the next and 

final inStalment to the StateIUT concerned. The fumishing 

of due utilization certificates by StatelUTs, is also taken into 

regard by Gol. In the year 2007-08 due to revision 

of Centre-State funding pattem in SSA, in September 

2007, Gol releases had to be adjusted as per the new 

pattem. 

Dumping of Chinese Good. 

4173.SHRI G.M. SIODESWAAA : Win the Minister of 

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to state: 

(a) whether dumping of Chinese goods In Il]dIan 

markets Is causing loss to Indian Small Scale Industries; 

(b) if so, the details thereof; and 

(e) the steps taken by the Govemment to check the 

same? 
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THE MINISTER OF MICRO. SMALL AND MEDIUM 

ENTERPRISES (SHAt MAHABIR PRASAD) : (a) and (b) No 
data are available on the loss to Indian Small Scale 

Industries on account of dumping of Chinese goods in 

Indian markets. 

(e) Directorate General of Anti-Dumping and Allied 
Duties (DGAD). initiates anti-dumping investigations on 

the basis of applications flied by domestic industries. 

small scale or otherwise, supported by evidence of 

dumping. injury and causal link between dumped imports 

and alleged Injury to the domestic industry. On the basis 

of such investigations. anti-dumping duty Is imposed 80 

as to protect the interest of domestic industries, including 

sman scale industries. As per the available Information. 

DGAD has initiated anti-dumping investigations in 215 

cases involving various countries since 1992. out of which. 

109 cases involve China. 

Tax Free Import of Various Products 

4174.SHRI G. KARUNAKARA REDDY : Win the 

Minister .of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Government has permitted tax free 

import of various products particularly, vegetable oila 

dunngeach of the last three years and in the current year, 

till date; 

(b) if so. the details thereof, product-wise; 

(e) whetner this is causing financial losses to the 

domeStic industry; 

(d) if so, the details thereof; and 

(e) the reasons for not adopting uniform tax policy 

for the industry? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRt JAtRAM RAMESH) : (a) and (b) Details of customa 

duty rates made 'NIL" since June, 2006 in respect of edible 

oils and certain other commodities are as under:-

Pulses: Basic Customs Duty reduced from 10% 

to NIL on 08.06.06, vaHd upto 3L3.2009; 

Sugar: Basic customs duty was reduced from 
60% to NIL on 23.62006, which was valid upto 

30.9.2006. 

Wheat: Basic Customs duty was reduced from 

60% to 5%, whfch was furth,er reduced to NIL, 

which was valid upto 282.2007. NIL rate on 

wheat was again extended after 30.3.2007 and 

is now valid without time Hmit; 

Maize: Basic Customs duty was reduced from 

60% to NIL on 25.1.2007 valid upto 31.12.2007. 

Customs duty on maize has agein been 

reduced to Nil w.e.1. 1.4.2008 under TAO of 5 

lakh MT. 

Further changes made after Budget 2007 are as 

follows:-

(1) Semi-milled and wholly milled rice from 70% to 

Nil for imports made on Of' before 31.3.2009; 

(2) Soya bean oil (crude) from 40% to Nil; 

(3) Crude Palm oil (including crude palmolein) ·from 

20% to Nil; 

(4) All other miscellaneous edible oiIa (crude) such 

as coconut oil, ground nut, etc. to Nil; 

(c) and (d) As regards financial tOS88S to the domestic 

industry, no such report has been received. 

(e) T ax policy across the oommodities depends on 

various factors including the international and domestic 

prices, the Interests of the consumers. the impact on 

dornestlc producers, administrative feasibility of collection 

and revenue and hence it cannot be uniform across the 

board. 
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Trade Talks under WTO 

4175. SHRI SURESH PRABHAKAR PRABHU : WlHthe 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) he details of road blocks in WTO talks with India; 

and 

(b) the steps taken by the Govemment to conclude 

the current round of trade talks under the aagla of 

WTO? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) The multilateral trade 

negotiations in the Wor1d Trade Organisation (WTO) 

under the Doha Woric Programme, which were launched 

in November 2001, are still in progress. These 

negoliations have not yet concluded mainly due to gaps 
In the positions of WTO Members, particularly in respect 

of market access and domestic support issu8s in 

agricuhure and market access issues in non-agricuhural 

products. On 08 February 2008, the Chairpersons of the 

WTO's Ccmmittee on Agriculture (Special SefSio") and 

the Negotiating Group on Market Access brought out the • 

Revised Texts on Draft Modalities on Agriculture and Non-

Agricuhural Market Access (NAMA) respectively. The WTO 

Members are currently holding negotiations on these 

ReVised Draft Modafitles texts on Agricuhure and NAMA 

and also on other issues covered by the Doha Work 

Programme, such as Services, Rules including Fisheries 

Subsidies, etc. 

(b) Throughout the negotiations, India has been 

working constructively with coalition partners in developing 

country groupings in the WTO, such as the G-20, the G-

33 and NAMA 11 and also with developed country 

Members with a view to achieving an outcome that would 

appropriately reUecI the development dimension of the 

Doha mandate. 

Credit Guarantee Fund Scheme 

4176.SHRI ASADUDDIN OWAISI : Will the Minister of 

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to state: 

(a) the number of proposals received and sanc-
tioned by the Union Govemment during each of the last 

three years under Credit Guarantee Fund Scheme, State 

and Union Territory-wise; 

(b) whether the Govemment has chalked out any 

strategy for the Eleventh Five Year Plan to give more 

Incentives and credit facilities to small and medium 

industries; and 

(c) if so, the details thereof and steps taken by the 

Govemment in this regard? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHAI MAHABIR PRASAD) : (a) The. 

nutnber of proposals alongwith loan amount approved for 

guarantee cover under Credit Guarantee Fund Scheme 

during each of the last three years is given in the 

Statement enclosed. 

(b) and (c) The Ministry of Micro, Small' and Medium 

Enterprises (MSME) supplements the efforts of (he 

respective StatelUT Govemments (who are primarily 

concemed with the development and promotion of Micro, 

small and medium enterprises) by putting in place a 

number of supportive measures/schemes in areas of 

credit, technological upgradation, marketing and 

infrastructural upgradation. Further, the 'Package for 

Promotion of Micro and Small Enterprises' announced in 

the Parliament in February, 2007, inter alia, contains 

provision for providing to the micro and small enterprises 

(MSEs) support in the areas .of credit, technological 

upgradation, marketing and infrastructure. Besides, to' 

enhance the competitiveness of the MSMEs, a ten-point 

initiative has been announced under the National 

Manufacturing Competitiveness Programme (NMCP) for 

implementation during Eleventh Plan Period in industrial 

clust81'8 in the Public. Private Participation (PPP) mode. 



331 WnJten Ana .. ,. APRIL 22. 2008 to 0uM1ions 332 

.,. .. ,.,.t 

SfataVT-wiN details of ~ Mtd loan amount spptOII8d "" fIUVIIII" cover under 
Credit GuantnfH Fund ScMme for MIao Mtd StMJI EntMpriNs 

(Amount in As. Iakh). 

81. SlatelU.T. 2005.()6 2008-07 2007-08 
No. 

Propolals Loan Proposall Loan Proposall Loan 

approved Amount approved Amount approved Amount 

2 3 4 5 6 7 8 

1. Andaman and Nicobar 2 8.30 13 25.35 9 16.78 
Islands 

0 

2- Andhra Pradesh 1475 1816.07 3323 2610.01 1156 3465.23 

3. Arunachal Pradesh 22 17.10 105 110.71 . 31 79.03 

4. Assam 356 660.86 1252 2147.52 943. 2543.90 

5. Bihar 344 368.88 1416 2229.28 891 2182.48 

6. Chandigarh 47 316.16 60 387.41 83 631.84 

7. Chhaltisgarh 379 1737.33 180 1328.16 333 1856.59 

8. Dadra and Nagar HaveIi 12.00 4 32.28 to 145.85 

9. Daman and Diu 5 17.00 8 97.50 9 79.61 

10. Delhi 108 949.44 79 738.74 ·176 1456.18 

11. Goa 52 167.50 69 314.88 51 334.33 

12. Gujarat 334 2775.76 816 5482.09 1295 8070.97 

13. Haryana 451 1300.44 1085 1587.83 859 1696.32 

14. Himachal Pradesh 254 451.42 503 744.88 299 t021.~8 

15. Jammu and Kashmir 201 179.81 182 248.47 427 366.64 

16. Jharkhand 459 1250.85 232 839.58 470 2312.96 

17. Kamataka 1649 8909.09 1748 9221.50 2340 15668.90 

18. Kerala 3459 4908.74 3867 5936.36 4298 8422.98 

19. Lakshadweep 0 0.00 0 0.00 0 0.00 
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2 3 4 

20. Madhya Pradesh 769 1892.87 

21. Maharashtra 518 31n.82 

22. Manipur 48 59.23 

23. Meghalaya 12 74.55 

24. Mizoram 41 45.85 

25. Nagaland 8 10.58 

26. Orissa 707 1311.56 

27. Pondicherry 26 41.04 

28. Punjab 324 1064.51 

29. Rajasthan 230 809.72 

30. Slkklm 14 39.54 

31. Tamil Nadu 1713 6193.59 

32. Tripura 43 32.37 

33. Ultar Pradesh 1055 2672.30 

34. Uttarakhand 39 129.38 

35. West Bengal 1139 1'921.14 

Total 16284 46189.70 

[Translation] 

FT A IIVIth ASEAN Countrlea 

4177.DR. LAXMINARAYAN PANDEY : 

SHRIMATI KARUNA SHUKLA: 

W~I the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

<a) whether the Govemment is making any efforts 
to sort out the differences on free trade agntementwith 

ASEAN countries; 

(b) if so, the details thereof; 

5 6 7 8 

1038 2491.20 1446 4101.17 

447 3631.50 732 6042.61 

24 53.76 1.97 

226 541.95 66 143.23 

189 287.74 67 193.31 

44 75.58 65 139.55 

2319 3565.37 2557 3757.75 

137 179.33 81 266.98 

.322 1457.46 620 2544.05 

1457 1408.12 1984 2179.79 

21 51.13 42 91.55 

3607 10782.97 5793 21319.53 

73 123.99 117 155.27 

1109 3636.91 1539 5166.15 

106 622.24 121 830.39 

1396 7484.23 1365 8299.44 

27457 70454.03 30285 105584.51 

(c) whether the ASEAN countries have included 

several Indian productS in the sensitive category so as to 

curtail their access to the market; 

(d) the details; of these products; and 

(e) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (8) and (b) The negotiations for 

Indla-ASEAN Comprehensive Economic Cooperation 
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Agreement are ongoing and both sides are discussing 
various aspects of the proposed Agreement. Negotiations 
for Trade in Goods Agreement ant at an advanCed stage 

and only a few issues remain to be resolved. 

(e) to (e) Both India and ASEAN Member Countries 

have tabled Sensitive Usts which are under negotiation. 

[EnglIsh] 

Assistance to Sea Food Exports AsaocIIdIon 

4178.SHAI BAAJA KISHOAE TAIPATHY : WHI the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment of Orisaa has re-
quested the Union Govemment for assistance for 

infrastructure development for the Sea Food e,cports 
Association of India, Bhubaneswar; 

(b) if so. the detaHs in this regard; 

(e) whether the Govemment has examined the 
proposal; and 

Cd) if so, the details thereof aIongwith the action 

taken by the Union Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMEACE, MINISTRY OF COMMERCE AND INDUSTRY 
AND MINISTER OF STATE IN THE MlNISTAY OF POWER 
(SHRl JAIRAM RAMESH) : (a) to'(d) Governrnerrt of Oriasa 
has sought a speci81 allotment of As. 4.25 crorea as grant 
under the ASIDE Scheme of the Department of Commerce, 
to the Seafood Exporters Aasociation of India, OrIssa 
Region. Bhubaneswar for setting up a common cold 
storage at Bhubaneswar through Mia. Eastern Cold 
Chains Limited. The request is under proceaa. 

{Translation! 

Export of Granite 

4179.SHRIMATI SANGEETA KUMARI SINGH CEO : 

SHRI KASHIRAM RANA : 

win the Minister of COMMERCE AND INDUSTRY be 
pteased to state : 

(a) the details of the qua'ltum of Granite reserves 

in the country during the laat three years, State-wise; 

(b) the foreign exchange earned through export 
thereof during the last three years aIongwIth the pric:ea at 

which It has been exported; 

(c) whether the granite based industries have 

suffered huge losses and even closed due to granite 
export policy of the Government; and 

(d) if 80, the reaction of the Government thereto and 

the corrective steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : (a) Details of state-wise 

recoverable reserves of Granite is given in the enclosed 
Statement. 

(b) Details of export of granite and granite products 

from India In terms of quantity and value from 2004-05 
to 2006-07 are as under:-

Y8IIJI Quantity (in kg.) Value (in US $ mUlion) 

2004-05 2608539246 571.90 

2005-06 2841047722 788.30 

2006-07 3291803627 1043.47 

This Department does not have data on the export 
price of the dlfferant types of granite. However, the export 
price depends on quality of the product as well as the 

quantity delivered i.e. for executing bulk ordere price would 

be quoted on a lower aide than the price quoted for small 
quantities bOoked by foreign Import.,.. 

(c) Since there haa been a substantial increase in 

export of granite during the last three yea,., the granite 

export pdicy does not seem to have adversely affected 
the granite industry though the profit matgln of the 
exporters has been affected by the appreciation of the 
Indian rupee. 
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(d) Govemment of India encouragea export of 

granite and granite based products by giving necessary 

support like spon80ring visits by exporters from the aector 

to different countries, by inviting importers from abroad in 

reverse buyer·seller meets organized through Chemicals 

and Allied Products Export Promotion Council (CAPEXll), 

by petmltttng modernization of the Industry through Export 

Promotion Capital Goods Scheme, grant of Duty Entitle-

ment Passbook credit etc. 

smtement 

State-wise recoverable ruerves of grsnlte 

State 

All India 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Kamataka 

Kerala 

Maharashtra 

Orissa 

Rajasthan 

Tamil Nadu 

West Bengal 

(Eng/ish] 

Quantity (In thousand 

cubic metre) 

1027421 

2300 

205520 

19105 

23560 

202986 

544 

326561 

7588 

201692 

20340 

3621 

MR. SPEAKER: The House stands ~med till 12 

noon. 

11.08 hra. 

12.00 bra. 

The Lok Sabha then adjourned tn/ 

Twelve of the Clock. 

The Lole Sabha re·assembled at 

TMJIve of the C/ocle. 

[MR. SPeAKER in the Chailj 

. . .(Interruptions) 

PAPERS LAID ON THE TABLE 

[Translation] 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : Sir. 

I beg to lay on the Table:-

(1) (I) A copy of the Annual. Report (Hindi and 

English versions) of the National Institute 

of Rock Mechanics, Kolar Gold Fields. for 

the year 2006-2007. alongwith Audited 

Accounts. 

(11) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National Institute of Rock 

Mechanics, Kolar Gold Fields, for the year 

2006-2007. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men-

tioned at (1) above. 

[Placed in Library. See No. L T 8554108] 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
~ 

ENTERPRISES (SHRI MAHAVIR PRASAD) : Sir, I beg to 

lay on the Table a copy of the Outcome Budget (Hindi and 

English V8I'8ions) of the Mlnlatry of Micro, Small and 

Medium·· Enterprises for the year 2008-2009. 

[placed in Ubrary. See No. L T 8555/08J 
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/EngIish] 

THE MINISTER OF INFORMATION AND BROADCAST-
ING (SHAI PRIYA RANJAN DASMUNSI) : I beg to lay on 
the TabIe:-

(1) (i) A copy of the Annual Repott (HIndi 8fICI 
English V8I8lona) of the Children'. FIlm 
Society, India. Mumbel. kif' the yeal2005-

2006, alongwlth AudIted Accounts. 

(ii) I+. copy of the RevIew (Hindi and Engliah 
versional by the Government of the 

wofking of the Children's Film SocIety, 

india, MumbaI, for the year 2005-2006. 

(2) Statement (Hindi and English Y8Ni0na) IhowIng 

reasons for delay in laying the papers nat-

tioned at (1) 1Ibo¥e. 

(placed in library. See No. LT 855M18] 

(3) (I) A copy of the Annual Report (ttndI and 

English versions) of the ChIIdnIn's Film 

Society. India, Mumbai. for the year 2008-
2007, aIongwIth AudIted Accounts. 

(ii) A copy of the Review (HIndI and English 

versions) by the Government of the 

wortdng of the Children's FUm Society, 
India, Mumbai, for the year 2006-2007. 

(4) Statement (Hindi and EngIi8h veraiona) ehowing 

reasons for delay in laying the papers men-
tioned at (3) above. 

[Placed in library. See No. LT 8567108) 

(5) A copy each of the following papers (HIncI and 

English versiona) under autHection (1) of 

section 6191+. of the Companiee Act, 1958:-

(i) Review by the Government of the wortdng 
of the National . Film Dev-'opment C0rpo-

ration UmIted, MumbaI. kif' the year 2008-

2007. 

(II) Annual Report or the National FH/TI 

Development CorporatIon limitect, 

MumbaI, for the yur 2008-2007. aIongwiIh 
AudIt8d AocountI end oommentI of the 

Comptroller 8fICI Auditor GenenlI thereon. 

(f) Statement (Hindi 8fICI English V8l'li0n8) showing 

reaeons for dItIay in Ieytng the papetI men-
tioned at (6) above. 

[Placed In library. See No. LT 8558108)-

(7) A copy of .. indian Broadcasting (EngineerI) 

SeMce (Amendment) Rules, 2006 (HIndI and 

EngIiIh venIiona) pubIiehed In NoUIIcation 
No. G.S.R. 187 (E) In Gazette of India dilled the 

18th MaIch. 2006. under proviso to article 309 

of the ConeIIlution. 

[PIeoed In library. See No. LT 8559108) 

THE MINISTER OF STATE IN THE MINISTRY OF 

I-I.JtMN RESOURCE DEVE1.OPMENT (SHRI M.AA FATMI) : 

I beg to lay on the TabIe:-

(1) (I) A copy of the Annual ~ (Hindi 

and EJ9Iah versions) of the Orissa 

Primary EducatIon Programme AuIhority. 

Bhubaneawat. for the year 2005-2006. 

aIongwIth AudIted Accounts. 

(II) A copy of the RevIew (HIndI and EnglIsh 
versIona) by the G<Namment of the 
wortdng of the Orieae Primary Education 

Programme Authority. 8hubaneswar. for 

the year 2005-2006. 

(2) Statement (HindI and EngIIah veraIona) ahowIng 

reuona for delay in laying the papers men-
tioned at (1) above. 

[PIeced In Ubrary. ~ No. LT 8560108) 

(3) A copy of the NCTE. Stenographer Grade 'C' 

Recruitment Rule, 2008 (HIndI and English 
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~tilIOfll) publlthed In NotIfIcation No. F.5-51 

20011NCTElEatt. In Gazette of India dated the 

21.t February, 2008 under eectIon 33 of the 

National Council tor TUQher Education Ad, 
1993. 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 

(Plaottd In Ubtary. s.. No. LT 8681108J English versions):-

THE MINISTER OF STATe IN THE MINISTRY OF 
FINANCE (8HRI 8.8. PALANIMANICKAM) : I beg to lay on 

the Table a copy of the Notlftoatlon No. S.O. 780 (E) (Hindi 
and English versions) published in Gazette of Indl. dated 
the 28th March, 2008 containing Pr .. ldentlal Order 

making certain amendments in the NotifioaIIon No. S.O. 

1937 (E) dated the 14th November, 2001 so •• to appoin1 

Dr. Saniiv Mishra as Member of the Flnanct Commllalon 

vice Dr. Abusaleh Shariff under clause (1) of article 280 
of the Conslltution. 

[Placed in Library. See No. LT 8562108J 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

I beg to lay on the Table:-

(1 ) A copy of the Newsprint Control (AmeJldment) 

Order. 2008 (Hindi and English versions) 

published in Notification No. S.O. 4O(E) In 

.Gazette of India dated the 8th January, 2008 

issued under section 18G of the Industries 

(Development and Regulation) Act, 1951 

[Placed In Library. SfHI No. LT 8563108] 

(2) A copy of the Annual Report (Hindi and English 

versions) of the Office of the Controller General 

of Patents, Designs, Trade Marks, Mumbai, for 

the year 2006-2007. 

(3) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men-

tioned at (2) above. 

(placed in L1brary. See No. LT 8564108] 

(i) Memorandum of Understanding between 

the India Trade Promotion Organization 

and the Department of Commerce, Minis-

try of Commerce and Industry, for the year 

2008-2009. 

[placed in library. S68 No. LT 8565108] 

(ii) Memorandum of Understanding between 

the State Trading Corporation of India 

Limited and the Department of Com-

merce, Ministry of Commerce and Industry, 

for the year 2008-2009. 

(Placed in library. See No. L T 8566108] 

(Iii) Memorandum of Understanding between 

the P.E.C. Limited and the Department of 

Commerce, Ministry of Commerce and. 

Industry, for the year 2008-2009. 

[Placed in library. S88 No. LT 8567/08] 

(2) A copy of the Outcome Budget (Hindi and 

English versions) of the Department of Com-

merce, Ministry of Commerce and Industry, for 

the year 2008-2009. 

[Placed In Library. see No. LT 8568/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 

English versions) of the Sant Longowal 

Institute of Engineering and Technology. 

Longowal, for the year 2005-2006, 

aIongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and EngIIeh 
verSions) by the Government of the 

worXing of the Sant Longowal Institute of 

Engineering and Tectmotogy, Longowal, 

for the year 2005-2006. 

(2) Statement (Hindi and English versionS) showing 

reasons for delay in laying the papers men-
tioned at (1) above. 

[Placed in Ubrary. See No. LT 85691(8) 

(3) (i) A copy of the Annual Report (HIndI and 

English versional of the Board or Appren-
ticeship Training (Southern Region). 

Chennai, for the year 2006-2007. aIongwIth 
Audited Accounts. 

(ii) A copy of the RevIew (Hindi and Engtiah 
versions) by the Government of the 
worXing of the Board of Apprenticeship 

Training (Southern Region). Chennai, for 

the year 2006-2007. 

(4) Statement (Hindi and English verslona) showing 

rea.ans lor delay in laying the papers men-
tioned at (3) above. 

[Placed in Library. See No. LT 8570J08) 

(5) (i) A copy of the Annual Repott(HindI and 

English versional of the Board of Practical 

Training (Eastern Region), Kolkata. for 

the year 2006-2007, alongwith AudIted 
Accounts. 

(ii) A copy of the Review (HIndi and Engilah 

versions) by the Government of the 
worXing of the Board of Practical Training 

(Eastern Region), KoIkata, for the year 

2006-2007. 

(6) Statement (Hindi and English versional shoWIng 

reuona for delay In laying the papers men-

tioned at (5) above. 

[Placed in library. See No. LT 8571108) 

(7) (i) A copy of the Annual Report (Hindi and 

English versions) of the North-Eastern 

Regional Institute of ScIence and T echnot-
ogy, ltanager, for the year 2005-2006, 

alongwith Audited Accounts. 

(iI) A copy of the RevIew (HIndI and English 

versions) by the Govemment of the 

working of the North-Eastern Regional 

Institute of ScIence and Technology, 

ltanager, for the year 2005-2006. 

(8) Statement (HIndI and english versionS) showing 

reasons for delay in laying the papers men-
tioned at (7) above. 

[Placed in Library. See No. L T 8572108) 

(9) (;) A copy of the Annual Report (Hindi and 

Engllah versionS) of the JharXhand Edu-

eation Project CouncU, Ranchi. for the year 

2006-2007, aIongwIth AudIted Accounts. 

(iI) Statement regarding Review (Hindi and 

English versiona) by the Govemment of 
the wortdng of the Jharkhand Education 

Project Council, Ranchi, for the year 2006-

2007. . 
[Placed in library. See No. LT 8573/08) 

(10) (i) A copy of the Annual Report (Hindi and 
Engllah versions) of the Malav1ya National 

Institute of Technology, Jalpur, for the year 

2005-2006, alongwith AudIted Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

wortdng of the Malaviya National Inatitute 

of Technology. Jaipur, for the year 2005-

2006. 
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(11) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers men-
tioned at (10) above. 

[Placed In library. See No. LT 8574108) 

(12) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

working of the National Institute of Tech-

no�ogy' Tiruchirappalli, for the year 2006-

2007. 

(17) Statement (Hindi and English versions) showing 

reasons for delay in laying· the papers men-

tioned at (16) above. 

of Technology, WarangaJ, for the year [Placed in library. See No. LT 85nlO8) 

2006-2007, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National Institute of Tech· 

nology, Warangal, for the year 2006-2007. 

(13) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men· 
tioned at (12) above. 

[Placed In Ubrary. 5H No. LT 8575108) 

(14) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technology, Kuru~ra, for the year 

2006-2007, alongwith AudIted Accounts. 

(iI) A copy of the Review (HIndi and English 

versions) by the Govemment lof the 

working of the National Institute of Tech-

nology, Kurukshetra, for the year 2006-

2007. 

(15) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers men· 

tloned at (14) above. 

(Placed in Ubrary. 5H No. L T 8576108) 

(16) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technology, T1ruchlrappalli, for the year 

2006-2007, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and EngHsh 

versions) by the Govemment of the 

(18) (I) A copy of the Annual Report (Hindi and· 

English versions) of the Vlsvesvaraya 

NatIonal Inatltute of Technology, Nagpur, 

for the year 2006-2007, alongwith Audited 

Accounts. 

(Ii) A copy of the Review (Hltldi and English 

versions) by the Govemment of the 

working of the Visvesvaraya National 

Institute of Technology, Nagpur, for the year 

2006·2007. 

(19) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men· 

tloned at (18) above. 

(20) (I) 

(Placed In library. See No. L T 8578108) 

A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technology, Rourkela, for the year 2006-

2007, alongwith Auditalt Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National Institute of 'rech· 

nology. Rourkela, for the year 2006·2007. 

(21) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers ,men-

tioned at (20) above. 

[Placed in Ubrary. Se8 No. l T 8579/08) 

(22) (I) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

.. 
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of Technology. Calicut, for the year 2006-

2007, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

WQrl(ing of the National Institute of Tech-

no�ogy' Callcut, for the year 2006-2007. 

(23) Statement (Hindi and English versionS) showing 

reasons for delay in laying the papers men-
tioned at (22) above. 

. [Placed in Library. See No. LT 8580108] 

(24) (i) A copy of the Annual Report (Hind and 
English versions) of the Indian Institute of 

Technology, Roorkee, for the year 2006-
2007. 

(ii) A copy of the Annual Accounts (HIndi and 

English versions) of the Indian Institute 

of Technology. Roorkee, for' the year 

2006-2007. together with Audit Report 

thereon. 

(iii) Statement regarding Review (HindI and 

English versions) by the Govemment of 
me wortdng of the Indian Institute of 
Technology. RoorI<ee. for the year 2006-

2007. 

(25) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men-
tioned at (24) above. 

(Placed in Library. SfHI No. LT 8581108) 

(26) (i) A copy of the Annual Report (HindI and 

English versiona) of the Indian Institute of 

Technolog~. Kharagpur, for the year 20()6.. 

2007. 

(ii) A copy of the Annual Accounts (HindI and 

English versiona) of the Indian Institute 

of Technology. I<ha~r, for the yea, 
2006-2007, together with Audit AlPOrt 
thereon. 

(Iii) Statement regarding RevI8w (Hindi and 

Engliah versIona) by thl Gov.mrt'I8f1t of 
the working 01 the Indian Institute of 

Technology, Kharagpur, for the year 20()1. 

2007. 

(27) Statement (HIndi and Englith YMlona) Jhowlng 
I"888On8 for delay In laying 1he "..,.,. me". 

. tIoned at (26) above . 

(Placed in Ubrary. s.. No. L T 8582108). 

(28) A copy of the Annual Accounts (HIndI and Engllah 

versions) of the Natlonalinstttute of Technology. 
Si1char, for the year 2006-2007. together with 
Audit Report thereon. 

(29) Statement (Hindi and English verslona) showing 

reasons for delay in laying the papers men· 

tioned at (28) above. 

[Placed In Ubrary. SM No. LT 8583108) 

(30) A copy each of the following papers (Hindi and 

English verstona) under sub-sectIOn (1) of 

section 819A 01 the Compar:NN Act. 1956:-

(i) Review by the Govemment of the working 
of the Educational Conaultanta India 

limited. New Delhi. for the year 2OOfS. 
2007. 

(ii) Annual Report of the Educational Consult· 
ants India limited. New Deihl, for the year 

2006-2007. aIongwIth AudIted Account8 
and comments 01 the Comptroller and 

Auditor General thereon. 

(31) Statement (Hindi and English versions) ehowIng 

nNUJOnS for delay In laying the papena men-

tioned al (30) above. 

[Placed In Library. SH No. LT 8584/08) 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : I beg to 

lay on the Table a copy of the Diaaater Management 

(National Disaster Reaponsa Force) Rules, 2008 (Hindi 

and English versions) published in NotifIcation No. 
G.S.A. 87 (E) in Gazette of India dated the 14th February, 

2008. under section n of the Disaster Management Act, 
2005. 

[placed in Ubrary. See No. L T 8585108) 

12.01 hra. 

{English] 

COMMITTEE ON PAPERS LAID 
ON THE TABLE 

16th Report 

SHRI HANNAN MOLLAH (Uluberta) : I beg to praeent 

the Sixteenth Report (Hindi and English veraiona) of the 

Committee on Papers Laid on the Table and Minutes 

relating thereto. 

12.1~ hrs. 

STANDING COMMITTEE ON ENERGY 

25th and 28th Reports 

{English] 

SHRI GURUDAS KAMAT (Mumbai North East) : I beg 

to present the following Reports (HIndi and English 

Versions) of the Standing Committee on Energy:-

(1 ) Twenty-fifth Report on Demands for Grants 

(2008-09) of the Ministry of Power; and 
, 

(2) Twenty-sixth Report on Demands for Grants 

(2008-09) of the Ministry of New and Renewable 

Energy. 

12.02 hra. 

STANDING COMMITTEE ON lABOUR 

28th and 29th Reporta 

[EngUsh1 

SHRI SURAVAAAM SUDHAKAR REDDY (Nalgonda): 

I beg to present the following reports (Hindi and English 

verslona) of the Standing Committee on Labour:-

(1) Twenty-eighth Report of the Standing Committee 

on Labour on the Demands for Grants for the 

year 2008-2009 of the Ministry of Labour and 

Employment; and 

(2) Twenty-ninth Report of the Standing Committee 

on Labour on the Demands for Grants for the 

year 2008-2009 of the Ministry of Textiles. 

12.2~ hra. 

STANDING COMMITTEE ON RAILWAYS 

[English} 

SHRI BASU DEB ACHARIA (Bankura) : I beg to lay on 
the Table the S1atements (Hindi and English versions) 

showing further action taken by Government on the 

recommendatIonaobaervations contained in Chapter I 

and final replies in respect of recommendationalobserva-

tiona in Chapter V of the following Action Taken Reports 

of the Standing Committee on Railways:-

(1) 2nd Report. 14th Lok Sabha on 'Ongoing and 

Pending Projects'; 

(2) 23rd Report. 14th Lok Sabha on 'X Five Year 

Plan of the Railways'; 

(3) 26th Report, 14th Lok Sabha on 'Demands for 

Grants - 2006-07 of the MiniStry of Railways'; 
and 
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(4) 29th Report, 14th Lok Sabha on 'Railway 

Production Units, Worttshops and Maintenance 

of Rolling Stocks'. 

12.03 Ms. 

STANDING COMMITIEE ON WATER 
RESOURCES 

9th Report 
[English] 

SHRI RAYAPATI SAMBASIVA RAO (Guntut): I beg to 

present the Ninth Report (Hindi and English versions) 

of the Standing Committee on Water Resources on 

Demands for Grants (2008-2009) of the Ministry of Water 

Resources. 

12.04 hrs. 

OBSERVATION BY THE SPEAKER 

Business Tnm .. cted During Previous Week 

{English] 

MR. SPEAKER: Hon. Mernbera, for your information, 

I want to briefly recapitulate the main items of bueiness 
transacted by the House during the last week. 

During Question Hour, out of the 60 Starred Oueationa 
which were listed, only 16 could be answered orally. The 

replies . to the remaining Starred Questions aJongwith the 

replies to 612 IJnstarred Questions for the same period 

were laid on the Table. 

The House discuaaed for about 6 hours and 52 

minutes a Short Duration Discussion under Rule 193 

regarding situation arising out of continued rise in the 

prices of essential commodItie8 and step. taJcen by the 
Government in regard thereto. 

As regards Financial and Leglalatlve Business, the 

House took up for diSCU88ion the Demands for Grants in 

respect of the Budget (Railway.) for 2008-2009. The 

discussion, which took 4 hours and 27 minutes,. 

concluded with the raply of the Minister of Railways. 
All the Demands for Grants (Railways) for 2008-09 

were voted In full and the related Appropriation Bill was 

passed. 

As regards the Private Members' Business, 2 Private 

Member's Resolutions were dlscu88ed during the week. 

Resolution regarding Free and Compulsory Education up 

to Higher Secondary level by Shri Ram Kripal Yadav was 
discu88ed on 17th April, 2008 for about 2. hours and 21 

minutes before being negatived Another Resolution 

regarding Legislation for the overall development of 

persons belongJrl{l to Denotlfied triqes and Nomadic 

tribes by Shri Haribhau Rathod was also taken up for 

discussion on 17th April, 2008 for about 3 minutes and 

remained parkllacu88ed. 

Three Statements were made by the Minittera on· 

important subjects In the House. 

During the week, Members raised as many as 19 

matters of urgent public Importance. Also, 20 matters were 

raised under Rule 3n. 

The Departmentally·Related StandIng CommIttees 
presented thirty eight Reports during the week. 

While we lost 5 hours and 52 minutes due to 

interruptions and adjournments Iut week, U. House 881 

late for 4 hours and 52 minutes to compeneate the lost 

time. 

Though we have had lost some veJuabletime of the 

House, yet I take this opportunity to convey my lincere 

thanks to the hon. Members for the cooperation and 

support generally extended to the ChaIr In the smooth' 

conduct of the proceedings. 
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12.05 hra. 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of the recommen-

dation. contilined In the 171th Report of 

the Standing Com mitt.. on Science and 

Technology, Environment and Forest pertain-

Ing to the Department of ScIence and 

Technology, Ministry of Science and Technol-

0IfIf·* 

(English) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : With your permission, I am laying this Statement 

on the status of implementation of the recommendations 

pertaining to Department of Science and Technology 

in the One Hundred Seventy-Eighth (178th) Report of 

the Department-related Partlamentary Standing Commit-

tee (PSC) on Science and Technology, Environment and 

Forests on the direction of the Hon. Speaker, Lok Sabha, 

in pursuance of the provisions of Rule 389 of the Rules 

of Procedure and Conduct of Business in the Lok Sabha 

issued vide Lok Sabha Bulletin-Part-H dated Sqptember 

1. 2004. 

The Standing Committee on Science and Technology, 

Environment and Forests laid their One Hundred Seventy-

Eighth (178th) Report on 27th November. 2007 In the Lok 

Sabha. In all, there were 10 (ten) recommendations in the 

178th Report of the Committee. The present status of 

implementation is detailed in the appended Annexure 

which may be allowed to be laid on the Table of the 

House. 

"Laid on the Table and also Placed in Ubrary. Sse No. 

LT 8586/08. 

12.08 hr •• 

(U) Status of Implementation of the recommenda-

tions contained In the 157th, 172nd and 179th 

Reporta of Standing eommltlee on Science 

and Technology, Environment and Forma on 

Demands for Grants (2006-07 and 2007-oa) 

reapectlvely pertaining to the Department of 

Biotechnology, Ministry of ScIence and Teoh-' 

noIogy.* 

{English] 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : Sir, I am laying this Statement in pursuance of 
Direction 73A of Hon'ble Speaker, Lok Sabha under rule 

389 of the Rules of procedure and conduct of Business 

in Lok Sabha (Eleventh Edition), to infonn the esteemed 

House about the status of implementation of the 

recommendations made by the Department-related Par-

liamentary Standing Committee on Science and Tech· 

nology, Environment and Forests in its 157th. 172nd and 

179th Reports. 

2. The 157th Report relates to the consideration of 

the Demands for Grants of the Department of Biotechnol-

ogy for the financial year 2006-07. I have made Statement 

on 25.08.2006 and 24.08.2007 and informed the House 

regarding the status of Implementation of the recommen-

dations made by the Committee in its 157th report. The 

present statement gives the latest status pertaining to 

recommendations made in Para 56. The details are at 

Annexure-I, which is laid on the Table of the House. 

3. The 172nd Report relates to the consideration 

of the Demands for Grants of the Department of 

Biotechnology for the financial year 2007-08. .. have 

made Statement on 24.08.2007 and Informed the House 

"Laid on the Table and also Placed in Ubrary. See No. 
LT 8587108. 
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[Shri Kapil Sibal] 

regarding the status of implementation of the recoil man-

dations made by the Committee In its 172nd report. The 

Action Taken Report on the racommendation made in 

172nd Report was considered by Partiamentary Standing 

Committee and the Committee vide lis 1791h Report has 
desired present status In respect of 10 recommendations 
of the 172nd Report. The present statement gives the 

lateat status pertaining to these 10 recommendations 

made in Paras 3.2. 3.4. 3.8, 3.8, 3.10, 8.4, 14.6, 17.4. 18.5 

and 20.3. The details are at Annexure-II, which is laid on 

the Table of the House. 

12.07 n. 

(iiI) S1atua of 1 .......... 118tIon of ..com .... 1ddons 
contained In the 61th, 72nd, 781h, 711h, IOIh 
and lind ~ of the SIMdIng CommIttee 
on Commerce· 

[~ngJish} 

THE MINiSTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF CQMMl:RCE AND INDUSTRY 

AND MINISTER OF STATE IN THE MINISTRY OF POWER 

(SHRI JAIRAM RAMESH) : Sir. the Oepartment-related 

Parliamentary Committee on Commerce in Its 68th Report 
on Export of Tea had made 24 rec:ornmendaUon 
observations. In respect of recommendation at para 3.4, 

Ministry of Water Resources has to take action. ActIon Ie 

partially complete in respect of four recommendatlona at 

para nos. 4.1, 8.2, 16.8 and 17.V. Action In f8IP8Cl of thr .. 
recommendations at para nos. 6.4, 19.11 and 20.5 Ia 
pending. Action in respect of remaining 16 recommenda-

tions is cornpt8te. A copy of the implementation report Ia 
laid on the Table of the House. 

[Placed in the library. See No. LT 8588108) 

Sir, the Department Related Parliamentary StandIng 
Committee on Commen::e in its 72nd report on the 
problems of coffee growers had made 22 recomrnenda-

"Laid on the Table. 

tlonsIobaervationa. The Action Taken Report on 72nd 

Report was sent to RaJya 5abh8 Sectt on 13.2.2006. Out 

of these, on 5 recommendatlonalobaervatlons. the 
Convnittee made further observations which were incor-

porated in the 79th Report. AU other recommendation 
observations were accepted. Action has also been 

COI'f1)Ieted on the 5 five recornmendaIion. A modIfIedI 
revised Action Taken Report on the observatlons/recom-

melldations contained In the 72nd and 79th Report of the 
Partiamentary StandIng CommIttee on Commerce on 

problems of Coffee growers, Is laid on the Table of the 
House. 

[Placed In the Ubrary. See No. LT 8589I08J 

The Department-related Part~ StandIng Corn-

mIttee on Commerce in its 76th Report made 11 

recommendatIon8. 7 recommendation have been imple-

mented. Implemented. Implementation of one recommen-
dation each is under conaIderation In the Department of 

AgrIcuIlunt andCooperat/on and the Protection of Plant 
Varieties and Fanners' Rights AuthorIty. The Department 

of Commerce Is coordinating with the Department of 
Agriculture and . Cooperation for the Implementation of 

these remaining two recommendationa. 

(Placed In the l,I)rary. See No. LT 859OI08J 

The Departmenl-related Partlamentary StandIng C0m-
mittee on CornIperce In its 80th Report Functloning of the 
SpIoN Board haa made 45 recommendatIonaobserva-

tiona. 2 rec:ommendation are under consideration. A copy 

of the Implementation report is also laid on the Table of 
the House. 

[Placed in the Ubrary. See No. LT 8591108) 

The Oepartment-ntlated Parliamentary Standing C0m-
mittee on Comrneroe In its 82th Report had made 72. 
recomrnendatlonlobHl'valioN. The ActIon Tekan Report 

on 82nd Report wu tent to Rajya Sabha SecretarIat on 

16.08.2007. A modIftedIreYiaed Action Taken Report on the 

obtervationIIrecommendations contained In the 82nd 

Report of the Partlamentary Standing Committee on 
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Commerce on Demands for Grants 2007 -OS, is laid on 

the Table of the House. 

[Placed in the library. See No. l T 85921081 

[English] 

MR. SPEAKER: Now, we come to Calling Attention. 

Shri Basudeb Acharia. 

· . . (Interruptions) 

[Tra"slstion] 

SHRI BRAJESH PATHAK (Unnao) : Mr. Speaker, Sir, 

I want to speak on a very serious issue ... . (Interruptions) 

You have not given me an opportunity to speak .... 

(Interruptions) 

SHRI RAJESH VERMA (Sltapur) : Mr. Speaker, Sir this 

is a very serious issue. . . .(lnterruptlons) 

MR. SPEAKER : This is not fair. I have told you that 

you will be given an opportunity to speak. 

· . . (Interruptions) 

SHRI RAJESH VER~A : Mr. Speaker, Sir, this Is a very 

serious issue ... . (Interruptions) 

MR. SPEAKER : let me listen the ~h of your 

leader. 

· . . (Interruptions) 

MR. SPEAKER : Please speak from your seat. 

· . .(Interruptions) 

{El't(JlishJ 

MR. SPEAKER : Nothing should be recorded. 

. . . (Interruptionsr 

SHRI RAJESH VERMA: Since we are not being heard, 

we walkout from the House. 

'Not recorded. 

12.01 bra. 

At this stage Shri Rsjesh Venna 8nd IIOfTIS other 
hon'ble Members IBIt the Hou#HI. 

12.08~ h .... 

CAUING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

SHuation ArIsing out of Subsidence of Land In 
entire Coal Belt In Aunsol. JharIa and 

Ran"ant and AcU., Taken by ~ 
Government In this Regard 

[English] 

MR. SPEAKER: We have only two hon. Members for 

Calling Attention. We shall come to the other important 

matter later on. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I call the 

attention of the Minister of Coal to the' following matter of 

urgent public importance and request that he may make 

a statement thereon: 

"Situation arising out of subsidence of land in entire. 

coal belt in Asansol, Jharia and Raniganj and action 

taken by the Govemment in this regard." 

MR. SPEAKER: Hon. Minister, you can lay the 

Statement on the Table of the House. 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(SHRI SANTOSH BAGAOOIA) : Sir, I have a Statement 

here. I can lay the Statement on the Table of the House. 

'Sir, the incidents of fire and land subsidence in old 

mined out areas of Jharia coalfield of Jharkhand and 
Raniganj coalfield of West Bengal are caused due to 200 
years of un-scientlfic mining carried out by the erstwhile 

mine owners during pre-nationalization' peTtod. n.eae are 

being addressed by the Government and the coal 
companies continuously. 

• .•. *lald on the Table and also Placed in Ubrary. See. 
No. l T 8593108. 
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IShri Santosh Bagrodia) 

The population on the old mining arees has Increased 

many times over the years, though these areas became 
unsafe for habitation and declared so from time to time 

by the authorities. Keeping the significance of the issue 

in view, Government of India had constHuted a High Level 
Committee in December, 1996 under the chairmanship of 

the then Secretary, Ministry of Coal (Moe) with represen-
tatives from other departments. coal companies and the 

State Governments of West Bengal and Bihar to deal with 

the problem in a comprehensive manner. Based on their 

recommendations, a Master Plan to deal with the problems 

of fire and subsidence control and related rehabilitation 

was formulated covering areas under the jurisdiction of 

Bharat Coking Coal Umited (BCCl) and Eastern Coalfields 

ltd. (ECl) in 1999 for implementation of the same in a 

phased manner. 

Ministry of Coal has taken up implementation of some 
schemes identified under the Master Plan through 

budgetary support simuhaneously. Two demonstration 

schemes for rehabilitation were also approved In 1998 for 

relocation of people from endangered areas both in BeCl 

and ECL. For BCCl the demonstration scheme for 

As. 61.09 crores involved construction 01 4600 houses 

comprising of 1500 houses for BCCl employees and 

3100 houses fot private persons. Out of this. 344 houses 
lor BCCl employees have been constructed and 204 
families have been shifted. Construction of 1156 number 

of houses is being tendered. For non-BCCl people 

900 houses for private persons are nearing completion 

and construction of 1452 houses are under progress. 

Action is underway tor construction of remaining houses. 
Rs. 21.30 crores have been spent for this scheme at 

BCCL. 

For ECL areas 8 demonstration scheme for rehabili-

tation (1123 houses, As. 32.52 crore) covering four 

locations in ECl area has been taken up by Aaan80I 
Durgapur Development Authority (ADDA). In addition, 
because of urgency a new site namely Sanctoria Village 

has also been taken up for rehabilitation. 

Apart from the above two rehabilitation echemea, 33 
schemes (29 for subsidence control and four for fire 

control) were taken up In BCCl and ECl areas. Out of 

the above 17 schemes have been completed and 16 
schemes are In progress. As. 59.62 erores have been 

spent for these schemes till date. 

The Master Plan initially provided for stabilization of 

certain endangered areas. As per the directives from 

Hon'ble Supreme Court a study was conducted In 2005 

by a Committee including the Director General of MInes 
Safety as a member which opined that stabilization Is not 

a permanent solution for the endangered areas and 

evacuation is the only solution for the safety of people and 
property. The Master Plan has been thus revised in August, 

2006 providing for rehabilitation of people from unstable 

locations, dealing with fire and diversion of railway lines 

and road within a time span of ten years instead of eartier 

proposed 20 years. Expenditure estimated for AanIganj 

and Jharla Master Plans Is As. 2300.42 crore and As. 

6358.45 crore respecIiveIy. 

The components of Master Plan were submitted to 

Jharkhand and West Bengal Governments in November. 

and December. 2006 respectively 'or expedItidus consid-

eration. Committee of Secretaries considered the Master 

Plan for seCl and ECl in Its meting held on 9.8.07 and 

directed that Ministry of Coal should go ahead to obtain 

approval of State Govemments of Jhllrkhand and West 

Bengal on the RehabIlitation and Resettlement (R and 

R) package In the Master Plan. While Govemment of West 

Bengal has conveyed their acceptance to the proposed R 

and R package with some modifications, the acceptance. 
of State Government of Jharkhand for the proposed R and 

A package is awaited. Master Plan for Raniganj Coalfield 
is being processed at the MInistry for obtaining approval 

from competent authority. 

The Master Plan proposed is involving huge rehablli-
tation plan. A total of 98.134 houses in BCCl area and 

33,196 houses in ECl area are to be rehabHitated. The 

affected population is proposed to be resettled in 4 to 5 

sateHite townships each for Raniganj.and Jharia on non-
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coal bearing areas along the periphery of JharIa and 

RaniganJ Coalfields. Suitable rehabilitation package has 

been worked out in consultation with local authorities of " 

the respective State Govemments. 

Jharla Rehabilitation and Development Authority 

(JRDA) In Jharkhand and Asansol Durgapur Development 

Authority (ADDA) In West Bengal have been identified for 

implementation of the programme and coal companies 

will provide ail the technical support required by these 

organizations for implementing the schemes. 

The outlay for the scheme is proposed to be funded 

by the Central Govemment and Coal India Limited. 

The Govemment is fully aware of the situation in these 
arefls and is taking step to' alleviate the problem wHh the 

help of the two State Govemments. Effective implemen-

tation of the Master Plan would require active Involvement 

of the respective State Govemments and local authorities. 

I am grateful to the Hon'ble Speaker for giving me this 

opportunity to place on record the action being taken by 

the Government and also to the Hon'ble members for their 

concem about the matter of subsidence and related 

issues .• 

. . . (Interruptions) 

{Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 

Speaker, Sir. you have not given me an opportunity to 

speak .. , .(lnterruptions) 

MA. SPEAKER : According to rules, it Is not possible. 

It will take 15-20 minutes. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, you 

said that you will give me the opportunity to speak. . . . 

(Interruptions) 

MA. SPEAKER : That time I did not remember that 

today Is the day for taking up Calling Attention. 

. .' .(lnterruptiO(l$) 

SHRI PAABHUNATH SINGH: Kindly take up this 

matter after zero hour. . . .(Interruptions) 

[English] 

SHRI BASU DEB ACHARIA (Bankum) : Sir. subsidence 
and fire in the Jharia and Aaniganj coal mines area is 

a national disaster. It Is a national problem. It is not a 

problem pertaining to a particular area. A lot of people are 

involved in it. People are spending sleepless nights, 

because in every week, some incidents take place in that 

area. Last year, I visited one area near Ohanbad, G1dhore 

colliery. At 12 o'clock in the night, there was a subsidence 

and 25 houses belonging to the contract workers, who 

were engaged by BCCL in its mines. went inside the 

ground. Five persons were killed and hundreds were 

rendered homeless by this. This is not a single Incident. 
A few months back, near Nirnch~lIiery, in Eastern Coal 

Fields In West Bengal, there WBl' subsidence and deaths 

were also reported. One year back, th.re. Was subsidence 

in National Highway no. 2. Traffic was suspended for a 

few days. The entire area was affected due to unscientific 

mining done under private mana~nt. Sand-stowing 

was also not properly done, particularly In BCCL managed 

area. Contractors got their biD, but wHhout doing the sand 

stowing. Even, a number of incidents have taken place In 

these areas. The Govemment is quite indifferent. The 

Calling Attention regarding this was to be taken up on 5th 

September, 2007. Than, It could not be taken up because 

the House was adjoumed. On that day also, a statement 

was circuiated and today also - although a new Minister 

has taken over the Ministry now - the same statement with 

same words, same commas and same full stops has 

been circulated. 

MR. SPEAKER : They cannot be going on changing 

the statements. 

SHRI BASU DEB ACHARIA : This shows how the 

Government is indifferent. So, for nine months, there have 

not been any steps. 

MA. SPEAKER : This Is a very elaborate statement. 

Put your questlona now. Please put your clarifications now. 
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SHRI BASU DEB ACHAR1A : They have not taken any 

steps. A number of ConwnIttea8 ware constituted starling 

from Gugnani Committee and Bagchi Convnitt ... Then, 
in 1999, for the first time, a comprehenalve Master Plan 

was prepared. 

[Translation] 

MR. SPEAKER: You put your question. 

[English] 

SHRI BASU DEB ACHARIA : I am coming to the 

question. This is a very serious situation. 

MR. SPEAKER: Rules are aI80 very specific regarding 
this. 

SHRI BASU DEB ACHARIA : I know only two Members 

are there and this is a question of Iakha of people. 

MR. SPEAKER : Hon. Leaders of p8ftiet are waiting 

to raise very important matters. I cannot make them wait 

for long. 

SHRI. BASU DEB ACHARIA : In 1999, for the first time, 

a Comprehensive Master Plan was prepared and n sites 

were identified in BCCL 

Some sites were also identified in ECL. but no action 

was taken by the Govemment on the Master Plan. Then, 

that Master Plan was updated in 2004 and as there was 
no perceptible action taken by the Ministry of Coal, that 

Master Plan was again updated in 2006. This COV8I'I two 
aspects dealing with fire which includes identification of 
fire. prioritisation for implementation and asaeument of 

tentative earth requirement and also rehabiIIIation and 

resettlement of the affected people from the 8f888 aIIected 
by fire and subsidence Inctuding identification of re88IIIe-

ment sites. 

MR. SPEAKER : Please put your question now. 

SHRI BASU DEB ACHARIA : But even after updating 
the Master Plan in 2006 there was no petcaptIbIe action 

taken by the Government. 

MR. SPEAKER : Mr. Acharia, if you do not put your 

epecIftc queationa, I wiD not allow any Call Attention in 

future. The Minlater has given a very elaborate statement. 

Please come to the question. 

SHRI BASU DEB ACHARIA : Sir. I am coming to the 

question. The IitUatIon prevailing In thoee areas is very 

serious. 

MR. SPEAKER : I have allowed this because it Is 

Mrioua. but you cannot go on apeakIng without putting 

your questi0n8. 

SHRI BASU DEB ACHARIA : The Eastem Coalftelda 

LImIted has already submitted Its Master Plan a few days 

ago, but the MinIster has not mentioned it In his statement. 

The Government of West Bengal has cleared the Master 
Plan, but the Govemment of Jhartdland 'S yet to clear the 

Master Plan. 

Sir, as the situation is very grave and as the Ministry 

has already reoeived the updated Muter Plan from ECl, 

I would like to know from the MInister wheIher the 

Government wiD take prompt action to Implement the 

recommendatIona and auggeationa contained In the. 
Master Plan for tackling aubaidenc:e and fire In coal mines 

area of ECL 

Secondly, I would aIao like to know whether the 

Government of India will talce up the matter with the 

Govemment of JharIchand to get the BCCl's Malter Plan 

cleared expedllioualy 80 as to earnestly tackle the nre and 

aub8idenc:e both In Jharia and Raniganj coal mines area. 

Sir, there are two major towns in that area. 

MR. SPEAKER : Mr. AcharIa, I am aorry I have to 
remind you again that the rules are very clear that you can 

only put question •. 

SHRI BASU DEB ACHARIA Sir, this is my last 
question. 

Sir, Jharla has a population of four to five Iakha and 

Raniganj aIeo has a population of four to five lakhs. Both· 

these towns are very old and Important towns. The 'Save 
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Jharia Committee' is struggling for the last few years to 

save the town of Jharia. So, I would Uke to know whether 

effective steps would be taken by the Government to save 

these two towns by sand stowing and by not allowing 

extraction of coal in these two towns. So that the huge 
population of these two towns is not required to be 

rehabilitated. 

My last point is that one German company .... 

(Interruptions) 

MR. SPEAKER : No please. I will not allow this. Only 

these three questions and no morel 

SHRI BASU DEB ACHARIA : Sir, one German company 

has submitted a proposal to tackle the fire without 
dislocation of the population. They have already submitted 
their proposal ... . (Interruptions) 

MR. SPEAKER: No, sorry. I will not allow this. Do not 

record it. 

. . . (Interruptions)" 

MR. SPEAKER: I am very sorry. You are mlsuaIng the 
opportunity . 

SHRI BASU DEB ACHARIA : Sir, I would like to know 

whether the Government will consider their proposal so 

that some area may be identified. . .(lnte~) 

MR. SPEAKER : I will have to very seriou8Iy consider 

whether I should allow any Call Anantlon in future. 

. . . (/ntfllTlJPtions) 

MR. SPEAKER: Mr. Acharia, please cooperate. 

SHRI BASU DEB ACHARIA : Sir, I would Hke to know 

whether the Government will conaIdar their proposal to 

tackle the fire ... . (Interruptions) 

MR. SPEAKER : No, this Is not being recorded. Do 

not record It. 

. . . (Interruptions)" 

"Not recorded. 

MR. SPEAKER: I am sorry, I have to remind all the 
hon. Members here. Many of them are very senior 

Members. The rule categorically provides for only 

clarifications. This Is not a discussion. There shall be no. 

debate on such statement at the time It Is made, but each 
Member, In whose name the Item stands In the Ust of 
Bueineea, may, with the permission of the Speaker, ask 
a cIarificatory question and the MInister shall reply at the 

end to solve such questions. Everybody knows this. 

SHRI BASU DEB ACHARIA : Sir, I have asked only 

clarifications. 

MR. SPEAKER : No, clarification does not mean that 
you can give a speech for ten minutes. Please see that 

it has gone on for 20 minutes. Please cooperate. Shri 

Adhir Chowdhury, you are a very law abiding citizen, you 
should follow the rules. 

SHRI ADHIR CHOWDHURY (Berhampore, West 

Bengal) : Sir, but I should not be given step-motherly 

treatment. . . . (Interruptions) 

Sir, the hon. Minister has given a very elaborate 
statement. 

MR. SPEAKER : Yes, I think, a very elaborate 

statement has been given by the hon. Minister. 

SHRI ADHIR CHOWDHURY : Sir, It is a waH known 
fact that sub-terralnian fire has been raging In the Jharia 

and Raniganj coal field areas over the years. Even the fire 

has been leaping out on the ground. It has been 
threatening the KoJkata-Delhl Railway line, National 
HIghway - II and even Indian Oil Corporation pipeline. 

Sir, the hon. Member, Shri Basu Deb Acharia, In spite 

of his full knowledge. has cleverly skipped the Issue of 
Illegal mining. Illegal mining has been continuing on with 

impunity in the Eaatem Coal Field area and Jha!khand 
area also ... . (Interruptions, 

MR. SPEAKER : That part will be deleted. That part' 

will not be recorded. Please come to the question or 

*Not recorded. 
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otherwise, I will stop the matter. I will discontinue It. You 

have to put a question, please. 

SHRI ADHIR CHOWDHURY: Sir, the other day also 

I was denied to ask the supplementary. 

MR. SPEAKER: Mr. Chowdhury, It is very easy to make 

allegation. 

SHRI ADHIR CHOWDHURY: Sir, the reason is that 

a Task Force has been set up in both the States. 

MR. SPEAKER : Anybody can make allegations. 

SHRI ADHIR CHOWDHURY: But, It is also a fact that 

illegal mining has been continuing and that has become 
a major problem to restrict the subaidence and fire. 

MR. SPEAKER : Put your question. 

SHRI ADHIR CHOWDHURY: Sir, the han. Minister has 

not defined the area which is vulnerable for subaidence 
and fire. 

MR. SPEAKER : Very well. no Call Attention in future. 

SHRI ADHIR CHOWDHURY : Sir, there Is also no 

mention of the number of population which has been 
affected by the subsidence and fire. 

Sir. earlier also the Standing Committee has sug-

gested a closer plan for those mines which are 
abandoned .. 

MR. SPEAKER : If you do not put a question, I wiD 
discontinue this matter. 

SHRI ADHIR CHOWDHURY: Sir, I would like to know 

whether thai closer plan has been implemented or not. 

Sir, I have found some discrepancies in the statement. 
Can I refer them? 

MR. SPEAKER : Please refer them in the form of a 

question. You are allowed to ask one question, but you 
may put two questions. 

SHRI ADHIR CHOWDHURY: Sir, you also kindly see 
the Statement. It says: 

"For BCCl, the demonstration 8Cheme for As. 81.09 
crore Involved construction of 4,800 houaea comptls-

jng of 1,500 houses for BCCl employ ... and 3,100 

houses for private persons. Out of this, 344 houses 

for BCCl employees have been constructed and 204 

families have been shifted. . . .• 

There is a serious discrepancy which occurred 

between the construction of houses and shifting of 

families. 

Secondly, for ECl area, no figure has been provided 

to know about the actual number of hou8es shifted. 

Sir, the Master Plan, which has been referred to here, 

had been prepared long ago, since the Gugnanl 

Committee Report. At that lime it was suggested to divert 

the railway Hne and also to shift the entire habHation 

a~. But till date, the progress is going on In a very 

lackadalaical manner. Thai is why, the demonstration 

programme and other measures have not been able to 

yield a tangible result. My pointed quaetion to the han. 

Minister is this. How much population and how much 

area in West Bengal have become wlnerable due to 

subsidence of land and fire? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(SHRI SANTOSH BAGRODIA) : Mr. Speaker, Sir, what I find 

is that my han. CoIIeaguea, Shri Beau Deh Acharia and 

Shri Adhir Chowdhury have not only uked questions but 

they have also replied to those questions themeelves. 

They are very conversant with the whole problem, and I 

appreciate that. I can elaborate everything further but I wID 
try to be precise. 

What is 'subsidence'? MIning Is taking place for more 

than 200 years. Shri Baau Deb Acharia himself mentioned 

that unscientific mining was done by people before the 

nationalization of these companies. Now, those mining will 

naturally attract substdence. Sir, I have got a complete 

plan, and I can show • to Shit Baau Deb Acharia, and 

I can take him to my office and explaln to him further on 
this. . . . (Intllrrupti0n8j 
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MR. SPEAKER: You take both Shri Basu Deb Acharia 
and Shri Adhlr Chowdhury.· 

SHRI SANTOSH BAGROOIA : Sir, I do not want to take 
the time of the House. At the time of mining, when the 
corridors were made, the plaoea were vacant. You may 

try to stabilize every oorrldor by putting sand In It but there 
I, no scientific method by which we can make this 

stabilization poaaibl.. After all th... efforts, It hat been 
decided that stabilization could not be taken for granted. 

It Is for this reason the Govemment h.. now made this 

Master Plan. Under the Master Plan, evacuation Is the. only 

cholc8. 

Shri Batu Deb Acharia hal hltneelf mentioned that 

the Government of Jharkhand hat not approved thla In abc 
months. What do we do? Our hon. Prime Minister hat 
himself talked to the Chief Mlniater and stln the approval 

has not come. The Weat Bengal Government hal already 

approved it, and we have .already started taking action. 

There is no shortage of funda. We are willing to make 

enough funds available for this evacuation. There are 
more than 90,000 houses. This Is under the Master Plan. 

I would request the hon. Ministers to help us. 
(Interruptions) 

MA. SPEAKER : Hon. Members. 

SHRI SANTOSH BAGRODIA : Thank you, Sir. I would 

request the hon. Members to help us. W. are taking the 

help of NGOs and we are taking the help of aD the leaders 
in the area for motivating the people who have been 
affected. I fully agree that they are living in a very 

dangerous situation. When this mining was done, at that 

time nobody was living there. After that, when population 
increased, people started building houses. WIth the 

pressure on land, population has come there. From our 

side, we can only give them. new houses. In the new place 

we are willing to build up the entire infrastructure -

schools, colleges and roads. 

But the first important thing is that these people 
should be motivated to leave their places, which they are 

not doing, and on which we have no control. The 

Government Is very, very sensitive on this issue. On 

humanitarian basis, we do not want them to be there. 

The other point, which the hon. Member, Mr. Achwia 
mentioned was about the updated plan, which the ECl 

hal received. That plan has been received; there is no 

problem. He also mentioned about the safe Jharia town. 

Let me inform the hon. Member that as far as the Jharla 

town ia concerned, there is no risk. involved in it. All these 

problems are on the periphery, around the Jharia town. 

So, there Is no risk In the Jharla town. 

So, you can relax, Mr. hon. Member. 

SHRI BASU DEB ACHARIA : What about Raniganj? 

SHRI SANTOSH BAGROOIA : I am talking about Jharia 

town. 

About Ranlganj, of course, you did not ask the 

queatlon by the way. But now, since you are asking, I would 

reply to you. 

MR. SPEAKER : It Is all right. 

SHRI BASU DEB ACHARIA : I had asked about both 

Ranlganj and Jharia. 

SHRI SANTOSH SAGROD/A : As .~rds Rar!iganj, the 

problem II the same, which I mentioned. Raniganj would 

definitely take care of. Mining has been done below the 

Ranlganj town. The problem is there. But we are willing 

to shift all of them. If you can help us, if you can motivate. 

these people who are living there, we would be grateful. 

You know what Is their mlndset. They do not want to shift. 

MR. SPEAKER: Mr. Minister, you have mentioned it 

in your written statement also. 

SHRI SANTOSH BAGRODIA : I have definitely given 

a very elaborate statement 80 that less questions Probably 

come Into reference. . . .(Interruptions) 

Sir, it is very easy to say 'shift them'. We are willing 

to shift them. As I said, there is no shortage of funds. But 

can you ahJft even ,one man? Let me infonn the hon. 
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Members that 344 houses have been actually built. Would 

you believe that we could. fill up only 204? There are stitl 

140 houses, which have not been used. We are 
concerned about the safety of those houses if people do 
not shift there. 

You' fix up as to who are the people who are going 

to shift. We would make arrangements for them. 

Sir. as far as the question of fire is concemed, which 
Mr. Acharia had mentioned a8 to why does fire take place. 

The moment theI8. is subaidenoe, thenI is 8 crack; and 
when the crack is there. the wind goes in. With the 

combination of wind and crack,thent can be a natural fire. 
Onee the fire takes place, it becomes very dIIIIcult to 
identify the level of fire, the fire goes upto what depth, upto 
what distance. It is for this reason that the only choice is 
wacuatIon. The only choice is rehabiftlation. And, we have' 

a V8tlJ large plan. 

MR SPEAKER : Thank you. 

SHRI SANTOSH BAGROOIA : Our Prime Minister is 

very sensitive to this. He wants the safety of people. We 

do not want to lose even a single citizen of our country. 

Those days are over when the lives of the citizens were 
considaredvery cheap. Today, ourGovemment conaidera 
the life of f1NfKY citizen very valuable. We wiI not let them 
die. 

. . 
But as far as we are concemed, we are wHling to help. 

Please come forward ... . (lntsnuptiOns) 

MR. SPEAKER: It is his maiden ~1C8. w. do 
not distutb a Minister giving hill malden performance. 
f'teue follow the tradition. GeneraRy, that Is the CUIItOm 

hera. 

SHRI SANTOSH BAGROOIA : Sir, wttat.ver help you 
want, we are willing to help. 

Sir, Mr. Chowdhury wanted to know about 1Irea. l8I me 

inIonn him that there went tolaIIy til fires, which we 
1r,,'1e,rited when the mines were naIionaIIzed.· AItM Ihat. we 
had 10 more· 1Ire8. Seven lires have been COII1I .... t1j 

deIuaed; 67 Ii,.. are 8IiII going on but we have contained 
them. The risk is minimal. I would not say that there is 

no risk; the risk Is stlfI there. That Is why again the 

question fJf evacuation comaa In there. 

Sir, Mr. Chowdhury alao.wanted.toknow about Eaatem 

Coalfield. 

SHRI ADHIR CHOWDHURY : How mUCh area would 
be ther8? . . (/nterruplion$) 

MR. SPEAKER : No Supplementary is allowed. Mr. 

MInIsIer, do not uk for further Supplementary. pleaaa. 

. . .(/ntenupt;ons) 

SHRI SANTOSH BAGROOIA : .. am not asking, Sir. I 

am only trying to reply ... . (/ntsrruptions) 

The saIkmt· f881ul88 of themaater plan are fillings. 
fires, aubeIdance, rehabilitation In the IaaehoId of ECl, 
which wu updated as on August, 2006 on the agenda. 

The number of aitea prapoaed to be rehabilitated including 

ongoing echemea.is 139; the number of houaeslo be 
rehebIIitated is 33,196; the number of hou&ee propoaed 
to be rehabilitated.ln phaae-J induding the ongoing 
houses is 18,136; the number of houses proposed to be 
rehabilitated in phaae-II is 15,060. The total number of 

such houses Is 33,196. 

The esIImated land required for rehabilitation is 

898.29 hectaNI. Tlmeframe for ~ntatton Is 10 

year8. It was 20 years. It has been brought down 19 10 

years. 

MR. SPEAKER: You aaId that you would invite them 

and giYe all thoee information. You Invite the hon. 

Membera. 

SHRI SANTOSH BAGROOtA : Mr. Speaker, Sir, as you 
say, I invite not only both of them but I also invite every 
indMdU8I In the House. 

MR. SPEAKER : Every han. Member In the House. 

SHAI SANTOSH BAGROOIA : If any of the han. 
~comea, I will, on top priority, meet him and give 
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all tn. ..plln'lt/on about theM problema whiCh weare 

tasltlg\tl . the aoaIfIeIdI. 

MR. SPEAKER ! I compliment you on your malden 
InWtvltntlM, 

aHAI 8AN'rOIHBAGROO1A ! think yw wry much, 
Sir. 

SHRI AOHIR CHOWDHURY : How much II the area 

in West Bengal? 

MR. SPEAKER : No, do nOt rtply "';Nt; 

. . . (lnt9rruptton1) 

{English} 

MR. SPEAKER: Now, let us come to Important i8IOOI. 

SM Prabhunath Singh.' 

{Translation} 

SHRI PRABHUNATH SINGH : (Maharajganj, Bihar) : 

Sir, I would like to raise a very Important Issue before you. 

As you know hon'ble Members of this Houae raise 

important questions through Calling Attention and quee-

tions. In the year 2007, during the Lok Sabha -.slon the 
Govemment hadglv8n 1,086 aS8urancealn reply to 

questions and Calling Attention motion.. But only' 491. •. 
14 per cent asstJrances have been Implemented. It ahowa 

that this Government is Govemment of assurances. . . . 

(Interruptions) 

MR. SPEAKER: You please speak about your Issue. 

SHRI PRABHUNATH SINGH: Sir, I am coming to the 

issue. The real issue is related to this. 

Sir, on 18th December. 2006 through caJIIng AttentIon 
we had demanded to include Bhojpuri language In the 
Eighth Schedule of the Constitution and in the reply, 

hon'bla Minister of Home Affairs had·a88Uf8d that there 
was no hurdle in including the language to the Schedule-
and that action was being taken to include Bhojpurt and 

Rajasthani langl.lages In the Eighth ~Ie of' the 

Constitution and a bill would be paased In the corning 

session. This was his assurance. There have been five 

sessions of Lok Sabha since he gave that assurance.' 

[English] 

MR. SPEAKER .: I would request the Govemment to 

take note of this and make a statement on this. I have 

given the instruction. 

[TranslalJonj 

SHRI PRABHUNATH SINGH: Sir, on 14th March, 200a 
when I had ral8ed this question during zero hour, you had 

told us that you would request the Government to clear 

the PosiflOri regarding inclusiOn of Bhojpuri and Rajasthani 

languages in theElghth Schedule Of ttieConstitUtlon, You 

had I8id this. Again on 19th March, 2008, when I raised 

thll lsaue In House again then, Sh. Priyaranjan. 

lJutImuMhIiwho was th8n . Minister of Partia~ 

Afl'1irI Ind who no Icmger holds the·pOat now had assored 

us that inclusion of Bhojpuri language was on priority and 
", ,' .. , '.' . . ,". 

would always be there. 

. , . --,"h " 
MR. SPl;AKER : Probably this might have been the 

: '.' ~ . . " ~" 

reason behind his removal from this Ministry. 

SHRI PRABHUNATH SINGH: They had assured that 

the language would be included in the Eighth Schedute 

of the CoMtItuiIon 'at the eartiest,.1 request you that you 

ahouldkindly request the Government to implement \hfIir 

uaurance. You have the authority to maintain discipline 

In the Houae but Whether it is only for P.8OJ)Ie like us. Why 

don't you use this authority to force the' Government to 

implement their assurances? 

MR. SPEAKER : I have just been told this thing. 

SHRI PRABHUNATH SINGH: If you permH us, JV8 can 

move privilege motion tomorrow, yoo hear it and send 
Minister of Horne Affairs to Jail for giving false assurances. 

MR. SPEAKER : It 'wIII further delay the matter. 

SHRI PRABHUNATH SINGH ~ We want same to be 
implemented. It is certain that sooner or later BhojpurI 
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would be included in the Constitution so It is only the 
matter of time. but the chair and the HouMahouid take 
it seriously as Injustice is being done with 20 cnn 
Bhojpuri speaking people. I request you ·that thIa SRI 
should be introduced In this House In the currant 88II8ion. 
. . . (Interruptions) 

SHRI DEVENDRA PRASAD YAOAV (JhanjhaJpur): SIr. 
this is a very important 1s8ue. The Houee 8houId give 

priority to it. . . . (Interruptions) 

[English] 

MR: SPEAKER : Not only Sbri Oevendra p ...... I 
believe. the entire House atao aaaocIatee with him. 

SHRI OEVENORA PRASAD YAOAV: The Go".m" .. d 

should give a statement In IhiareganJ. 

MR. SPEAKER: O.K. I have alraedy obeerIed. 

SHRI DEVE;NORA PRASAD YADAV: The Government 

should give a statement In the. t-tou. on non-
implementation of ·assurances. 

[English] 

take note of it 88rioueIy and fnake a ....."... on .... 

Now. Prof. Vljay Kumar Malhotra. He Is also railing 
an impoItant matter. 

... (/~) 

{TranslatiOn] 

SHRI PRABHU~TH SINGH : SIr. whet happened to 

~nd. 

MR. SPEAKER : I have given the in8IrucIIona. 

SHAI PRABHUNATH SINGH: Sir. you ahouId give 

direction to the Govemment to InIioduce a till during the 

current seuion it8eIf. 

MR. SPEAKER: You have not heard what I said. 

SHAI DEVENDRA PRASAD YADAV: SIr. Government 
should be given a time OmIt for this. 

SHRI PRABHUNATH SINGH : In the light or his 

aaurance. GcMtmmeIIt may bring. a bUt to Include the 
Bhojpurt and Re;aIthanI languages In the V111th Schedule 
of the ConsIItuIIon. 

[EngWJ] 

MR. SPEAKER : I have requeatad the Goveminent to 
let the House know whaI fa the poeItIon. That would 
IncIud8 everything. 

• . . (1rIIerrupIItJM) 

[TransMtIon] 

PROF. VlJAY KUMAR MALHOTRA (South DelhI) : Mr. 

SpeaIcar, Sir. we want to a..odata with II. 

[EngMh] 

MR. SPEAKER Sorry, this system cannot be 
Implemented. 

· .. (lnferruptlons) 

MR. SPEAKER: I have now raqueeled Prof. MaIhoIra 
to 1P8IIk. 

{TrantIIdonJ 

SHRI RAM KRlPAl.. YADAV (PalM) : You gave 
clt8dlo"a on the matter raIeed by the hon'ble Menmer. But 
th8 Govemrnent fa not giving. any S1atement . 
(I""~) 

MR. SPEAKER : ~ you ara aayIng fa not being 

recorded. 

· . .(Interruptlons) 

. SHRI RAM KRlPAl.. Y ADAV : Vou era aI80 In the favour 
of BhoJpurl. 

MR. SPEAKER : I am In favour or Bhojpurl. Ra;uthanl 
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and all other languages spoken In the country. I am aJso 
In favour of Maithill. 

SHRI DEVENDRA PRASAD YADAV : MaIthlIi has 

already been included in the Vlllth Schedule of the 

Constitution. Bhojpuri and Rajasthani 8f8 yet to be 

included. 

MR. SPEAKER : We all want 8hoJpurI as Mil as 

Rajasthani. Ram Kripaljl also wants their incluaion. 

. . .(lnterruptJons) 

{English] 

MR. SPEAKER : Let us do 801'118 work. 

{Translation] 

It is also an important topic. 

. . .(Interruptlons) 

12.41 hra. 

RE: REPORTED RESIGNATION BY THE 
SECRETARY-GENERAL OF HOCKEY 

FEDERATION 
{EngliSh] 

I 
MR. SPEAKER : I am allowlJ:ag this matter although 

the Government directly has nothing to do, but It relates 
to the country's image and prestige. Therefore, I allowed. 

{Tral'lSlation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) 

Mr. Speaker, Sir, I would like to bring into the kind noIjce 

of the August House a very unfortunate incident. A 

most disturbing news has come that the General 

Secretary· of the Hockey Federation has been found taking 

bribe. 

{English] 

MR. SPEAKER : Do not mention any name. 

·Not recorded. 

Federation 

{Translation] 

PROF. VLJAY KUMAR MALHOTRA: He has been 

alleged of taking bribe of 5 Iakh rupees ... . (Interruptions). 

{English] 

MR. SPEAKER : That is the allegation. 

{Tntnlliation] 

It ia an· allegation. 

. . .(Interruptions) 

{English] 

MR. SPEAKER : We cannot pass judgement here. Let 

us not overreact. 

{TnmsJatJon] 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai) : 

The allegation itself is shameful. 

PROF. VLJAY KUMAR MALHOTRA: This allegation has· 

brought a bad name and disgrace to the country. Ifs 

allright that he has .... Igned from his post but that's not 
enough. This epIaode should be enquired and If found 

guilty, criminal proceedingl may be Initiated against him 

so that an example could be set before the others. Mr. 

Speaker, Sir, you have told that the Government is not 

dInIcIIy involved In It but I would like to submit that there 

ia an observer of the Govemment over every federation. 

The Govemment appoints AIjun awardee in the selection 

committee. Thereafter he is given the training. After the 

initiative of Sport Authority of India and Selection 

CommIItee Government itself taken steps to send the 

Secretary abroad. It ia very neces8ary to have the 
Intervention of the Government in It which surely is there. 

I would like to say that both the Govemment. and lOA 

should hold a meeting together. It should be ensured that 

such incidents do not recur in future so that no person· 
could defame the whole sports arena. It is laid down by 

the lOA In the guidelines that If somebody gets tainted Oke 
thIe, he has no place in the sports arena and he shoUld 
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be displaced frotn th8reimmedlalaly. So, the Government 
should 1ake necessary action after conducting the enquify 

into the whole incident. The Government and lOA should 

together enquire the matter and take stem actionagainsl 
the guifty. 

MR. SPEAKER: Vogi Adityanathji associate,s, himseH 

with it. 

SHRI MOHAN SINGH (Deoria) : We also 8AOCIate 

with it. . , . (/nterru(1ltor1s1 

MR. SPEAKER : Pteaee send your names. 

. SHRI . KlReN ·AlJIJU (Arunachal WIiiIt) ;. I also 
associate mysetf with this topic. 

SHRI DEVENDRA PRASAD V ADAV (Jhanjharpur): It is 

a question of the prestige of the nation. 

MR. SPEAKER : H ia alright. I have QiYen the 

permiqion due to this only. 

.StiRI MOHAN 'SINGH : Bribe of 5 Iakh rupees has 
bQen taken and no aetion has. been taken ... the 

. guilty. 

MR. SPEAKER: We got the news and the notice today 

itseH. 

.. MD. SALIM (Calcutta-North East) : Strict action ahouId 

be taken in this regard so that other people oouIdleam 

frornit. 

{English] 

MR. SPEAKER : The obaefvatIons of Ihoee hon. 
Members who ate speaking . without ~ permiaaion are 

not being recotOed. 

(Interruption.j* 

{Tran!$Iation] 

VOGI ADITYA NATH (Gorakhpur) : Mr.Speak8r, Sir, 

-Not recorded.' 

whatever hof\'b!e Mr. ~M~ ~~ Peut ttw 
General Secretary or HookIy 'Ide"''''", ~~ • very 
seriou8 matter. If any oounhy or • _e,r of IIflV tum QQ8S 

to play an~, he doeI not rtmIIn 1m ~I r\Qf 

he playeonly for hli'naelf but he ,.",...,ms 1M whoItt 
country and plays for the country. For 10"""''' ·rMIIt 
is experiencing .hameful defeat In Hookey, our teem w .. 
defeated in Aalad and we could not. even qutlify for tht 
upcoming 0IympIca .. The tradition of taking brIbN for the 
aefectIon of national and lnternatlonaJ InmI Is very 
disgraceful. And with )I .... rday'. Incident Hookey FIdtrI· 
lion has added anoIher black chapter of bribe to Ita hIItory. 
It is a diagraoe to the nation and .-nounII to trneon. 8uctI 
people IhouId be .ued who are mortgatinO their Mlion', 
pride in .uch away. 

I would like to request through you that thII matter 

may be taken very .. rIousIy. YItlenewf we take .uoh • 
matter lightly and make them mel8ly a matter of 
di8cuuIon, It results in continuance of unlawful ~ 
by such people and it brtnga dlagrdce to 1118 MUon. 
Through'YQU. we eVongIy .demand that· eatIon 8howId be 

taken ...... the present or the fonner omctaIe engIIged 
with the hockey federation and found at faoH. Dhanrej PIIIal 
has IIIIeged that the General Secretary of the Federation' 

selected a player in 2004 after tatdng bribe. Thli II • very 
serious maIter. H should also be eumIned. 1M WOftdng 
of' other ffideratIona should also be dIacuued and an 
arrangement shoUld be made to monitor all IheH ttIIngs 
closely. 

{English] 

MR. SPEAKER : Md.SaItm, pIeMe do nat give • long 
speech. 

MD. SALIM : Vea. Sir. The IeIue has already b-.n 
mentioned. 

{Tran5lationJ 

Sir. we have our own tradition with hookey .. But this 

is just not the case of hockey. This federation lelecta our 

national team. But when our playe,. play at International, 
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level, our national feeling are there WIth them. Government 

hes no law or control to monitor their 8CIivitIea there. You 

direct the Sports Minister to CQme here and make a 

statement particular1y about the hockey federation issue 
as to what action the Govemment is taking. 

SHRI MOHAN SINGH : Mr. Speaker, Sir, I agree with 

the· Deputy Leader of OppositIon on the question raised 

by him today. This is verY regrettable that the national aport 

of India is not being taken seriously. Earlier when our team 
did not qualify for Olympics, then, it was said that all these 

organizations were autonomous and Independent. The 

Govemment of India has no direct involvement in that. I 

think by giving such a statement, the Government has 
given full autonomy to these organizations to do wrongs. 

{English] 

MR. SPEAKER : Nobody wiD accept it. 

{Translation} 

SHRI MOHAN SINGH : If the Government today has 

no right to interfere in such matt81'S. Then Government 

should bring a Bin In the House 80 that whenever 

allegations of corruption and misconduct are made, the 

Government should have a right to interfere. 

This is the House where members were subjected 
to expulsion In the wake of sting operation involving bribe 

of Rs. 5,000 to 10,000 only. Allegations involving the bribe 

amounting to Rs. fIVe lakh were captured under sting 

operation and I am in no way in support of sting operation. 

MR. SPEAKER : We are not entitled to interfere with 

their operation. 

SHRI MOHAN SINGH: Irrespective of your control over 

them it had been decided by this House unanimously. 

MR. SPEAKER : I am allowing you. 

SHRI MOHAN SINGH : This supreme institution has 

everY right to interfere in such affairs and I would Hke to 
request the Union Govemment to initiate criminal 

proceedings against such· people. 

SHAI OEVENDRA PRASAD YAOAV: Mr. Speaker, .Sir, 

on the feelings expressed by the deputy leader of BJP in 

the House, I am of the opinion that If the Govemment' 

doesn't have the right to exercise restraint upon such 

activities, it may derive powers from this August House. 

The way the importance of national game has been 
undermined by taking bribes in Federation, it has brought 

disrepute to the nation. On behalf of all the honourable 

members of the House, I request the Govemment to take 

effective steps to rein in such activities, be it with the 
introduction of bill or otherwise, the Govemment should 

take effective measures by deriving power to interfere from 

this House. 

SHAI ILYAS AZMI (Shahabad) : Mr. Speaker, Sir, 

associating myself entirely wfththe views expressed by 

Shri VljayKumar Malhotra, I would add- that Hockey is our 

national game and everY Indian citizen takes pride in the 

game of Hockey. However, the reasons for deterioration 

witnessed in Hockey can largely be attributed to the 
prevaJence of bribe culture across the board. Taking. 

serious note of such incidents severe punishment should 

be awarded. Even if we are to enact a new legislation, 

the entire house will unanimously be prepared for such 

legislation. Those who have inculcated a mindset to earn 

money from national sports be execuled in broad day light 

80 that nobody dares to play with the sentiments of the 

nation at large. 

12.50 hra. 

RE: ~LD EARTH DAY 

[English] 

SHAI K. FRANCIS GEORGE (Idutcki} : Thank you, Sir. 

Today is World Earth Day. The United Nations has 
declared 2008 as the International Year of Planet Earth. 

~ 

Our planst is only 4.5 ... . (Interruptions) 

MR. SPEAKEA : You know that I have mentioned.the 

matter today. You can associate with It. 

SHAI K. FRANCIS GEORGE : Yes, Sir. But now, we 
have reached a stage where the whole humanity, in fact, 
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every living organism is threatened by global wannIng and 
climate change. 

Global warming is already wrecking havoc with nature. 

I! is said that most plants and animals are affected as 

the change is occurring too quicldy for them to evolve. 

Globally. 30 per cent of the earth's species could 

disappear if temperature lises 4.S"F, and up to 70 per cent 

if it rises to 6.3"F. The hardest hit will be plants and 
animals in colder climate in higher elevations. In the long 
run, every species will be affected. 

A study by the reputed international agency Greenpeace 

called 'Blue Alert' says that global temperature will rile by 

about 4.S"C in the course of the century. and that South 
Asian Region should ... . (Interruptions) 

MR. SPEAKER : It is being misunderstood. The 

purpose of mentioning this is being misunderstood. Long 

statements are being read out. We have decided about 
it. 

.. . (lntsrruptJons) 

SHRI K. FRANCIS GEORGE: Sir. I am concluding. 

MR. SPEAKER : Please do it. 

SHRI K. FRANCIS GEORGE: Nearly. 130 million 
people from India, Pakistan and BangIadeeh live in Iow-
elevation coastal zones, which are at an average of less 
than 10 metres above average below eea-level. Mumbai 

and Kolkata have an average elevations of between 2 
metres to 10 metres. It is said thai 125 miRion people 

will be displaced. tt is a Y8f'J seriout scenario. Even if we 
contain global warming below 2"C. the number of 
migrants will be five rnltrlon people. . . .(lnterruptJons) 

MR. SPEAKER : Please associate with this issue. I 

cannot allow you to go on like this. 

SHRI K. FRANCIS GEORGE: I would request, through 

the high offICe that you occupy and through the '!*iium 

of this House. that you should send a message to the 

nation that we should realize the urgency of the lituatIon. 
We should also bring about an attitudinal change among 
the people. The public should come fOMBI'd to conNIVe 

and make the earth a better p/IIoe to 1Iv., and .. ve the 
planet earth from impending dntructIon, 

SHRI B. MAHTAS (Cuttack) : Mr. 8pHker. Blr. In OrIya 
we call It GhatoU Dey. Today Is World Earth Day. whIoh 
was fir8t celebrated In AprIl 1170 .. • means of 
eenaItIzing people about ..... erwlJanment. ~ the IPIOtre 
of global food scarcity ,... new QUMtIOnI IbouI the 
environment more 80 with ofImaIe change. the I'NItty today 
is that the ri88 In tempellIIUN ... threatened manklnd's 
fulura. Aa the climatic pattems are threatening produotlan. 
fanners are not sure when to lOW and when to fNP, and 
few- countries can afford to Ignore the conHqU8not1. It 
is the developing countrIe8 that suffer the moet when there 
is a global food criIIs. 

Climate change Is getting nut}'. ",. c:IIrnMe chInge 
poIicIea roIIed-out by the European Union make It olear 
. . .(lntenuptJons) 

MA. SPEAKER : Please auocIat8 with It, ThII Is not 
a matter of speech, I eamettty rwqueet you to pIIIM 
cooperate. 

SHRI B. MAHTAB: Sir. this .an ~ ..... 

MR. SPEAKER: Yes. we know about It, and I had 
allowed a diacuaalon on it. I am prepared to give another 
discu8aIon on it. Vou are also aware that M have formed 
a Forum on this iaaue. 

SHRI B. MAHTAB : Sir. I am raising It becauee today 
is a epeciaI day. and you have youl'Nlf mentioned the 
Importance of this IIaue In the morning. 

MR. SPEAKER : But kindly see tt)at we are running 

against time. Therefore, please cooperate with me. 

SHRI B. MAHT AS : Sir. I am concluding In half-a. 

minute. The catbon emiaaIon cum. being enforoed by the 
European Union and westem countries are our conoem.· 
The developing countries - faced with a choice of 8PUfI'Ing 
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faster growth even at the cost of environmental poIIutIon-

have unQerstandably favoured growth over environment. 

I urglil upon the Govemrmmt to strive for collective 
aetlon on environment at the global Itvel, and inalet on 
a fair distribution of emission control anchored In a per 

capita approach. 

{English] 

MR. SPEAKER : Just mention the matter; It cannot be 

a speech on every issue. 

{Trafl$/ation] 

SHRI RAWI LAL SUMAN (Firozabad) : Mr. Speaker, Sir, 

prior to 23.11.97 when Prasar Sharti came Into extstence, 
Akashvani and Doordarshan used to function as Oovem-
ment departments. Now a days both are functioning under 

Prasad Bharti Corporation. There are three cadres of 

employees working in this department namely engineer-

Ing, programme a"d adminl'tratlon. As per an order 

issued by Prased Bhartl on 25.2.99 employees ~ 

to engineering and programme cadre were given 

enhanced pay scales and they were given more cash 
I 

Incentives than those recommended by the Fifth pay 

commission. These benefits have not been extended to 

the employees belonging to administrative cadre function-

ing in this department. Since the year 1999 the employees 

belonging to the administrative cadre have been repeat-

edly making submissions to Government in this regard. 
After a long gap of nine years last time when the said 

employees met the hon'b18 Minister of Information and 

Broadcasting. an assurance was given by the Mlnl8ter that 

soon they would be provided with enhanced emoIt.,nents, 
but even after repeatedly making requests. they were not 
prQvidedwith the said beneflta. The ~s belonging 

to the administrative department are observing a hunger 

strtke today at the Akashvani premises. About eooo 
'employees are on a pen-down strike. My request Is that 

the Govemment should fulfil the commitment expressed by 

It In this regard and keep the promise they have made 
in the Hou ... 

MR. SPEAKER Shrl Buu ~ Acharla, please 
asaociate yourself; 

SHRI BASU DEB ACHARIA (Bankura) : Sir. the 

member8 of Akaehvanl and Doordershan AdmInIstrative 

Staff AsaocIatIon have atarted rut unto death consequent 

on the COI'IVfH8iQn of AIR and Doordarshan Into an 

autonomous Corporation named Praaar Sharali. The 
Engineering and Programme Employees were granted 

upgraded pay.acalet for getting abtorbed into Prasar 
Bharatl. The Administrative Staff, who are doing a very vital 

function In Doordarahan as well as Akaahvanl, have been 
given an asaurance. I met the han. Minister a number of 

times. In fact, on 1st April, on his own initiative, the Minlater 
called the ~ of the As8ocIation and ... ured 

them ttlat on 3rd April, when a Group of Mini ... ,. would 

meet, their case would be COMIdered and they would also 
be granted upgraded P'Y-acaIn. But on 3rd April, 2008, 
when the Group of M/ni&terl met, tt)elr case Was not 
conJidered. 

SIr, time is running out and they ant agitating 

throughout the country. I would urge upon the Govemment, 

as a Group of MInisters has been formed, to consider their 

demand. l demand that the genuine demand of the 

AdminIstrative Staff Association of AIR and DO should be 
considered and upgraded pay«:ales should be granted 

to the Administrative staff of AIR and Doordarshan. 

SHRI PRABODH PANDA (Midnapore) : Sir, I associate 
with what the hen. Member has stated. . . .(/ntvrruptions) 

[Trtlnslat/on] 

SHRI REWATI RAMAN SINGH (AHahabad) : Sir, 
through you, I would like to inform the entire House that 
we have certain obligations as a Member of Parliament 

but I feel that we are utterfy ~ to fulfil those 
obligations. An M.L.A. Is provided an amount of As. 5 c;rore 

in the name of development. They can get 250 hand 
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pumps installed. We had represented to the Prime. Minister 

under the leadEtllltlip of Shri Ramgopaljl but one month 

has p8S$ed since then arW 110 decItlon has been takan 

in that regard. We cannot Inaugurate a road, lay a 
foundation stone and cannot get a hand pump Installed. 

I would like 10 urge that an amount of AI. 2 Cftn being 

provided to each M.P. should be stopped. Not • single 

ptm"yshould be p!'O'IidMf. It Is my demand to which all 

MlM'rlbera 0' Parliament would ag.... with It like me. 

. .(lnterruptiolw) 

¥R. SPEAI(E:R : Please Hnd your names. There 

would be no ~. 

.. . (I"te~) 

MA. SPEAKER : The ncune of Sht1 8t1aIIendnl Kl.amar 
be aMQCiated with Shri Aewati Aaman SIngh. 

. . . (lfItetn.IptioM) 

MR. SPEAKER: The speech of SumItfail only will go 
Of! record. 

.. . (lntenlIptionf)* 

SHRI UOHAN SINGH (Deofia) ; What Is your opinion? 

{English] 

MR. SPEAKER: The Int8l"l8f1tion8 will notbe ~. 
" you want 10 .know about my decieion. you will not be 
happy. My. decIaion is that it ahouId be IboIIIhecI 
immediately . 

13.00 h .... 

(Translation] 

MR. SPEAKER : Mohan Singhji. please take your eeat. 

. . . (/ntenuptions) 

"Not recorded. 

MR. SPEAKER : You may bring a MoticIft. 

· . . (lnt9lTlJptJo/Is) 

{English} 

MR. SPEAKER : 0rIIy ShrimatI SumIIIa Mahajan'. 

statement wiH be recorded. 

· . .(lnterruptions) 

[Translationl 

MR. SPEAKER: You are not SumitraMahalan. P .... 

sit down. 

· . . (Interruptions) 

SHRIMATl SUMfTRA MAHAJAN (Indore): I would Uke. 

10 raise a very important matter In .. the House. It Is 
neceuary tbalthe people sitting in the House .who have 

reached the stage of grand parents and their children are 
allO in echooII and all political parties should unitedly 

think over the role of .ax education. There Is a propoul 

10 Impart .. education in the IChooIa from the sixth 

Itandard in the name of AdoIeIcent Education Programme. 
A progran:wne has already been ~ by VIe MiniIItry of 

Human Reaource Development. It WP IMwd lut year 

and only some pictu .... have been withdrawn. I would like 
to submit to all the Mambera that It is not the duty of a 

tHoher to impart .. education. 

(EngliBI?J 

MR. SPEAKER : Difference of opinion are 1t1ent. 

(TrantJatJonJ 

SHRIMATI SUMlTRA MAHAJAN : Small ohHdnm are 
being eduoaIad tor AIDS Control and thI8 .. education II 

ImpaMd for the control of AIDS. I'MChInCJ of Biology. Moral 
&cienOee. 80cIaI ScIencee Is a· different thing. The 
jUIIIfIoaIIon of taechIng cfvIoI, If It Ie taught, Ie underatand-

able but in thleway how th.NAco has come into the 
pIctunJ? They have funds to the tune of· cro .... or rupeee 

and 10 they are throwing that Into It. 



389 VAlSIdQiA 2, 1930 (SAKA) 390 

MR.· SPEAKER : What happens. when we watch 

dances on the T.V.? 

SHRIMATI SUMITRA MAHAJAN : I would like to appeal 

10 aU the hoo'ble Members that T.V. and the other forms 
of Media are busy in corrupting our children. II can play 

a havoc If sex education Is introduced in schools. The 

Government must perceive it and withdraw the p~oposaI 
forthwith. It is my submiseion to all of you that human 

beings die if there is a farriine of foodgralns bUt it Is the 

humanity itself which dies if there Is a famine of 

'Sa~aras' (morality). It may happen in near future. I 

would, therefore, request all of you to strongly oppose the 

~vfi pmposal I!O that the evil can be nipped in the bud 

immediately . 

SHRJ¥ATI AANJEET RANJAN (Saharsa): Obscene 
films should be banned. 

!)HRIMATI JAYABEN e. THAKKAR (Vadodara): I 

It!i8QCiale myself with Sumitra Mahajanji. 

SHAIMATI KARUNA SHUKLA (Janjglr): I asaociate 

"",self with Sumitr!l Mahajanji. 

SIiRI VIRENPM Ky~R (Sligar): I associate myself 
with Sumitra Mahajanji. 

SHRIMATI SANGEETA KUMARf SINGH ceo {BoIangir): 
psoclate myself with Shrimatl Sumltra Mahajan~. 

[English] 

MR. SPEAKER : Shri Chhewang Thupstan comes 
from a «1ifficult area and he has got his problema. 

. . . (InterruptionS) 

MR. SPEAKER : Do you want to asaociaHl? If you want 

to .alooiate, please send your slips to associate yourself. 

. . . (IntrllTtJptions) 

MA. SPEAKER: It Is controversial in nature. 

~HRIMA TI SUMITAA MAHAJAN : There is nothing 

controversial in this. Sex iKiucation is not necessary. How 

can it be a controversial ,issue? 

MA. SPEAKER : Well, there are different opinions on 

this issue. 

. . .(lnterruptions) 

SHRI CHHEWANG THUPST"N (Ladakh) : Sir, through 

you, I would ~ike to raise a matter of urgent public 

importance. 

The. Nubra Valley is strategically the most sensitive 

and Impot1ant region of Ladakh District of Jammu and 
Kashmir State which borders both China and Pakistan 

including the famous Slachen Glacier. The Nubra Valley 

is connected to rest of Ladakh by a road-crossing through 

Khardongla which is considered to be the highest 

motorable road In the world. The road remains blocked 

during the winter and early spring due to heavy snowfall 

and strong wind conditions making the use of the road 

verY dangerous and which often gets blocked and remains 

so for months together. 

It has been the long pending demand of the people· 

of Nubra Valley to conSlruCt a multipurpose tunnel across 

Khardung La which will have this important road link for 

most period of the year, even during winter. The 

constNCtioo of the tunnel wiN also help to divert water from 

north si(je of Leh Town which faces an acute shortage 

of irrigation water. Also, the water so diverted could be 

used for generation of hydroelectricity. Some feasibility 

study was already carried out and the proposal is pending 

with the Govemment. 

I. would urge upon the Govemment of India to very 

kindly consider the construction of a tunnel across 

Khardung La which will not only ensu~ road connectivity 

but will also help generate electricity and provide 

supplementary water for irrigation to Leh Town. I was 
personally stuck in Nubra Valley for more than a week 

during my recent visit. The road was blocked and#1 had 
to be airlifted to Chandigam by a Service aircraft. This leUs 

a very sorry story of our defence preparedness as 

strategically very important border points like Karakoram 

and Siaehen are not approachable by road hampering 

defence moilements. I hope that the Govemment of India 
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will take this request with sertousneas that It daeerves 
and sanction a multipurpose tunnel to be built across 

Khardung La. 

CHAUDHARY LAL SINGH (Udhampur) Sir, I 

associate myself with this issue, Sir. 

DR. COL (RETD.) CHANI RAM SHANDIL (ShlmIa) : 

Sir, I associate myseff with this issue. 

SHRI KHAG~N DAS (Tripura-West) : Mr. Speaker, Sir, 

I would like to draw the attention of the Government to a 

matter of urgent public importance. The Reeerve Bank of 
India's Handbook of Statistics on the indian Economy 
2006-07 shows that there were 30,639 I\lraI branches of 
Scheduled Commercial banks in 2007. That means that 

4,750 I\IraI bank branches have closed down in fifteen 

years since 1993. That is an average of 26 branches shut 
down each month or one every wortdng day. When 

agrarian economy is in crisis, the poor farmers are under 

severe pressure, and with the reduction of I\lraI branches 

they are forced to rely on moneytenders leading 10 

increased financial distress and farmer suicides. In the 

circumstances. I strongly demand that immediate steps 

be taken to reverse the trend and Increase the number 

and reach of the l\lral barlk branches. 

SHRIMATI JHANSI LAKSHMI SOTCHA (BobbiIi) : Mr. 
Speaker. Sir, the RegionaJ Rural Banks play an irnpoI1ant 
role In dispensing credit in I\Iral areaa. The operations 

of these benks help in revitalization of I\lraI economy by 

providing access 10 l\lral credit and reducing dependency 

on the non-institutional sources of ftnance such 118 

moneylendera and micro-finance Institutions. 

AchieVIng the objective of providing credit at affordable 
rates of interest is becoming increasingly dIfflcutt In the 
context of riling interest rates scenario. The RRBa face 
constraints auch a8 restricted area of operation, limited 
opportunities to achieve benefits of crou-subaidIIatIon 

and competition with sponsor banks In boJh raIaIng 
resources and lending, which after their ability 10 provide 

credit al low interest rales. Increase in refinance rales by 

NABARD has also affected the cost of funds. 

The conaequence of such Incr8U8 in lending rates 

in respect of l\lral population Is quite dIaaatrous and Is 
contrary 10 the objective of financial inclusion. It Is the 

. JeiponaIbiItty of the Government and the banking Industry 

10 prevent l\lral distress caused by high coat of CNdIt. 

I request the Fmance MInIstry to establish a corpus 
10 provide funda 10 the RRBs at low coat Immediately 10 

facilitate these in1dItutiona to lend In I\lraI ....... and 

ameliorate the Interest burden on l\lra! poor. 

SHRI SURAVARAM SUDHAKAR REDDY (NaJgonda): 

Mr. Speaker, Sir, I would like to bring 10 the notice of this 

august House the d\spule about ~ money of the 

erstwhile Hyderabad State. Mr. Mir Osman AN Khan, the 
last Nlzam of Hyderabad, had transferred one million 
pounds to the National Westminster Bank of London In 
1948 10 buy one Iakh 303 rifles. However, before Nlzam 

could gel his rifles, the then Union Government had" 

launched police action and dalhroned the NIzam. The 

Nizam then changed his stance and said that the money 

was transferred to the Bank without his knowtedge by his 

Finance Minister. II is the money of the State and not his 

peraonaI property. India has claimed that the money 

belongs to b nation and Nizam has no right whatlOever 
to II. Six decades later, the money is atIII lying in the 

London Bank. That amount of one mIRion pounds has 
now grown to 31.9 million pounds. That is approximately 

As. 250 crore. h Ie said that Paklstan is aIeo claiming the 

money and. the Nizam'. heirs are aIeo fighting for a ahare 

of this money. This money belongs to the peopJe of the 

eratwhiIe State of Hyderabad. This we~ was created by 

the blood and sweal of the people of the region. 

MR. SPEAKER : Hyderabad Is part of India. 

SHRI SURAVARAM SUOHAKAR REDDY: The Indian' 

Government has to take care of this and aettle the matter 

10 UN this money for the development of parts of 
Maharuhtra, Kamataka and Telangana regIona, which 
were parts of the old Hyderabad State. 



393 VAISAKHA 2,1930 (SAKA) 

Telengana needs 1hIa money for lis dENeIopment. I 

would request the Government of India to settle this _ue 

and bring back this money and apend it for the 

development of the region of the erstwhile Hyderabad 

State. 

SHRI TUKARAM GANPAT RAO RENGE PATIL 

(Parbhanl) : I want to associate with this 1s8ue, Sir. 

MR. SPEAKER: All right. Your matter is a State matter, 

Shrimati Ranjeet Ranjan. 

SHRIMATI RANJEET RANJAN : No, Sir. It is not a State 

matter. 

MR. SPEAKER : Not 'State' matter. You are overruling 

mel All right, I will allow you. 

[Translation] 

SHRIMATI AANJEET RAN..iAN : Mr. Speaker, Sir, I 

would like to thank you apart from begging your pardon. 

At present there are 15 lakh scavengers and sweepers 
who clean the gutters in the entire country. Recently, I read 

about it in the 'Outlook'. It Is a shameless thing that a 

legislation seeking to ban it is under process for the last 

few years but every year it is extended further and today , 
it is. really surprising that a very senior leader from Gujarat 

, . 
has made a statement that in his dream the God has told 
the scavengers that they should continue this work as this 

also is a very good work. I would appeal to those people 

who say such things that they should go to those streets 
and Railway tracks and stand there for just two minutes 

for once and see the people who do the work of 

scavenging. I would like to know only this from you whether 

any survey has been undertaken by the Government to 888 

how many people engaged In manual scavenging have 

fallen sick and how many of them died and how many are 

suffering from dieeUes? Now the foreign countries like 

Netherland, Poland, Norway and Britain are opposing this 

practice in India and they are demandIng that the practice 

of manual scavenging In India shOuld be stopped. I am 

surprised that India which has been inspiring people to 

live and let live and teaching the lesson of humanity to 

other countries is not able,.to enf0f()8 the Jaw seeking to 

ban this inhuman act. I would like to remind you that the 

target of eliminating it by 2000 should be achieved at the 

earliest, as it is a very cruel inhuman treatment and travesty 

of those people. It should be banned as early as possible. 

In addition, I would like to apeak a few words of 
appreciation for Shri Bindeswarl Pathak of the SuJabh' 

International who has taken initiative to Include those 

people In the social mainstream and has given 

employment 10 many of them by weaning them away from 

this act. The Government should take fun responsibility of 
their rehabilitation after liberating them from this practice. 

[Engli5h} 

MR. SPEAKI;R : The matter raised by you Is a good 

and important matter. 

. . .(Interruptions) 

[Translation} 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 

Maharashtra) : Mr. Speaker, Sir, a number of students from 

Maharashtra appearing in All India engineering Entrance 

Examination I.e. A.I.E.E.E. have been allotted the centre of. 
examination out of the State. Where wiD the students go 
from Maharashtra? WUI the students from Maharashtra go 
to Bhopal or Andeman and Nicobar Islands to appear 

in the examination? Will they be provided reservation 

facility for going to other places to appear in the 

examination as the examination takes place on 27th. I had 

written a letter also to the Hon'ble Minister of Human 
Resource Development In 1hIa regard tailing him that there 

were only three centera of the said examination In 

Maharashtra namely - Mumbal, Puna and Nagpur. 

whereas the students ware forced to go out of State i.e. 

upto the Andaman and Nicobar Islands to appear In the 

examination. Therefore, I would like to. say., through you, 

that the students appearing in the eJ(8mination should be 
allotted oantre of examination in their reepective S1atea 
only. How 18 it poaaibIe for the students to go to far-flung 

pIacee after passing the XII standard examination? 

Therefore, through you, I would like to request the 
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Govemmantto lasue dlractions to the Dit8ctora. of 
TecMcaJ Education in .. ragaret uking It to eliot the 

e~18tion camer students from Meharuhtra within the 

State atMurrmai, Puna and Nagpur and at Sambhejt N.gar 
- Aurangabadin . Maharthwada .1'8gIon. Rulel ahould bit 
there in this regard. SimIlarly. the examlnatiDf. of the 

AIEEE should be conducted on the same pattem in other 

States of the country also. ThIs Is myraquest to the 

Government. 

[English] 

MA. SPEAKER : I have already aBowed 15 MemberI. 

SHRI MADHUSUDAN MISTRY ($abartcantha) : I am 
just trying to draw the attention of the HouM over the very 

serious disease which. is apraadlng In the country. Its 

name is Schizophrenia. Young population has become a 

victim of this and I am told that nearly one per cent of the 

population of this country is suffering from this dIeeue. 
Specialy, the young boys and girls become thevictlma of 

this disease. Very little facilities are available to treat this 

disease. It is only the National Institute of Mental Health 

and Sciences, Bangalore is located far away from a 

number of parts of this country. Some other facilities are 

available in Delhi and other parts of the country. I strongly 

demand that in Western region an institute like VIMHANS 

can be started either in Ahmadabad or Gandhlnagar. This 

disease must also drhw the attention of the Govemment 

to take seriOus note of it ... . (Interruptions) 

MR. SPEAKER : It should alao be estabIIahed In other 

States. 

SHRI MADHUSUDAN MISTRY: I would be very happy 

if it is established in any other State. NonetheIeu, very 
little attention has gone into such diseases of which the 
young population is becoming victim partly a.... of the 
habit. 8IUdy or the burden that they carry in their young 
age. They malnlygo in a depreaUon and due to the 

depression they face tm. disorder. 

SHRIMATtJAVA8EN B. THAKKAR (Vadodara) : Sir, I 

88IOCIate with H. 

aHRI P.S. GADHAVI.(Kutch) : SIr, I alab aaeociate with 
it. 

MR. SPEAKER AI right. Their names may be 

associated with H. 

{Tl8IIeIaIion} 

SHRI K1REN RIJIJU (Arunach8I West) : Mr. Speaker, 

Sir,pIeMe give me time to apeak. 

MR. SPEAKER : You would be given thl. opportunity 

tomorrow. 

· . .(lnfemJplion$) 

[EllQlish] 

MR. SPEAKER : Other rnaltar8 will be taken 141 at the 

a1d 01 the day or youhBve to give ffesh notlcea. I have 

already allowed 17 matters to be raI8ed. 

· . .(Intenuptions) 

SHRI VARKAL.A RADHAKRISHNAN (Chlraylnkll) : As 
early as In 1957 when Shrl E.M.S. NambooIhIripad was 

the ChIef Minister, the KeraIa As8emb1y ... . (lnterruptions) 

MR. SPEAKER : You have been 80 cooperative. You. 

know that tam your admirer. 

· . .(Intenuptions) 

SHRtVARKAlA RADHAKRI8HNAN : The Kerala 

legislative Assembly early in 1957, when late Shri E.M.S. 

NamboothIrIpad was the Chief Minister, unanlmoualy 

adopted a' Resolution towards the establishment of a 

Bench of the Kerala High Court at Trivandrum, the State 

Capital. . . .(InterruptJons) 

MR. SPEAKER : Thla 18 not fair. What 18 1hl8? Can 

you rile at any time and eay 1OI'IMIChIng? There 18 no 

notlae. nothing, whet In 1hI8? 
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SHRI VARKALA RADHAKRISHNAN : SWaequently, 

when the present Defence Minister Shri A.K. Antony was 
the Chief Minister, the Kerala Lagislatlve Aallembly again 

unanimously adopted a Resolution towardS the establish· 

ment of a Bench· of the Karala High Court at Trlvandrum. 

The present Govemmentln' their tum have provided 

sufficient funds for the establishment of a Bench In the 

current year's Budget. There Is also a Private Members' 

Bill towards the establishment of this Bench before the 

House but still the Govemment is not taking action. Even 

the Chief Justice of India ... . (lnterruptions) 

MR. SPEAKER : Judiciary has to take action first. 
Leamed Judges have to decide. 

SHRI VARKALA RADHAKRISHNAN : The Chief Justice 

of India has claimed that it is for the Central Government 

to make a precedent to issue NotIfication under the 

provisions of the States Reorganisation Act. 

MR. SPEAKER Govemment must agree. Judges 

must agree. 

SHRt VARKALA RADHAKRISHNAN : There is one 
Option before the Government. Either the Govemment 

must accept the Private Members' Resolution or ihey must 

make a declaration before the House that they will issue 

Notification. For three months the hunger strike by -lawyers 

is going on in Trivandrum and the Government is qUite 

inactive. The State Government has already recommended 
it. , . . (Infflrruptions) I would also be forced to resort to 

action, Before this House I will have to take action and 

request the Govemment to act in this matter. . . . 

(Interruptions) 

MR. SPEAKER : All /Ion. Members from Kerala are 

associating with it. 

SHRI VAAKALA RADHAKRISHNAN; I would request 

the Govemment of India and the President of India to iaaue 

a Notification towards the establishment, of the Bench. 

, , .(lntemJptionB) 

MR. SPEAKER: All han. Members, wan those who 

are farthest from Trivandrum are abo 8S&OCiating. 

· . . (Interruptions) 

SOME HON. MEMBERS ; No, Sir, 

MFtSPEAKER ; ,Even yourKeraia Members are 

opposing it 

· . .(Interruptions) 

MR. SPEAKER: It is over now. You have made your 

point very foroefully. 

· . .(Interruptions) 

MR. SPEAKER : There wRl be no luncheon recess' 

today. We are going to begin the dlllCtlSSion on the next 

item of the Agenda. 

· . . (Interruptlons) 

, MR. SPEAKER : What is this? 

· . . (IntenuptiQns) 

SHRI VARKALA RAOHAKRISHNAN : There is no such 

provision anywhere ... . (Interruptions) Judiciary has taken 

a stand, whenever the word 'consuH' is used, they have 

interpreted n as, 'consent' ... . (IntemJptJons) Whenever the 

word 'consult' is used, it reveals 'conaenf. So, you must 

be doubly cautious. Whenever you pass any statute, do 

not use the word 'consult' hereafter because that win be 

taken as consent and we would not be able to trnpIement 

the Act itseH. Such is the sttuation in the country. In the 

Chamber'. 0icIjQnaIy or any other dictionary used In any 

part of the world where English iaepoken you find words 

'consult' and 'consent'. 

~ 

MR. SPEAKER : Let the Govemment start thinking. 

Unless you finish, how can they start thinking? 

· . .(Infflrruptions) 

MR. SPEAKER : The MInister of Law and Justice is 

not present here. 
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13.20 hI'S. 

MATTERS UNDER RULE 37T' 

MR. SPEAKER: Matters under Rule 3n may be 
treated as laid on the Table of the House. 

(I) Need to ....... tM .,.m. for tM propoula 
submm.d by Government of K8nuda1c11 under 
RaJiv Gandhi NatIonal DrInkIng W ..... IIIaIon 

(English] 

SHRI IQBAL AHMED SARADGI (Gulbarga) : The 
Govemment of Kamataka have submitted the following two 
important proposals under RajIv Gandhi National Drinking 
Water Mission to the Rural Development MInIstry:. 

(i) Release of grants amounting 10 As. 2700 Lakhs 

for 15 schemes in 7 districtI IUbmIIted on 
25.04.2007 to tackle water quaJity problem. " Ia 
necessary to commieaIon the approved 0n-

going schemes within the approvadfAWleed 
cost, to avoid probable eecaIaIIon In the 
estimated amount. 

(ii) Release of 2nd InsIaIment of' AAWSP funde 

amounting to As. 12286 Lakha for all 27 
districts, with a request to reIeu4t the allocated 

grants together with the additional granta of RI. 
50 crore to achieve the target eat under Bharat 
Nirman Programme. 

As these proposals are V8f'J impoItant, I request the 
Centre to kindly consider reIeuing the grants earty. 

(II) Need to grant Trta.I ....... to tM ......... of 

GJr <Weet) Fcnet Ar-. Mel to their dNcen-
dllnta. 

{Translation] 

. SHRI JASUBHAI DHANABHAI BARAO (JW18g8Ih) : The 

Gir (West) forest area in Gujarat wu catagorIzad .. wood 
A, B and C by the Forest Settlement Cornmieeioner during 

·Treated as laid on the Table. 

the years 1880 to 1985 that comprieea of three warda A, 

B and C .• n the forest dwellers living In thia to,..t area 
prior to 1956 who do not I8ItIe there theM daye are 
tr8el8d .. tribal people and they .. well .. their 

deIcendanta have to obtain the oertmcate of Tribal Cute 
from the Taluka Tehaildar by getting a documentary proof 
to this effect from the concerned Range Forest Officer. 

The problem Is that only one family member of the 
families living there prior to 1958 Is treated .. •. 

descendant of the family concerned after the death of the 

persona living there prior to 1956 and no other member 
of the family concemed Is treated ea • descendant. The 

Range Forest Officera don't ....... them the cel1lflcatea to 

thla eftact as a result of which they are not able to get 
certIflcata of a IrIbaI caste. 

I request you to grant IUCh forest dwe/Iera and their 

deecendanta, who may be one or more than one, the 

stetua of being their deecendanta. The MInIstry and the 

department dealing with this tuue may be Iaaued 
guidelines to take appropriate action In thla regard. 

(II) Need to give ..,... tInancIaI ~ for the 

eaclo4co.'lOIIIIc Mel OVW' all ...... apment of 

sea lind ST. In ChMtIIag8rh and oa.. ..... 
of the country 

SHRI PUNNU LAl.. MOHALE (BiIMpur) : A epecIaI 

drive IIhouId be launched by providing them the facIIIIiea 
of health care, roada, tMac:tricIty, potable water, houUIg ... 

well .. giving them advantagee of drug de-addidlon and 
daughtenI marriage 8CtIemes and preventing of child 
maniage Act and introduction of the 8Cheme related to 

prevention of the atrocItIea againat SClIISTa, building of 
AImedw Awea, BaImiId Awu, provialoD of medical 
fllCllltlee to the IUffering lot. turning the ahrInee Into touri8t 
sHea, introduction of acheme related to cultural deve1op-

ment, building of hoateIa for the atudanta, arrangement 
for hoaIel for matItluIatee, provision of employment to the 

~ youth for the aocto-ecoI;IomI. educational 
and vocational development of the Scheduled Cutes and 
ScheduJed Tribes. The funds provided for the development 
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of the SCa and STa la very meagre. Thla condition hal 
not at all Improved though we have Ulhered In 21st 
century. The funds being prOVided In the name of 

development Is mostly utilized for offIclal purpo .. a. 

Therefore, the Union Government Is requested to 

provide additional special package of Re. 3000/· crore to 

each of the States of Jharkhand, Orissa, Madhya Pradeah, 

Bihar. Uttar Pradesh and Chhattlagarh which II a atate 

dominated by the above categories and their overall 

development be ensured by launching a drive. 

(Iv) Need to _UN quality In construction of roeds 

under Pradtuln MIIntri Gram IedH YojaNi In 
Jalaun Parliamentary Con8tltuency, Uttar 

Pntdeah 

SHAI BHANU PAAT AP SINGH VERMA (Jalaun) : The 
roads being constructed under the Pradhan Mantri Sadak 

Yojana in my Lok Sabha Constituency. Jalaun (Uttar 

Pradesh) are those on which the P.W.D. Uttar Pradesh has 

got the construction work done 6 months earfier and so 
there are certain roads on which the construction work has 

very recently started but tenders have been floated under 

the Pradhan Mantri Sadak Yojana In this regard. These 

roads are (i) Mothh to Mandore (2) Mothh to Stlmathhar 

(1) Sikandra to Samathhar (I) Samathhar to Peeprikalan. 

Also, the construction work on other roads Is not being 

got done keeping in view the quality of the work. 

I demand the Union Govemment to look Into the 

irregularities and take action against the erring officers in 

this regard. 

(v) Need to .. t up a MarItIme Un!vwslty In Qu ..... t 

[English} 

SHAI P.S. GADHAVI (Kutch) : Gujarat State Is having 

longest coastline 01 1600 kms. in which there is one major 

port and 40 minor ports. State of Gularat handles 25% 01 

the lotal cargo handled in India and Gujarat Ports except 

Kandla, handled 80% of the cargo of all minor ports. By 

end of 11th Plan, it has a plan to achieve 450 million tons 

port capacity as per GOI overall plan of capacity increase. 

Nearly 6000 ships per year call on Gujarat Ports. The 

requirement of manpower Is, therefore, very high. 

WIth a view to make available marine manpower to 

be deployed in the Sector, Hon'ble Chief Minister of Gujarat 

had written a D.O. Letter dated 27.1.2004 to Hon'ble 

Minister of Shipping, GOI for establishment of Maritime 
Training Institute in Gujara\. The purpose of establishing 

of Maritime University is to impart education to the 

students willing to join maritime sector after graduate and 

post graduate levels as this University would cater to 

various courses in Port Management, Marine Engineering 

and Nautical Science. Govemment of Gujarat vide its letter 

dated 2.7.2006 had already approached The National 

MaritIme Academy, Chennai for putting this Hem in the 

agenda of their Goveming Body for establishment' of a 

Maritime University In Gujara\. Till now. there Is" no 

. progreaa In this regard. 

I. therefore. urge, upon the Central Government to 
Issue neceaaary directions to the concerned Department 

for clearing this proposal as immediately as possible. 

(vi) Need to Introduce flight 88I'V\ces to Ajmer In 

~jaathan 

[Translation} 

PROF. RASA SINGH RAWAT (Ajrner) : The city of 

Ajmer has very great importance from the hiatorical. 

cuHural. archaeological and educational point of view. 

From the religious point of view, the Sharif Dargah and the 

Pushkar city are famous wor1dwide. The city is also well 

connected with the National HIghways and the Railways 

due to its geographical condition but despite repeated 
assurances given and surveys conducted to provl~ flight 

services to the city. the city still lacks this service. 

Consequently. Ihe foreign es well as domestic tourists 

have to face a 101 of inconvenience. It takes a lot of time 

and energy of the tourists to first come to Jaipur by air and 

then to reach Ajmer by road. Over the previous years, the, 

airports have been set up in various big and small cities 
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and they have been connected with air aervice but a city 

like Ajmer having historical, cultural educational and tourist 

importance is still deprived of facilities of airport and air 

services. 

Therefore, the Union Government is requesled to 
connect Ajmer with the air the eartiest and set up an airport 
there by keeping In view the overall development of the 
city and for maintaining its importance. 

(vii) Need to extend 10IUHIaIYer ac:heme to the 
amaH and IUrllnel t.rmers who hllve availed 
housing loaM from ~ ..... Cooped-
tive HousIng SocIety 

SHRI GIRDHARI LAL. BHARGAVA (Jalpur) : Mr. 

Speaker, Sir, loans upto As. 50,000 of rural fanners have 

been waived off in the Central. Budget 2008-09 by the 

present Union Government but it does not include the 

cooperative housing loans. As a result the employees of 
Rajasthan State Cooperative HousIng SocIety are In 

trouble because objective of this society is to provide 
housing loans at affordable rate of intereIt to the rural 

fanners, peopJe belonging to Scheduled Caste, Scheduled 
Tribes, and economIcaIty and sociaI1y backward class. 
Thus Co-operative Housing Society hila made Important 

contribution in the rural development of the State by 

providing housing Ioana in the rural areas of RajuIhan 

Slate .. 

I demand to include the cooperative housing Joana of 
the rural poor, the small and marginal fanners in the loan 

waiver budgetary announcement 80 that smaR and 
marginal and Scheduled Caste:8nd Scheduled Tribe 

farmers may get the benefit of loan waiver of As. 50 

thousand in real term. 

(viii) Need to ImpIenwd the NpOI't on C8dre-
restructuring of ..." In Survey of ~ 

[English] 

SHRI SWADESH CHAKRABORTY(Howrah) : The 

cadre restructuring of staff of Survey of India·is pending 

fot Implementation since last four years. Aimed at abrupt 

downsizing In the Department of Survey of India, the 

Department was reorganized In 2003 by dlspenslng with 

the erstwhile ClrcIesIDIreclorate8 and introducing Gao-

Spatial Data Centres (GDCs). The question of cadre 

Restructuring had automatically come Into being. Instead 

the Sul'Y8yor General went for a Second cadre RevIew and 

got nod from the MInistry of Science and Technology. The 

cadre restructuring of officers were carried out during 2003. 

raising their number from 22 to 65. But the question of 

restructuring of staff was kept unreaotvecl and pending. 

The non-impIementaI of cadre rastruclurtng of staff is 

causing serious resentment and discontentment among 

the staff. TheReetructuring CommIttee had submitted a 

favourable report to the Surveyor General of India and the 

staff side members were assured of its implementation. 

Hence. I urve upon the Government to Implement cadre 

restructuring of staff of Survey of India and do justice to 

their cause. 

(Ix) Need to open an LPG Agency ... 1n the 11m ... 

01 Municipal CorporaUon ,.... In Salempur 

Parliamentary ConeUtuency, Deoria, Uttar 
.......h 

SHRI HARIKEWAL PRASAD (Sa\empur) : Mr. Speaker, 

SIr, about 40 thousand families live in the Ufban area of 

my parIarnenIary conetltuency and 15 thou8and families 

out of them are 8880Ciated with Government aervice. 

There is not a single LPG agency in the SaJempur City 

Panchayat area and as a result people HYing in this area 

are facing lots of difficulties for LPG faciHty. There is an 

LPG agency In the ruraJ area of SaIempur. tehsll where 

a gas cylinder is being sold at rupees five hundred 

because gas cylinders ant "not supplied In time. The rules 

of LPG supply are being openly flouted. 

I request, through this Houae. to review the work of 

gas agencies functioning In ruraJ areas of Salempur tehsII 

and open an LPG gas agency In the Municipal Corporation 

area of SaJempur. 
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(x) Need to expedite the conatrucllon of building 

for Kendrlytl Vldyalaya 1" .... hrakh. dletrfct 

s..ran.8IMr 

SHRI PRABHUNATH SINGH (Maharajganj, aihsr): Mr. 
Speaker, Sir, the Central Govemment has set· up a 

Kendriya Vidyalaya in Mashrakh, district Saran, in Blhsr. 

But Mashrakh Kendriya Vldyalaya stili do not have Its own 
building. The Vidyalaya has been functioning In the 

Mashrakh college building for the last five years due to 
which various difficulties are being faced by students and 

teachers and their studies are being adversely affected. 

The number of students has considerably increased 

during the last few years but they are facing d'lfficultles in 

their studies due to non-availability of building, whereas 

the State Govemment hss transferred the land for vidyalaya 

building. 

The construction of the building of Mashrakh Kendriya 

Vidyalaya has been sanctioned and the responsibility to 

construct the building has been assigned to CPWD but 
CPWD has still not prepared the DPR due to which the 

tender for the construction of vidyalaya building has not 
been floated. The construction work of the building has 

not started due to inaction on the part of CPWDJ Students 

and teachers of both the Vidyaleya and school are getting 

affected due to the hJnctioning of the Vldyalaya In the 

building of college. 

I demand from Govemment to issue Instruction to 

CPWD to expedite the construction of building for Kendriya 

Vidyalaya located at Mashrakh In district Saran, 81hsr. 

(xl) Need to check the " .. ng prices of .... 

{English] 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Sir, 

I would like to draw the attention of the Hon'ble MInister 

of Steel to the persistent rise in prices of steel and raw 
material. Iron and steel prices have shot up 27 per cent. 

Hike in iron ore prices announced by National Mineral 
Development Corporation (NOMe) have rataed iron ore 

prices by 47.5 per cent since October, 2007. Steel 

~nies have increased the prices of steel thrice by 20-

24 per cent since December, 2007. The wholesale prices 

index-basad innatlon rate hss touched an all time high of 

7.28 per cent, despite efforts by the Govemment to bring 

it down to a comfortable level. 

The cost of construction has risen by about 20 per 

cent due to risa In cement and steel. prices. The price 

hike of TMT bars has affected construction work 

considerably. Currently, the cement price Is hovering 

around Rs. 270 for a 50 kg. bag and it is likely to 

go up further. Increase in price of steel, cement and. 

iron ores would hsve very adverse impact on the 

common man In the entire country. 

Under the circumstances, I strongly urge and demand 

the Govemment to include steel under Essential Com-

modities, lower the Import duty and excise duty and 

impose Elxport duty on steel immediately which would pave 

way for the availability of steel for aU. The Central 

Govemment should also make efforts to suspend 'Mure 

trading' in steel to tame rising prices. 

I, therefore, plead with the Central Government that 

It should set up a regulatory mechanism to ensure and 

facilitate regulation of prices of steel Intheeounlry, and 

initiate measures to contain exorbitant hike in prices of 

steel and raw material. 

(xU) N.ed to highlight the contributions made by Dr.' 

B.A. Ambeclkar 

SHRI P.C. THOMAS (~): Or. B.R.Armedkar, 

whose contributions to our nation are second to none is 

not being honoured in the most befitting marH)8f'. HIs 

statues should be erected in front of all, public off\C8S of 

the Centre and the States. A legislation In this regard and 

other ways to honour him should be thought of. The 
Govemment should also take steps to start· ~r 

chairs in an Universities so that the messages of this 9reat 

person can be disseminated throughout the nation 
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more about Ambedkar should be iricluded In the CaSE 

sytlabus and other secondary education levels. 

13.21 hrs. 

DEMANDS FOR GRANTS (GENERAl), 
2008-09 - contd. 

Ministry of Defence 

[English} 

MR. SPEAKER : Now we come to a very i!11)Ortant 

discussion. We shall take up Item No. 21 regarding 

discussion on the Demands for Grants relating 10 the 
Ministry of Defence. We have allotted four hours for !his 

and there will be no luncheon recess 80 that the MembeIs 
can get time to dIacus8 It. 

Now, I would request Shri T.P.S. Rawat to apeak. This 

is his maiden intervention. 

Motion moved: 

"That the respective sums not exceeding the amounts 

on Revenue Account and Capital Account shown in the 

Fourth column of the Order paper be granted to the 

President of India, out of the ConaollQated Fund of 

India, to complete the sums neceSsary to defray the 

charges that will come in course of payment during 

the year ending the 31st day of March, 2009, In 

respect of the heads of Demands entered in the 

Second coIurm thereof against Demand Nos. 19 to' 

26 relating to the Ministry of Defence.' 

Demands for Grants - BudgI1t (General) for 2008-2009 submitted to the WIle of the Lole Sabha 

No. and 'Name of Amount of Demands for Grants on ~tof ~ for Gram. 

Demand Account voted by the House on submitted to the Vote of House 

March 14, 2008 

Revenue CepHal Revenue Capital 

Rs. Rs. R •. Rs. 

Ministry of. Detenca 

19 Ministry of Defence 1292,83,00,000 167,78,00,000 6464,14,00,000 838,90,00,000 

20 Defence Pensions 2593,96,00,000 12969,78,00,000 

21 Defence Services - Army 6276,96,00,000 31384,81,00,000 

22 Defence Services - Navy 1250,28,00,000 '6251,40,00,000 

23 Defence Services - Air Force 1881,14,00,000 . 9405,68,00,000 

24 Defence Ordnance F8CIOrIe8 1108,99,00,000 

25 Defence Services - Research and 

Development 568,83,00,000 2144,12,00,000 

26 Capflal Outlay on Defence Services 7996,02,00,000 39980,08,00,000 
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LT. GEN. (RETo.) TEJPAL SINGH RAWAT (Gamwal): 

Sir, thank you very much for giving me an opportunity to 

pre~ent my views on the Defence Budget. 

13.22 hra. 

{SHRI MoHAN StNaH in the Chair! 

My first observation is on the very basis of allocation 

of the Defence Budget. If we have a look at the allocalions 

made in the last five years, it was 2.41 per cent of GOP 

in 2004-05 which amounts to Rs. 90,928 crore; in 2005-

06 - 2.25 per cent of GOP which amounts to Rs. 1,00,960 

crore; in 2006-07 - 2.06 per cent of GOP which amounts 

to As. 1.10,251 crore; in 2007-08 - 1.97 per cent of the 

GOP was allocated which amounts to As. 92,500 crore; 

whereas in 2008-09 - 1.99 per cent of GOP allocation was 

made which amounted to Rs. 1,05,600 crore. It will be 

seen that in terms of GOP allocation, there has been a 

downward trend in the last five years, that is, from 2.14 

per cent in 2004-05 to 1.99 per cent In 2008-09. 

It IS evident that the allocation is based on a statistical 

allocation catering for general rise in prices in each year. 

This unfortunately is not the right approach as it will have 

an adverse impact on our defence preparednesJ and our 

ability to achieve matching capabUities against our 

potential adversaries. Thus, the very basis of aHocation is 

being challenged. 

The Question is what are our expectations from the 
Defence Forces? What should be their reach? For what 

duration we want them to sustain in battle? There are a 

host of such Questions which remain unanswered and 

unlackled. the most important being what are our national 

objectives and national interests? 00 we have a national 

security doctrine? 

Whilst making allocations to our Defence Forces, we 

need to consider .the amount that our potential adversaries 

are spending on Defence and for what purpose? What is 

their stata of preparedness and capability? A QUick look 

at the defence spending of Pakistan and China for the year 

2008-09 would show that their enhancement of capabilities 

is much higher than ours. 

Pakistan spends 3.5 per cent of the GOP on Defence 

In the year 2008-09 whereas China has allocated 4.3 per 

cent of GOP for Defence and this has been the general 

pattem over the past several years. Pakistan today has 

developed matching capabilities against India. II has 

developed a nuclear arsenal with no holds barred on a 

first strike action. It provides bases, funds and all other 

support to insurgents to operate in India so as to 

destabUize and possibly wean away Jammu and Kashmir 

from it. 

China has developed a Blue W~ter Navy. It has 

developed an anti-missile system which can destroy 

Incoming missiles in the air and can achieve a nuclear 

strike in any part 01 our country. 

It has developed several launching pads by land, sea' 

and air to strike at our country. " Is weD in its way to attain 

a second strike nuclear capability. Our potentlel adversar-

ies are watching our allocation and keeping a tag on our 

military capabilities so that they can follow an aggressive 

Defence Policy keeping us on the defensive and be able 

10 bring political pressures for achievements of their goals. 

Today China is illegally occupying 38.000 SQ. kilometres 

of our territory and laying claim to 90,000 sQ. kilometres 

01 Arunachal Pradesh. What are we doing about it? 

Pakistan occupied our territories in Kargil and forced 

us into a Kargil conflict. It still remains in possession of 

Pol<. 

China today has occupied Tibet and the Maoist are 

playing havoc in Nepal, signalling an impending threat on 

our borders and States adjacent to Nepal. A Maoist led . 
Govemment in Nepal wiD toe the Chinese Hne and can' 

create problems for us. A reasonable number of our States 

are combating insurgency and naxal problems. while there 

is a potential threat to others In the future. Our very 

Parliament. where we are seated had to face an 

unfortunate Incident. 
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India has a turbulent neighbourhood. p8fSistent 

boundary disputes, Cf08S-border terrorism. Internal secu-
rity challenges, energy and trade security and incraaaing 

regional responsibilities. India . is too large and too 

signifIcant to depend on allies. We have always been n0n-

aligned. Aren't all these events sufficient enough to give 

us a ·Wake up Call"? One fails to understand as to what 

are we .waiting for. I suppose a repeat of the 1962 debacle. 

Our Defence Forces are facing several problems. 

There is a shortage of officers in all the three Services. 
The Army is still holding obsolete Air Defence Equipment 

and needs to make its deficiencies to manageable levels. 

The Air Force is much below its minimum holding of 39.5 

Squadrons of aircraft. It needs to replace its MIG aircraft, 

commonly known as the 'flying coffms'. The Navy is at a 
low of 131 ships against a minimum holding of 140. It 

has serious deficiencies in long and short range maritime 

aircraft. Ii needs to replace its .~ft carrier which was 

10 be de-commissioned in 2006. The Coast Guards are 

down 10 35 per cent of their authorisations. 

Besides these, In the three Services there is a dilution 

in their intake of leadership material due to large 

shortages. They face a retenlion problem, as a large 

number would like to leave the Forces for greener 

pastures. What are we doing about it? To further aggravate 
the situation. the Sixth Pay Commission has not done 

justice to the Defence Forces. The anomaly Is thai the 

more difficult the service c:ond'ltions, the more danger Is 

to life and disturbance to family, the less you get paid. The 
expectations from the Forces are so much that when 

everyone fails, the country tums to tha Defence Forces to 

baii them out. The canvas Is so wide extending 'rom 

battlefield combat to rescuing a child who is trapped in 

a well. YOlo want them to be honest but you pay them so 

marginal that they should become dishonest. 

Mr. Chairman, Sir, Budget allocations should be 

based on Defence Ptanning, the foonulation of poIic:iea 
and strategies that will govem the a1Iocation of funds and 

acquIsitiOn to fuIIIIlhem. Defence poIicy.hM to evolve from 

the identification and acceptance of national interests and 

objectives. We aIIIl do not have a clear1y enunciated 

National Security Policy or a Defence Policy Document. 

Defence planning procesa suff8fl due to absence of a. 

National Security Doctrine. Thus, Defence Planning and 

Budgeting ntmain two separate Identities without any co-
relation between them. In the abaence of auch a 
relationship there is adhoclam in Defence planning and 

hence the aUocatJon of a flat Budget which has hardly any 

relevance to our objectives and inter.ta. 

Amongst various shortcominga in Defence Planning 

there is no organIaatIon available to deal with Inter-service 

plans to deal with Inter-scheme prlorltlea. Each SefVioe 
is, therefore, on ita own drawing ita own moderniaation 
plans without any relevance to inter-ServIce support of 
eatistyIng a CombIned Defence Strategy or DoctrIne. 

There is a need for a perspective plan covering a 

period or minimum 15 years from which FIve Year Plans 

and Annual Plans can be drawn. The perspective plan 

should be baaed on an analysis of the threat acenario, 
challenges likely to be faced in the future and evaluation 

of options and aItemativea. It ahould be IrDgrated 

covering RandO and Defence Production also to meet 

the Defence needa. Perspective planning can beat be 
done at Integrated Defence Headquartera where military, 
technical and RandO experts take an integrated view of 

Mure threata and challenges. These have to be baaed 

on future battlefield scenario, evaluation of strategic 

options and force mixes, anaIyais of potential technical 

and industrial capabilities. Thus, defence planning " 
more about force planning and capablHty building rather 

than juat acqutsltlons. The aim of defence planning ahould 

be to achieve coat-effective force mix to meet the 

operational requirements now and in 'the future. 

The military force atructure that" existing today hu 
evolved out of the perspective plana of each Service, 

prepared on the b8Iia of their organisational Inter ...... 
Some defence expena advocate a shift to CapabIlity Baaed 
Planning model, 88 oppoeed to threet-baaed planning 80 
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as to give ability to the Forces to perform a set of tasks. 

This system would provide the right blend of plans, 

people, equipment and activity to optimize the capacity of 

our military forces to perform assigned roles. Financial 

resources would be a major factor in determining the 

capabilities we can actually possess, 

The Govemment at the Centre may feel happy by 

saying that the Defence Forces are not able to fully utlHse 
whatever allocations are made to them and each year, 

there is a surrender of funds. Our surrenders, during the 

last five years, have been neariy 20 per cent in 2003-04, 

5 per cent in 2004-05, 6 per cent in 2005-06, 8 per cent 
in 2006-07 and 10 per cent in 2007-08. 

The situation is very clear. The present organisation 

and acquisition procedures are not able to handle larger 

defence budget efficiently. The 'Tehelka episode' and 

accusations of kickbacks have made everyone chary of 

seeking any deep interest in defence deals and hesitate 

to put their dhabi marl< in processing proposals. 

Formulations of staff quality requirements or projection of 

specifications of weapons and systems are time-

consuming. Further, once a prototype is made or an 

equipment has to undergo trials, that takes considerable 

time which may be inevitable in some alsea. The 

cumulative impact is that modemisation suffers. 

Besides the aforesaid the acquisition procedures and 

movement of files between Service Headquarters and 

various Ministries follow a ping-pong game. Several 

approvals and sanctions cause considerable delays 

triggering a blame game. In short, the Service Headquar-

ters and the Ministries struggle to utilise the budget ending 

up with unspent amounts at the end of the financial year. 

In such a Situation, enhancements of budget by Itself 

would not be beneficial. 

The problem is our faulty acquisition plans and 

system where a lot of reforms are necessary. Our very 

budget based on annual allocation seems to be faulty. We 

need to change the system by adopting a roII-on or multi 

year allocation plan with a non-Iapsable budget. 

Sir, defence material is generally not available on the 

shelf. The gestation period from the time a QR is made 

and approved to acquisition is a very tong process and 

sometimes takes years and even decades. Moreover. 

technological advances are quire rapid and often, by the 

time an equipment or weapon system which is being 

acquired is received, it gets outdated when It actually 

arrives .. Thus, its effectiveness or usage gets marginalised. 

The first case In point is the introduction of Arjun Tanks 

in the Army. Project was approved in March. 1974 and 34 

years have paaaed. A couple of Tanks are nkely to roll out 

at the end of this year, after 34 years. 

The second case in point is about the Navy. Viraat 

aircraft carrier which was to be decommissioned by 2006, 

but Hs life has been extended to 2008 because Admiral 

Gorshkov, the aircraft carrier which is supposed to relieve 

and replace H, will not be ready the end of 2012. Similarly, 

in the case of Air Force the LCA has taken decades. The 

aircraft production has stiD not materialised and it is nkely 

to be Inducted by the year 2010-11. So, these are the 

delays which are taking place in !he actual induction plan 

of various weapon system in our forces. 

Defence acquisitions have. therefore, to be planned 

far in advance taking into conside~tion our planned 

capabilities and modemlsation plans 15 to 25 years 

ahead, If not more. There Is, therefore. a need to 

completely overhaul the existing system and adopt the 

best practices and smart acquisition procedures evolved 

by countries like France, UK and Australia. 

As regards self-reliance in critical military technology 

and production of advanced weapon systems are 

concemed. despite years of efforts our self-reliance index 

stands at 30 to 35 per cent against the set ta9t of 70 

per cent by the end of the Tenth Plan. This has led our 

forces to remain Import-dependant. The reason is that our 

ordnance factories which form an integrated base for 

indigenous production of defence hardware and equip-

ment with the primary objective of self-reliance do not 

possess the requisite Budget support for expansion and 
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modernisation. Moreover, they need to undergo 

organisational and functional refonns to be able to 

undertake joint ventures with private or foreign c0rpora-

tions and DPSUs to make. them more effective. 

Our R and D constitutes a mere 6.1 per cent of the 

Defence Budget. Out of this, a mere eight to ten per cent 
is spent on fundamental research, whereas the bulk goes 
in the import of foreign technologies. 

The DADO which is a premier scientific and tachnicaI 

organisation in the country has been assigned a mission 
to design. develop and assist in the production of state 

01 the art weapon systems. platforms and aHied 

equipment. The Organisation is fully involved in progres-

sive enhancement of self-reliance in defence systems, 

state of the art technologies and A and D infrastructure 

and capability of the country. Its basic aim is to make the 
country independent of foreign technologies in critical 

spheres. Due to Budgetary constraints. the DADO is not 

able to fulfil its basic role of developing base technologies. 

and fundamental research. Moreover, it suffers a retention 

problem of its highly qualified and experienced staff who 

are lowly paid. An enhancement in the Defence Budget 

would assist in the allocation of additional resources to 

meet their growing demands and taking the country 

towards greater self-reliance. 

The more power our adversaries accumulate, the 

more provocative and aggressive their posture will be to 

humiliate us. Our efforts should be to offset or neutralise 

such power imbalances by building our defence capabilI-

ties and allocating adequate Budget. India being often 

termed as a ·Soft State' stems from our weakneasea and 

lack 01 developing matching capabilities. Chine8e have 

always proclaimed that 'Power flows from the barrel of a 

Gun" and over the years they have steadily improved their 

capabilities to adopt a bullying attitude against their weak 

neighbours. Slowly and steadily they wiU further strengthen 

their growing influence in Nepal, Bhutan, Bangladesh, 

Pakistan and South Asian countries forcing us to accept 

their claims or face the ~u.noa. A cantlul analyala 
makes It very evident that India hat bten surrounded by 
Chlnese-inftuenced countries. The baIio intention 18 to 

choke Indta economlcaliy and mltltartly for IIrger poIIttQaI 

and expansionist gaIna. 

Anally, I would .. y that there ahouId be a c0mpre-

hensive Defence Review based 01'1 "Threat P8f'QePIIon·. 
What we need to do to counter the threat. what 'orce 

structure ahould be built and what deterrent and 
preparedness we should have, all that should ~ 
conaiderad to work out our Defence Budget. thill, 'rom 
an input-based Budget we IhouId adopt a pFOgremme-

based Budget, enc:ompueIng all upeets like enrolment, 

training, equipment, weapon eyatema and the capabH1t1ea 

that we wish to acquire .. also R and 0 and defence 

production to meet 1he defence needs. 

An integrated approach where aU thoM Involved in the 

entire gambit of procurement and pfenning should form 
a committee and evolve a system for pIaMIng and 

acquisition bringlflg greater profe8aionallsm and expertl8e 
for better resufts. Defence planning Ie more about foIat 
planning and capability building than JUII about acqulel· 
tions. Financial relOUrcea wiU be a major factor In 

determining the capabII/ties we can actually poqeaa to 

live In honour. 

The overall approach to defence planning should be 
to create a common framework In which /'Nthoda of 
strategic, programmlc and operatlona 'plennlng could be 
integrated. Thus. Budget allocation ahouId Ullat In 
executing capability and fOfCe planning and not merely 

bued on financial commItmenta. Our QOnoem. therelore. 
is not only allocation. but Ita speedy expenditure for 

modernisation. 

In view of what I have .aId, " is recommended that 

from the current aJIooation of Defence Budget which It 
nearly two .per cent of GOP •. we ahouId initially upgrade 

II to 2.5 per cent of GOP for a couple of yeara within which 
we ahouId reform our acqulaltion syetema and then take 

it to three per cent of GOP which ahouId·forma benchmafk 
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for luture allocations so that we develop matching 

capabilities against our adversaries and, at the same 

lime, develop a deterrent to prevent any opportunist action 

by them. This wi" .enable us in the future to talk or 

negotiate from a position of strength as also aaaist in 

fulfilling the role of regional power statue. 

(TranslatIOn) 

MR. CHAIAMAN : Thank you. It was your malden 

speech in this House. You expressed many thoughtful and 

experienced views. I congratulate you. 

(English) 

SHAI AOHIA CHOWDHUAY (Berhampore, West 

Bengal) : Mr. Chairman, Sir I rise to support the Demands 

lor Grants placed by our hon. Minister. 

Sir, it IS a well-known fact that India cannot 

compromise on the security of our nation. In spite of all 

our adversities and adversaries, still we make our position 

in the comity 01 nation as a strong and a great country 

01 the world. 

Sir, heads 01 expenditure are neither programme nor 

Defence objectives but are objects 01 expenditure. It needs , 
IQ be logically restructured and budgeted to meet the 

security objectives of the COUntry. Our Defence policy and 

mechanism are following this path. As such the political 

security objective of India is to deter war. We have to put 

our emphasis on security and deterrence. The military 

&eCUrity objective is to prepare the country to strike at one 

froot and to hold the other front. The ability of the Defence 

Services to plan in a coherent and cogent manner hinges 
on a promised budgetary support from the Government. 

I think that this Government is very much Hberal in 

providing adequate fund to our Defence Services. 

Sir, if we go to the Defence Budget 2008-09, we will 

find that the total Budget has been estimated to the tune 

01 more than Rs. 1,00,000 crora. It is Rs. 1,05,000 crore. 

This IS the lirst time since the Independence of our country 

that the Defence Budget has crossed the rupees one Iakh 

crore mark. A sum 01 As. 1,05,600 crore has been 

estimated for this year's Defence Budget. 

It is true and I am very much in agreement with the 

hon. Member Irom the Opposition that the percentage of 

our Defence Budget to GOP hes declined. In percentage 

terms, the share of revenue and capital allocation comes 

to 54.54 per cent and 45.46 per cent respectively. Under 

the cepital acquisition/modernisation Budget, which is a 

sub-head 01 Capital Budget, an amount 01 As. 37,482.77 

crore has been earmarked which works out to 78.07 per 

cent of the capital allocation. So, the concern which has 

been expressed by various comers is being met by this 

Government also, which is amply indicated by the capital 

acquisition programme of the Defence Budget. 

Current year's allocation to Delence rellects a growth 

of 10 per cent over the Budget Estimate of 2007 -os which 

was 7.87 per cent higher over the Budget Estimate of 

2006-07. Then, the average growth during the Tenth 

Defence Plan also had been 10.38 per cent. The share' 

of Services and Departments Is also the same as that 

of the previous financial year, not much change has been 

effected in Services, Departments' respective share in the 

overall Defence allocation. While as a percentage of GOP 

- I have already referred to It - the Defence aHocation 

works out to 1.99 per cent, a more realistic measure of 

judging Defence expenditure can be made by assessing 

it as a share of Central Government expenditure. At that 

point, the current year's Defence expenditure constitute 

about 14.06 per cent to total Central Government 

expenditure which Is almost at par with the average share 

of 14.39 per cent during the Tenth Defence Plan Period. 

We need huge sums for our modernisation 

programme. We are gradually progressing to that end. 

Defence Budget is part of a Non-Plan Budget. II cOristitutes 

about 20.81 per cent of the total Non-Plan expenditure: 

Under the revenue and capital heads, it constitutes 12.85 

per cent and 81.17 per cent respectively of the Non-Plan 

revenue and capital expenditure. The expenditure does not 

include al/ocation for Ministry of Defence (Civil) which 
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stands at Rs. 2370.82 crore net and also Defence 

Pension which is Rs. 1564 crore. Ministry of Defence (Civil) 

caters to Coast Guard, Ministry of Defence Secretariat, 

Defence Accounts Department, Director-General of 

Defence Estates, Canteen Stores Department and Defence 

PSUs. 

The major component 01 the net capital expenditure 
is very important in the discussion of the Defence Budget 

especially. The major components 01 the net capital 

expenditure of As. 37,705 crore are, for land Rs. 52.75 
crore. lor worits Rs. 4725.97 crore; lor aircraft, 

Rs. 11255.39 crore; for heavy and medium vehicles 

Rs. 1657.64 crore: for other equipment, it is As. 10994.45 

crore: lor naval fleet, AS. 5858.47 crore, for naval 

dockyards, As. 725.38 crore, lor machinery and equipment 

for ordnance factories As. 24.40 crore, for R and D 

As. 2184.66 crore and for other items Rs. 225.85 crore. 
What I suggest is that India is a sovereign country and 

it WIll follow its Defence policy in view of il$ own dynamics. 

We cannot blindly imitate the Defence Budgets of our 
neighbouring countries. More often then not. a reference 

to China is being eluded here. First of aU, we have to 

consider that unlike China, we are running 8 democratic 
country where we are responsible for the welfare of the 

common people. It is true that Defence Budget of China 

is more than the Defence Budget of India in tenNI of GOP. 

Similar is the case with Pakistan's Budget. But that does 

not mean that we have to follow the path that China Ie 

pursuing because we are not a country ever ac::cuaed by 

any other power as an aggressor. We have to see that 
within our wherewithal, we are able to defend our borders 

and our people. OUr defence policy is based on this and 

we are quite competent that we are able to, our great 
soldiers. our great Defence Services including Arrrrf. Navy 
and Air force. are quite capable to thwart any conepitacy 

Of aggression made by any hostile power In the WOI1d. 
Gone are those days of 19621 At that time, India was a 

nascent democracy and we were emerging from the 

scratch. But now India is a strong nation with 1.1 million 

strong Army which is not afraid of any enemy or tiff'{ 

adversary. They are ready to sacrifice thek UVea to defand 

our country which has been proved In the hills of KatgiI 

where in spite of all adversaries, In spite of aU kinde of 

conspinIcIes, In spite of aU types of c::olluslons made by 

various countries, we had been able to recapture our k* 
grounds, we had been able to prove to the world, the 
power of our brave anny men. Therefore, we need not be 

sceptical; we need not be timid unneceaaari/y to see the 

quantum of Defence Budgets of our neighbouring 

countries. It is true that we are being surrounded by 

various countries which are not following the democracy 

as is being foUowed in our country. But however being a 

sovereign and democratic country, we are also extending 

au our cooperation based on mutual respect, mutual 

dignity, mutual understanding and mutual support to all 

our neighbouring countries. 

That is why the Chinese Premier and the Chinese 
President visited our country. We had also signed a 

protocol with the Chinese Govemment. We are developing 

our relations with neighbouring countries whUe maintain-

ing our concems and misgivings with' those countries. I 

must appreciate that our Defence MInister who had visited 

ArunachaJ Pradesh against aU kinds of hue and cry made 
by some power. Even the officials· of the Chinese 

Government had made some sort of criticism when our 
Prime Minister visited Arunachal Pradesh, but our Defence 
Minister was bold enough to visit the Tawang area of 
Arunachal Pradesh which Is being cfalmed by the ChIn .. 

Govemment as their own territory. That means we are firm 
on our stand and we are firm on our own convictions and 

wetcnow the boundary· of our country. 

Sir, I would like to draw the attenUon of the han. 
Defence MiniSter that in the year 1988-89, the defence 

expenditure as percentage of the Central Govemment's 

exj)endIIure waa 17.81 per cent and the defence 
.xpendlture as percentage of GOP was 3.16 per cent. But 
now In the Budget Estimates of 2008-09, what I am 

observing ia1hat the defence expenditure a8 percentage 

of the C8ntnd Oovemrnenra expenditure has been 



421 Demands lor Grants VAISAKHA 2. 1930 (SAKA) 422 

reduced to 14.06 per cent and the defence expenditure 

as percentage of GOP has been reduced to 1.99 per cent. 
This is the first time that the defence expenditure as 

percentage of GOP has been reduced to below 2 per cent 

while our experts are demanding to raise the defence 

expenditure vis-a-vis our GOP to 3 per cent. 

Sir, the percentage share of capital acquisition in the 

Capital Budget since 2006-07 is as follows and I would 

like to draw the attention of the Minister to that 8180. The 

total capital expenditure in the year 2006-07 was 

AI. 33.825.80 crore. in 2007-08 it was As. 37,705.00 crore 
and in 2008-09, it is 48,807.00 crore. Out of this total 

capital expenditure, committed liabilities are to the tune 

of As. 23.904.06 crore and the allocation for new schemes 

is As. 13,578.71 crore. 

I would say that in view of the changing global 

scenario where we are preparing ourselves to become a 

blue water force. we need more upgradation, more 

acquisition and more induction. Further, we have to leam 

the modem warfare technologies because today in the 

world of technological warfare, we have to keep abreast 

of all those technological revolutions and more precisely 

military technological revolutions which have been taking 
I 

place in the world. 

14.00 hr •. 

[MR. DEPUTY SPEAKER in the Chait! 

Some sort of concem has been expressed in regard 

to the Indian Air Force that Indian Air Force is authorized 

for 39.5 fighter squadrons. The long-term perspective pian 

of the Indian Air. Force envisages that this force level 

should be achieved by the end of Thirteenth Plan of 2022. 

I would request the han. Minister to aHay the apprehension 

expressed by variouS Members in regard to the depletion 

of our Air Force Iquadrona. 

Duling the Ninth and Tenth Plan periods. the 

allocation of resources has brought the present Indian Air 

Force fighter fleet to 32 squadrons. In the next 15 yeara, 

two-thirds of the existing fighter fleet will 8180 be phased 

out. So, naturally, it will generate some sort of apprehen-

sions. To arrest the forced depletion, induction of 30.5 

squadrons Is planned in the next 15 years; induction 0'-
eight squadrons in the Eleventh Plan; 13.5 squadrons in 

Twelfth Plan and nine squadrons in the Thirteenth Plan. 

Of these, 11 Sukhoi-30, MKI squadrons 230 aircraft have 

already been planned to be inducted. Additionally, six 

squadrons of medium multi-load combat airport, six 

squadrons of light-combat airport and four squadrons of 
~ 

fifth generation fighter aircraft are at various stages of their 

planned induction. That means, the Govemment is 

serious to acquire or to induct the modem aircraft. 

As we know, due to the cumbersome procedure, It 

becomes sometimes difficult to induct the equipment as 

desired by us. Therefore, the Government has framed up 
very clearly and distinctly the procurement policy, an 

integrated, fair off-set policy so that the Tehelka episode 

could not be repealed and our stature could not be 

humiliated. Therefore, the Govemment's defence policy is· 

always to maintain a transparency and integrity. We must 

appreciate the efforts of the present Government. 

However, I would request the Government to expedite 

the acquisition process so that there should be no 

shortage 0' any equipment in terms of tanks, aircraft. 

battleships, etc. and we are always kept ready for any type 

of conflict. 

In the Pancharatna, it was said that of all gifts that 

a King can deliver, It is not the gift of gold, it is not the 

gift of cow, it is not the gift of land, but what is most 

important is the gift of security. I hope, our Government 

will provide all kinds of security to the people of India. 

SHAI AUPCHAND PAL (Hooghly) : Sir. I rise to support 

the Demends for Grants of the Ministry of Defence. While 

supporting the Defence Budget, I have a few comments. 

to males. 

The first one is about the allocation, of course. There 

may be a feeling that it should have been more or it could 
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have been more. But the han. Finance Minister has stated 
that if needed. more can be provided. Immediately after 
the presentation of the Budget, the hon. Defence Minister 

has welcomed it and he stated that he was happy with 

the Budget. 

Taking thaI to be the situation, I win continue to add 

a few mcire comments that the under-utilisation in the 

Defence Ministry has become a chronic feature, "particu-• 
!arty. in the last fiscal year, the under-utiflS8tion is being 

accounted for failure to continue or execute some big ticket 

purchases. 

For various reasons, it could not be completed. This 

Is not the only thing. There should be a perfect match 

between the Budget allocation and the Budget require-

ment. There has to be a practical approach. OUr problem 

is that sometimes the requirement is made on an ad hoc 

basiS. Our Perspective· Plan has to take into account 
security environment. our size, situation prevailing or 

develoPIng in our neighbourhood and also the interna-

tional situation. 

In the Common Minimum Programme we have stated 
that unlike the previous NDA Government we want to 

pursue an Independent foreign policy. It has been I1at8d 

categorically that with regard to defence and security, the 

delay in procurement is a malter of grave concern, and 

the UP A Govemment should address those issues. But 
we do find that this has not been done, not only in respect 

of gadgets but also in respect of weaponry, research, 

personnel. filling up the shortage, upgradation and 

acquiring the latest technology. The overall picture i8 that 

our National Security Council, till now, lacks proficiency. I 

am constrained to make this observation. 

There is a mismatch in different areas of Defence. 
am not commenting on which are these areaa, and 

it IS not proper also. What is our goal? We ahouId 

achieve setf-reliance. Many Partiamentary CommIttees 
had recommended that we ahouId acquire the ·aIatUnt 

of seIf·reIIance as fait as· poasIbIe and as beet 88 

pOBsibt&. 

Our Defence Forces are doing an' excellent job. Our 

DRDO is doing an excellent job. But to our dismay we 

do find that the provision toDROO is not only too meagre 

but It Is alsq leas than the projected amount. I would like 
to ask the hon. Defence Minister 88 to how does he 

propose to address one I8sue - about 55 per cent of our 

scientists In DRDO are leaving and joining the private 

sector. What have you proposed to do? Some of them are 

the best in the scientific community. If that be so, what 
is your programme to retain them? Later on I 8hall come 

to the Issue 01 grievances expresaed by the 8CientifIc 

community In general and particularly IlCientists who are 

working in the DADO and Defence establishments. I 

would like to know what the Government proposes to do 

not only with regard to the Report of the Sixth Pay 

Commission but also with the issues of promotion, 

Justice. A large number of scientists are leaving the job. 

A good number of them are ultimately going to appeal to 

the High Court. Today, the han. Defence Minister has 

observed that we need to have an Armed Personnel 

Tribunal so thai these cases relating tp the issues of 

promotion, justice and other issues can be settled .. 

(InterruptionS) 

MR. DEPUTY SPEAKER : Please address the Chair. 

SHRI RUPCHAND PAL : Only today I find that the 

MinIster has aaid that promotion in 1he Service8 should 

be fair, and I do not know whether it is objectively reported 

or not but ... has come out. The Defence Forces in 

veriou8 areas are contributing not. only towalds our 

security but also contributing towarde development 01 our 

nation, In our economy, in our 80CiaI coherence and In 

other 8I'B8II aJso. They are sornetImea wortdng.. a 

model. But what Is the attraction to our youth? 

We have plan and programme to attract the talented 

youth so that they can join the Defence Forc:ea. We· lind 
that in the Air Force, there Is a aevere shortage. In &he. 
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Navy also, there is aahortage or officers and men. In the 

Army 8110, there is shortage. This shortage is continuing. 

I would like to know from the hon. Defence Minister 

as 10 how does the Govemment propose to fill the gap 

of a large number of shortages. There is a deficiency of 

officers in the Army to the tune of 24 per cent. From 

Ueutenant Colonel and below, there Is a shortage of 

11 . 153 officers in the Army. If you look at the figures of 

officers in the Navy, there is a shortage of 1,403 offlC8rs 

and 3,829 sailors. If you look at the IAF, the number or 
additional sanctioned posts is 12,676 at different levels. 

But we find that there is a severe cadre shortage. 

Therefore, I would like to know from the hon. Defence 

Minister as to what does the Govemment propose to do 

with regard to these shortages. It is not a simple question. 

It is not a question of developing technologies by which 

you would say that this technology or that technology would 

have to come, it would take time, and that is why there 

is a delay in acquisition, etc. We know why there is a delay. 

I shall come to that. The reason for this delay is that we 
have a problem in our Defence philosophy. First, it relates 

to our self-reliance, and then, again there is a continued 

embarrassment. Look at, what has happened to the Barak 
I 

Deal. It is not only the question of some Tehelka expose. 

Even day before yesterday, the Naval Chief commented 

that the End Use Agreement with the US will be a disaster. 
We know the story or US Trenton, what is known as 

Jalashya in our Indian nomenclature that a condemned 
ship, which was condemned in as early as 2003, was 

purchased by the Government. Accidents have taken place; 

sailors have died. It was all known that there was a 

leakage of the gas. There is an End Use clause that you 

cannot use It for combat or offensiva purpose. Then, what 

tor you have purchased It? This Is not the only one 

example. 

These observations were made by the Naval Chief 

only two-three days bad<. It is a serious commentary on 
how the Govemment is progressing, which . has been 
critical about the NDA Govemment that they were 

considering the US as a nabmlI aUy, who were recklessly 

proceeding to subjugate themselves as a secondary 

partner by joining the Defence Missile Initiative, by doing, 

so many other joint exercises and training etc. 

We expected this Govemment to be different. We knew 

that this Govemment has taken an independent Foreign 

Policy Initiative in their NCMP. But to our amazement what 

did we find in the June, 2005 Defence Framework? We 

did not know it earlier. We came to know about it only 

afterwards, after the Juty, 2005 Statement, primarily known 

as the Indo-US Civilian Nuclear Deal, that it was not 8 

simple, isolated Civilian Nuclear Deal and that it contained 

10 many things alongwith the June, 2005 Defence 

Framework. That was also a continuation of the BJP 

initiative, which was taken to make India a secondary 

partner in Asia in their Asian Goal of building up a Asian 

NATO. 

If I analyse these four components, which are there 

in the Agreement, I find that they are disasters. The· 

number one point of the Agreement says that in the 

multinational operations, India will be a partner. 

Which is the muHinational operation without any 

reference to the United Nations as it happened in the case 

of Iraq? They had pressurlsed India that our forces must 

join the US forces for invasion of Iraq. We, on the floor 

of this House, had come out with a Resolution 

condemning that invasion of Iraq. What do they say in the 

agreement? We want to know that. What is this missile 

defence? That is a continuation. Then, what about the 

training? What about the Joint Exercises? .. (Interruptions) 

I am coming to the Budget. This is a continuation of your 
philosophy. I am criticizing that so that they should not 

follow you. Otherwise, they wiU follow you. What has 

happened to you? 

MR. DEPUTY-SPEAKER : Rupchand Pa~i, please 

address the Chair and not the individual. 

SHRI RUPCHAND PAL: I am not responding to him. 

I am coming to my point .. . (Int&nuptions) 
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MR. DEPUTY SPEAKER Silence please. Do not 

make running commentary. 

SHRI RUPCHAND PAL : In that Joint Exercise. they 

named the US ship. That had reached there, and there 
was a Joint Exercise. This is good because ultlmlltely alter 

our Govemment had done it. AustraDa had publicly 

declared that they are not joining. 

But India is still now silent. TtII now, India has not 

taken any position. It is disastrous. It will isolate us from 
our friends. It is not only the US goal of combating and 
isolating China. but it is, unfortunately, allowing us also. 

Knowing full well the track record of the US, how can we 
enter into such an agreement? We do not know. But we 
have done it, and the Govemment owes an explanation 

about the logistics agreement also. 

We know thai at the time of ChandraaekhaJ's 

Government once the American ship wanted to quell on 

the Indian soil. the whole nation had protested. Now, you 

are agreeing. Being the UPA Government. comrniIted to 

the independent foreign policy and supported by the Left. 

you cannot do it. We have told you. Our leaders and our 

Parties have written to you that you cannot do It. This is 

one area that gradually the acquiaition and purchaae is 

being detennined by factors other than genuine national 

security consideration. 

There is a political joke continuing that 123 is not 
123: 123 is also 126. The Govemment understands what 

I mean. Beginning from those days of the 10 bIIr.on 

dollars purchase of fighter aircraft till recently. we have 

been doing purchases from Russian sources only 

because we know the track record of the US. They will 

use it as a political tool to pressurize us, to toe their 

political line and to toe their Asian line. You knew it. I do 

not know. Perhaps, after this "technical ,ieId trial In April, 

it is going to happen sometime in 2009 as the biggest 
ever purchase. This is the biggest ever pUJChaae not only 

with regard to this helicopter but also in doing the 881Iier 
deal. That was almost matured wtth the European 

producers. 

Now, we have decided to allow 49 per cent FOI In 

defence production. Why? Are you so poor? Are you SO 

dependent? Is it not a 'act that 'the Parliamentary 

Committee has repeatedly cautioned you that you support 

our scientists; you support our R and D; and you support 

our 39 ordnance products and others? Our Navaratnas are 

there. BEL is there. BEML Is there. HAL is there. They are' 

doing excellent jobs. If they get the proper support from 

the Govemment, they will continue to do excellent jobs. 

I think thia FDI ia going to cause imrnenae hann to our 

defence production. 

One more thing is that we are told - and the han. 

Miniater can clarify this - that there was an offset clause 

in the Defence Purchase Agreement. 2006. The US 

producers and suppliers are preesurtzing ~ Government 

to uncbI or dilute this offset clause. 

In a purchase of 30 bDlion dollars, it will be a huge 

amount. It win be a serious cue of d!Jnla1 of transfer of 
technology. I urge upon the Govemment that on the floor 

of this very House the Govemment should assure the 

nation that nothing like that, dilution 0' the offset clause. 

is going to happen even after tremendous pressure by the. 
American producera and suppllera. 

I. now, come to two more points and I conclude. One 

is about the SIxth Pay Commiaslon. " officere of the rank 

of Brtgader and other aenlcn get more, I have no 

objedIon. But among the officers in the ranIca or Colonel, 

U. Colonel and down below and up to the Ranks, there 

ia a aerIoua grtevanoe. A good number of officers have 

left lheir jobs. There is a aeriou8 demoraUsaIIon. 

I know there ia a Committee set up In this regard. 

I know the Cabinet Secretary Is chairing that Committee. 

Even yesterday the han. Prime Mlni8ter has commented 
that justice must be done. We want ian auurance from 
the han. Minister of Defence on the ftoor or this House 
when he replfea to the dIscuaaion on the Demands for 

Granta that juatIce will be given to our bright. yOlM'Ig men, 

offIoenI who are defending the borders of our country, 
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protectlng our security for whom we are all proud of. It is 

the minimum. It should also be done In the case of the 

scientists to attract them, to stop attrition, to encourage 

self-reliance, to enoourage their research, to support the 

DADO and others. 

My last point is about the ex-servicemen. It was a 

commitment given in the Common Minimum Programme 

on Defence and I am reading it. "New Department of Ex-
Servicemen's Welfare to be set up. Long pending one-
rank-one-pension issue to be re-examined'. These are the 

two points where commitments are there. I would like to 

know from the hon. Minister of Defence as to how much 

progress has been made in this regard so that the ex-

servicemen, who at the prime of their youth, during the 

best period of their life. have rendered excellent service 

to our nation should feel that justice is done to them. 

(Translation] 

SHAI MOHAN SINGH (Dearia) : Mr. Deputy Speaker, 

Sir, I am grateful to you for providing me an opportunity 

to participate in budget discussion related to defence 

matters. The security of the nation is such an issue which 

cannot be a political issue. It is the primary duty of all the 

citizens of india to protect the borders of the Cbuntry and 

cooperate in protecting the pride of the country. Any country 

in the wOt1d is recognized by its defence preparedness. 

The biggest crtterion of the strength of any nation is now 

decided by its protective strength. India is a big country 

and the stability of South Asia depends upon strategic 

preparedness of India to a large extent. I think that entire 

defence policy of India alter independence has been very 

much defensive and not aggressive. If we go through the . 

four-five thousand old entire history of India, which is a 

written one, we find that our country has always been 

subject of aggression. A few kings of South ventured out 

as aggressors in South-East india on a very small scale 

and captured certain areas there, otherwise our history 

has been a history of defensive battle and preparation of 

defenSive war. Even after Independence we resolved to 

repeat the same history. aut if we want to maintain frie!1dly 

relations with our neighbours, thaI relation Is also 

acceptable to them if they recognize our strength. 

The defence budget which we prepare in India is 

increased every year and now Govemment of India has 

made 10 per cent increase in it. It has been increased 

to As. 105600 crore from As. 96000 crore. It Is said that 

increase has been 10 per cent. But all the standing· 

committees of Ministry of Defence have recommended thaI 

we should at least spend 13 per cent of our GOP on 

defence and when we assess this budget keeping in view 

our GOP it hardly accounts for 2 per cent of our GOP. Last 

year we had given As. 96 crore to the Department of Anny 

but As. 4.5 crore .out of that remained unspent. Some 

objectives and diffICUlties cropped up In the orders placed 

for purchasing defence material due to certain technical 

reasons due to which As. 4.5 crore remained unspent 

So out of As. 105600 crore, 4.5 thousand crore is the 

amount lying with them of the previous year. So we have 

only increased defence budget by rupees two thousand 

or two thousand and haH crore. I think this is meagre 

especially when we see our neighbours as how much 

percentage of GOP they spend on their defence. Our 

neighbouring country Pakistan has its own serious 

economic crisis. It is facing starvation, destitution and' 

other kinds of hardship. Since, the country has been under 

dictatorship, .the Govemment did not fuHiIi its social 

respoOSlbiHties. Defence is its prime responsibility. 

Therefore, it spends more than 5 per cent of its GOP on 

defence. Another country in our neighbourhood is China 

and we are always in competition with them. If our 

Govemment does not pay attention 10 what China does, 

it Is like tuming the face away from truth. China spends 

more than 7 per cent of its GOP on defence preparation, 

and this year it has presented its defence budget provision 

of which is about two and a haH times more than what 

we have provided in our defence budget, as presented in 

the Parliament. 

We cannot compare America with India because we 
.. committed to protect our borders, but America Is a 

country·that bothers about the entire world. Therefore, we 
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cannot compare its defence budget to ours. This year the 

Bush Government has presented its defence budget to the 

US Congress which has a provision of 551 million doIars 

to be spent on Pentagon. It is approximately more than 

21 times of our defence budget. On Iraq and AfghanIatan 

wars. America made a provision of 7500 bHIIon dollars 

which is approximately 2.5 times more than India's annual 

defence budget. If the justification made by America before 

its people Is gone through, n can be seen that It spent 
trillion dollars only to teach Iraq a lesson. ThIs budget Is 
equal to India's one years G.D.P. Therefore, we cannot 

compare America's defence preparations wHh India's 

preparations because America bears upon It the resp0n-

sibilities of the entife world whereas India has the 

responsibility to protect its own borders only. But we have 

to be careful about China particularly. There is no need 

to take it wrongly as some of our colleagues tend to wony 
at the mention of China. In case there Is 8 joint military 

exercise with America. India's foreign policy is taken to be 

lagging behind. But in case of a similar joint military 

exercise with China, India's foreign policy is termed 8a 

progressive. Such double standatda should not be 

adopted by the Government of this country. 

We can clearly say that if we have any main adversary 

in our neighbourhood as on date. it is none else but 
China. Despite aU efforts by the Government of India, to 

find out a solution to the border dispute with China which 

include holding of 21 meetings In this connectIOn nothing 

has been achieved. When the Prime Minister of our country 

visited Tawang in the border State of Arunachal Pradesh. 
China objected to it by claiming that the area belonged 

to them and why did Indian Prime Minister visited there? 
I am not saying Government of India to declare for 8 war. 

t don't believe in war and those who participate in war 

suffer a loss. So all the matters should be resolved 

through discussions which is an ideal situation. But how 

the diScussion is successful? Mercy is for powerful. The 

great national poet who was a member of the Partlament 

Dinkarji wrote that only that snake can forgive who 

poueaa the power to kill with ill venom. The snake which 

is toothlns, and poIsOn ..... how It can boast of forgiving 

otherS? Therefont, india .t\ouId prepare he .... 1f In such 

a way that in time of need II ahouId not face the altuallon 

lifte 1962 when our soldiers were not equipped with even 
shoes and snow-coat to wear in Uttung hllla of Himalayas 

to fight a war. I appeal the Govemmet')t of India to make 

preparation for Its defence. Secondly. the scientists of 

DADO who are also engaged In defence programmes of 
our country may get four to five timea the salary they get 

in DADO. if the condition for working at least 8-10 years, 

on Joining the DADO is not there they would have left the 
job after one or two year. FIghter pilots of our Air force get 
approximately As. 35,0001- p.m. as salary. If he joins even 

Air India today he may get 2.5 lakh rupees as a salary. 

In such a scenario to say that we should sacrifice our 

personal interests for protecting the country and this is our 

duty. is not enough. I appeal that Government of India 

should take steps for the betterment of our officers 

engaged in the defence of India. 

Recently after the recommendation of pay comml8-

sion an alarming news was published In news papers 
that senior officera of the Armed Foroes are willing to 
resign. I appeal to the Government not'IO include Defence 

Services aIongwIth other aervIceII. Aa we are di8cuaaing 

Defence Budget In this House I would like to request the 

Government of India that a separate pay commiuion 

should be constituted fOf aoIdiera from top to bottom. We' 
demand that this pay commIasIon ahould only be confined 

to Defence peraonneI for providing them the perks 

comparable to that are being availed by the Defence 
personnel of other countries. 

The third point is about one rank-one pay. A new 

Govemment came Into power in this country in the year 

1989-90. They had made a promise In their election 

manifesto and since then we have been hearing about 

it. That Government had also declined to fuIM the said 
promise. Many successive Governments came Into power 

at the centre. Not a single government was formed to 

comply with this principle. The Government of India and 
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the army department have 22 aainlk achools. They have 

been allotted Rs. 440 erore. Besides It, there are 8Om8 

other sainik schoofs like the salnlk IChoo1 of Lucknow. The 
responsibility of maintenance of the said 8ChooI lies with 

the Government of Uttar Pradesh but the Government of 
Ultar Pradesh ia not providing facilitlel to the said school. 

The students belonging to Satnik 1IChooI, Lucknow 

have essayed a huge role in Indian army, they are 
occupying very high posta in the folt:88. Now its condition 

Is very pitiable. I would Mite to request the hon'ble Minister 

of Defence that Govemment of India should take 8t8p8 to 

nationalize the sainik school, Lucknow thereby taking the 

number of Sainlk schools to 23 which Is at present 22 

and such move will be a right step towards making 

improvements in the said school's present condition. 

Sir. NCC is an integral part of the military and while 

preparing the military budget, the most powerful medium 

to impart partial military training to the youths of the country 

is NCC. But a budget of Rs. one erore i8 earmarked to 
each district for of NCC that too with a great dlfllculty, one 

battalion is formed. Its branches are set up in two-three 

degree colleges and when a higher officer makes • visit, 
as a customary practice guard of honour Is presented to 

I 
him by arranging some boys and thus concludes 

everything. I would like to put a demand before the 

Government of India that NCC training should be made 

compulsory in all the universities and in every institute of 
higher education and recruitment should be made among 

the boys belonging to NCC itself because they say that 

there is a shortage of eleven thousand five hundred 

officers' in military services. Why is such a shortage there 

because as on date we have opened up our economy, 

as a result there are many other good opportunities 

available for the educated eligible youth of the country. In 

such a scenario joining the army as officers has become 

Ihe lasl priority. In this condition, the trained educated NCC 

youth can act as a very big medium for the recruftment 

of officer level candidates In armed forces. Hence NeC 

training should be made compulsory at the graduate 

level. 

Sir, with these few suggestions, I would like to make 

another appeal to the Government of India. Every year the 

reputation of military Is tarnished in the cases of 

acquisition of defence equipments. Governments come 

and go. every Defence Minister and the Defence and Army 

officers holding higher posts and having excellent 

background face CBI enquiry after their retirement and 

CAG reports are also brought out mentioning their names. 

Being the member of PAC and on the basis of CAG report, 

I can say that PAC committee receives appropriate reply 

from the departments to which it sends intimation of the 
para of CAG. However, I am sorry to say that the officers 

of Indian Army do not give reply to any para of CAG since 

they feel giving reply is the greatest challenge to their 

capability. But at the time of their retirement CBI registers 

cases against them. The Indian Army has Its glorious 

history. Whenever India has faced a situation of crises. 

Indian Army has done a commendable work by ensuring 

safety and security of the country. with the same spirit, 

Indian mUitary should make some arrangements to 

maintain its own dignity. 

Sir, my suggestion Is that whatever Defence deal 
takes place and whatever acquisition of defence equip-

ment is made, mlUtary officers should not be Involved in 

the same. For this purpose, a Regulatory Authority should 

be set up consisting of Retired mi.litary officers and 

renowned scientists. In my opinion, the decision of 

acquisition in respect of defence deal should be made 

collectively and'not individually. Whenever we talk about 

the issue like this or single and individual decisions take. 

place, it leeds to factionalism within the Army. If an officer 

files any complaint against his senior officer because of 

his involvement In a matter. he is brought under court 

marshal - senior offlC8l' turns against him. 

Sir, military officers should not Investigate the charges 

related to the cases of corruption. There should be a 

separate system in this regard within the military set uP. 

80 that honest officers are not punished because of their 

junior atatus and senior officers are not left untouched. 

Military should consider about adopting this system. I feel 
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that the reputation of miHtary win increase if this system 

is adopted. With these words, I conclude my speech. 

Thank you. 

SHRI GANESH PRASAD SINGH (Jahanabad) : Mr. 
Deputy Speaker, Sir, you have given me an opportunity to 

speak on Demand for Grants in respect of the MinIstry· of 

Defence. and I express my gratefulness for II. Today. we 
are discussing a topic which relates to protection of our 

national glory, dignity. freedom and autonomy. Besides, the 

officers and personnel of all the three wings of Armed 
Forces perform their social duties, too. The question Is 
whether the provision of funds made in defence budget 

which is increasing at the rate of 10 per cent per annum, 
is sufficient and whether we are satisfied WIth this 

provision or there is a need to increase It. This must be 

considered seriously. Keeping in view the warning and 
threats being posed by the neighbouring countries, we 
must also consider whether there is a need of more funds 
for modemisation of existing arms and equipments so as 

10 make the armed forces of India more strong. 

Sir. our Hon'ble Member Shri Mohan SIngh was 
slating that we are spending comparatively less money 

than China on' defence as per the GOP but a number of 

people and newspapers report that more allocation has 
been made for defence budget than the budget for all other 

departments. In view of the present circumstances, I would 
like to say that this budget allocation Is much less and 

this should be increased. Pakistan, China. TIbet, Srilanka 

and Bangladesh are our neighbouring countries. The 

present situations in these countries are posing a threat 

to our country. This is also a threat to our defence which 

may cause heavy losses. Despite such budget provisions. 
we are having 20-25 year old fighter planes which were 

procured from Russia and other countries, and now there 

is a need to seriously consider whether these planes are 

required to be replaced by p&anes equipped with modem 
techniques. If there is any such need we should provide 
more funds to the Department. of Defence. We have to 

replace tnlditIonal rifles of infantry with stale-of-the-art 

rifles. For this purpose. we should eign agreements with 

developed countries for tranafer of technology on joint 

technique basis so that they can be rnodemI8ed to a 
greater extent. 

Sir, our boarders are under continuoua threat. 

Some1Imes, there are the C8888 of infiltration and 

sometimes a country poaea danger of war. There is a long 

pending dispute with China. h is an illegal occupation of 

our land 8f888 by intruding into them, which we have not 

been able to get vecated tin date. It ia right that we want 
to have friendly relations with our neighbouring countriea, 

but even after Iap8e of 80 many years there has been no 
effort on our part to bring about an amicable soIuIion to 

the land dispute WIth China through dialogue with them. 

It is a very serious question. The frontiers of our country' 

run along those of Pakistan, Tibet and China. 00 the 

Jawana of our armed forces, whether belonging to the Air 
Force or the Army or the Navy in the Indian Ocean deployed 

to defend our frontiers need to be equipped with state-

of-the-art ships and planes more powerful than the ones 

they presently have, or they do not need to be so 

equipped? 

I am repeatedly saying that the situation, which 

prevails today, needs money to be overcome. An amount 

of rupees one lakh and five thousand crore is not very 

much. If we want to austaln the economic prosperity of 

our country, we will have to spend more money on our 

defence also. Pakistan ia one-sixth part of India. but it 

incurs full expenditure on defence, and makes full 

preparations for ita defence. Why then are we lagging 

behind? h Is right that we do not have an aggreaaive policy,' 

but It is needed for our self-defence. Recently in Ii pertod 

of three to four years a modem fencing wall has been 

oonatructed on the border. We have seen it too at some 

places. This wall prevents to some extent, enemies 01 the 

country from entering our country. There ia a need to 

extend it 80 !hat our country and ita Independence remain 

intact. 
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Sir, the sacrifice of an army jawen affeota not only hla 

family but society al8o. But the salary whICh he gets In 
lieu of this sacrifice II too meager. There hu been 3 hue 

and cry abOUt implementing the recommendatlont of the 

Sixth Pay Commiselon which has· nothing wOndartuJ to 

off$r by way of facilities to the army personnel at lower 

levels. W. do keep saying that they will be rehabIIIIatad 
and employment WiU be provided to their Wives and 

children. But theae remain mere announcementa. There 
are a large number of such famillee of jawane who have 
nobody to look after them. Their familiae are movtng from 
pillar to post on account of negligence. The Government 
should not adopt 8UCh a heartleu policy. The Govemment 

should conduct a survey to get to know the oondIIlon of 

the families of those lawan. who sacrificed their livel 

during war. wttat is their economic oondItIon? What I. the 
educational condition of their children? The Government 

should go by what the survey has brought out. 

Secondly. those who are discharged after serving the 

army, do not get CGHS card, when they are afflicted with 
disease, they do not get any kind of medical facility. They 
should also be entitled to get medical facility. Beeldes thla. 

the soldiers who are in the service of army for ten years. 

should certainly get some allowance if not I the whole 

pension. II the Govemment is unable to do such kind of 
works, the idle soldiers trained in the army will be involved 

in Criminal activities, and they will harm the society instead 

of benefiting It. Hence, there Is also a need to think about 

them. 

While concluding, I would like to sey that thefe 18 an 

urgent need of modemization of army for the defence of 
the country. I fully support the demand for the defence 
presented by the minister. WIth these warda, I conclude 
my speech. 

SHRilL VAS AZMI (Shahabad) : Mr. Deputy Speaker. SIr. 
I would like to thank you for giving me an opportunity to 

present my views on the budget of the Ministry of Defence. 

I have been In the Stancfmg Committee of the Mlnlatry 

of Defence. There has been an increase of ten per cent 

in It. budget and it has reached rupees one lakh and five 

thousand crore. I have to say not much on this. The 

Minister of Defence understands the need of the army 

better and when it is needed there should not be any 

paucity of funds in case of the Ministry of Defence. 

Whatever amounts are felt to be requested for spending 

out the defence of the country, should not be desisted from 

being spent. I wholeheartedly support and recommend for 

thi •. 

My brother Mohan Singhjl Indicated that in our country· 

a lot of ernphesls Is put In the buying deal of defence 

especially In buying material from abroad. The shoes and 

dress etc. of our country are exported to foreign countries, 

but the authorities, which are entrusted with buying for our 

army do not think it better to purchase from within the 

country Itself. rather shoes and dress are bought from 

foreign countries and impor1ed to the country, Is there any 

plausible answers to it other than the commissions 

Involvad in the deals? Corruption has crossed its limits, 

I would like that the Minister of Defence. who has a good 

Image, must pay special attention. This will be the biggest 

service of the nation. if the Ministry of Defence achieves 

succeas In reducing the level of corruption if not in 

eradicaUng It in the buying 01 arms and other material, I 

think that the nation will remember this tenure of yours. 

When I wu In the Standing Committee, I found that 

ther& was a unimaginable difference in the life standard 

of soldiers and officers In our army. ThIs difference is so 
wide that I feel a pinch of shame while dIscussing it. The 

Minister of Defence is present here, I would like that he 

should bridge thls'dlfference. I do not say that the soldiers 

as well as officers should lead an equal ute. but there 

should be some decrease In this big difference in their 

lives, this wiD certainlY be a great service to the nation and . 
the army and there wIU be no tU-d among our people. 

If this difference Is not brought down. there will emerge 

such problems after sometime. that It wiH be very difficult 

for us to tackl. them. Very bad naws are being heard, there 

has· been a great scarcity of officers ~ the army and the 

ofIIcers who are presently working there, are planning to 
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take pre-mature retirements. The Recommendations of the 

Sixth Pay CommISsion have recently come out, though I 

do not have mUCh information about that, yet after going 

through the newspapers it seems to me that there is 

unrest in the anny with regard to recommendations of the 

Commission. This should also be solved. I wholeheart-

edly agree with what Mohan Singhji has said that there 

should be a separate commission for the army. 

Willl due apologies, I would like to raise certain points 

that if we go down the annals of our history one would 

find that during every era, be it the Mughal era or even 
the British era, our f.orces represented evel)' part: sect, 
community or· religion of the country in a proportionate 

manner. Over a.1ong period of time untouchables were not 

recrui&ed in the anny as our social system did not pennit 

it, however, the untouchables. now known as DaIita were 

recruited in a large number in the British army so much 

so that the Messiah of this country Saba Saheb Shim Rao 

Ambedker was also born in the army cantonment, Mhow. 

RegretfuHy. I have to submit that when Britishers left 
India lor Indian in August 1947 and transferred power Into 

the hands of their old confidants then the inheritors of 

power started recruitment in the anny as per their own 

mindset. h was our weakAess which we have not been 

able 10 overcome tiH date. Being a true Indian and with 

the full spirit of national integration and unflinching loyalty 

I wish to put it on record that today all the communities. 

and followers of all religions do not find· a proportional 

representation in our forces. The repreeentation of 
Muslims is despicably low in the army. The preaent 

Govemment had set up Sachar Committee 10 identify the 

representation of Muslims in the country and when ShrI 

Sachar tried to identify the representation in the army. a 

very despicable fact came to light that before 15 August 

1947 the ratio of Muslims in our army was nearty 40 per 

cent. however. it is not even 008 per cent now. I feel It 

is regretful. What was the reason that the then MinIaIer 
of Defence Shri Pranab Mukherji, a Cabinet Minister of !he 

Govemment which aet up the Sachar CommIttee wenled 

to hide facts. He tried 10 bring Juatlce Sacher under duress 

lest he should reveal the pen:entage of Muslims in the 
army. What was that that the Cabinet Minister wanted to 

hide and even no one knows the authentic figures of 

MusIirna in the army. As per the eatimat.. their number 

Is less than one per cent of totatstrangth whereas the 

ratio of population of MuaIima Is 13 per cent. Our MInister 

of Defence belongs to ChriaIIan minority convnuniIy. 

Muslims are eIIIo in minority. 1-towMr, there Is no 

question of minority or majority community, it Is a question 

of representation and· a eenae of belonging..... Army is 

one of the moat ~t Ntitutiona of our society. I am 
not asking you to racn.rit only Muslims, however, If any' 

Government order was Iaued out of btttemeaa an the post 

partition phase restricting the· rectuitment of Mu8Iima to 

one or two per cent, then I would request the hon. MInIster 
of Defence to . replace It, making provisions to the effect 

thalt no community feels that their loyalty Is under cloud 

given the fact that Muslims from the level of Brigadier 

Usman to Hawaldar Abdul Hamid, half a per cent Muslims 

are serving in the army. They have proved It during the 

Kargil war. The ratio of Muslims in the army during Kargil 

war was one per cent whereas casualties were ten per 

cent as per the statement of the then Minister of Defence. 

No one should bear this feeling that there Is discrimination 

on the buis of caste, creed or religion' In any wing of the 

society. So, I would request the han. Minister of Defence 

to allay this sense of Insecurity gradually 80 that 

proportional representation is given to every community In 

the next 5-10 years. Recruitment in the army Is becoming' 

an Issue. If It Is implemented you wiD get rid of that 
problem too. The time has changed. I know the 

circumstances due 10 which the population of' MueIims 
graduaHy receded from 40 per cent to One per cent. I do 
not blame anyone, however, the time has changed now, 
the mindset of the society has changed, past bitterness 

is gone which Is a welcome point. I would request the 

han. Minister of Defence to pay some attention towards 

it. Not saying much I would request the hon. Minister of 
Defence if you can minimize the corruption in the 
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procurement of defence equipments which are imported. 

II would· be a great service to the country. 

With these words I conclude. 

{English] 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Mr. Deputy 
Speaker, Sir, I stand here 10 support the Defence Budget 

tabled by the hon. Defence Minister. 

Sir. India pursued • mHitary policy which is defensive 

in nature and its mHitary capabilities are designed to 

safeguard the country's independence, sovereignty and 

territorial Integrity. The entire country always stands united 

in support of the Defence Forces. We are proud .of the 

achievements and contributions of our jBwBns. 

15.00 hra. 

The Budget allocation for 2008-09 is estimated to 

Rs. 1 .05.600 crore in the Defence sector against a fiscal 

outlay 01 As. 96,000 crore in 2007·08 which was revised 

to Rs. 92.500 crore later. However, Defence spending 

continues to be below 2 per cent 01 the GOP. This is in 

spite 01 experts and also in spite of persistent demands , 
from the Standing Committee 01 Defence lor making it 

minimum 3 per cent 01 the GOP. Incidentally, China and 

Pakistan has been spending more than 4.5 per cent 01 

the GOP lor Delence. The present allocation in the 

Delence Sectors account lor 14 per cent 01 the 

Government's \otal spending during this Fiscal year. This 

allocation has increased 10 per cent from the last year's 

Budget. in spite of the lact that the Ministry has failed to 

spend Rs. 4.217 crore in the last Fiscal. There has been 

1\ slow growth in the modernisation of the Defence forces 

and this painfully slow process continues to be constricted 

as ever. Defence Procurement Manuals and policies have 

come and gone but the required speed is not there. 

Experts Irom the. National Security Advisory Council had 

recently stated that India still lacks the wherewithal for 

what maybe called the 'modem warfare'. Defence 

modernisation. Indeed the Defence Budgeting is closely 

linked to indigenous strength and we are still wanting in 

this respect. It is now that we should end the negative 

consequences of import of Defence equipment and the 

need of the hour is to build a strong research and 

development base which can take on the projects with 

accountability and deliver on time with all performance 

parameters. While Defence Production and DRDO has 

achieved modest success with development and produc-

tion of defence equipment and on missile technology. 

there are several major weapon platforms and projects 

that requires improvement. A Study has been conducted 

by the Associated Chambers of Commerce and Industry. 

which says that the country's military equipment imports 

would go up fourteen fold by 2012. Now the need is to 

spend more .money on DRDO and production of 

indigenous equipment and Rand D. 

DADO was established with the objective of enhance-

ment of self-reliance in defence sector and research and 

development of Infrastructure of the country with a ViSion 

to promote the corporate strength and to make the country 

independent of foreign technology in critical spheres. 

Although there is growth of actual share of DRDO during 

the last several years, but percentage-wise the share of 

DRDO in Defence Budget has not increased. in the 

present Budget the DRDO has been allocated only 

Rs. 33 bUlion. About 411 projects are in the hands 01 the 

DADO. I.e. 2007 with the total cost of these projects is 

about Rs. 17061.97 crore. Now this figure will be much 

more. I want to know when would ali these projects be 

completed and when the Government would provide the 

entire money for the cost of the projects? Now the 

introspection is necessary about the achievements and 

success of DRDO after 50 years of its inception. 

Our country is no doubt obliged to our .team of 

scientists of DRDO ahhough we are still depending more 

on outside sources and import to meet our defence 

requirements. For example, the Light Combat Aircraft 

(LCA) like Tajas is the requirement for the Indian Air Force. 

the Indian Navy and the Indian Army. This light Combat 

Aircraft was planned to be acqUIred with Kaveri engine 



443 Demands for Grants APRIL 22, 2008 (~), 2008-D9 

[Shri Braja Kishore Tripathy) 

integration by October, 2007. I would like to know from the 

hon. Minister as to whether this project has been 
completed or not and whether the design of this engine 

has been finalised or not. As regards Kaver! engine 

programme. both the design and the preparedness are 

very much disappointing. ThIs project has taken more than 
18 years and there is an enhancement of the project cost 

by eight times than the original cost. We do not know 88 

to when this project will be completed. 

Coming to strategic missile family, India's credible 

second strike capability deterrent Agnt-III miss/Ie should 

have delivered a one tonne warhead some 3500 
kilometres away. But Defence sources said that the launch 
was successful but resuHs are stm being awaited. It is 

not yet analysed. Agni-III Is comparable with Pakistan's 

Ghauri-III and China's Dong Teng though the latter has 

progressively evolved into a full-fledged ICBM programme 

and it is currently being tested to develop the Deng Tang-

41 with an effective range of 14,000 kilometres. Agni-JII had 

purportedly been ready for !aunch for at least the last 30 

months but it was delayed because of hectic diplomatic 

activity with Washington over the civilian nuclear deal. 

So far as Extemal Research (ER) and Intellectual 

Property Right (IPR) are concerned, 75 IPAs from 13 

foreign countries were filed with foreign technologies for 

defence requirements and 40 patents were granted and 

50 were accepted for grants. Four copyrights and one 

design were registered by 2007 but what is the 
programme to enlarge the EA scheme? Has this 

Govemment taken any decision to enlarge the ER 

scheme? 

Coming to another area where our DADO Is suffering, 

most of our scientists are not getting good remuneration, 

not very attractive allowances and are leaving the 
Organisation. That is why, DRDO Is suffering in one way. 
Is the Govemment taking steps in that regard because the 

recommendation of the Sixth Pay Commission Is not 
attractive for them? They are complaining that, in 

comparI8on with· &he prtvllte .-ctor and other foreign 

countries, the remuneration and other allowances which 
we are providing to our ICientlsta are not matching with 

thole of other countrIee. That Is why, moat of our 8Cientistl 

are leaving the Organllation. It will be difficult for us to 

get good and experienced aclenUsts In future. What Is the 
GoYemment's programme to keep our aoIenUIIa with the 
DADO? ThIs is not the cae with the IICIentIsta alone. Thla 

Is the case with the entint Defence Forces. 

The overall deficiency 01 officera WI the Army alone Is 
around 24 per cent. Presently, .thet'e II a shortage of 

11,153 officeI'II mainly. In the ranQ of Lt. Colonel and 

below. ThIs Is the MpIy which the han. Minlater has given 
In theHouae, So, this Is the ahoItage In the Army. 

There Is a good number of office,.' shortage in the· 

Navy and Air Force aIeo. In the present IC8Mrio, in the 
era of gIobalisatlon, service In the private sector II more 

atltaCIIve. The muttl-natlonal companies are offering more 

remuneration and perks, which are more anractlve. That 

Is why the young people are not very much attraoled to 

join the defence .. rvIcet. The lhortfall In the offJaers of 
the three services Is largely due to changes In the s0cio-

economic scenario of the country. 80, what II the 
Government doing to get better and brtIIttmI boy. In the 

defence forces? 

The three .. rvices had presented a joint memoran-

dum to the Pay CommIsIIon. After th~ publication of the 

Report of the Pay CommJasion, they had made • 
representation to the Raksha Mantri. They are dissatisfied 

over the recommendations of the Pay CommIasIon, I 

would like to know whether the Government il actively 
considering to have a better revision with regard to their 

pay scales that have been ~ by the Pay 

Commlaalon. Are you going to pay much more with 
respect to their demands? 

The MinIStry of Defence's approach towards audit 

observations Is very shocking, The fJarllamenf. PAC had 
mandated that the MInIster of Defence must lubmlt ActIon 

T &ken Report on every Audit Report within four montha of 
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its tabling in the Parliament. The IatestCAG Report lists 

90 audit observations since 1996, for which the Minister 

01 Defence has not bothered to send the Actton Taken 

Report. Now. the Minister of Defence must reapond to the 

PAC on the CAG's Report. 

The CGDA also prepares the annual consolidated 

accounts of the defence services and acts as the Principal 

Accounts Officer. It functions as an internal auditor to the 

services. But when the CAG conducted 88ft1)Ie checks of 

the internal audit done by the DAD, they observed a lot 

of discrepancies. deficiencies and irregularities in the 

management· of the Department In regard to the 

accounting and audit. This Is the most serious thing 
becaUSe the entire House has always stood in support 

of the Defence Budget. They. never put any question and 

Parliament also rarely dlacusses the Defence Budget. The 

entire Parliament and the entire country is always in 

support of the Defence Budget. But there must be 

transparency in the defence accounting and accountability 

should be fixed for the default. 

With the introduction of Integrated Financial Advisor 

Scheme in the Ministry of Defence from August 1983, the 

Defence Account Department came under the ~tra

tive jurisdiction of the Ministry of Defence. The DAD is 

managing with 26 per cent less employees over the last 

fifteen years. They are also having 26 per cent less 

empioyees. How will they manage to do the accounting 

of such a huge Ministry which is now having Rs. 1,05,000 

crore of Budget? 

Despite the instructions from the CAG and the 

repeated instruction of the PAC. the Ministry is not 

listening. So. my earnest request is that they should listen 

to them and do the needful eccording to the requirement 

01 the CAG and the PAC. 

Now, I come to the issue of Salnik Schools which is 

a basic necessity for the recruitment. of boys for further 
military training. We have to make it attractive for the 

Defence Forces. A sum of As. 440 crore has been 

provided in this year's Budget as far as Sainik Schools are 

concemed. . . .(Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRl M.M. PAUAM RAJU) ; As. 44 crore has 

been provided for Sainik Schools. 

SHRI BRAJA KISHORE TRIPATHY (Puri) ; So, my 

demand is that the Government should also think of 

enlarging these Sainik Schools in different parts of the 

country and more money should be provided for these 

Sainlk Schools. It is also necessary to enroll and bring 

girls into the Sainik Schools and women also should be 

recruited in the Defence Forces. 

"DR. RATTAN SINGH AJNALA (Taran Taran) ; Thank 

you, Deputy Speaker Sir, for giving "IE! the opportunity to 

speak on the Demands for Grants under the control of 

the Ministry of Defence for 2008-09. Many Hon. Members 

have expressed their opinion on matters pertaining to the 

Ministry of Defence. By and large, there is unanimity 

among members that the money provided for the Ministry 

of Defence is not enough. Times have changed. The 

needs of the armed forces have also changed. They have 

to be fulfilled. 

The armed forces have. always helped the people of 

India, whether prior 10 independence or aher the 

independence. When the British ruled over India, even at 

that time, our armed forces fought valiantly in World War 

I and World War II alongwith the British forces. They were 

second to none as far as valour and bravery is concerned. 

Our armed forces are renowned throughout the world for 

their glorious tradition and for their achievements. 

After independence, the Indian Government extended 

the hand of friendship to our neighbours. When I was 

studying in college, there was an enviro~menl of 

camaraderie with our biggest neighbour China. Slogans 

of 'Hlndi-Chini Bhai-Bhai' (Indians and Chinese are 

·English translation of the Speech originally delivered in 

Punjabi. 
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brothers) rent the air. However, In 1962, the Chinese 

stabbed us in the back. At that time, our armed fomes were 

iH-prepared. They could not take on the weIf..equIpped 

Chinese army. We losl large parts of our country In Ladakh 

and Arunachal Pradesh, which were occupied by the 

invading Chinese army. 

Sir. I have completed more than 4 years 01 my tenn 
as M.P. in the present Lok Sabha. I am distraeeedto note 

that no Defence Minister of India has announced in this 
august House that China has occ:upiedour land and we 

should get it vacated. 

The Chinese are browbeating us on the maHer of 

Arunachal Pradesh. They are intruding Into our territory. 

Bul, the Governmenl is silent on this issue. It is afraid to 
take on the might of China. 

Hon. Deputy Speaker Sir, we must keep an eye on 
the security environment around our country. If our armed 
forces are weak, we cannot defend our borders. EtemeI 
vigilance is Ihe price of liberty. AI the time of the Chinese 
Invasion in 1962. the army was hit by a acandaI pertaining 

to the purchase of army jeeps. The defence prep8f8dness 

at that time was nil. So, Sir. I agree with the suggestion 
of Hon. Member Mohan Singh thai there should be a 

separate committee to purchase weapons and weapon 
systems for the army. There should be transparency in all 

such purchases. There should be accountability in the 

army. I hope. lhe Hon. Defenca Ministry will look into this 

matter. 

SIr. physicalty fit young men should be included in the 

army Unfortunately. the recruitment policy of the army is 

flawed. The present policy entails that only a fixed per cent 
of youth can be recruited in the army from each state. The 

army can recruit only 2% aotdierB from Punjab. Prior to 

independence, the Punjabis formed 26'Yo of the indian 

army. Now. their recruitment has been drastically cut down 
to Jusl 2%. Those who hail from the martial races are not 
being recruited. If you recruit cowards and weak people 
In the army. how will the army win wars and secure our 

borders? Those who are poor but physically fit should be 

racruIted in the army. The preeent recruitment policy is 

deeply flawed. Or el88, you Ihould provide reservation in 

the army. Able-bodied poor people should be provided 

reservation in the army on the pattem of ret8rvationa for 
the SchoduIed Castes ... . (Interruptions) 

I support the recruitment of physlcatly-flt poor people 

in the army. What ia wrong with my demand? 

Hon. Deputy Speaker SIr, the 8th Pay Commiasion 

report has dampened the apiI1t of our armed foroes. II has 

come as a big disappointment to OUt armed forces. Print 

and electronic media has ably highlighted the deep 

reMI'Itment among the officere and' peraonnel of the 
armed forces. II pea-nuw are granted .. ularies, 
resentment is justified. Those who lay down their lives 

fighting against tenoriats and seceaaionists should be 
given a better pay-packet. The armed forces deserve more. 
The oIIicers in the army, navy and air-force are aeeIdng 
voluntary retirement. The private. sector pays them better 

aataries. Corporate houaes are weaning away our officers 

from the armed forces. The Government must rise from 

Its deep slumber and hItce the aaIariee of our .akllers and 

ofIk:efs. Not ontv thIB, the Gonrnment must look after the 
educaIionat and health needs 01 the famIIiea of our 

aoIdlers and ofIIcers. 

Hon. Deputy Speaker Sir, the security environment in 

our neighbourhood in not good. We have fought three wars 

against Pakistan In 1948. 1965 and 1971. We tried our 

best to develop friendly relations with Pakistan. But, 
Pakistan has always stabbed us in the back. SIr. we muet 

solve aU our diaputea through negotiation.. But. we I'nU.t 

speak from a position of strength. No one lletena to • 

weakling. Only a strong country can deal properly with 

aggressive neighbours. 

Sir, in Siachen. and in KargU, the Pakistani troops took 
advantage of our decency and occupied vantage' positions 

on the higher reaches 01 the mountains. Our armed lorcea 

suffered heavy casualties In trying to evict the Invaders. 

So, I urge upon the Government to strengthen our armed 

forces and remain vigilant. 
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Hon. Deputy Speaker Sir, I hail from a border area. 

The soldiers take over the fields of the farmers during 

times 01 war. Even during limes of peace, the army 

conducts exercises. It lays landmines in the fields of the 

tarmers. The poor farmers are not provided with any 

compensation. I urge upon the Government to provide 

adequate compensation to the poor farmers. 

Sir, the people of the border areas provide all help 

to our troops during times of crisis. Our women even cook 

food lor the liOIdiers. during times of war. Soldiers keep 

our borders secure. We must take good care of them. 

Hon. Deputy Speaker Sir, drugs, narcotic substances 

and intoxicants are being smuggled into the country 

through our porous borders. It is a threat to the present 

and future generations. The armed forces and the para-

military forces should be vigilant enough to foil the 

nefarious designs 01 the enemies 01 our country. 

Sir. there Is a long-pending demand of the ex-

servicemen pertaining to 'One rank, One pension'. I have 

raised this matter in this august House lime and again 

tor the last 4 years. However, the Government has only 

given false assurances in this mailer. This is a genuine 

demand of the armed forces. The Govemme9t must put 

an end to the injustice being meted out to the ex· 

servicemen. 

Hon. Deputy Speaker Sir, more money should be 

provided to the Ministry 01 Defence in the Budget. There 

are a lot 01 challenges before us. The security environment 

In our neighbourhood has been vitiated. In such a 

scenario. we must strengthen our armed forces to meet 

any eventuality. 

[T flInslst/Ofl} 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJIT SINGH) : Mr. Deputy Speaker 

Sir. Hon'ble. Member has used unparliamentary word. 

{English} 

MR. DEPUTY SPEAKER : I wUl see it. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN 

(Ramanathapurem) : Mr. Deputy-Speaker, Sir, I thank you 

Immensely for the opportunity given to me to participate 

in the discussion on the Demands for Grants of the 

Ministry of Defence on behalf my DMK Party headed by 

our revered leader Dr. Kalaignar M. Karunanidhi. 

15.32 hrs. 

[StiR! V ARI(AU RAOHAICRISHNAN in the Chair) 

Sir, I support the Demands for Grants of the Ministry 

01 Defence for the year 2008-09, but at the same time I 

would like to express some 01 my views about the 

condition 01 our Armed Forces personnel in the country. 

AI the outset, I would specially like to record in this august 

House that under the successful regime of Dr. Kalaignar 

M. Karunanidhi, only peace and prosperity prevails in the 

State 01 Tamil Nadu. I feel very proud that I come from 

the land of peace, that is, Tamil Nadu, but I doubt whether 

the same condilion is there in all the States of India. 

Sir, our great Tamil poet Thiruvalluvar told a couplet 

about the good army as follows: 

'Tharthangi se/vsdhu thanai thsiaivsnths 

porthangum thsnmai srinthu' 

The meaning of this couplet is: 'On an appreciation ot the 

disposition 01 the enemy forces, a good army is always 

on the offensive keeping the enemy on the run'. Our Armed 

Forces ara also exactly like this couplet. But at the same 

time, I doubt whether aU welfare and protective measures 

have been taken for the personnel 01 our Armed Forces 

in our country. So, I demand that some protective 

measures should be taken for the wellare of our Defence 

p.ersonnel. 

At this juncture, I would like to inlorm th~ august 

House about a sad incident happened in my house. Alter 

a long gap I came to Delhi only yesterday evening with 

my lady servant. When I went to my house, I was shocked. 

to see that all the doors were broken by some thiel and 

some things have been taken away. If this is tha condition 

of protection given to an hon. Member of Parliament in this 
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country, how can the poor common people be given 

protection? So, I would urge upon the Government that 

some good protective measures should be put in place 
around the residences of all Members of Partiament, 

especially around the residences of women Members of 

Parliament. 

Sir. we should give encouragement to our Armed 

Forces personnel. Then only they will be very cheerful, they 

will be very careful and they will do service to the country 

with full involvement. 

We should do more things for the Defence personnel 

because the Defence personnel are under-paid for the 

noble service that they are doing by daring lhe enemies 
and that too at the cost of their lives. 

We all know that so much of criticism has come in 

the newspapers that the Sixth Pay Commission has 

neglected the increments 01 senior lots of POW and 

officers who are the actual force fighting for the country. 

The number 01 intake of officers at the NDA and direct 

commissioning has reduced due to lesser perks and 

stagnation in promotions. So, this point should be given 

more concentration by the Ministry of Defence. 

More than 95 per cent of the Defence personnel are 
not encouraging their children to join the Defence forces 

due to hard postings and lesser perks as we see that 

average students with computer skills are gelling 

handsome salaries. whereas the Defence forces, which 

are doing hard work for the protection of the country, have 

tougher selection criteria than any other organisation and 

despite that they are paid less also. 

We should be ashamed of this pathetic fact that the 

maximum number of suicides are in Defence ServICes 

only because of the binding regimental rules, leu pay and 

perks and increased work pressure. The military eervIce 
pay is too less for them. Comparatively, the net Increment 

for a soldier for rendering a service of 15 to 20 yea,.. Is 

only As. 4.000. It is a very meagre amount when you 

calculate theeame IICaIe for the . next ten years tiN the 

SevahthPay CommIssion is set up. 

So, I would insist that all the Defence personnel 

should be exempted from the income ·tax, at least, if no 
increment is thought of. Lesser wa pay, lesser will be the 

motivation and less will be the quality of influx of the 
officers and men. We should also see the conditions of 

the Defence personnel In the Western countries where the· 

men have pride In serving the Defance Services, whereas 
in our country, an individual , .... shy to reveal to outside 

wol1d that he is In Defence because of the poor pay that 

he is getting. 

The Defence people can buythinga from the Military 

Canteen at lesser price. Why do we not allow the Defence 
people to get things free of cost when you are giving them 

less pay? So, you can give them this facUlty. Free houses 

should be provided to the retired Defence peraonnel. That 

is more important. 

The Defence people are mostty mentaHy upeet 
because of hard postingeand euch Other reaaons. We 

should provide them Yoga training and protect their health. 

I read it somewhere that the uniforms that are provided 

to the Defence personnel are in poor condition and they 

have 10 go to the mar1tel to buy the unifonna, which fit 

them. The case is that they woltt for the country, but they 

are under less care. So, we should take an the protective 
measures for the Defence people. 

Sir, the great Tamil Poet ThinNaAuvar has beautifully 

mentioned in Tamil that a good Govemment should be 

as 'ollows: 

'Iyatrslum I.thalum Kathsthalum KaskJca 
Vaguththalum Vallathllrasu' 

That means, 'A great King will be able to acquire 

wealth, develop and guard It for equitable distribution on 

Stat. expenditure at public good. So, the UPA Government, 

under the leaderahlp of the eminent Prime Minister, Dr. 
Manmohan Singh and under the great leadership of 
Madam Soma GandhI. Is doing aM sorts O! good things 
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for the country. We have also waived loans worth 

Rs. 60,000 crore Qf the farmel'll and we are trying hard 

to reduce the price rise. We are taking all sorts of 

measures to achieve that. 

Of course. the han. Defence Minister is a very nice, 

eminent, able and a senior person and he is doing all 

sorts of good things for the development of Defence 

people. 

At the same time. these conditions, both physical and 

ment.I, of the Defence people and their lives should be 

taken care of seriously, and ali the welfare measures in 

respect of our Defence people should be undertaken 

because the Defence people are taking care of ali the 

protective measures of our country, the great India. 

I would like to point out that the Chief Minister of Tamil 

Nadu, Dr. Kalaignar, Is doing ali sorts of good things and 

welfare schemes for an the people in Tamil Nadu. Il is 

for peace and prosperity. So, as has been done by the 

Chief Minister of Tamil Nadu, all the welfare schemes 

especially for the Defence people, who are the heart of 

our country. should be undertaken. 

Thank you for giving me this opportunity to speak. 
I 

SHRI CK CHANDRAPPAN (Tnchur) : Sir, we support 

the Demands for Grants in respect of the Ministry of 

Defence. I think, the House always supports the Defence 

Budget with great enthusiasm because we are extremely 

proud of the performance of our Army, of our Defence 

Forces in securing our Independence and freedom, and 

also in securing the borders of our territory. 

The Defence Budget, of course, is nearly two per cent 

of the total GOP of our country. There is a clamour that 

it should go up to three per cent. But if you look at the 
performance of the Govemment in spending the aHotted 

budget, we see that the pertormance Is not up to the mark. 

Il could not spend a lot of money, and It did not even 

support a proposal made by the Standing Committea that 

a Non-Iapsable Fund should be created. I do not know 

why it did not support this proposal. When so much of 

funds provided to the Ministry are lapsing because it could 

not spend, then this proposal should have been seriously 

considered but the Ministry did not respond to that. 

I do not think that we should compete with our 

neighbouring countries in Defence spending. Firstly, we 
are a country dedicated ourselves to peace and 

development. So, what is required is perhaps that the' 

allotted fund should be spent more effectively, more 

meaningfuOy so that the Defence Forces are kept under 

alert and in a good condition. So, I do not think that we 
should enter into any kinds of arms race or anything, and 

it Is not welcome for India. But some of the policy issues 

need a little elaboration from the Minister. 

Now, you take the recent naval exercise in the Bay of 

Bengal which evoked a lot of protest in the country, and 

even the world looked at it with suspicion. The simple 

reason is that the military exercises used to take place 

on the Indian shores or on the shores of other countries 

in cooperation with various countries .. That is a normal 

thing, which the Navy does. But in this particular case, for 

the first time, we have been doing a naval exercise in the 

Bay of Bengal, and not only that; we have been doing it 

in collaboration with U.S., Australia, Singapore and Japan. 

This has been described by China as the emergence of 

southem NATO. I do not say that they are correct but why 

we have gone in for that. What is the need? I am not 

against the naval exercises that India is doing with other 

countries but not in a manner and with a group of 

countries that would give a different meaning of that 

exercise to the whole world. 

So, I think, that needs a little explanation on the part 

of the Govemment. 

Sir, another Important aspect Is the Defence produc-

tion. There also, a policy matter Is involved. The Defence 

production Is an area, which was exclusively reserved for 

the public sector In the olden days of Pandit Nehru. 

Shrirnati Indira Gandhi and aH that. Later, it gotchangad. 

The public sector allowed the private sector also to come 

in. Now, we are opening up by allowing big FDI investment 
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in the Defence production sector. You are allowing the 

~rans-national companies to enter into the Defence 

production. where our security. to that extent. Is in danger. 

We know the recent experiences of various countries. 

Vanous articles and books have been written about it when 

the Government of Chile was overthrown by the CIA 

Intervention. The trans-national companies in the te1e-

phone sector played a very vital role. There were many 

articles and books written about II. Even the CIA people 

said. 'yes, it was involved. 

Now. we are playing this game in a more dangerous 

field. in the Defence sector. In the Defence sector. we are 

sHowing the FDI. which is now 26 per cent. I think. you 

are flllowing It to enhance further. So, some explanation 

is required on this. 

There is one more aspect. which I would like to bring 

before this august House. As I said in the beginning. 

Defence is an area where the whole country is united; 

there is hardly any difference over that. But then. how it 

IS administered is more important. There are lots of 

corruption cases and scandals going on. h is not that in 

your period. it has happened. In relation to military 

purchases durulg the Kargil War, the notorious coffin deal 

happened. Then. we know about the old case of Bofors. 

These are the cases. which are pending for a long time. 

Why should they be pending for such a long time? 

Therelore. I want the Government to inquire and dispose 

them 01. If the case is not genuine. dispose it of. If the 

case is serious. and criminals are found out. punish them. 

But this is something very bad that the cases are hanging 

on fire for decades and decades together. 

Another tmpOrtant aspect is the findings of the CAG 

Report. It speaks about the inefficiency of spending money. 
the inefficiency 01 dealing with the properties of !he 

Dofence. I am not going into the details. All of you might 

have read the CAG Report. In keeping ita own property 

proper. some of the lands were i11egaiiy being kept by 

vanous agencies induding a club. About Six to 30 years. 

the CUe Is going on and nothing has happened. The lanet 

is with a club; the land Ia with some educational inetilution. 
The CAG wondINed as to why this is happening. It speaks 

obviously of inefficiency or nepotism. Whatever it Ia. it is 

not a very ideal thing. 

Another equalty important aspect. which various hon. 

Members have spoken and on which Our Miniateris also 

concerned. is the suicides by the Army personnel. 

There are people committing auicide. It 18· not just 

psychological aberration or something like that as some. 
people tried 10 describe it. There may be an administralive 

reason. In some cases. the officers are shot and killed. 

The explanation glven was that he had asked for leave; 

he was in dire condition; and the requirement of the leave 

was very important for him. The officer took an 

unsympathetic and inhuman view and he has kiUed the 

offlC8r. II Is not that it should happen like that. But such 

things are happening. You can always say that millions 

of people are there in the Army. The suiCide may be one 

per cent or less than one per cent But it is a black mark. 

The attempt should be not to explain it away but to. find 
out why it is happening. eepeciaIIy at the lower level of 

jawans and wipe out that slur from the face of the defence 

forces. I read in a newspaper that after Mr. Antony has 

assumed office, he had a discussion with the officers and 

set up some mechanism. I would like to know whether 

that mechanism worQ or not. 

Now, there is a question or gender Inequality. There 

Is some sad case. The Minister over there II also nodding 

her head. Some of the officers. obviously. women raised 

complaint against the treatment but they were not fairty 

treated. That is how we understand when we read It 

because Army is surrounded with a veil of secrecy. So. 
we will understand what Ia written In !he Preas. But I would 
request the Minlater to look Into that matter very seriously 

because this is an important thing that there ahouId not 
be any gender oppresaIon or any treaIment amacka· of 

gender inequality in the Army. II is not a healthy 
development. 
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Then, I think the Members mentioned about some of 

the perfonnances. They are there in the Report of the 

Standing Committee about the deal of AdmIral Gorshkov, 

an aircraft carrier, which is to be re-modelled or 

refashioned and to be brought from Russia. We thought 

that it will be in waters when Admiral Viraat is being 

decommissioned by 2008. The decommissioning of Viraat 

is certain. Unless the Govemment's latest promise is 

fuHil1ed that they will give a fresh lease of life, it will not 

be there. About the other ship which was supposed to 

come, you now say that you may get it in 2010. But whether 

it is sure or not, nobody knows. So, one should come to 

know what exactly is happening. It is a serious matter. 

Along with that, you should take note of the fact that 

in Cochin Shipyard, you are. constructing an air defence 

ship. " was expected to have been commissioned during 

some of these days. But it seems it is also getting 

delayed. What does it mean? If this delay is condoned 

and our Admiral Viraat ship is decommissioned, then that 

would mean we may have to compromise with our naval 

defence. It is expected that one ship will be in the Bay 

of Bengal and the other ship will be in the Indian Ocean. 

That is what the defence people have told us but what 

IS happening is that we are facing a condition where 
I 

neither of these two ships will be there. The Viraat ship 

that is there will be decommissioned. So, I think that also 

needs some kind of an explanation. 

Now. the Coast Guard is a good instrument of the 

Army, and II is guarding our long coast. It does 

commendable service. 

There is no doubt it. We are all happy about the work 

of Coast Guard. But some of the recent reports, especially 

about Ker. are worrying. Two kinds of reports have 

appeared. One is that the LTTE has successfully managed 

to enter Kerala through Tamil Nadu.lt is not any slur on 

Tamil Nadu. They came naturally through Tamil Nadu and 

they are operating on the KeraIa coast, near Cochin, in 

Wypin Island. They.are having their shipyard with the help 

01 the local boat-buildinq people. This is~thing very 

surpriSing. With all our defence preparedne8a and 

everything, and especially in that region after the L TTE 

menace became serious, how could these people sneak 

into there? They entered into deals· with boat-building 

people, not shlp-building yard ... . (lnterruptlons) 

Sir, I am concluding now. It is a very important matter 

in which you are also interested. The L TTE should not get 

this opportunity to sneak into our coastal area and connive 

with our boat-building people to have their boats 

commissioned for military purposes. Somehow, we could 

not do something there what we should have done. 

Lastly, I am now concluding, the Sixth Pay Commis-

sion Report has come out. Today a very welcome speech 

was made by the hon. Prime Minister who assured the 

Defence forces, both civil as well as military people, that 

their interests wiH be taken care of. It is very good if the 

hon. Prime Minister assures that. I feel that assurance will 

be implemented. 

But the present condition of the Defence Forces 

regarding their pay is not at all very appreciable. Take the 

case of the pensionary benefits. There are 20 lakh ex-

servicemen and 4.6 lakh widows of ex-servicemen. Their 

condition, at present, is very pitiable. Various types of 

·pension facilities are there. I must say all types of facilities' 

should be seriously looked into with a little more humane 

and considerate approach and their problems also should 

find solutions. 

Sir, .Ihese are some o.f the things I would like to bring 

out in this discussion. I wish the Government well. I hope 

our Defence Forces' interests will be taken care of and 

the country's too. 

SHRI VIJAYENDAA PAL SINGH (Bhilwara): Sir, I stand 

to speak on the Demands for Grants of the Ministry of 

Defence. It is a coincidence that today is also t!]e Earth 

Day and I would like 10 commend the Navy and the Coast 

Guard who do a great work to keep Our coastline clean. 

They ~ve others to do, but this is also one of the parts 

01 the job that have been given to them. On the Earth Oay 

I really commend them that they keep our coastline, which 

is such a long coastline, unpolluted and clean. 
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Sir, much has been said and I must say here that 

in the 60 years of Independence that we have enjoyed, 

the Defence Forces had a great contribution to that and 

we are proud of the Defence Forces and along with that 

we must also say that the paramilitary forces, the Defence 

Forces have done a great and commendable job and we 
are really proud of that fact. 

Coming on to the issues, most of the issues have 
been taken up earlier by the speakers who spoke before 

me. One of the issues is 1heSixth Pay Commission report 
which every 000. Member has mentioned. Let me mention 

here and f am happy to note that the han. Prime MintIter 

has intervened and said that It must be reviewed. We must 
look into it that the Defence Forces are such an Important 

institution, which must be cared for. 

16.00 hrs. 

At the same time, I would rake to put forth to our 
Defence Minister that he must convey to the Prime MInister 
that· today the Review Committee, which is being talked 
about, is going to be of bureaucrats again and they would 

like some sort of representation of theirs. If it is again of 

bureaucrats, then I would like to submit that the tilt - I 

would not like to say much - would always be 01 

bureaucrats because they are the people who are doing 

it and who are the main people who had put forth the Sixth 

Pay Commission. So, let us have 8 bigger participation 

in this. f would like to submit that a Colonel today, after 

15 years of S8fVice, is getting only As. 15,000 more than 
the salary at which he had started his job. When he 

becomes an offICer, he gets As. 30,000 and after 15 years 
01 serviCe, he is getting Rs. 45,000 only. If that is how 

things are, then it is a sad thing and we must correct it. 

Today everything has changed. We have a W8ffare 

which is not conventional, which is not what It used to be 

and in the four1h generation of warfare that we haw come 

to, things are different from the conventional warfare. You 

need real technology, you need the beat of armoury and 

you need armaments so that a smaH group can control 

a lot of people. In doing that, the thinking of the offlcars 
is aIao required. If the thinking of theofficets Ie required, 

we need thinking offlC8f'8 and if we need thinking officer. 
we need to pay them wen. That Is what I wanted to put' 

forth here. 

Sir. the Defence Budget II good. but let us not talk 
only about two per cent or three per cent of GOP which 

is being spent on Defence, if we cannot spend it. When 

we cannot spend this two per cent or three per cent of 

GOP. even if we make It five per cent and it remains 

unspent, which has bean talked about, that has to be 

looked Into. " you are trying to look into that, one of the 
issues is that we had the Bofors issue 25 years ago. I 

am here not to talk about who took the money, where the 

money went and who Is QuattrocchI. J am not tntereated 

In an that, but the shadow of the Bofora Issue is atIII 
looming on us. That is the reason that we have not been 

able to spend the money. That is a worrying factor that 

even after 25 years, people In the Intemational world and 

the international sellers shy away from India because they 

feal that there wIH be inquiries. there will be re-tendertng 

and aft those thingS. Why do you not put this correcIty that 

we need to rectify the whole system? AU the natlona do 

a lot of buying. India Is a big buyer of erma,,*,,-. When 

we have so much money being spent on armaments, why 

do we not have a syatem which we can copy from AU8Ir8IIa 

or other countries which are also buying so that we have 

a systefn which 18 transparent 8S wen .. better? 

OIherwIae, we wIH be lagging behind. With aU that money 

that we have, we have not bean able to get the equipment. 

That is a very big issue and needs to be looked Into. 

Sir, I muat say that there are middlemen In 1hIa 

bu8Inees aH over the wortd. Thent are ~ and 

Govemrnenta who make lot of money In this. " they .... 
making a lot of money in thIa, we can also Nive a 
rapreaentaUon aystem, Hke we have In other apheras, 
.ubjec:Is or MInIatrIea. We haYe IUCh 8 eyatem in MinIetty 
of Power and aft that. Why do we not have thI8 syatam 

here, and why do we not reoognIIe people, where !hey 

can come and do this? 
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Otherwise, the International players In this business 

do nol want to do business with the Indians. Hence, we 
do not get the best equipment. This issue has to be 

looked into. 

Another Issue Is with regard to the Chief of Defence 

Services (COS). Today, an the countries have gone In for 

the CDS system. Why should we not also get into this 

system? If we have the CDS system, then It is very 

Important in the integrated warfare. If cooperation from one 
Department or one agency is not there with the others, 

say, the Navy is not cooperating with the Air Force and the 

Army, then there are problems. We have seen this when 

we had faced Tsunami. We had a CDS system in 

Andaman and Nicobar Islands, and I must commend and 

mention thaI he did a great work because the CDS system 

was there in that small island. If It was not a CDS system, 

then I think that we would not have been able to achieve 

what we have achieved after the Tsunami in Andamans. 

I do not really wish to mention it, but the selection 

of the Chief today has also been in a lot of controversy. 

It is not right to mention It here, and I will not take their 

names. But there have been statements by the Chief, and 

he has been saying that they are not bothereq about what 

is happening in Pakistan and an that. I must say that we 
have to get the best person, and we must have the best 
system. Today, I find that because of some discrepancy 

or anomaly in the system where for the accounting 

purpose one can have the person retiring on such and 

such a date to retire at the end of the month, but what 

really happened in the selection is that th~re was a 

retirement and instead of following the accounting system 

you retired a person who was the number one in the 

Sword of Honour in the IMA and who had the merit in the 

NDA.* ... 

SHRI K.S. RAO (Eluru) : Sir, I support the Demands 

for Grants of the Defence Budget. I would like to begin 

by saluting the defence forces for the sacrifices that they 

"Expunged as ordered by the Chair. 

are making to secure our Independent sovereignty and 

territorial integrity. 

We cannot measure the services that are being 

rendered and sacrifices that are being made by them in 

terms of money. I am of the opinion that the pay-scales 

of the defence services have to be increased substantially. 

I have seen the provision in the Budget. The increase in 

the salaries also is less than 10 per cent. We know that 

the price rise and living standards and costs are very 

substantial in reality, though the index does not reflect it, 

more particularly, in the expenditure of the middle-class 

and the fixed-pay people. 

It Is also visible when the hon. Minister himself made 

a statement that there Is shortage of officers of 11,000 and 

odd people, and not many are coming forward to join the 

defence forces, which was not the case earlier. We used 

to feel proud to join the Army in the earlier days. But today· 

everybody thinks that beller life can be had in corporate 

sector than in the defence forces. Obviously, it means that 

motivation is not there. It is not the amount of Rs. 1,05,000 

crore that he has aHocated to the Defence that ensures 

the sacurily of our Independence. The feeling or the 

buming desire must be there among the people that they 

must also be a party or a member and they must 

contribute to the might of the defence forces in this country 

to protect the hard-eamed Independence and sovereignty. 

That is possible only when an effort is made, particularly 

at the students' level. 

When we were students, almost. everybody was a 

student of the NCC (National Cadet Corps). But today we 
do not find that many students in the schools interested 

in joining the NeC; even the number Is too little. My 

humbte request to the hon. MInister Is that particular. 

attention must be given to this aspect. I am also of the 
opinion that If II Is possible II must be made compulsory 

for every citizen of the country, male citizens at least, if not 

female citizens, to take training in the defence and be 

prepared to protect In case there Is a need. Ills not that 

they win an work In the Army, but they must be prepared. 
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During their lifetime, they must work in the defence for at 

least two years minimum. When a country like America 

and European Countries are observing this policy, why can 

it not be followed in India? 

Sir. the person who is willing to sacrifICe his life In 

defence is troubled by not being able to make his both 

ends meet. while a person in the corporate sector is 

making tonnes of money. What is the justice? Should thera 

nol be parity? What is the kind of sacrifice which the 

soldier is making for the nation and what is the kind of 

sacrifice the corporate man is making lor the nation? That 

must be weighed and then substantial reward muat be 

given. I want the han. Minister to take this aapect Into 

account. 

Basically. I am of the opinion right from my childhood 

that most of the defence expenditure is incurred while 

taking into account our neighbouring countries. II is not 

America or the European Union that we take into account 

to decide our defence expenditure. We will only see what 

kind of situation we will be facing from the neighbouring 

countries. It is mostly Pakistan which has become the 

basis for deciding our expenditure because the other 

countries. be it Sri Lanka, Bangladesh, Myanmar, Nepal 

or any other country. are not going to have any effect on 

the increase of defence expenditure in this country. Some 

of the countries are supporting Pakistan for all these y8818 
by giving a lot of modem deterlCe equipment, and then 

the nature of their Governments is such that in order to 

retain their own po/iticaJ poaitiona, they provoked quarrels 

between these two countries by creating lllIPiCion and 

animosity. All those things were there and that was our 

experience. Keeping that iri our mind, we were increasing 

our defence expenditure. Now, the relations are I~; 

they are better and tilting towards the positive aide. I wi ... 

the han. Minister to think in &erms of reducing our 

expenditure on defence by increasing diplomacy and our 

relations with our neighbouring countrIea. " that can be 
done, the same money can be utilized for developmental 

activities. If It were done eer1Ier, we would have excelled 

and would have overtaken even America a long time 

back. 

I want the han. Minister to focus more on this aspect. 
and utilile the t.1iniatry 0( ExtemaI AIIaira' service8 to 

improve our relationaparticularty with the neighbouring 

countries so that our d.fence expenditure can be reduced 

further. It Is not that I want him to reduce the expenditure 

right now but we can reduce It after the relationa are 

improved. 

I have seen the Finance Minister aBocatlng about 

As. 44 crore to the 22 Salnlk Schools In the country. It 

was once a matter of prestige to get admlsalon into a 

Sainik School. However, nobody talkl about them now. I 

understand that the reaponaIbllily of maintaining the Salnik 

Schools il in the hands of the State Governments. I want 

each Stale Govemment to ask for more and more Sainlk 

Schools to be set up. We should incf88Se awareness 

among the students and maintain high standards of 

education. One 0( the reasons why I particularty str888 this 

is that the values are going down day by day In general' 

life. There is no sense 0( discipline. The thought 0( 

sacrifice for the nation Is not thent. The spirit 0( service 

is forgotten. AU these things .... b,tnd In abundance In 

defence services. So, one way 0( developing ethical 

vaIuea, improving moral vaIuea among the people is to 

see that every citizen becomes a member of the Defence 
Services at least for sometime. I want the Defence to be 

used In this respect alto. 

In regard to Border Roads, we have visited some 

border roads recenUy as Members of the Public Accounla 

Committee. 1\ Is a horrible situation In which the defence 

people travel to the extreme ends of the country becauu 

there Is no convnunication facility and road facility In those 

areas. I underatand aU these days it was being done by 

the BorderRoada Organisation 0( the Defence 5ervIcee. 

When the Govemment Is thinking In terms .0( prlvatieing-

many things, why cannot the Ministry 1hInk In terms 0( 

taking the service8 of the corponde sector In this regard 
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and increasing the facilities ovemi9ht? We do not need 

to spread ou, targets over hundred years if we take the 

help of the corporate sector. Once you make a road,Ior 

years together that can be used. While a neighbouring 

country of ours has laid even a railway line up to our 

border, can we not think in tenns of doing the same thing 

to facilitate our own defence people to be more 

comfortable and be able to reach the border areas more 

easily in order to secure them? I wish the hon. Mlnlster 

to think in terms of improving the Border Rpads 

Organisation by taking the services of the private 88ClO,. 

Most of the equipment purchased in the Defm now 

Is imports. Why cannot the Ministry think in terms of asking 

the Indian manufacturers to· start such industries here? 

If that is done, we can provide employment to our 

unemployed youth. we can increase the economic activity, 

and we can reduce the cost of' equipment How long 

should we depend on imports? Should it be a permanent 

feature? Our people a,e intelligent. We can allocate more 

funds to our Defence Research Organisation. We have 

proved that we can do much better than most of the 

developed countries given the opportunity and resources. 

We are not short of manpower. I want the hon. Minister 

to allocate more funds to the research and development 
I 

activity; encourage settln9 up of industries in the country; 

think in terms of encouraging the corporate sector to start 

defence industries. Even the developed countries are 

permitting their private sector to enter into their defence 

sector. This will reduce Govemmental expenditure and 

increase the economiC activity. 

I understand that about 'two lakh acres of land is there 

with the Cantonment Boards. Where is that? It Is not 

located in villages; it is located In the heart of cRies. The 

value of these lands runs into millions of crores of rupees. 

If Ihose lands can be utilised in Ihe manner the 

Cantonment Boards leel tH. it will result in increased 

economic activity. That would result. In Increase in the 

resources of Defence Services. Thai land can be. used .tor 

common purposes, m the cities. So, instead of leaving 

such lands vacant for decades together without putting 

them to any use, I want the hon. Minister to think concretely 

to utilise cantonment lands also. 

We admire the services of the Army personnel, 

particularly during the natural calamities and in the critical 

positions of law and order. We appreciate that. Can there 

be a separate division by itself so that it need not be linked 

to other activities and their aerv\oes would be readily 

available? They would also be made more talented and. 

more trained in that regard and the concemed State 

people would also feel comfortable and they can uWiae 

the services every minute and hour, particularly those 

people who are In the natural calamity affected areas. 

I have seen the capital outlay that is made for the last 

year. I understand that it was not put to ~se even today, 

to the extent of, 70 per cent. As my colleague has stated, 

whatever allocations have been made, must be put to use. 

In the inflationary economy, the money which is allocated 

is not used wiD lose Hs value. So, I also want that to be 

taken care of by the hon. Minister ... . (Interruptions) I have 

seen surprisingly that the allocation that has been made 

by the USA is US Dollar 550 Billion, ~ile in India. it is 

US DoHar 26 Million. Once again, I appreciate that we are 

not interested in arms race like America nor we have any 

desire to occupy anybody'sland. We are a peace loving 

country. We require arms more for defence than offence" 

I agree that we do not require so much money but Instead 

of purchasing these equipment from AmerIca, etc., where 

many a lime it is questioned about the transparency. Lot 

of doubts crop up, which may be real or unreal. But with 

this Minister, nobody can suspect about It. Even if 

somebody raises an issue, nobody believes it also. But 

I want this transparency to be there in promotions of 

offICers also. Many a time, R is felt that It is not transparent. 

Be . it the punishments given to officers or promotions, 

some doubts have always come up about theh things. 

I wish the hon. Minlster to make trans1ers and promotions 

also transparent. I wish during the tenure of our hon. 

Minister, Shri A.K. Antony, the Defence Ministry would gain 

better reputation and It would Improve the effICiency of the 

Armed Forces, its motivation and then the economy, and 
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by his insistence also to the effect that the Extemal Affairs 

Ministry to improve relations with the neighbouring 

countries over a period. we can reduce the expehdlture 

and utilize the funds for the development of the country. 

DR. K.S. MANOJ (AIIeppey) : Sir. I rise to participate 

in the diSCussion 00 Demands for Grants or the Ministry 

of Defence. I begin With paying hOmage to the Defence 

personnel who have sacrificed their lives while aafeguard-

iog our oountry. I also salute the Defence peqonneI who 

are safeguarding our country. My previous speaker from 

my Party has already made some of the general 

observations on the Demands of Grants 'Of the Defence 

Budget. Hence. I will not go into such details. I have two 

or three points of concem. One is regarding the attrition 

of manpower in Defence Forces. In all the Services, there 

is attrition of manpower. In Navy alone, It is around 4.500. 

both including sailors and offlC8l'S. So also in Air Force 

and Army. With the presentation of the SIxth Pay 

Commission Report, I fear that the attrition rate would 

increase further. 

Even though ,the hon. Minister haasought support 

from all walks of life. the Sixth Pay Corrvnission did not 

pay much attention to the· unifonn personnel. There is a 

growing resentment among not only the Defence 

personnel but also among the police constables and JPS 

Officers. The defence of the country would be a' stake if 

not some attention is paid to the Pay Commission. It Is 

learnt that the Government has instituted a Committee 
comprising of aH the Secretaries. I am of the opinion that 

though the Committee of Secretaries would submit Its 

Report. a. Group of Ministers should look Into the 

recommendations of the Sixth Pay CommissIon. Uniform 
personnel both in the Defence force and Home Affairs 

should be taken care of and should be adequately paid. 

Another point of concem is the area Of research. 
DRDO and Defence PSUs are actuaUy the pride of our 

nation. DADO has made wonderful contributions In the 

field of research and development. But I suapecI 80INI 

sort of cornering against the DRDO. Wa find a l8rieaof 

negative reports In the newspapera. wIIh respect to It. 

Nobody Is highlighting the wonderful wont done by the 

DRDO. Even in the Budget only 7S percent of the projected 

amount has been given to the· DADO. Mole than 24 per 

cent. which COIM8 to around As. 2,300 OIOl8, of the 

projected arnount·for the DADO is curtailed by the MInIstry. 
This Should· be looked Into. I would rather suggest that 

instead of the projected amount. mote amount ahouId be 

given to the DADO as we are moving fotward for the 

indIgeniaatIon of the Defance Forces. 

We depend on foreign countries for our Defence 

procurements as a result of wtdch there is time and cost 

over-run and ultimately in certain CU88 we have to discard 

the project aIIo. SO, more research and development 

actiYIties Involving awn the private ehtrepraneurs within 

the country ehouId be ptOmOted. 

As per our Defence procurement policy. we allow 26 

per cent FDI in Defence procurement with an offset clause .. 

It is leamt that this offset clause 1& not met. I fear some 

sort of conspiracy because foreign entrepreneurs want to 

hike the amount. Some reports say that this may be 

enhanced to 49 per cent. This offset dause is not met 
even In case of 26 per cent FDI which we have allowed 

in Defence procurement. So, they are actually compelling 

or pressurislng the Government to hike the FDI In Defence 

sector. This should not be aJlowed. The Govemment 

should rather promote our own public sector units 

engaged in Defence production. 

Our HAL. BEL, BEML and others are doing very well. 

If you take the revenue detaIIa of all these defence public 

sector undertakings. they ara earning profits. So more 

Investme!1l should be made in these national public 

defence units and al80 more amount should be provided 

for the DADO and other research activities In the country. 

The Importance of Coast Guard is gaining momentum 

because of the threat through sea but the allocation for 

the Coast Guard is not enough and Its human IeSOUf'C8 

should also be encouraged. I come from a coastal village. 
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I woUld Uke to NV that the ooaatll folk have got 101M 

inherent ~aclty but the p.rcentage of 00 .... 1 folk In the 

Coast GUArd and Navy is very meagre. We are not 

promoting the.e peopl. who ar. living In ooaatal areas. 

So, there .hould be .Olnt I'ICruitmtnt campllgn In the 

schoola and collegel of the coastal are... They Ihould 
be promoted to join Coalt Guard and Navy. 

As regards weltar. of the IIC-servloemen, a rehabilI-
tatiOn and reemployment programme I. there. The 
Director-General of Resettlement have Iaaued tome 

directiOns to the public sector ent.rprllea. Mostly, they 

have got security jObs. 

MR. CHAIRMAN: Plea .. conctude now. I have given 
you double time. 

Han. Membera, those who want to lay their apeechea, 

may do so. 

DR. K.S. MANOJ : Th. ex-servicemen are employed 

as security guards. In Kerala, BSNL wu employing the 

86Curity guards. But now they are taking away the chances 
of these security men and they have given this job to some 
outside agency in the guise of house keeping. They are 

not giving this job to the DGR aponaor&9 eecurity 

agencies. But it Is being given to the outside private 

agencies. I have already written to the hon. Defence 

Minister and alao to the Minister of Infonnation Technology 

requesting that this should not be allowed. They are 

getting only the security job in the public sector 

companies. If that too is denied, where will the ex-

servicemen would go? They are retlrlng ~ service at 

a very young age and these are the or\Iy jobs where they 

could be accommodated. There is a recommendation of 

the Standing Committee on Defence In thl8 regard. 

MR. CHAIRMAN : Please conclude. 

DR. K.S. MANOJ : Sir, I am the last ipeaker from my 

Party. 

MR. CHAIRMAN: WhY do you not compIeIe your 

speech and sh down? 

DR. K.S. MANOJ Recently, we have got several 

complaints from the service personnel who have been 

terminated from Defence Forces. After tha Police verifica-

tion, it has been stated that during their youth hood, they 

have worked for the Lett Parties. Now the UPA Government 

Is supported by the Left Parties. But under the guise that 

during their young age, they have worUd for the Left 

Parties, they have been terminated from the Defence 

Foroes. That should be looked into. The only thing Is that 

they have worked for the left Parties. The han. Minister 

should look IntO the matter and some corrective meuures 
should be taken. They may not be nt-AICruited but aome 
pension benefit should be given to them. 

Sir, there Is gender Inequality in the Defence Forces. 

It Is just not only gender inequality, there Is gender 

discrimination aIao. MIlitary nurses 8I'ft the only female 

empIoyeeIln the Forces. After taking nursing training, they 

a .. given certificates by the President of india. Now their 

uniforms have been changed and also their designations 

alto have been changed. They atso ar& facing hafass-. 

ment in their wort fields. This aspect should be looked 

into. They should be cOn8idered as part of the Forces. As 

Hke In the Western counlrie8,the GoYemment should think 

of constltuting an Army Nurse Corps. 

Sir, owing to paucity of time I would conclude my 
speech here. I support the Demands for Grants for the 

Ministry of Defence. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Chairman, 

Sir, I am grateful to you for giving me an opportunity to 

participate in the discusBion on ~ for grants for 

the year 2008-2009 relating to the Ministry of Defence. I 

rise to support it. Many hon'ble Members have matJe very 

good suggestIonS. I associate myaelf with them and 

would Oks to add some more things to those suggestions .. 

We are proud of the officers and jawans of our forces 

for keeping the unity and int8grity of the country in tact. 

They ....now pa.ted in diwne climatic conditions and 
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circumstances to preserve the unity and integrity of the 

country. We have the Navy, the,.Army and the Air. Force in 

our country. It should be ourendaaVOLH' that our defence 

mechanism becomes strorlger. and particularly our 

defence budget to be at par with the defence budget of 

our -neighbouring·countries whether it is China or 

Pakistan, because India has always been a leading Ught 

as an apostle of friendahlp, peace and harmony. We enjoy 

exceltent relationship with. our neighbouring countries and 

noIhing should.be there to prove us weaker in comparison 

to these nations. 

As far as defenc::e .equipments are conc:emed, if they 

filii to conform to ~ criteria, dignity of our country 

will· be . lowered. Defence ~ipments also include 

• forms or clothing of soldiers as wen as other 

. equipments of warfare. They. should possess bQth quality 

and quantity. WeshOllld nat make any COfI1)fOtnise on 

,1hat. .1 wouIdtike to r.&quest the. hon'bIe Mif1:ister of Defence 

· that a Joint Parliamentary Committee ~ be consti-

tuted . When we purchase defence. equipments 'rom other 

· countries. T~e have been aIIegationa relating to defence 

deals against previous Govemmenl8 in uu. very.House. 

I would like to suggest that Defence Budget should be 

presented separately like the RaIl-Budget and 1he General 

Budget. We should show respect to the D8tence Budget 

also like the General Budget and the Rail Budget. Dearth 

of officers in the Forces is a matter of great conce~. It 

is frequently reported in the newspapers that a lot of 

resentment is prevalent amongoftlcers and soldiers. It is 

. a matter of deep cOncern.: RecommendatIons of the Sixth 

PayCommi5sion . have been presented. We have 

observed that a Iarge11umber of officers and jawana have 

. 'taken voluntary retirement and ere·nowworldng In the 

· private sector. Private seCtor pays more 1han 1118 Mintttry 

of Defence. It· has caUtied· resentment among Ihem. It 

warrants special attention. 

WMf are the reasons of: frequent cruheI of Our 

feghter planes. UveS of;our qualified pIIoIaere being lost 

In these crashes. We should be concerned about this as 

it is lOWering the p .... tlgeof the country. 

. When J was studying in the Government college, NCC 

cadets. of Air wing used to participate in it with great 

. in~st. What are the reasons that this wing is becoming 

weak in au Degree Colleges. No student is Interested in 

it. I would like to raise a demand that the NeC Air Wing 

should be made compulsory, from c1asa IX to B.A. so 

as to' inspire well educated youths to join the defence 

fon::es. 

There was a reference here to the Soldier schools. 

I would like to demand that a quota In acIrntsston for us 

IIhoutd be fixed 80 that we can recommend for 

admissions of talented children who can play an important 

role in defending the country after having been admitted 

to such schools . 

Ai the same time, I would like to draw your attention 

to the problem of my constituency. Most of the areas of 

Allahabad district in Uttar Pradesh come under defence 

area. BamroIi Airport is the Air Base. There is an Air Force 

Station and a cantonment area. A large number of youths 

are in the Army from our area. Bamroll an Assembly 

segment faRs particularly under my constituency where 

there are frequent disputes over path ways. I have raised 

this matter a number of times in the' House end talked 

.to the offICers there. You have set up the Air Base after 

acquiring land of those people. It is a matter of concern 

if those very people heve to face the problem of path ways. 

I would like that a way out of this problem of path way 

should be found in consultation with the local MLA and 

the MP. It ~s been found that employees and officers of 

the. AirfC?FCe . put up sign-boards on the land of farmers in 

the vicinjty of Bamroli Airport and say that the land has 

been acquired but It is not 80. W. an the elected 
repre,sentatlve. This problem can be solved if people of 

the Air Force have a meeting with us. The entire vUlage 

of Umri has becOme Air Base. People have to face 

probIemragularty there.Slmiterty a path. way leads to my 

conetituency via Happy Home which hes now been cIoNd. 
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It is causing problem to the general public. You can close 

it from the point 01 view of security during a war but 

normally that path way should be opened. Two airlines 

operate their aircHlfts at the atrpOrt of airlorce . base, one 

from the Air India and the other from the jet. Private Aircrafts 

remain always cancelled on the pretext of a problem of 

night landing. It is causing immense inconvenience to the 

people. I would conclude with a suggestion. At least the 

I~I MLA or the M.P. should be made special invi~ in 

the cantonment Board so that all the problems of the 

cantonment Board are addressed. They can make good 

suggestions. There is a village called Neevan in my area 

which is COMeCted by a path-way passing through the 

cantonment area. It also remains always closed. It leads 

to disputes with the army men. You have made some 
centers of the Recruitment Board. I would demand that 

special recruitment drives should be launched at Tahsil 

and Block levels. Kosambi district comes under my area. 
A Recruitment Board should be established there. I know 

that the army will be strengthened if worthy youngman are 

recruited from my constituency. Lance Naik Suryabali was 

a soldier in my area. He sacrifICed his life fighting for the 
nation. Six months have passed. No lacillty has been 
extended despite a lot of Correspondence in this regard. 

I want that a monument should be constructed In the 

villages of those soldiers who lay down their lives lor the 

naHan and their families should be provided· facilities. Uke 

the freedom fighters whose monuments are constructed 

at T ehsil and Block levets and epitaphs are Installed In 
their memory. epitaphs should also be eonstructed In the 
memory of martyrs 01 the army so that today's youth can 

draw inspiration from them. With these words, conclude. 

[English] 

·SHRI P.S. GAOHAVI (Kutch) : Sir, I express my views 

on demands for grants for minisky of defence for the 

period of year 2008-2009. 

I. N.C.C - The National Cadet Corps was formed on 

16th July, 1948 and as we all know that NCC is one of 

'Speech was laid on the Table. 

the very important wing for giving training to our youths 

which wiU prepare disciplined citizens for our country but 

I am· sorry to say·,this is given lesser priority. I request 

hon'ble minister ·to .pa5i. more attention for improvement of 

this is very important wing. 

D. Salnlk Sschoo' 

Similarly I urge hon'ble minister to see that more and 

more sainik schools should be opened par1icularly one 

in each district of country so that in future shortage of 

officers in army can be met with. 

1M. Marine Enggr Institutions 

As we have got very vast sea coast and therefore. on 

coastal areas marine training institutions such a8 marine 

engineering schools and colleges also requires to be 

established by our navy so that we can get fully trained 

personnel required by our na.vy. Here I would like to refer 

explanatory notes on defence services. estimates for the 

year 2008-2009, given on pages 61-63 and 65. 

In Explanatory Not.. on Malor Head 2077 : It has 

been mentioned that the Indian navy consists of ships 

such a$ aircraft carrier, cruisers, destroyers, frigates, 

mine-weepers. submarines etc. and shore establish-

ments, such as training institutions, dockyard. storage 

depots and ,other miscellaneous, .technical and adminis-

traliw establishm&nts. It also has a separate. Aviation wing 

consisting of Naval Air stations and a fleet requirement 

unilThe training establishments cater to the training of 

new entry sailors, apprentices and boys as well as for 

specialized training of offICers and men in mechanical and 

electrical engineering,gunnery, communication. naviga~ 

lion, anti-submarine and nava~ aviation etc. There are also 

schools lor training in seamanship, physical culture, 

supply and secretarial, Gte. 

Minor H .. d 101 : The Provision made under this 

minor head covers expenditure on pay and allowances of 

the senrices personnel of the Navy including Cadets, Boys, 

Apprentices, etc. undergoing courses of training prior to 

their CommissionlAegular engagement in the Navy. 



475 Demands for Grants APRIl 22. 2008 

IShri P .S. Gadhavi) 

The provision lor the pay and aIIowancee of the 

personnel of the Defence Security Crops .88fVing with the 
Navy and Army Officers and peraonneI deployed In MiIItaIy 

Engineer Service. 

Explanatory Hotel - MInor HHd 104 : The Provision 

made' under this head covers expendllure on pay and 

allowances of the civilian personnel or the navy. 

Minor Head 104 CA) : The provision under this head 
covers pay and allowances of the civilians employed In 

various training establishments of the Navy, viz., Electrical 
and Mechanical Engineering Training EstabWlmant. the 
Shipwright Training School, the Dockyard Apprentice 

School, Combined Schools. etc. 

Minor Heed 104 (8) : This head provides for pay and 

allowances of the civilians employed in the stores depots 

(other than Armament stores Depots) of the Navy. 

IV. Aircraft Enga. Inllitutlont : Similarty mont and 

more training institutions to train our boys for aln:raft 
engmeering and such training should be in every state of 
our counlry so that in future shortage of qualified stan in 

Air Force can be met with. 

V. Defence ProducUon Unitt In Gullrat : The 
Defence Equipment Production requirement 'or our IorceI 
is also requires to be strengthened and span of ordinance 

factories requires 10 be widen, Sir. here I would like to 

bring it to the notice of hon'ble minister that though the 
state of Gujarat is considered to be one 01 .... _eloped 

industrial state and it has got very vast ... coast. one 

. of the important naval base at Jamnagar and Potbander 
and also it hu very important Air Force aa... at 
Jamnagar, Shu] and Natiya, inspite 01 aD theM, I am aorry 
to say that Gujeral is not having any ordinance factory 

though there were all positive survey reports on Its 

potentiality for having important ordinance factory In 

Gujara!. I, therefore, request hon'bIe minister that If Ihete 
are positive reports for having an ordinance and 

production units required by our Air Force. Please ... that 

one big unit and naval IhIp buiIdInO unit btt tItIbIiIMd 
In Gujatat. 

VL NIght LImIng FMHIty • IIwI AlOJIIS ; 1Ir, I. 
would like to invite the attention of hon'bIe minllttr thai 
at present the control of bhu) airport II with air foree end 
bhuj II a dlltrlct head quarter, 

At this airport there Is a night landing facility but •• 

air 'orce Is not allowing .. Mea planes to land there .n.r 

sunset, by which cIvIlialnl air pauengera ar. facing much 
dIffIcuItIea 'or night landing, I requeat hon'ble mlnllter to 
examine this matter and pIHN 1M that night landing 
aervtce to planes be allowed, 

VII. IordIr fIncIna : On !hie project, In budget 
ptOVision on As, 808 CfOfft haw been made. SIr heN 

1 woutd like to invite the attention of hon'ble mlniller thaI 
this work Is being carried out mechanically without 

application of mind to the requirement terrain in which 
such border fencing Is to put. I can say that " wire and 
steel border fencing we put in Rann of Kutch over where. 
vast span of salt Is spread over that area Ind due to 
atmosphere over thent steel and wire fencing II going to 

be rusted within very short period and .. pPendIture 

incurred over it woUld go waste. 

In this area some experts luggntecf to hay. DItoh· 
Cum-Cenal instead of wire fencing or Otment concret. 

wall. I, therefore. request hon'ble minister to contIder the 
appropriate alternatives lteel and wire fencing .. per the 
requIrwnent or that particular area, 

SHRI MANVENOAA SINGH (Sarmar) : Thank you Mr. 
Chairman for the time given to me . 

I must IinIt support what my coIItague 8M ShaIIendtr 
Kumar has just now said about recognising the 
contribution and the aacrIfIcea of our brave eoldlera. All 

such departed soldie,. must be recogniHd In 8Ytry part 

of the country. 

I have been given time by you for participating In thII 
dilCUUion on Oemanda for Grants 01 the MinIItry of 
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Defence. My intervention has both briCkbats and bouquets. 

I will start with the brickbats and then come to bouquets. 

It is most distu!blng that the capital expenditure was 

reduced last year in the Revised Estimates from what was 

cleared. It is disturbing. it is worrisome and it is 

dangerous. I cannol highlight this fact more than what my 
colleagues have already highlighted. I do. not need to 

repeal or slress on the points any more. What is Indeed 

worrisome is that this is alter the new procurement 

procedures have been Instituted. new procurement 

policies have been instituted. Through you, I would request 

thai the Ministry of Defence and the han. Minister pay 

grealer attention to this. 

It happens especiaUy in the rIGId of defence which has 

a long process of selection, trials. induction. and 

evaluation. Such delays cause very worrisome situations 

for the country. I do hope that this does not happen again 

in the tuture. Last year, it was a very strange and disturbing 

phenomenon. This is a reflection of some planning flaws. 

The same flaws are reflected in haw our expenditure 

outlays are being designed. We seem to be working on 

a 'one-and-ha"-Iront-war-siluation' rather than on a 'two-

front-war-situation' as we have been always tpld that the 

Army, the Navy and the Air Force are atructured lor or 

deSigned for or prepared for. II has to be a 'two-front-war-

situation'. 

Due to these planning flaws whet we are seeing today • 

is our structiJres. our planning. our expenditure are not 
catered to the 21 st century threats. They are essentially 

for outdated pre-partition or pre-1947 scenarios. "you look 

at the 21st century threats. tha principal th'"t comes from 

the oceans. This has been an area where India has 

always been vulnerable. It disturbs me to repeat as It has 

been repeated earlier that our outlays. our plamlng. our 

preparation as far as the Navy is stili very Inadequate. 

insufficient and also Incomplete. The Navy has the 

principal responsibility lor our future. both in a security 

sense and in an economic sense. From the Red Sea to 

the South China Sea, the Navy has a reaponsibiltty to 

maintain trade routes. sea lines of communication, social 

rescue, disaster management. disaster relief and also aid 

to ftiendIY countries should It arise at any given time. 

Through you. I would request the Ministry of Defence 

to have a re-think. to have a re-Iook at the preparation of 

the Navy because 01 the three services. the Navy is the 

one that requires the maximum lead time for design. 

development. construction and induction of vessels. Today· 

the situation is such that it is not only the hardware but 

also the man power which is going to bring us security, 

which is going to bring us safety and keep India a safe 

and secure country. The most important aspect is the man 

power. The point of manpower shortage has been 

repeated time and again. So I would not stress on that. 

The Sixth Pay Convnission matters have been repeated 

by my senior colleagues and again I would not like to dweU 

on that. 

Sir, the little bouquet that I have for the han. Minister 

of Defence on this matter is that alter a long time, thinking 

has gone Into paying greater attention· to Sainlk Schools. 

. Some budgetary provisions have been made for Sainik 

Schools. I cannot welcome it and say that it is enough. 

But I would Uke to say that it is a great step. But. 
unfortunately. that is not enough. We know what is the. 

Sainik Schools' situation in the country. The State 

Govemments have to contribute their bit. That contribution . 
is lacking. I would go further and request the hon. Minister 

of Defence, through your intervention, that the Sainik 

Schools and military schools which were designed· and 

which were created in order to bring out services, the best 

manpower available both in terms of officers and soldiers 

should be supported. I wish greater stress was paid on 

that. Uke the military schools are run by the Ministry of 

Defence. if the Sainik Schools can be taken oyer more 

in a day-to-day running sense. change the management. 

change the entire PlOdeI of the Salnik Schools. It would 

be good. Today I am given to believe that the Salnik School 

students are only about 22 per cent of our induction in 

the officer corps. That is an insufficient figure. I wish this 

figure was reised and the Ministry of Defence took over 
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Sainik· schools to a greater degree than what It is today. 

I am sure this critical shortage of officers that we keep 

talking about could be overcome In the long run. 

Sir, I want to leave two points with yOu and both are 

sort of a waming of an impending disaster that is facing 

us. The· first one is concerning iand and my co1Ieague, 
Shri Shailendra Kumar, has mentioned some points. I 

would like to ask the hon. Minister of Defence that In 1947 

when India beCame independent how much land area of 

the country was MiniStry of Defence land and how much 

is it noW. There has to be a rationalisation of land 

acquisition and land use by the MInistry of Defence. It 

should be unrestrained acquisition of land without any 

logic, without 21st century technology availability which is 

an unhealthy sign because that alienates people. 

My second and last point 15 that it seems strange that 

when the world is going and heading towards joint 

operations, joint planning and joint doctrines, the Indian 

Defence structure retains its old pre-1947 structure, pre-

1947 planning and pre-1947 thinking. We continue to exist 

as if Army's threat is an Army's threat and Navy's threat 

is Navy's threat. The future of operations is joint operations 

and joint structures have to be created. But I see no 

progress in that direction. 

So, I wOUld request your intervention and request the 

hon. Minister of Defence to pay a greater attention to that. 

That is an' immediate requirement. It is not a future 

requirement. bUt it is a requirement of today. 

SHRI S.K. KHARVENTHAN (Palani) : Sir, I rise to 

support the Demands fOf Grants under the control of the 

Ministry .01 Defence for 2008·09. 

First of all, I want to congratulate ourhon.· MinISters, 

Shri A.K. Antony and Shri M.M. PaRam Raju, They are taking 

personal keen interest upon the welfare of the Army mtIn 

in this country who are rendering very valuable service for 

this nation. 

OUr . Iridian Army lsthe second largest army In tef'I'I'I8 

of rnHltary personnel. It is a· votuntary se/Vice. 

Sir, in the 2008-09 Budget, the MInistry offlnance has 

anocatedRs. 1,05,800 crore fOr Defence sector. It it ten 
per cent over the last year's aHocatiotl of As. 96,000 crore. 
If we compare with China and Pakistan It Is lesser. OUr 

Army Is having strength of 1.3 mimon men and they are 

getting Rs. 36,270 crore. 

The allocation for the Indian Air Force has increased 

by 4.6 per cent. The Navy has got a hike of Rs. 329 crore 

more. If.~ compare the Defence Outlay, this year's 

anocation is very high. During the year 2002-03. it was only 

Rs. 65,000 crOTe; in 2003-04, it was raised to As. 65.300' 

crore; In 2004-05, it was As. 77,000 crore; in 2005-06. it 

was Rs. 83,000 crore; in 2006-07, it was As. 89,000 crore 

and In 2OQ7.()8, it was Rs. 96,000 crore. In the current 
year, it is As. 1,05,600 crare. 

In the same manner, the unspent money by the 

Defence Ministry for the past years is huge. It is alarming. 

Since 2002, the total amount unspent by the Defence 
Ministry is Rs. 22,517 croTe. I want to mention the unspent 

and lapsed amount and give the particulars here. In the 

year 2002·03, It was As. 9,000 crare; In 2003-04, II was 
As. 5,000 Crore; in 2005-06. it was As. 1,300 crore; In 

2006-07, it was Rs. 3,000 crore. He~, I would request 

the hon. Defence Ministers to look into this and spend the 

money at least for the welfare of our army men who are 

serving in the border areas. Even though we are allocating 

huge amount and spending more money, it does not reecho 
the army men working In the border areas of this country. 

I want to make certain points now. It is with respect 

to the leave faCIlity of the army men. A few months back. 
there was an article published in a weekly magazine about 

HIV AIDS. I am sorry to state that about 50 young Indian 

army men, went to Murnbal. They were aD· taken to the 
Blood Donation Camp. They an gave blood. OUt of the 50 

persona, about 19 persons' blood was rejected because 
the blood was Infected by HIV AiDS. This II the situation. 

The reason Is that for two or three years, . they are not 
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allowed to go on leave. They wort< continuously. So, at 

least. once in a year, leave has to be granted. They have 

to live with their famny members. 

I now come to another important thing. We select 

certain officers for the thfee Services. We are deputing 

them to foreign countries. In nearly four or five countries, 
they are worI<lng for the development of the Army. For 

example. in Tajikistan, our army officials arc working there 

for the development of the Army In that country. Out of the 

four countries, in respect of the remaining three countries, 

the officials are permitted to take their wives and families. 

Tajikistan is an exception. The army offICials working in 

Tajikistan have to spend their pocket money to take their 

wives and children. So, it has to be followed in a uniform 

manner. 

Next. I come to Border Roads Organisation. On the 

12th 01 this month, one of our members in the Border 

Roads Organisation by name Shri Govindasamy who was 

from Tamil Nadu, was killed In Afghanistan. Such cases 

are there. So, the Government of India, the Defence 

Ministry has to allocate more funds for the welfare of the 

famIly members 01 the army personnel. 

I want to mention another important point.'lt Is about 

NCC. To encourage NCC. it was established in the year 

1948 under the NCe Act. The NCC's presence is extended 
to 607 districts covering 8514 schools and 5255 colleges. 

. (Interruptions) 

MR. CHAIRMAN: Please conctude. 

SHRI S.K. KHARVENTHAN : I want five more minutes. 

It Is B very Important point about NCC. 

MR. CHAIRMAN : There are many han. Members to 

speak. 

SHRt S.K. KHARVENTHAN : Please give me two more 

minutes. 

MR. CHAIRMAN I cannot agree with you. Please 

conclude. 

SHRI S.K. KHARVENTHAN : We are giving so many 

facilities for the students. The Defence Ministry is having 

the Short Service Commission. Under the NCC Special 

Entry Scheme, NCC cadets with the 'C' Certificate with 50 

per cent mart<s are eligible to appear for the Short Service 

Commission. I would humbly request the hon. Defence 

Minister to direct all the State Govemments to give job' 

opportunities for the students having NCC Certificates. 

The next thing is with respect to the Sixth Pay 

Commission. The recommendations of the Sixth Pay 

Commission are in no way helping the army men. They 

are worl<ing in the border areas. They are rendering a 

valuable service for this country. For example, out of the 

1.1 million strong Indian Army, about 45,000 are only 

officials. 

17.00 hnI. 

The rest of them are the soldiers As per the Pay 

Commission's recommendations, the' soldiers will get 

only As. 1000 per month as military service pay. Officers 

will get As. 6000 per month. Those who are Sitting in the 

air-conditioned rooms are getting Rs. 6000 and those who 

are dying for this nation are getting only Rs. 1000. It is, 

a pathetic situation. 

Our hon. Minister of Defence, Shri A.K. Antony, also 

took various steps In this regard, but this issue has not 

been resolved. With respect to allowance, the present 

officers are getting Rs. 7000 per month as Siachen 

allowance whereas a solider gets Rs. 4667 per month. 

Under counter-insurgency allowance, an offICer gets 

Rs. 3150 t~ Rs. 3900 per month while a soldier gets 

Rs. 1500 to Rs. 2700 per month, There is a big variation 

in disability and family penSion also. Things have to be 

rectified. The money that we are having should be 

allocated for welfare of the soldiers, especially those 

working in the border areas and far-off places. These are 

my suggestions. 

8HAI SURESH PRABHAKAR PRABHU (Rajapur) 

When we were young we used· to think that Defence 
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expenditure as a part of the total Government expenditure 

is causing distortions in terms of development priorities 

of the country. We used to think that because a lot of 

money is getting diverted to Defence, enough money is 

not available for rural development, education and health 

care, etc. If you look at the figures now, the GOP is growing 

al a very fast rate - we have already crossed a triUion dollar 

mark - but the percentage of the Defence expenditure in 

the GoP is falling year after year. It has already fallen to 

lass than 2 pet" cent now. Therefore, it is a matter of 
• 

seriOUS concern that all our borders are becoming very 

insecure. The threat perception is rising and the 

dimension of threat is changing. The seriousness of it is 

not being felt in terms of increasing the Defence 

expenditure thai IS required: Therefore, it is a very serious 
malter that on the one hand we realize that we have to 

have ITlQfe people tooking after Armed Forces and we 
reati,e thai we need moro equipment, but on the other 

hand, we are trying 10 Ioae a lot of it The expenditule Is 

not good enough to determine .1 to what extent we .re 

actually investing in our Armed FOfCQ. What II required 
is thf/ ql,J8lity of that expenditure. If I am incurring the 

elCpenditure lor the betterment 01 the people or modem-
izatiQn. I can understand it. If I incur expenditure just to 

Justify that I am incuning expenditure, it Ia not a good point 

to score. I would think, over. periOd of time, the AIrrri will, 
protect land; the Navy wiU protect ... and the AM Force 

Will protect Ihe air. But the threat perception II c:hIngIng 
so dramatically that we really ....ct to make sure not to 
confine ourselves just to these Ihree limited .reas, but WI 

should go beyond it. Now, let me deal WIth Delence 
equipment. This is somelhing which we thould really be 
ashamed 01. 

17.03 hr •. 

(MR. DEPUTY 8P£MeR in "'- Chaifj 

All the time. we talk about India going to become a 

super power - only time will prove H we become a super 

power or not. But today we want to be super power. Who 

is going to prolectthal super power slatus? AD the imported 

~ipm8nIII ant going to protect us, that we are going to 

buy from aU over the wortd! Can we become a super power 

with imported equipmenl 10 protect our Defence Forcea? 
The most important thing is to note as to how we 
modernize our Defence factories, not because they can 

acquire just technical know-how, but how we can use that 

know-how - domeatlc as well as from outside - to make 

equlpmentS in india. ReIher than becoming a nat importer 

of Defence equipment, we should become an exporl8f of 

Defence equipment. Today, we are using our limited 
Defence Budget to support the economies of other 

countries of the world. When we import Defence 
equipment, this is actually what we are doing. Every time. 

we see that a President or a Prime Minister of any country 

comes to visit India, he is always accompanied by 
campanias which seJl Defence equipment. Now-a-days, 

we see more of them coming to India. I. sometimes, 

wonder whether they are coming here as representatives 

of those countries or to help us strategically or 10 sen 
8qUlpments. So, my request to han. Defence MinI8Ier 
would be thai we must make sure that modemiZation of 
Defence equipment takes place In a manner that we do 

not depend on imported equipment to actuaJIy maintain 

our borders. 

Sir, in 1958, exactly 50 years ago, we created the 

DADO. W. are proud of their record In many ways. They 

have done a good job. But (think 60 years Is not a short 

time. So, whalever learning curve was there, it is already 

completed. Now, I think, the DADO should really try to 

compete with the but def.nce research organiutiona 
In the world In tenns 01· ,. ... rch and development. 

W. should benchmattt them becauM whalever new 
equipment we are going to make and the new 
lechnologiea that wt ar. going to develop shouIcI be able 

to metch with the best available In the world. Therefore, 

( would request the Defence Minister to CI'Nte this Global 
benchmark related upiratlons for the DADO which should 
really be able to meet our future challenges In terma of 

domestic production n not just depend on Imported 
equipment. 
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The ather i$Sue that is alwayt p\aQuing the Defence 

Ministry is that all Defence Mlnist.... life thy of buying 

equipment. If we do nOl buy, there II a probltm of thortage 

of equipment and if we buy, It becomet a controversial 

issue. So, my request to the Defence Minister 18 that he 

should come out wHh a procedure which should facilitate 

early dispoul of all these issues .nd at the same time 

we should bo able to procure, but we should not be 

shrouded with stilCrecy and conIroveflY, 

The other important issue is the people themselves 

PIIelause the intake is fatling dramatically and people are 

just leaving the Army. Even our Air Foret pilOts wanllo join 

Jet Airways and other private commercial airlines. My 

submission is that we must strengthen our catchmenl 

areas from where we gel new recruHs into the Armed 
Force,. The Salnik Schools and the NCC should really 
be modernised in such a way th.t u..e institutlont .re 

l!Iclually able to wort< as catchment institutions to get mora 

pttOple Then, we must also se~i88 our peQple. We 

musl bring some sort of glamour to the Armed Forces 80 

thaI poople al'Q anr~lttd to join 0\11' Armed Forces. Today, 

the private sltCtor if! offering such incentiVeS that H is 

impolliible for the Army to ClQmpete with thaI. Sq, I WOUld 
request Ihe Defence Minister to use the maJa media to 

bring in lIome Qlarnour for the Armed Forces so that 

people are attracted to join the Armed Forces. 

MA. DEPUTY SP!;AKER : Please conclude. 

&HAl SI.)RE8H PRABHAKAR PRABHU : Sir, I am the 
QnlY speaker from my party. I have just started. So, please 

,give me soms more time. 

{Trlfnllahcm} 

Mft DEPUTY SPEAKER : The time of your party Is 

0YeI'. 

{~ngl;.hl 

SHRI SuRESH .:pRABHAKAR PRABHU : Sir, please 

give me some more time. 

When we talk about people leaving the Armed Forces, 

in the lall few years we have seen a huge exodus of 

people from the Armed Forces. Therefore, we reatly need 

to make sure that we provide them wIth good incentives 

rather than keep on recruHing new people and training 

them only to lose them to the private sector. So, how to 

retain them ia also a challenge for U8 which we should 

try to meet auc:cepfully, 

There is 8 peculiarity in the Armed Forces that we like 

people to leave the Army so that young blood can come 
in and that is a very sensible thing. But when you want 

people to leave, it is the responsibility of the Armed Forces 

\0 giVtt them ,nough training in a manner that they win 
acquire such skills which will help them to carry ,.on with 

their lives outside the Armed. Forces without wearing 

uniform. That is what we should really Iry to do. 

Then, the morale of the 4rmed J;'orces is something 

which is an extremely important issue. I think we must 

make sure t"-t W. keep it at It high level. To do that, we 

must provide proper Pl'QmOtionJ and give rewards to them 

in a proper way. W~ttver the Armed FCJl'C8s have done. 

for our countfy. we are proud of them, but if we give thfffll 

proper prf)IMtions and incentives, they would be able to 

do a much better job. Then, we should not use our Armed 

Forces at random for controlling any civil disorders that 

take place in our country. They shoufd be used only in 

exceptional circumstances. 

I would like to makfl only two more points. The first 
one is about intelligence. I think we really need to. 

strengthen our intelligence base of the Armed Forces in 

a very signifICant way. Now the dimenSion of the threat and 

the perception of it is changing so dramatically that the 

challenge before the Armed Forces is that they should get 

advance Information. Before the others act, we shOUld be 

able to know who is going to act so that we can act before 

them. So we really need 10 Slfenglhen the intelligence set 
up of our Armed Forces. For that, we really need 10 bring 

In a 101 ofaynergy between our various intelligence 

institutions. Therefore, we need more technology, but at 
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the same time we also need more human capital to make 

this happen. I hope we do that. 

My last point is about strategic thinking. I would like 

to submit to the Defence Minister that we need a strategic 

thinking on many issues. Now, I know, as often happens, 

Government necessarily is not the best place where the 

original ideas emanate anywhere in the world. It is 

because the Government, by definition, is busy in doing 

so many things. So, we must encourage formation of 

think-tanks 10 India, which should be supported by the 

Government and who offer them ideas. who will be actually 

a sounding board for some of the ideas that the 

Government will ask them to apply. I think. we should try 

to rto this part and if it is done then I think. we will be 

able to really do a greater service to the Armed Forces. 

[Translation] 

MR. DEPUTY SPEAKER : I would like to request 
the hon. Members to please conclude their speeches 

within' five minutes before I can next han. Member to 

speak. 

SHRI AVINASH RAI KHANNA (Hoshiarpur) : Mr. Deputy 

Speaker, Sir, you have given me an opportunity to offer my 

suggestions and express my views on a very signifICant 

subject lor which I would like to extend my gratitude to 

you. Already a lot has been said about it. II is fresh in my 

memory that a few flays ago while replying to a question, 

the Minister of State in the Ministry of Defence, Shri Pallam 

Raju had slated in the Parliamentlhat about fifteen 
thousand posts of officers were lying vacant in the Amr/. 
He' had attributed various reasons to it, like better 

prospects of salary or more respecta in private aectot'. 

Several such reasons were Cited. There is are also tough 

change in career performance In army and aeMce 
conditions. Subsequentfy I had met the .. Minister and told 

him that perhaps the Govemment had ignored the natural 

feeding centers and natural feeding StaIe8 and . had 

concentrated on the recruitment done by the anny, For 

example, most personnel were recruited to army from 

Punjab always. Even m Punjab, most personnel W9re 

recruited to army from a part called Kandi in my 
parliamentary conatituency. In my opinion, there Ie not even 

a single family in Kandi area which does not have at least 

one member serving in armed forces. 

Sir, today that feeding station has been ignored. There 

have been various reasons behind this development. 

Earlier Punjab and Himachal Pradesh cOnstituted a single 

State. Himachal Pradesh cornes under hilly areas. On 

account of it being a hiHy area the said State used to be 

given relaxation in this regard. When Punjab and Himachal 

Pradesh were separated, relaxation in this regard 

continued to be granted to Himachal Pr~desh. but 

relaxation to Punjab has been withdrawn. For this purpose 

some certificates will have to be produced like the dogra 

certificate. Today situation in Punjab is such that father of 

a dogra who is in army do possess dogra certificate, but 

if hiS son wishes to join army, he does not possess such 

dogra certifICate. This phenomenon has affected the 

recruitment in army to a great extent. Hence, through you, 

I would like to make a submission to the Minister that if 

given an opportunity all the posts lying vacant at present 

in the army can be filled in ~ recruiting persons from my 

constituency alone with in a year. ThiS is also a challenge 

which I am throwing before him. 

Sir, the most disciplined force in the country ;s the 

army. They have to encounter many problems while they 

are serving In the sony and even alter 'retirement when 

they come 10 the Plaln,thelr prob~ remain. The term 

'ex-servicemen' is used only to denote the armymen: 
Hence I would like to make a submission that if you want 

to bring discipline among all walks of life, If yOU"want to 
bring discipline In every nook and corner of the whole 

country then compulsory aony training for at lea8t one year 

should be made mandatory to everybody. 

If this happens, It will create a new environment in 

the, country, peopIewlH be diaciplined and the level of 

indiscipline will coma down wherever it exists. 
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Sir, today a new trend of committing suicide by armed 

forces personnel has started. It is a matter of gnwe 

concem. A man went from home to guard the country but 

instead of faCing bullets of the enemy, he kills himself. 
There are a number of reasons behind it. In my view if 

the problem is not solved by counselling, and hearing 

them personally, this tendency will continue to increase. 

Their job is very tough. They are living far away froln their 

families. When they need leave to attend their domestic 

problems, they are not granted leave. Due to this they 

become mentally disturbed and get frustrated with their 

own. lile and despite their will 10 fight with the enemy till 

death, they end their own life by committing suicide. We 

must check this trend. 

Sir, one most important issue which has not attracted 

the attention of the Govemment. A number of people who 

while protecting the country, are languishing in foreign jails 

as prisoners of war. But the Govemment are not willing 

10 accept this fact, please talk to members of their families. 

You will frnd that their families ateslill worrying about their 

beloved ones, maY'be one's husband, son or friend who 

went to serve the country is in prison in another country. 

Govemmenl should take steps for the release of such 

prisoners. 

Second thing raised is about modemlzalion. I would 

submit that the Govemment have done a lot for all the 

three wings of the army, there are front line tanks, UAB 

miSSiles, new inlantry weapons, steel warships and 

submarines but 136 multi role combat for Air Force is in 

waiting list. I aIsosubmil that there is. a great need to pay 

attention on saving. the trained pilots who are killed in day 

tQ day MIG crash. 

Sir, Rs. 440 crore have been provided for 22 Salnik 

schools. As I have told you that there is no Salnlk school 

in feeding stations of the army. There are 600-700 vlDages 

in my parliamentary constituency, where you can find 

pe~s from soldier to officer. Bul there is not even a 

. single Sainik schoof httre. Sir, jn the event of opening a 

Sainik . school in Roper it will make up the ~ of 

manpower in the army and we can. provide good education 

to their children. Education and health is the main concem 

for everybody and same is the concem of the Army 

Personnel. 

We have set up a health center for the families of ex-

servicemen or army personnel. But there is no hospital 

from Chandigarh to Jalandhar. A new Army hospital should 

be opened between Chandigarh and Jalandhar, so that 

ex-servicemen of the army could be benefited. 

There is a provision of canteen for ex-servicemen. But 

these canteens are situated at far flung areas. So availing 

canteen facilities by people residing in remote or hilly 

areas is very difficult. Therefore, If we start mobile 

canteens, we can render canteen facilities to ex-

servicemen. The mailer of concem is that whenever a new' 

Govemment comes to power it promises to give one rank 

one pension. I believe that this is a core issue of every 

army man. Whenever we talk to them, they say every 

Govemment promises one rank one pension but no 
Government has done it. During the session, when 

discussion on this issue was started, the Government 

made a commitment. At that time Mr. Pranab Mukherjee 

was the Defence Minister and a Committee was 

constituted under his Chairmanship. Then it was said that 

no Committee would be constituted further and we would 

give one rank one pension. But nothing has come out 

before the soldiers about one rank one penSion so far. 

They are waiting. You will give them a lot. But their 

grievance is about one rank one pension only. I wish you 

could decide it at the earliest. 

Sir, I would like to say one thing before I conclude.· 

The matter regarding air base has come before us. These 

have been used for civilians. The Adampur air base, as 

there Is no threat, is a very peaceful area and#il has great 

potential. The CIvH Aviation Ministry has given its approval 

but the Ministry of Defence Is nol acceding to it. I would 

request you that if the Adampur air base Is allowed 10 be 

used I)y civilians after fumlling your conditions the 

Government as well as the public can be benefited by it. 
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At the end, I would like to say that the ex·servtcemen 

are planning to organize a raUy in the country against the 

Sixth Pay Commission on 26th April. Kindly stop that rally. 

If a disciplined forces sits on dhama, It would not be 

beneficial 'or the country. I would also request to take a 

decision on it before 26th April so that some solution to 
the problem can come out. 

[English] 

SHRI J.M. AARON RASHID (Perlyakulam) : Hon. 
Deputy SpeMer, Sir, I am very much thankful to you for 

giving me this opportunity to speak on the Demands for 

Grants relating to the Ministry of Defence for the year 2008-

09. 

The requirement is As. 96,000 crore where as In 

2002-03 during NDA's regime it was only As. 56,000 crore. 

I am happy to note that the introduction or Defence 

Procurement Policy during 2006 has achieved success in 

procurement activities in a transparent manner; and further 

process to identify some schemes under MAKE category 

is underway. The Ministry or Defence, with the help of 

Integrated Defence Services, is also able to Identify the 

areas at two levels, namely, micro level examination within 

the three Services and macro level ldentifk:ation or areas 

involving Defence Services where the wasteful expenditure 

could be avoided. It is hoped that no wasteful expenditure 

would be incurred on any account by the Government. 

Introduction of Armed Forces Tribunal will definitely 

help to solve the cases in a shorter duration. In my opinion 

the Coasl Guards should be given more Incentives. Full 

protection should be given to their families and those 

families of Coast Guards, who are put up at a very long 

distance: they should be given shelter at a distance of 

nearly 20 10' 25 kilometre near the coastal areas SO thai 

the Guards do not feel that they are away from their 

families. which would not lead them to go on leave for 

months together. The retired Defence personnel, war 

widows and war dlsabted should be rewarded more. 

Thou who are wIllinG to eerve should be gIVen • chance 
and the State Govemmenta should also take care of them 

by providing them jobs In Police, VigilanCe 8IId other 

Departments like VAO and Revenue. whichever deems fit 

to them. 

Full medical facilities should be extended to the war 

widows and their familial as also the retired personnel 

and their famillee. 

The recommendalkma of the SIxth Pay COmrnIa8Ion 
should be Implemented immediately. In this regard, our 

han. Prime MlnIIter Dr. Manmohan SIngh has already told 

that the Sixth Pay CommIssion wm be Implemented 

immedlatety, for which I am very much thankful to him. 

Sir, a number of Air Force pilots are'leavlng the Service 

and going to the private sector to get better salary. Thil 

should be stopped. 

WIth regard to the educational facllitiee to the warda. 

or Ex·Servicemen, I extend my aIncent thanka to our Prime 
Minister for introducing Prime MinIaIet'. MerU SchoIatIhIp 

Scheme. This time, they are giving IChoIarship for 4000 
children only. But my humble auggeaIIon Is thai the total 

number of children and the amount should be increaaecl. 

This scheme should be extended to more persons 

including children of the war widows' families and also 

the children or the retired personnel. Also, the NCC should 

be made ~ulsory to all, be It a boy or a gift In the 

schools. 

I aIao welcome the effor1ll that are taken by the Mlniatry 

of Defence for entation of a~t.apaebIe Defence 

Modemization Fund, and the decision to obtain utIIzatlOn 
certificate from State Govemments with regard to the 

disbursement or money for rehabilitation. Creation of this 
head is very necessary as modernization wHl always be 
needed. 

Respected Sir, Perlyakulam, Ie my Partlamentary 

constituency In Tamil Nadu, and In ThenI DIatrIc:t, the 

number of persona employed In Defence and allied 
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services like Paramilitary Forces, like BSF, CISF and ITBP 

is quite appreciable. Theni District and Thirunelveli District 

of Tamil Nadu have given more military personnel. But It 

pains me 10 see that 8 large number of Defence 

Personnel from different parts of India, Including these two 

Districts. are losing their lives in safeguarding our country 

and discharging their duties for the sake of their 

motherland. I visit their homes to share their sonow and 

to console them. I always visit their homes to share their 

sorrows and to consol them In these Districts. The Central 

Govemment and the Tamil Nadu Government ar. helping 

them . I am thankful to our hon. Chief Minister for gMng 

help. But this is not adequate. My humble submission is 

that tho family of the deceased should be taken care of 

in such a way that the burden of sorrow is reduced within 

a month by giving a job imrn8dlately to a member of the 

deceased family. 

it is very heartening to note that the number of 

minorHies is very less in the Defence Services compared 

to their population In the country. Since It Is a disCiplined 

service, more chances should be given to the minorities 

in Defence services and Paramilitary Forces. 

They should not feel that they are neglected. It would 
I 

send a light signal to the minorities since they are also 

part and parcel of the main stream. 

Regarding Sainik schools, there are only 22 schools 

all over India. The number' of schools should be 

increased. 

MR. DEPUTY SPEAKER: Rest of your apeech can be 

laid on the Table of the House. 

(Translation] 

SHRI J.M. AARON RASHID; I will conclude within two 

minutes. 

[English) 

Based upon the 'Strength of the Defence employees, 

it would be more appropriate to open two or three 

achooIs In each· district of India, particular\y in the Thenl 

District of Tamil Nadu, there is a hill station called 

Meghamalai. 

(TraflSlation] 

MR. DEPUTY SPEAKER: You lay your remaining 

speech, Mr. Minister will give reply. 

[English) 

SHRI J.M. AARON RASHID : Sir, transfer of class-IV 

employees to distant places should be avoided. These 

employees are low-paid employees. Their transfer to other 

cities in the Northam part of India will definitely affect thair 

families. A case has come to me. An Attendant has been 

transferred to the Northem part of India. Where will he go 

and live in the Northam part of India? He does not even 

know the language. It will affect their monetary capacity. 

HerI!», this should please be avoided. 

A small country like Israel is selling defence products 

an over the world. Our country is considered as one 

among the Super Powers. Our country is being master-

mind in software, IT, and the world has acknowledged our 

technical and modem innovations. With the recent" 

increase in the domestic deposit level in the banks and 

the foreign exchange level, we should embark upon an 

aggressive marketing strategy and enhance export of 

defence products so that we are able to meet a certain 

percentage of import of adva~ defence products. 

MR. DEPUTY SPEAKER ; Thank you. 

SHAI J.M. AARON RASHID: I have got one more page. 

I! is very important. 

MR. DEPUTY SPEAKER: You can lay It on the Table 

of the House. I agree with you, you also agree 'with me 

and lay your speech. 

SHRI J.M. AARON RASHID: It is one-end-a-half page. 

MR. DEPUTY SPEAKER; That will go on record. Rest 

aaaured that win come on record. 
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SHRI J.M. AARON RASHID: Thank you, Sir. lam 

laying rest of my speech. 

"Problems faced by the ex-Servicemen 

1. Job Reservation : Central Government, has 
reserved 10% in Group 'C and 20% in Group 

0' job's for Ex-Servicemen. But this percentage 

IS not being adhered to in many cases of in the 

Public sector under takings, mainly became this 

scheme is not having any statutory backing. For. 

e.g. In the recent recruitment of village Admin-

istrative Officers (VAO) , Orivers and conductors 

in Tamil Nadu there were no sufficient allot-

ments to the Ex-Servicemen and their wards. 

Even in the case of any opportunity to the Ex-

Servicemen it becomes a dear reality and only 

the affordable people could get the benefits. 

Further in the case of recruitment by the private 

establishments it remains as an eye wash, in 

as much as the continuance of an Ex-

Servicemen in' a job is indirectly disturbed to re-
place with open mar\(et persons on lesser 

salary, Thus the private employers are pretend-

ing 10 follow the Government,. orders on 

recruitment of Ex-Servicemen. Therefore, provi-

sion of jobs to Ex-Servicemen is a stalemate 

and needs a 'STATUTORY BACKlNG'for a 

meaningful implementation of this scheme. The 

Ex-Servicemen are not given any preference by 

the private establishments and treated on par 

with others. Even in Govemment jobs-seniority 

is not observed and only the amuent juniors 

grab the opportunity. 

2. . MedIc:aI Atlendance : In case of medical facility 

to Ex-Servicemen HYing In remote and rural 

areas ESCHS authorizes some privale tto.pi-

tats. These hospitals are more than SO kma. 

away and the ailing people arc struggUng to visit 

" This part of the Speech was laid on the Table. 

such far away hospitals. These hospitals arc to 

be re-imbursecl the cost by the ESCHS to the 

such private hospitals. When this contribution is 

not regularly coming to the private hospitals, the 

Ex-Servicemen are denied treatment For e.g. 

The Apollo hospitals authorized by the ESCHS at 

Madurai is about 80 kms. away from my 

Periakulam constituency. The ailing ex-Service-

men or his family have to retum back without 

medical treatment after travelling BO kms.. as' 

the Hospital is not re-imbuesed the expenses in 

time. This sort of ordeal to the Ex-Servicemen 

who scarified for the Nation is really a matter for 

concem and the Govemment, should take action 

to mitigate the sufferings of the Ex-Servicemen 

living m the remote and rural areas by making 

arrangements to provide the medical facility with 

in a reasonable distance (less than SO kms.) of 

the residences of the Ex-ServiCemen. 

3. Supply of liquor : The Ex-Servicemen are 

entitled for 10 bottles and 6 bottles of liquor at 

a subsidized rates, for higher cadre and lower 

cadre respectively. When there was II demand 

from the family prisoners tor similar supply, the 

quota meant for the lower· cadre was cut by 2 

bottles and Ia8ued to the family prisoners. This· 

is felt liS an injustice done to the lower cadres 

and demand for the restoration of 6 bottles 

supply syatem. Thus Ih& and Defense depart-

ment Instead or making fresh quota to the family 

pensionet's, has added fuel to the burning 
problema of the Ex-Sefvicemen. This simple 

issue requires immediate attention of the 

authorities of the Defense Department. 

4. Family Pen8Ion : In clviUan &eMce 1he family 

pension Is automatically paid to the fllmlly of the 

deceased pensioner. Where as in the case of 

ex-Servicemen. the family has l$) under go 
various official proceea and ~ and has 

to spend years before getting their family 
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pen'ione after experiencing undue hardahip. 

Ther.tor.. It tl r.qullted to IlmpI/ty and make 

easy the Rulli govemlng die family penaIon to 
the Ex-Servicemen. 

5. F.... unci : Allotment of 5 Acrtl of land 

earmarked for Ex-Servicemen fr .. of coat II not 

being implemented in lis entirely In Tamil Nadu 
whereas the Ex-Servicemen In other Stat •• are 

enjoying this Govemment beneflta With out any 

problem. Thil acheme II provided under 

defenle rules and accepted by the Government 

of IAdla.-

MR. DEPUTY SPEAKER : Now, I request Prot. 

Ramadass. You please take only four to five minut ... 

PROF. M. RAMADASS (PondioherYy) : Sir, I am the only 

speaker from my Party. 

MR. DEPUTY SPEAKER : Even otherwlae. your Party 

has been given two minutes. 

PROF. M. RAMADASS : Then, I will not apeak. It is such 

a vast subject that I do not have the abltHy to suppress 

all my ideas in two minutes. 

MR. DEPUTY SPEAKER: You can apeak for four or 

live minutes. 

PROF. M. RAMADASS : I am not a great person like 

you. 

MR. DEPUTY SPEAKER : Please continue. 

PROF. M. RAMADASS : I do not know why It happen8. 

Every time I rise to &peak. this is happening. 

MR. DEPUTY SPEAKER: Your party has very little time, 

am helpless. 

PROF. M. RAMAOASS : Then, better I will not speak. 

MR. DEPUTY SPEAKER: Please continue. I will .... 

You please continue. 

PROF. M. RAMADASS : Sir, I rise to support the 

Demands for Grants of the Ministry of Defence for the year 

2008·09. 

I understand that there are six Demands, namely 

Demand No. 21, 22, 23, 24, 25 and 26 for which an 

amount of Rs. 1,05,600 crore will be spent. this quantum 

jump represents an Increase of 10 per cent against the 

budgeted estimates of 2007 ·OS, and 14.16 per cent 

against the Revised Estimates of 2007-08. Defence 

expenditure, this year, would constitute about 14 per cent 

of the total expenditure and it would account for 1.99 per 

cent of the GOP of thll country. 

Now, one remarkable feature of this Budget is that 

about 47 per cent of the total Defence expendlJure will be 

on capital outlays or capital expenditure. It would be about 

As. 48,000 crore that wiU be spent on the capital 

expenditure. In 2000-01, this capitaJ expenditure wes only 

RI. 12,000 erore. But thll year we wRI be spending about 
AI. 48,000 crore, which represents lour-fald increase in 

capital expenditure. This· shows the earnestness 01 this 

UPA Government to equip the country with latest and 

modem sophistiCated weapons for ~ich thie capital 

expenditure Is Nqulred. this Govemment is showing aI/ 

slncerHy in equipping the country with modem equipment. 

17.29 hr.. 

{MR. SPEAKER in the Chaill 

The Defence Forces in this country are playing a vital 

role in providing securHy to the nation, providing protection 

to the smoother economic development in the country, 

protecting our borders and protecting our lines of 

communication. They are helping us to combat terrorism. 

militancy and also Naxalism in various parts of the ceuntry. 

The handiwork of China In Tibet as well as in 

Arunachal Pradesh also calls for vigilance. Therefore, all 

these strategic concems require lot ofexpenditur •. 

Therefore, we support the demand for Rs. 1,05,600 crore 

required by the Ministry of Defence. Of course, there is a 
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section of the society which feels that this amount of 

expenditure may not be adequate in view of the defence 

preparedness that is required for the country. There may 

be an element of truth in this statement. But, however. we 
have to feel that out of the resources available for other 

purposes, tor economic development, we are giving so 

much of money for the defence purposes. Therefore, we 
should be able to utilise this amount to achieve optimal 

benefit for the country's development and eecurity. 

While supporting the Demands for Grants of the 

Ministry of Defence, I would also like to draw the attention 

of the hon. Minister to some of the essential points that 

are required. Maybe, because In the past years we have 
not been able to utlflse the total amount that has been 
given for the Defence Budget, that this Budget has not 

been increased. For example, during the Tenth Five-Year 

Ptan, out of the total expenditure given. about As. 60,474 

crore which represents 14.46 per cent of !he total 

budgetary outlay has not been spent sufficiently. In the last 

year 2007-2008, about As. 5,000 crore have not been 
spent. Therefore, we shoutd have • proper planning 

process of spending the money on the capital expet 1dItU18 
and thereby we are able to optimise. AIao. we .ooutd be 

able to know the ways and means of curbing wasteful 
expenditure in the Defence Forces so that all the money 
that has been saved can be used profitably for 

modernisation of resources. 

Sir, today the country needs to have a greater 

capability through sophisticated equipment. Now a 

question is raised whether India should be seH-reliant in 

the defence productiOn. Naturally, we have to be, because 

we cannot depend on the import substitution of these 
equipments fo( the simple reason that our import bill win 
go up. Secondly, in case of ourselves producing these 
goods and services, the amount of money that we are 

going to spend will circulate within the economy and we 
will be able to provide employment opportunities and also 

produce those equipments which are required for the 
country. 

MR. SPEAKER : Plene conclude. 

PROF. M. RAMADASS : Therefore, self-suIfIcIency In 

defence production should be a priority area for the 

Government. For this purpose we have to develop our 
research capabilities. We say that the COUIltryhas the third 

largest reservoir of technical and scientific manpower. We 

do not know why we should not be able to produce this. 

If money is a constraint. we can even go in for increasing 

the foreign direct investment in defence sector. At present 

26 per cent cap is there. We can ralH It to 49 per cent 

so that we get both investment resources as well as the 

technology resources. 

Sir, there Is a deficiency of officenl in the Armed. 

Forces. About 24 per cent is the shortage and this must 

be fiIted up by various methods that the Government has 

already done. The Government also should come out with 

an outcome budget. Although the outcome budget is 

exempted for the Ministry of Defence, since we are going 

to spend more than As. one lakh crora we should be able 

to find ways and mean. of preparing this outcome Budget 

and make aD the operations of the defenc:e forces 

transparent to the people. We should upgrade the training 

curriculum and give more orientation towards the service 

quality in the education rather than the academic 

orientation. 

There is an unrest among the Armed Forces with 

respect to the recommendations of the Sixth Pay 

CommissIon and this unrest must be addressed by the 

hon. Minister. Welfare of ex-servicemen should also be 

taken into account. It is heartening to note that the hon. 

Minfater of Finance Is going to employ about one to two 
Iakh of ex-servicemen In the banking sector for financial 

inclusion activitie8. L.lk8wlae, we should be able to permit 

the lateral entry of ex-servicemen in the paramilitary forces 

80 that It can be • source of employment. 

The educational facHities to the warde of ex-

servicemen must be taken care of. In order to provide 

scholarship to them, the Minlatry Itself should create a fund 
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through which It should be able to provide the educational 
facilities to them. Five per cent of the .. ata in the 

educational institutions should be eannarUd for the 

children of the ex-servicemen. 

In each and every State there should be a Salnlk 

School so that they wilt be able to provide the leadership 

for the defence of the country. 

I would raise two impOrtant local issues here. The 

fishermen In Tamil Nadu venture Into the sea and they 

go unmindfully into the hands of the Sri Lankan borders 

where they are caught and they are captured by the SrI 
Lankan Army and Navy. 

There are lot of hardships which are being faced by 

them and there are frequent irlcldents of such kind. I would 

request the hon. Minister of Defence that the coastal 

security in the Indo-Sri Lankan border must be strength-

ened and our fishermen must be guarded against fdng 

in the hands of the Sri Lankan forces. We had given 

Kutchatheevu in the larger interest and this has to be 

retrieved now. The lima has come when we have to 

retrieve it in the interest of the livelihood of the fishermen 

there. 
) 

In Sri Lanka, today we find that a large number of 

atrocities are being committed against the Tamils. We 

should be able to protect them. Under no circumstance, 

the Govemment of India should supply any equipment to 

the Govemment of Sri Lanka which would be used In the 

offensive against Sri Lankan Tamils. They are our own 
people and we should be able to protect them. The 

Ministry of Defence should not be a party to any such thing 

being done against them. 

Finally, more than defending the country, we should 

be able to bring about a harmoniouS relationship with all 

our neighbours because the harmoniouSrelalionship Is 

the surest way of defending the country rather than 

d~nding on our equipment. OUr peace process with all 

the neighbouring countFieB . ia an impera1iv8 need and 
towards thai end, the Ministry of Defence should· work. 

MR. SPEAKER : Hon. Members, we have exhausted 

the time allotted for discussion. I. have got six more 

names. If each hon. Member takes three minutes, I can 

accommodate. 0Iherwiae. I wiH caD the hon. Minister. 

[Translation] 

SHRI BHANU PRATAP SINGH VERMA (Jalaun) : Sir, 

I thank you for giving me an opportunity to take part in the 

debate being held on the Demands for grants of the 

MInistry of Defence. 

Sir, Ministry of Defence is an important Mlnlstfyof our 

country.' We know It well that our natiOn will definitely gain 

in strength " the army, farmers and scientists are dve 
on their respective fronts. A great diplomat .of our colJntry 

Chanakya has said that we wish to liVe with peace, we 
must always be prepared for a war. Only those countries 

that are ready for war can live with peace. We see thai 

none other than our soldiers bear this responsibility on 

their shoulders. Military personnel are not at aU happy with' 

the recommendations of the Sixth Central Pay Commis-

sion and .. KhannajI has just said, ~ are going to 

launch a nation wide protaston 26th April. The 

Govemment should certainly be concerned 80 that they do 

not launch a movement. Those who sacrifICe their lives 

for the country and stay along the borders round the clock 
to face bullets must I808iYe such. wages that may enable 

them meet their family expenses. When an army 

personnel comea back home on retirement after serving 

for seventeen years he does not get sufficient pension to 

run his "",,,y. The Central Government should, must be 

conoemed for It. They should be absorbed in ~ervlces 

against vacanc:ieS in both private and public sectors, 

wherevsr applicable. In case of not being absorbed they 

stay idle and inactive as ia witnessed in the rur,I areas. 

There Is a Madhogadh assembly conStituency in my 

Parliamentary constituency of Jatuan. Thousands of 

people are working In the army from there. I have 

personally ~ when these army personnel retum 

home after retiranvtnt they either sit idle at horne or 

engage themselves in cublvation. An Instruction should be 
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issued to the State Govammenta to Iasue arms licen8ea 

to the army personnet after their returning home. after 

retirement. They will thus easily find jobs of guards etc. 

and will be able to receive a handsome salary. 

There is a sainik school for the wards and chHdren 

01 Military personnel in my constituency. The responaibUIty 

of taking care of these schools rests with the State 

Government. I would like the Central Government to take 

up expenditure etc. in respect of these sainik schools 

within its own control. Moreover, the Central Government 

shoukl set up a sainik school every year in some or the 

other State. H these schools are set up everywhere, wards 

and children of the defence personnel will find it 

convenient to get themselves admitted Into such achooIs 

and thus they will have an easy access to quality 

education. 

[English] 

MR. SPEAKER: You haVe raised.very good points, but 

I am sony that I am asking you to conclude as there is 

no time left. 

[Translation] 

SHRI BHANU PRATAP SINGH VERMA : In NCC, 

training is imported to the students from Higher Secondary 

10 BA level. Students having 'C' certificate should 

immediate4y be inducted Into defenceforcu. We have 

wftnessed that a large number of atudenta having 'C' 
certificate stay baek jobless at home. Which is why the 

students having 'c' certifiCate should be recruited In the 

army on priority basis. 

MR. SPEAKER : You have made advanced good 

suggestions - but time is short. So, please conclude In 

brief. 

SHRI BHANU PRATAP SINGH VERMA : There Is a 

cantonment area in Jhansi under my constituency. ,.. 

thingS stand today land is being sold by private people 

in that area - while I¥d in those areas can be sold only 

after approval of the co'mpetent authorItY. Therefore, p ..... 

look into it and take steps to cancel the registration of 

those land in that areas which has been done unlawfully. 

I have already laken up the matter with hon'ble MInister, 

so It Is incumbent upon you to look Into the state of affairs,' 

identify false registrations and take steps for their 

cancellation. 

[English] 

MR. SPEAKER : I would like to compliment you for 
your speech as you have made very good auggestiona. 

But I am sorry lhat I could not give you more time to speak. 

Perhaps, It could be done next time. 

The next speaker ia Dr. Kafan Singh Yadav. PIeue 
try to conclude within four minutes. 

[T ,-.nsIaIionJ 

DR. KARAN SINGH YADAV ( Alwar) : Mr. Speaker, SIr, 
I would submit the facts point-wise only. We are debating 

the demands for grants of the MinIstry In respect of the 

rnifrtary personnel. Our soldiers work In the other sectors' 

as wen, besides defence. Be it terrorist activities 01' 

whe1her somebody is drowning in sea or some prince is 

to be rescued out of a hole, the services of army is always 

sought. There prevails such situation in the country today 

that nobody is willing to join even the post of an officer 

rank against the vacancies tYIng vacant there. Earlier, 

people would readily join defence services. As on today 

more than 11,000 posts of officers are lying vacant In the 

army. It caJis for a serious thinking as to what to do 10 

attract the youths of the country to join the Army. So many 

Committees have already been put in place and there has 

been a number of meetings In this regard. I told that 

wheI1eYer this issue is forwarded to Bufeaucracy or to the 

officers belonging to civil servtcea, they happen to equate 
both Army and Civil officials. They think, In case more 
benefits are given to the defence personnel, and more 

corpus given to their pension lunde, the civil aerv\Ce" 

employees will atao raise almllar demands tor 8ImIIar 
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facilities somewhere down the line. To my mind, they will 

have to be bi-fuFC8ted and their· issues will have to be 

considered afresh. As per earlier .recommendations only 

middle level army officers were allowed to take lAS, IPS 

exams. 

(English) 

Today. the Department 0' Personnel and Training 

does not allow them to appear in lAS and IPS 

examinations. They do not have access to get into other 

lateral positions in various Govemment services and other 

areas. Those things need to be taken care of. 

The other thing that I want to mention is about 'One 

Rank. One Pension'. This demand has been made time 

and again by the people. This has been mentioned in the 

Common Minimum Programme also. On the 26th of this 

month. a large number of ex-Army people are going to 

demonstrate all over the country and also at the India Gate. 
I think it is time that something concrete is done about 

it. Few measures were taken at the lower level, that is, 

Sepoy and Havaldar, and the officers are a bit comfortable, 

but the middle-ranking officers in the Army, the non-

commissioned officers have not got that benefit. I think this 

needs to be taken care of. , 

In the pre-Independence era, the Army units were 

named as Jat Regiment, Sikh Regiment, Gorkha Regi-

ment. Maratha Regiment. Gujjar Regiment, Dogra Regi-

ment and what not. The Ahirs were a valiant community; 

they have always been in the 'ore'ront in the Army 

positions. Rao Tularam, ttie warrior from Haryana was one 

who fought against the Britishers. Probably, during those 

times. the Britishers raised all community regiments, but 

did not allow an Ahir Regiment to be raised. I know that 

it might be dlHicult at this time to raise a regiment in the 

name 01 the community, but it can always be raised in 

the name of the area. We have this region known as 

'Ahtrwal' area which 'all. partly in Rajasthan and partly In 

Harysna. Hence. either an Ahir Regiment or an Ahirwal 

Regiment should be tI!Iised in the Army. 

I would also like to make a request that the Armed 

Forces Medical Corps needs to be strengthened up. We 

have one of the best establishments in the form of Armed 

Forces MedicaJ College in Puna; we have a very good 

establishment of Research and Referral Hospitals in the 

Cantonment areas. There are ~ super-specialty 

doctors, good neurologists, and good respiratory physi-

cians. Hon. Speaker, Sir, you have access to the treatment 

in Army's RR Hospitals and you know how good they are. 

I! is these hospitals which need to be strengthened. In 

fact, Delhi needs an Armed Forces Medical College very 

much. In fact, we have just one College in Pune. I think. 

a proposal is pending somewhere. It is time that we think 

about it and create another good institution like that. Pune 

Medical College is a great institution and if a similar 

institution can be established here in Delhi or in some 

part of North India, it will be good. II land is a problem, 

my own constituency, Alwar is very close-by, nearby. There 

is a big Army establishment, and there is plenty 0' land 

available. The hon. Minister could consider establishing 

it in that area. 

I come from an area which has II large number of 

serving Army people, and there are also a large number 

of martyrs of China War or Pakistan War; and also more 

than two dozens martyrs of Kargll War. I think, in my area. 

we need one or two ECHS dispensaries. That is my 

personal request. We have a hgspital in Alwar which is 

an Army hospital. II needs to be strengthened; the building 

needs to be renovated; and more specialists need to be 

engaged in the A1war Army Hospital. 

MR. SPEAKER: Your area and my area. 

DR. KARAN SINGH YADAV : You have a certain 

scheme through which you do educational work 'or the 

dependents 0' the Army people. In my area, t"ere is a 

consliluency celled 'Behrod' where the sons and daugh-

ters 0' a large number of Army personnel are studying. 

II you have a provtslon, I would request you for the 

construction of a Girls' Hostel in B9hrod Sub-Division 

where a large number of girl students are studying. The 
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daughters of· worIcingArmJ pereonneI cannot go and Jive 
attar off places. tttheraia a provieion, and I know that 

there is some Budget allocation for such a thing. then 

money should be allocated for that purpose. 

With these few words, I thank you, hon. Speaker, Sir, 

for giving me the ti~. 

MR. SPEAKER : Well, I can vouch for the axceBence 

of the Army Hospital: I agree with you. 

(Translation] 

SHRIMATI JAYABEN B. THAKKAR (Vadodara) : Mr. 

Speaker. Sir, I thank you for giving me an opportunity to 
speak. Defence Forces are the glory of any country. The 

officers and soldiers of Airforce, Navy·and Army ara the 
pride of the nation. This year rupees one lac five thousand 

six hundred crore have been allocated for the defence 

budget, which is two per cent of our GOP, wheraea the 

allocation for defence in our neighbouring countries 

Paldstan and China is five and seven pel cent raspectiveIy. 

We should also assert and pay attention towards it and 

I would like to appeal to the GoYemment that we IhouId 
also think about the armed forces peqonneI who ara 

serving the country and provide mora facilltiea to make 

them stronger. 

The Sixth Pay Commission has made some 

surprising recommendations and officers and soldier of 
defence forces who are serving the country are unhappy 

with recommendations of Pay Commiaaion. Government 

must pay attention to that why the people who ara 

disciplined and doing exemplary service are not happy, 

Armed forces personnel, who never complain and never 

speak without reason expressed their unhappiness on the 
recommendations of the Sixth Pay Commiaaion. AltentIon 
should be paid to address their grievances since we have 
already failed in making these services more attractive. 

Now a days youngster are drawing very attractive aalaries 

and respect in it sector, but the people serving the country 

In an dlfflcuH and advenIe altuationa are not being offered 

raapectable salary. Government must pay attention to It 

and find oUt some soIutton. 

My third point Is regarding ordinance factories aa a 

suggestion. I would like to aay that if we want to walk along 

the reat of the world we must give greater autonomy and 

flexibility to ordinance fac;:tortea In their functions. In this 

way we can become MIf·rellant and strengthen India. 

Thera is a need to strengthen the ordinance factories for 

making them vibrant and efficient by conferring upon them 

the status of a company or a joint ventura. 

In our al'l'n8f:1 forces people ratira very young, this is 

recommended in view of their work load, however, we can 

employ them in paramilitary forces border security, and in. 

many Stat .. facing terrorism and extremism. I do not want 

to go In detailed figures but we can employ only limited 

number of ratirad personnel in such services. Government 

should conaider about It and frame such rul.. for 

acc:ommociating ratlrad personnel 80 that they may do 

aomeIhIng for themaeIvea. Today they ara running from 

piUar to post after retirement. And they put their energy in 

road toR plaza . Somewhere or other places, Stat .. which 
are along the border face problema. AllocatIon for coast 
guard is decntaing. It should be Increased and we 

. should payettantiOn for the security of our borders by 

Incraaaing their re80Urces provided to a force. 

[English) 

MR. SPEAKER: I am sorry for not being able to give 

mora time, Shrimati Jayaben B. Thakkar. 

(T,..".,.,.",J 

MR. SPEAKER: Mr. Lal Singhjl you WlH be gIvan four 

minut... Please be brief and talk to the point. 

CHAUDHARY LAL SINGH (Udhampur) : Mr. Speaker, 

Sir, Iri88 In support of Demands for Grants In respect of 

the Ministry of Defence with your permission. The army 

Is the pride of our country. The armed forces have 
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sacrificed their lives for decades and they have never 

thought about their families while on duty. They have 

always sacrificed their lives for the sake of the country, So, 
it is very necessary to pay attention to their benefits. 

Especially, the matter regarding one rank-one pension is 

lying pending lor a long time. We have not been able to 

settle it till now. It is required to pay specfal attention to 

this matter. As you are aware that people' belonging to 

'Dogra' community of our area have sacrificed their liVes 

greatly for the country, The army has increased the 

frontiers of our country resulting in our borders upto Tibet 

and Khurd. Our brave soldiers have fought big battles. 

Consequently, the borders have been created some of our 

integral parts have gone In possession of Pakistan and 

China. It has been stated that the majority of such and 

such people is low or high in ·these parts, Even the religion 

has been involved in this regard. We should look forward 

10 the priorities of the country. People join army in order 

to serve the Nation. Why are the posts of,offlCers in army 

lying vecant? Today, the ZJtal to sacrifICe lives for the 

country is diminishing because money is involved in it. I 

would like to quote a small example from the period of 

rule under Maharaja Gulab Singh. When the battle was 

going on, General Bhoop Singh was leading the army. In 

those days, Maharaja himself used to give ~r uniform 

to the General and it had not been provided to the General 

for a long lime, He was fighting the battle. The war uniform 

of the General tom completely and on seeing his 

condition, Maharaja felt sorry, He showed him his sword 

which had no rusts and his shield which had no marits 

on iI. Maharaja beCame happy and told him to take home 

some of the we.aJth he had accumulated. He replied that 

he just could not think of doing so since the country, the 

State and the Kingdoms needed good weapons and 

horses at that time. So: he did not require anything, He 

needed sugar, gur and grams on his way back to this 

place. The question is related to rousing the spirit of 

patriotism but nowadays, it is fast deteriorating. Earlier, 

there was a three per cent quota for hilly areas, whether 

Ihe people belonged to Garhwali, Dogra or other 

communities. The question 0' caste does not arise in this 

regard. The garhwal rifles and these dogra people had 

raieed their voices against the, British for the first time. 

So, the three per cena reservation in respect of these 

people should be restored. The height for recruitment in 

army was five feet four inches for thase people. They used 

to get relaxation in rules in this regard. The height of 

Gorkha people was measured in 'Pinny' , Now, these are 

the things of the past. 

A number of people belonging to the three districts 

of Kathua, Samba and Jammu in our area serve in the 

18.00 h .... 

The State made a legislation to this effect that the 

people belonging to these three districts should have the 

minimum qualiflC8tion of matriculation for recruitment as 

constable whereas for other districts this qualiflC8tion was. 

VIII class pass for recruitment to the same post. This is 

the case when maximum Army personnel belong to these 

three districts. I would like to sey that proper care should 

be taken at· the time of making the legislation and the 

interests of the people belonging to a particular area 

should not be Ignored. 

At last, my submission is that our area has borders 

and that maximum people have been left out due to the 

ditch made over hare and compensation of land fixed here. 

Meanwhile, the construction of a bridge has been 

sanctioned here. It is a very big bridge which will link the 

area with Punjab. Himachal Pradesh, Jammu and 

Kashmir and Vasauli, Bambhadwakisthwar. I would like to 

tell the Hon'ble Minister that this prestigious road is 

required to be constructed keeping in view the security 

aspect. 

The Kisthwar cantonment is to be established here. 

The people have handed over 98 per cent of total land. 

So, I intend to say that it should be constructed here and 

inaugurated at the earliest. 
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[English] 

MR. SPEAKER: It is 6.00 o'clock now. The HouN will 

continue until the busIneSs for the day Is CMtf. 

[Transilltion] 

MA SPEAKER: Shri Rijiju. the time alIoted to your 

party is over. 

[English] 

Since you come from North-Eaat, I would give you four 

minutes to speak. 

SHRI KIREN RUUU (Arunachal West) : I would wish 
to speak for 15 minutes but it is not possible now. 

MR. SPEAKER : Vour name is last In the list of 

speaker from your Party. What can I do? 

SHRt KIREN RIJIJU : First of aU, I rise here to support 

the Demands for Grants of the Ministry of 0eIence. I would 

like to make a few suggestions. 

Any Defence establishment is based on its 

infrastructural capability. II we really look at the infrastruc-

ture in the border areas, it is in a very-very palhetic 

condition. When the hon. Defence Minister visited the 
border areas facilities were created for him but when he 

went back those facilities do not remain with the jawans. 

You should ensure that the facilities that you see during 

your visit remain throughout the year, parlicularty during the 

winter season when there is heavy snow faU. Our 

Himalayan region, right from Siachin to Arunachal Pradesh 

is lull of high mountains, leas oxygen and heavy lnow fall. 

I must compliment and put it on record thet the 
Mintster 01 State of the Ministry of Defence Shri Pallam 

AaIU. who IS looking after BRO, is a very effective Minister. 

He Interacted with the local leaders, with me, with people 

there very encouragingly. After his visit there was a lot of 

encouragement and the work a/so picked up. LuI week 

only I VIsited those areas and complimented the BAO 

officers of VERTAK and BRTF 14,44,756. They have done 

a commendable job. I am sorry I cannot now compliment 

the hon. Defence MInIattr beoau .. he hit not ytIt Invited 
me or not yet hal Ihown me the ",u~, MIybt, In future 
I will compliment him. 

Shrl Jaswent Singh Rawat, who waa killed in 1 H2 

war, waa given Mahavlr ChakrI, I would n.que,1 the 
Ministry to· review INa and gl... him the hlghnt gaI\Intry 
award. the Param V"r Chalua becaUM If you ... the role 
he had played during the war, you will NY that he deHrv .. 

to get the Param V .. r Chaltra, I wiah 10 put thll on record. 

My State, Arunachal Pradesh doee not have even one 
Sainik School. SaInIk School II an Important inllltution 

where 111... produce the futuN "ade,. of Indian Arrt'IY, I 

would request the han. Minister to immediately HI'ICltIcIn 
a SaInlk School In my Stela, 

FinaUy, I would Uke to invite all the hon. Membe,. of 

this House to the border areu. P..... villi the border 

areas. Once you are there in the bonier area you will 
understand what nationalism is. You do not ... 
nationalism in a city like Deihl. When you go 10 the border 

areas and interact with the Army people, you know what 

nationalism is. You felt nationalism only at the tllM of 
Kargll. 

MR. SPEAKER : You meen patrlotllm! 

SHRI KIREN RIJIJU : V .. , natlonaUam and patrtotlam 

both. You will get the senI8 of na1lOn8111m and patrlotllm 

only when you visit an(! 888 the condition of our armed 

people, including the people living in the border ami. 

Finally, thera Ihould be civil-military cooperation. It It 
very important. AI times, there are conftictl between them. 

I have 888n some Incidents in my State also. The military 

and lha civil people were at conflict and even the local 

people were involved. The clvif.mllitary cooperation mull 

bo given a lot of importance and It m4st be given a new 
dimenSion. I know military people organl .. AIDS campi, 
medicinal camps, health melli, and all theIe things need 

to be enhanced further so that the Indian Army contInuel 

to win \he hearts of the people. particularly the people 0'. 
the border areas. 
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With these words. I support the Demands for Grants 

'or Ihis Mln~lry. 

THE MINISTEA OF DEFENCE (SHAI A.K. ANTONY) ; 

Mr. Spel!lkar. Sir. lirat 01 all. I would like to expr •• s my 

thllnk" on behalf o'th. Armod Foroea and alto our 

IClentiata and Ih06e qivilia". who are working in tht 
various defence .atabli.hmtJnt.. The an rouna and 

U/lllnimous ~pclrt extended by thl, House for the caue. 

()f O\Ir Delenco .s well 11.8 lor It!e wolfare of thole peqpkt 
who are wot1\ing in the various wing. 01 Defence would 

give them enGQUragement. Pay and equipl1ll!lnl ar, all 

important bul lor Ihe Armed Forges and sclenli,ts. I feel 

more Ihan anything else. the support 01 the people and 

Ihe countrymen gives more encouragemenl and Increases 

the marale. That support is reflected in It!e unanimous 

aUpPOrt and appreciation ext8MIed bV "II the Member. of 

this auguat House. 

MR. SPEAKER : The Chair ,,110 jQlna who!Jheartedly. 

6lHAI A.I<. ANTONY : The Chair Is always ,upportlve 

of Armed Petreas. 

This year ttle allocation for Defence is At. 1.05.600 

erora. I also 'eel In the emerging teemlrio this amount 
may rult be ",nough but eonaideril1Q lhe Ipr..."t day 

aVl!lilllblli1y 0' funds. the GQvernment has given a 
rttl'lsonable amount for the Defence. The Finance Minister 

~ared In the House ilself that if a need arises. he will 

prQvide rnQre funds for the Armed Forces. 

The Defence Includes our Armed Forces and thair 

equipment bill. they are not alone. Various Defence P6Us 

ancl ordnllnce factories are allo part of Oefenoe. Along 

wilh that. our aQientlsts and medical eerviQell ara also p"rt 

of Delene". Apart from this official force. the territorial army 

4n" NCe ara our r • .,rv, fon:ea at limes ()f Clfl.is. 

According to UI. they are also part of Delence. Even 

I"'ough. now Ihe ex-servicemen are not olficially part of 

Defence put at times we may need them in Mure. So. 

we cannot ignore the aspirationS of ex-servicemen 

also. 

All the Ipeakert have unanimously expressed their 

support for the wellare of our Anned Forces and especially 

thefe is an a/l round concem about the recent recommen-

dalions of the Pay Commission. 

Sir, luckily. beforo thil dilCUlaion started. outside 

Parfj"ment House. our hon. Prime Minister himself 
expressed his concern and .ympathy to the Armed Force. 

and he all() declared thai Governmenl will do ita best to 

give a fair doJl to the Armed Force •. Considering the work 

of other "rvice. in the Government. the Army needs 

IIPEICI~ attention. Out of 11.00.000 Army personnel, about 

9.00.000 ara parsons below the rani< of office,. (PBOR). 

They are retiring after 17 years of service. They are nol 

retiring aftar 30 yea,. 0' service voluntarily. but after 17 
yea,. th9y are compuisorily made to rttllre from Service 

and Ihis Is ~use 01 our own stipulations. After 17 years 

meanS. theae people are retiring at lhe age of 36 years. 

or 38 ylt!lrS or maximum at tilt age 01 40 yeart. T".ir pllghl 

is mi.ltrablo. The PBORs. tilt Anny people and scientists 

and PSU people. everybody needs more support from a/l 

of 118. !-uoklly. today. all of you. without any reservation 
staled your support far them. I am sure. the Committea 

IIppointed bV the Government under the Cabinet Secretary 

will look into tha anomalies of the Pay Commission. They 
will give a serious thought to tha opinion expl'9ssed by 

the Members in the House. 

Sir. belQre I react to some of the suggestions and 

critici,ms of the hon. Members. I would like to mention 

a few salient faatures in the Ministry of Defence. All of you 

have expressod your concern about the Sixth Pay 

Commission and the Government also has expressed 

theif willingnest to find a solution to the anomalies. That 
is a commitment tty all of us. I WQuld like to infQI'fI'l the 

House that the present Government has /illways tned to 

take care of the wel,,.re of our Am1ed Forces. After the UPA 

Government topk over. we took many decillions that will 

Improve the living conditions and service conditions of the 
Armed Forces. After our Government took over we took a 

decision that an officers including those in the Short 

Service Commissio" are now eligible to hold substantive 
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(Shri A.K. Antony) 

rank of captain. Major and Lieutenant Colonel after 2 
years. 6 years .and 13 years of reckonable service 

respectively. Government also has issued orders to make 

the tenure of the Short Service Commiasion offICers 

extendable to 14 years. A total number of 750 posts 01 

lieutenant Colonel have been upgraded to Colonel. 

Sir. the Parliament passed the Tribunal BUI in the last 

Session. After about 22 years of anxiety we have been able 

to drail a somewhat reasonable Bill and I am glad to say 

that within the next few months we will be able to 

operationalise the provisions as contained in the Armed 

Forces Tribunal Act. A number of cases in the High Courts 

and the Supreme Court are increasing. Nearly. 14,000 

cases are pending in the courts. Once the Tribunals are 

operationalised. I am sure there will be. a solution to these 

pending cases and also in Mure. the Armed Forces will 

be able to get redressal of their grievances at the eartiest 

in a lair manner. 

MR. SPEAKER: Please do not aDow too many lawyers 

there. 

SHRI A.K. ANTONY : This L-ok Sabha passed the 

Cantonment Board Bill This has beeome an Act now. For 

the first time. majority of the members of the Boards would 

be elected and also people belonging to the Scheduled 
Caste and Scheduled Tribe communities and women also 

are going to get reservation. Elections to these Boards are 

going to take place next month. In 59 cantonments we are 

going to have elections. 

We have also enhanced the high altitude allowa1ce 

for all those Army jawans serving In Siachen. Nathu La 

and other difficult areas as han Members have suggested. 

We have changed the leave policy of the Service 

personnel. Now the Army people can get leave thrice a 

year. Earlier. it was only twice a year. 

We have one more additional free railway warrant to 

the Army men wofi(ing in the border areas and other 

distant areas. A chartered flight is provided for movement 
of troops in selected routes in J and K and North-East. 

And 50 new passenger reservation centres has been 

newly given with the help of my han. colleague, the Railway 

Minister. The number of seats reserved for the Defence 

personnel is increased In 20 fast moVIng trains and the 

major decision Is. restrIctIOn of '450 kilometres for 

availing all-India l TC Is removed. These a,. mlnof things 

but these are all long pending demands for the Service 
personnel who are wortdng In far-nung areas. H Is not only 

with the Pay Commission but from the beginning. lhis 

Government is trying to improve the living and service 

conditions of the Armed Forces. 

We have aI80 decided to construct nearly two lakh 

residential quarters for the Armed F0fC88 in a four-phased 

manner. The first phase Is almost completed. in 2009, the 

first phase wiD be over. Planning for the second phase 
has already been started. Within five or ten years, we will 

be able to give two Iakh more quarters to the Armed 

Forces. That will help them to a certain extent to find a 

solution to family problems. 

As reganta on.rank-one-peneion acheme. it Is not 

aocapted by any Pay CommIssion. But our Govemment, 

last time, improved the penaion benefit to some extent and 

I am sure the Committee, under the Cabinet Secretary, wi" 

try to find a more fair aolutIon to the pension problem. 

Regarding air safety, in the past, accidents had been 

a common thing. In the last few years, because of the 

consistent effort of the Air Faroe. accident rate has come 
downsubatantlally. In 2004-05, 17 accidents took place 

and now, jI has come down to nine. So, there is 

aubstantiaI raducllon in the rate of accidents. The 

88t'VIceability of aIrcnlft has incfeased. Now, it Is 70 to 80 

per ~t. A few ye818 back, it was 50 per cent only. So, 

improvement Is there in these areas in the Air force. 

Many han. Members were expressing anxiety about 

the depleting force level in the Air Force. I am glad to inform 

the House that Government took certain important 
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decisions. One deeision is to have another addition of 1<40 

Sukhoi aircraft to the Indian Air Force. Now, already we 

have issued RfPs for 126 multi-role combat aircraft. We 

have already entered into inter-Govemmental agreement 

with Russia for the production of the fifth generation 

aircraft. 

SHRI K.S. RAO : Is It in India? 

SHRI A.K. ANTONY: It is 50 per cent in India and 50 

per cent there. So, as far production and procurement are 

concemed, Instead of dectine in the Force level, I am sure, 

within a few years, wowill be able to restore the force 

level of the Air Force. In the Army also, wherever possible, 

we are trying to produce Items in our country. Otherwise, 

whenever Army wants, we are Importing. There is no 

altemative. 

For the Navy also, through our own PSUs and through 

Indian defence industries, we are trying to give them most 

modem equipment. But our shipyards are not modemised. 

So, we have to still depend on foreign suppliers. So, 

modemisation of the Army, the Navy and the Air Force is 

one of the top most priorities for the present Govemment. 

This year's allocation for modemisation is the highest one 

for the Armed Forces. We have provided As. ¥ ,482 crore 

for the modemisation of the Armed Forces. So, this 

Govemment is giving top most priority for the modernisation 

of Armed Forces. 

For modernisation, the main instrument Is our own 
defence PSUs. I can inform the House with pride that all 

our eight defence PSUs are running on profit. OUt of those, 

two defence PSUs, HAL and BEL, are Navratna Compa-

nies. Out of 39 ordnance factories, most of them are 

running on profit. So, we have a sound defence production 

sector in India. 

Many hon. Members were voicing their concerns about 

indigenisalion. Indigenisation can come through onfy If we 

have a strong industrial base In our country. One of the 

bases is our defence PSUs. The other Is the ordnance 

factories. Along with that, we are now allowing private 

sector participation in the defence sector. Participation of 

the private sector means, 100 per cent participation of the 

Indian private sector. Along with that, FDI is also allowed 

in the defence sector. The FDI is not to the extent of 49 

per cent, but to the extent of 26 per cent only. 

If our defence industries want to improve their 

efficiency, they need strong R and D support. The DRDO 

is the main organisation which is providing that Rand D. 

Our first Prime Minister, Pandit Jawaharlal Nehru was the 

founder of the DADO. It is the fiftieth year of the inception 

of the DADO. There may be some failures here and there. 

But the DADO, . over the years has produced many world· 

class equipment. It has given technology to our defence 

PSUS, ordnance factories and private sector also to 

produce many world class defence equipment. Recently, 

in several areas the DRDO is showing special capabili-

ties, especially in the area of missiles. In the last six 

months, one by one, it has shown only success storieS. 

Agni III Missile is the latest one. It was successfully 

launched on 12th April, 2007. It was a breakthrough for 

India. As regards Akash Missiles, earlier the Air Force was 

sceptical about this Missile. But now the Air Force has 

accepted it. They say that it is 100 per cent success. The 

Air Force has now agreed to induct. two squadrons of 

Akash Missiles in the Air Force. Similarly, Astra Missile is 

also a success story. Brahmos Missiles are in great 

demand not only In India but also in other countries. But 

we are selective because it is a joint venture with Russia. 

Only with the consent of both countries, we can export it. 

Brahmos is ready for induction for Army and Navy. In the 

missile area, It has produced a IQt of success. In many 

other areas also it is successful. Especially in the 

electronic warfare the DADO is showing success. 

Then I come to. unmanned UAVs. Our own production 

units are producing world class UAVs which are 

acceptable in the Army or Navy. Now, they are producing 

them. In certain sectors there is some delay. Many of my 

colleagues have mentioned about LCA.I can tell you that 

we are not going to abandon the LCA project. LCA project 
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is now successful. but with the present engine beyond a 

certain altitude we cannot fly ... . (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY (Purl) : We have 

nol completed the project since last 18 years. . . . 

(Interruptions) 

SHRI AOK. ANTONY: It is not 18 years: it is more than 

that. II started in 1974. Now we are nearing a 

breakthrough. In 2012, we hope that we will able to start 

the production. But for higher altitude, we need high quality 

of engine. Our Kaver! engine is stiR not a reality. So far 

we are trying to have a joint venture with some foreign 

collaboration. . . . (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY What about 

as an other benefda that are due to them are concerned, 

the Govemment. at the earliest, will give all those benefits. 

So, there is no wony at all on this aspect. 

Many hon. colleagues have expressed their views 

about CDS. Actually, when my senior colleague. Shri 
Pranab Mukherjee, was the hon. Minister of Defence. he 

also consulted various political parties. Till now we are 

awaiting the response or the most of the political parties. 

. (Interruptions) 

MR. SPEAKER : Ia It on CDS? What Is It? 

SHRI A.K. ANTONY : It is Chief of Defence Staft. So 

unless there is some kind of consciousness. the 

Government do not want to proceed on that. That Is why 

it is stiR delayed. 

Cauvery? Some of the colleagues have raised the question of 

SHRI A.K. ANTONY : Cauvery is not yet succeeded. 

You are right. That is why for Cauvery, we are now trying 

for a JOint venture with some foreign coIIabora1ions. 

What I am teUing Is that our Armed Forces are now 
ready. We are trying to give them better equipment and 

for lhat. mainly we are dependent still on our own Defence 

PSUs. our own Ordnance Factories. But of late, during the 
Illst lew years. the Government is now involving private 

$eCtor also, mainly the Indian private sector and 'oreigners 

only upto 26 per cent. For the success 0' these PSUs and 

also Indian pnvate induatrles, we need acientlflc aupport. 

We arc successfully extending thai scientific support In 

many areas 10 PSUs a. well as to our Indian private 

sector. 

Some of the han. Mem/le,. have ralMd general 

issues. I will react to them flrsl and then I win cover some 
of the indiVidual ia!lues. 

My colleague brought the point tIbout the lad inCident 

01 killing of two BRO persona In Afghanlatan.The 

Government look immediate action to bring their bodies 
and already we have given some temporary ,.ner. As far 

INS Jalashwa. The allegation was it Is an abandoned ship 

and without any verification we have purchased it. That is 

not correct and it is unfair. This was purchased on the 

basis of' a report of an Inspection team led by one of our 

VICe-Chie's of our Naval Staft who went there. The 

delegation also aaIled on the ship and after that they said 

that this ship ia old, but for another ten years this can be 

operational. So, we bought it. 

MR. SPEAKER : Old Is gold al8Q. 

SHRI A.K. ANTONY : About the status 0' the Air Defence 
ship at Cochin, aome concerns were expressed. But I cen 

teU you that work Is going on as per schedule. We hope 

that delivery of the ship will be In 2012. 

About One-Rank One-Penalon, I have already ex-
presaed my views. So 'ar, all the Pay Commissions are 

rejecting the proposal. But the present Government is 

more anxious to find a reasonable and fair solution to 

meet the aspirations of the ex-Servicemen. That Is why. 
In the last few years, we tried to increase thepenaion so 

that the gap between the ranks can be reduced. I am sure, 

the Committee appointed by the Cabl~ under the 

Cabinet Secretary win alao go through this problem. They 
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will also come with some via media so that we can find 

a solution to the aspirations of the ex-Servicemen. 

Some of the friends expressed their views about the 

Cantonment Boards Saying that in the Cantonment 

Boards, MLAs and MPs were not there. As per the old Act, 
they were not there. But, as per the present, new Act, MPs 

and MLAs will be there as ex-officio Members. It is an Act 

01 Parliament. This House only passed that Act. As per 

that Act, after the new election, MLAs and MPs will be 

invited to participate. So, all the issues concerning the 

Cantonment land and problems of the people who are 

living in the Cantonment areas can be discussed and 

sorted out in the new Cantonment Boards. 

MR. SPEAKER: Yes, we have seen that in the ZHla 

P;mshads. They hardly attend it. 

. . . (Interruptions) 

SHRI A.K. ANTONY: Opening up of Sainik Schools 

is actually as per the Agreement. For the opening of a 

Saink School, the State Governments must provide land, 

infrastructure and certain recurring commitments. So, the 

Central Government alone cannot take the initiative to start 

a Saink School anywhere. So, again, I am J.ti you. In 

Arunachal Pradesh, in the North-East and in all the States, 

we need at least one Sainik School. . . .(Interruptions) 

SHRI KIREN RIJIJU : I will give free land. I am 
prepared to give my own land ... . (Interruptiolls) 

SHRI A.K. ANTONY : I think if the hon. Member can 

convince his State Government, if it can give it in writing, 

they will support the Sainik School. . . .(lntflm/PliOllS) 

MR. SPEAKER : I have no such land. as you have. I 

will give the State Government land if he does It in my 

constituency! 

[Translation] 

SHRI BHANU PRA'fAP SINGH VERMA: Will the 

Government open a Sainlk School there tl1he State 

Government allots land particularly in view of the fac' that 

the land belonging to Army is also lying vacant? 

[English] 

SHRI A.K. ANTONY : The Government took a policy 

decision years back that hereafter there would be no more 

military schools. Now, we have only the Sainik Schools. 
We are now starting only Sainik Schools. At the moment, 

we have 22 Sainik Schools. Wherever the State Govern-

ments are willing to give land, they assure infrastructure 

and meet the recurring expenditure, I assure you, we will' 

take a serious interest - especially in the North-East and 

in other areas - and give topmost priority in sanctioning 

the Sainlk Schools. 

MR. SPEAKER : He has a lot of money. He can give 

you regular money. 

. (Interruptions) 

[Translation] 

CHAUDHARY LAl SINGH: Mr. Speaker, Sir the 

Government has to provide infrastructure, what wiU they 

provide ... . (Interruptions) 

[English] 

MR. SPEAKER: Mr. Minister, please continue. He is 

speakIng unauthorlsedly. 

(Translation] 

Your speech has been recorded. 

[EngliSh] 

SHRI A.K. ANTONY : Infrastructure development in the 

border States is a real problem. Whatever may be the 

reasons, In the past, I also admit that we were· not able 

to give proper attention to the infrastructure development 

or our border States whether it is in Sikklm or Arunachal 

Pradesh. 

SHRI BtKRAMKESHARI OEO (Kalahandi) : To Orissa 

allo. 
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SHRI A.K. ANTONY : I am tatling about the border 

States. 

MR. SPEAKER: He is telling about the littoral States. 

SHRI A.K. ANTONY: Border States means States 

which are in the border areas. 

MR. SPEAKER : He is taking it as the sea border! 

SHRI A.K. ANTONY: Mainly, regarding Arunachal 

Pradesh, Sikkim, the States bordering Myanmar, Jammu 

and Kashmir, the Government took a decision that we 
must have infrastructure. . . .(/ntsrruptions) 

MR. SPEAKER : He said, the Slates bordertng 
Myanmar. 

SHRI AK ANTONY : We have identified 72 roads to 

be taken up on a priority basis. I agree with the view that 

many Members have expressed that across the border, 

a lot of developments are taking place. Most modem 

roads, railway lines, air fte1d8 are on, their territory, but, we 

ignore our border areas. Now, the present Government 
took a decision that on an emergency basis, we must also 

develop air fields, roads and railways In our border areas. 
Arunachal Pradesh will get topmost priority in this. Then, 
some of my colleagues expressed conCema about joint 

exercises. Joint exercises are now an:order of the day, 

as far as all the countries are concerned. In 1992, for the 

first time, Indian Navy and US Navy hekt a joint ex8lCise 

off the coast of Goa. That was known as Malabar exercise. 

So, the first Malabar exercise started in 1992, that ie, 16 

years ago. Aher that, it has been continuing. Now, Indian 

Army, Indian Navy and Indian Air Force - all the three forces 

have joint exercise with various countries. We have joint 

exercises with the US, Rusaia, the UK, France, SIngapore, 

Malaysia, and Vietnam and with marly of the Middle 
Eastern countries. This year, for the first time, the Indian 

Army had a joint exercises' with China. This was held in 

China. I am glad to inform the House that towards the 

end of tlils year, the Chinese AlmywUI come to India for 

a Joint Exercise with the Indian AImy. So, we are not having 

a joint exercise with a particular country, but our Army, 

Navy and Air Force are having joint exerciaes with almost 

all the important countries of the world. It is not against 

any cou.,try. India is having Defence refations now with 

many countries; almost all the Important countries are 

having Defence relations with India, Ruuta, US, France, 

UK, Saudi Arabia, VIetnam, Israel, SIngapont, China - with 

all these countri8s, we are having Defence cooperation 

agreement. These are Defence cooperation agreements. 

But, I can assure the House that Ilt8 far 88 we are 
concemed, we will not Indulge in any kind of military 

alliance or ITIIlltary cooperation with any country. We are 
also concerned with our Independent forelgn policy. After 

all, for this country, who got the indepeudent foreign policy. 

first? It was Pandit Jawahar Lal Nehru and our first 

Govemrnent, at that time, who started this policy. Ba8ed 

on that, we have been foflowing an independent foreign 

policy and that policy we will maintain in future also. The 

world is changing. In the present day world, there are no 

power blocs. Now, 'we are trying to have Defence 

cooperation with almost all the countries. It ie not against 

anybody. This cooperation will increase the strength of our 

own Armed Forces. Some of my colleagues w,ere telling 

about logistics agreement that we have. Discusalona are 

going on, but we have not entered into any IogIatIca 
agreement. I can assure you thai we will not include any 

clause in H that will go against the Intareatl of the Indian 

sovereignty. As fer 88 protecting the 8OV8RtignIy or the 

country is ooncemed, we are all one on that. As I said 

eartier, more than anything else, more than pay or 

achievement, the unity or the country and moral support. 

of the people 18 the main source of InapIration for our 

Armed Forces. 

We are developing a 8tfOng and modern Armed Force 

not to fight with any other country, but to protect our lend, 

our 88a borders and for our security. For that, Government 
is now giving priority. Luckily our economy is also growing 

fast. That is why, in the last few years we have been able 
to provide more I11OI18Y to the Armed F~, but 88 has 
been mentioned by some hon, Members, In aome areu 
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we were not able to spend all the money. Why? What 1$ 

the reason for that? I would like to take this House Into 

confidence. Can we $pend all the money just for the sake 

of spending? In some of the defence deals, in the last 

stage we find some lacuna. Some people mentioned 
about the anti-aircraft gun. Everything was going on 

smoothly. In the last stage, in the trial something funny 

happened. Then we thought that we could not encourage 

foul play. So, the Government cancelled that contract and 

then we have gone for a fresh tender. 

Sir, in respect of the gun system with BAE Systems, 

the trial was successful. Ilia true that the DADO has not 
been able to produce the best gun for the last 20 years. 
BlIt because of that, can we aocapt a gunwhlch Is not 

as per the quality requirement? So, we cancelled that 
contract. In respect of some of the other items also, when 

we find that some allegations are there or when the CBI 

Inquiry is going on, we want to ensure that our contract 

must not endanger the ongoing CSI Investigation, like the 

Barak missile deal. We have purchased many equipment 

from Israel. BlIton one or two things we took a decision 

that since the CSI inquiry is going on, we should stop the 
purchase. On the Barak miasMe deal, we decided to get 

the legal opinion and we decided that we sh6u1d not go 

ahead with full speed. That is why, we were not able to 

$pend all the money on procurements. BlIt even before 

thaI, the Finance Ministry effected a cut of about As. 4,000 

crore. It Is not because of surrendering the money by us. 

They, on their own, due to various reasons unilaterally 

effected the cut. On the remaining amount, I think we have 

spent almost 99 per cent during the year which just ended 

and I am sure we will get more money this year from the 

Finance Ministry. 

Sir, I can assure the House that with all your 

cooperation and with the support of the whole country, we 

are trying to build a strong and rnod8m Army. Our Armed 

Forces are not provocative and we are not trying to enter 

into any confrontation with any country. On the contrary, the 

pOlicy of the present Govemment is that, as far as 

possible. we must develop friendly relations with an 

countries, especially our neighbouring countries like 

China and Pakistan. We are trying to Improve our relations 

with all our neighbours. But at the same time, etemal 

vigilance is necessary. So, I can assure the House that 

our Armed Forces are prepared to face any eventuality at 

any time. I thank all the hon. Members for the 

wholehearted support that they have extended for the 

cause of the Armed Forces. Now I would request the 

House to pass the Demands for Grants. 

CHAUDHARY L.AL SINGH: Mr. Speaker, Sir, I want to 

ask a question to the hon. Defence Minister. 

SHRI KIREN RWIJU : Sir, I also want to ask a question. 

SHRI RUPCHAND PAL: Sir, I would like to seek a 

clarification. 

MR. SPEAKER : This cannot be a free for all, I am 

sorry. 

Mr. Minister, are you prepared to answer some 

clariflCatory questions? 

, SHRf A.K. ANTONY : Yes, Sir. 

MR. SPEAKER: You may note down them and you 

can answer them together at the end. 

(Translation] 

CHAUDHARY L.AL SINGH : I said that matrtc 

qualification Is fixed for our three districts and for 

remaining 'districts, It is under matriculation. I would like 
i~("·--· , . . 

to ask. the Hon'b!e Minister whether he will rectify il. 

[English) 

. SHRI KIREN RIJWU : Sir, with your permission, now 

I compliment the hon. Minister with the condltio~ that he 

fulfils the promises he has made. 

Slr,I have written three letters to the han. Defence 

Minister and to the earlier·Defence Minister also on the 

missing link, the road in Kameng sector from Tawangto 

Subanslri, then upper sector near Mcmahon line. The 
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reply, to all the three letters I got, is that it is not In the 

plan and the Defence Ministry is not planning to construct 

road in that area. 

The hon. Prime Minister has given a package for the 
lower region. but not for the upper region. II the hon. 

Minister cannot give the answer right now, my request is 

that he should lake it up as I have written three lelters. 

SHRI RUPCHANO PAL : Sir, in the couru of my 

speech. I have made two important points. One was, there 
are reports that there is a move to dilute the offset clauses 

in the purchase of equipment. May I know from the han. 
Minister whether there is any such move and what is the 

stand 01 the Govemment? 

The second point was about the commitment in the 

CMP that a separate ex-Servicemen's Department would 

be set up. What is th8 Govemment's decision with regard 
10 that? 

SHRI B. MAHTAB : Sir. I have two questions to ask. 

One is relating to the deputation of Indian Armed Forces 

being deputed by United Nations in different parts of the 

world on certain payments, though that payment Is not 

coming forth from the United Nations. It is long pending 

case before the United Nations, today. 

My question is, when are you going to atop deputing 

Indian Armed personnel through United Nations on 

payment? The United Stales, the United Kingdom and 

even France and China do not deploy their Armed Forces 

through United Nations. So, why should we be at par with 
PakiSta~ or Bangladesh? 

The second is the recruitment that is teking place 

through different recruitment centres throughout the 

country. Specific height and measurement of chest, etc. is 

not the same lor the Army throughout the country. Orissa 

has been dubbed with Bihar and Central Province earlier, 

now it is Madhya Pradesh and Poorvanchal where the 

height is more in compariaon to Andhra Pradesh. Would 

the hon.. Minister consider laking Orissa along with Andhra 

PradHh? 

SHRI BIKRAM KESHARI OEO : Sir. after 17 years of 

service, an Army personnel retire, When hit age l'aboUt 

36 to 37 years. He Is etItl a young parton and when this 

human resource comes to the civilian HCtor, how can itS 

services be put to the use of the nation? There are no. 
labour laws, no recruitment laws '!' the civilian tector on 
in the PSU sector or even the private aector. 

MR. SPEAKER : He has mentioned It. 

SHRI BlKRAM KESHARI OEO : Sir, I would like a 
clarification from the hon. Minister, wllllhe OefenceMinistry 

coordinate with other Minlstriea 'or their employment or will 
the Government take a decision to engage this young 'orce 

because the pension that they get is very lea? 

MR. SPEAKER : He has mentioned It. 

DR. SUJAN CHAKRABORTY (Jadavpur) : Sir, the 

organizations of DRDO are really doing very good ...... rch 

and development actiYitiee in different para. of the country. 

I would like to know from the han. Minister what Is the 
plan of the Ministry for sharing thne effective RandO 

activities by the general R and 0 organizations of the·· 
Science and Technology Department. 

LT. GEN. (RETO.) TEJPAL SINGH RAWAT: Sir, I have 

a few clarlflcationa to uk. My orat question 18 what action 

has the Government taken as far as having a role on plan 
for the Army or a multi-year allocation of Budget 80 that 

whatever lunda are not utilized In that particular year are 

carried forward to the next year. 

Secondty, thent Is no war memorial of the Detenc8 
Forces 80 far. Is there a plan by the Govemmentto have 

a war memorial 10 that the names of the people. who 

have died and eacrlficed their lives after 1947, can be 
included in that? 

MR. SPEAKER: Too many clarHicatlonal 

LT. GEN, (RETO.) TEJPAL SINGH RAWAT ; Thirdly, 

there ia a dichotomy in the· thinking of the Govemment. 
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On the one hand, the hon. Minister has said that there 

is no limit as to the quantum of funds that can be made 

available to the Govemment for purchases by Defence. On 

the other hand he is saying that a sum of As. 1,05,600 

crore has been allocated, and if he feels that more money 

can be made available, then that money should have been 

made available eartier. 

MR. SPEAKER : That Is not a clarification. I am 

sorry. 

Now, Prof. Chander Kumar. 

PROF. CHANDER KUMAR (Kangra) : Han. Speaker, 

Sir, I would Uke to know from the hon. Minister whether 

a Group of Mini8tets has recommended certain penalons 

to the persons below the offIcer's rank. Now, the 

Anomalies Committee Is IObking Into the matter of 'one-

rank-one pension'. What Is the difference between the 

recommenda1ions made by the Group of MInisters and 

the Anomalies CommIttee? The AnomalIes CommIttee 

may give this 'one rank one pension'. But what about 

the difference between the rec:ommendatlons of the 

Committee which has been conatIluled by the Government 

of India and the recommendations of the ~Ies 

CommiUee? Are they going to remove that 'one-rank-oae 

pension'? 

MR. SPEAKER : I am sorry. That is much beyond 

a' clarification. You need not bother about that now. 

Now, I would allow the last Member, Shri Braja K1shore 

Tripathy. 

All the 20 Members cannot ask clarifications. This 

cannot be done. 

The hon. Minister has given a very candid and a very 

exhaustive answer. 

5HRI BRAJA KISHORE TRIPATHY : Mr. Speaker, Sir, 

C and AG had made certain observations, and the Public 

Accounts Committee n88l:led certain clarifications and 

some rectifications. The observations have not yet been 

complied with, and the Ministry has not given the ActIon 

Taken Report. So, what Is the real position? 

MR. SPEAKER: This Is . not a clarification. 

Now, I would request the hon. Minister of Defence to 

give a brtef reply to the clarifications, If!"e chooses to, and 

I cannot compel him. 

SHRI A.K. ANTONY : Mr. Speaker, Sir, first of all, I would 
like to answer to the clarification put by my colleague from 

Arunachal Pradesh. The hon. Member himself knows that' 

the present Government is taking more interest in the 

development of the North-Eaat as a whole and especially, 

Arunachal. You are going to get more roads, more airfields 

and even rail links. About a particular road, I cannot say 

anything off-hand. But I can assure you that whatever is 

possible for the development of infrastructure in Arunachal, 

we wiU give maximum priority. 

Regarding the Off-set Policy, only the present 

Govemment Introduced the Off-set Policy for the first time 

in 2006 when Shrt Pranab Mukherjee was the Defence 

MInister. Now, because of vartous complaints, the 

Government has, for the first time, Inttoduced a c0mpre-

hensive Defence Procurement Policy. The Off-set Policy 18 

also a part of this policy. M per this Policy, 30 per cent 

is the off-set rate now for any contract above Rs. 300 crore. 

But in the Policy itself, there is a provision that in every. 

two years it has to be renewed; it has to be updated. That 

process is going on. We have not taken a decision. That 

review is to take placa to give more transparency and also 

more speedy procurement. So, whatever is the best for 

our country. for our Armed Forces - we will not be 

influenced by any kind of influence from any foreign 

powers - we will make amendments. That will be 

applicable to all countries and not a special thing for any 

country. 

Regarding the Non-lapsable Fund, it has been 

examined by various Govemments at various times, and 

the Finance Ministry came to a concll:ision that because 

of a lot of complications, it was not practicable. But they 
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assured us that In future they would allot raaeonabIe fund 

for the Defence Ministry. That is how we win be able to 

meet our requirements. . . .(Interruptions) 

SHRI 1<.5. RAO : For capital equipment. 

(Interruptions) 

SHRI A.K. ANTONY: Yes, for capital equipment. 

Regarding induction of ex-servicemen, It is one of the 
priority areas of our Government. That is why, as per the 
recommendation\", the Standing Committee, the present 
Government. . . .l'tnlfJnuptions) 

SHRI RUPCHAND PAL : New Welfare Department. 

.. (lnterruptions) 

SHRI A.K. ANTONY : I am comlng to that. The present· 

Government, lor the first time, has already formed Ex-
servicemen Welfare Department. One new Secretary is 

there. So, that demand is fulfilled. 

NOW, what we are trying Is to persuade both public 

sectors and private industries to induct more Ex-
Servicemen because in the Ex-SeMcemen, Ihent is a 

trained, committed and disciplined role of officers. 

Therefore, this year, in a large scale, we are trying to 

induct more Ex·Servicemen in various Forces, in the 
Central Government Establishments, In the private sector 
units etc. Wherever possible, we are trying to induct more 

and more Ex-Servicemen. 

About the Army Recruitment Rally, It is taking place 

in almost all the Districts. Induction in the Armed Forces 

IS almost proportionate to various States. There is a 

certain formula. So, no Injustice would be done to any 

State. Orissa also would g8t Its due share. 

LT. GEN. (RETD.) TEJPAL SINGH RAWAT: Sir, what 

~tthe War Memorial? 

SHRI A.K. ANTONY : About the War Memorial, I agree 
with you that it Is a aentImentaIlssUa for the Armed F0R:88. 

The Minlstry of Defence Is also puraulng It. But the Delhi 
Vista Committee and the OeIh/Urban Arts CommIuIon 

are not sUU convinced about OUt proposal. So, we are at 
it. We are puf8Uing it. 

MR. SPEAKER : I ahaII now pm the Demands for 

Grants relating to the Ministry of Defence to the vote of 

the House. 

The queation i8 : 

"Thai the reapecCive sums not exceeding the amounts 

on Revenue Account and CapilaiAccount Ihown in the 

Fourth column of the. 0rdM' Paper be granted to the 
President of India, out of the Consoliclllted Fund of 

Inda. 10 compIeIIt the sums nIIC8II88IY to .deIray Ihe 

charges that will come in 00UI'S8 of payment duftng 

the year ending ttMl 311tMarch. 2009, in rapect of 

the heads of Demands entered in the Second coJumn 

thereofagalnlt Demand Nos. 19 to 26 relating to the 

Ministry of Defence: 

The motion was adoptMJ. 

MR. SPEAKER: The House Itands adjourned to meet 

again tomorrow. the 23rd April. 2008 at 11 a.m. 

11.57 tn. 

The Lole s.bhII thtIn adjourned till Elellflfl of thtI 

Clock on W4Idnead.ty, April 23, 20081 
VaiNkha 3, 1930 (Sa/ca) 
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